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1917
LOK SABHA

Monday, May 6, 1968/ Vaisakha 16, 1890
(Saka)

———

The Lok Sabha met at Eleven of the
Clock.

[M. Speaker in the Chair]
MEMBER SWORN

SHRI GUDADINNI BASAGONDAPPA
KADAPPA (Bijapur—Mysore)

———

ORAL ANSWBRS TO QUESTIONS

Prohibition in Delhi
+

*1648. SHRI TENNETI
VISWANATHAM :
SHRI MANIBHAI J. PATEL :

Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) whether it is a fact that the Delhi
Metropolition Council have recommended
total prohibition in Delhi and have propos-
ed to set up a Committee for the purpose ;

(b) whether the Central Government
have also been requested to co-operate in
the matter and whether the proposed Com-
mittee will include a representative of the
Central Government ; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA): (a)
Yes, Bir.

. (b) and (c) . NO request has so far beca
recsived from the Delhi Administration

—

1918

who are examining the recommendations of
the Delhi Metropolitan Councll.

SHRI TENNETI VISWANATHAM :
Do I understand that the Government is
looking into the matter and if so, may I
know what is the present opinion of the
Government, whether they are of one mind
with regard to prohibition ? I would like
them to have a common policy throughout
India.

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHR1 ASOKA MEHTA): So far
as prohibition is concerned, the State
Governments have to decide what they want
to do.

SHRI TENNETI VISWANATHAM :
It is one of the Directive Principles and,
1 think, the All India Congress Party is
also in favour of prohibition in parts at
any rate ; they have got partial prohibition
in several States. What I want to kaow
is whether the Central Goverament has got
any particular view in this matter.

SHRI ASOKA MEHTA : The Central
Government continues to advise the States
to adopt prohibition, but the Central
Government in ot is a position to com-
pensate them for any loss that may be
incurred.

«ft frgfar faaer : sremet aag, oo qwa
ey A w99 w3 feT ¥
foarfed ¥ 7 4 go & arr ax g
dfaer ¥ axx firde & frd e &
PG G 6 A & 7 a7z S a3
He o1 waat &1 & straar wigar g oA
% uF g3 § w3y fraw Qar &, @ A
FR I YA FW D AT AT
IR weq e & fd NS gfeg s
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Iz o1 @) § s ar fegew W oW
awR?

=it W dgan - gfET w29 9T F
3 ferwd W E 1 U gEataw ot
Y 7@ & TR A o wow g § g@ -
A IR w1 T far @ AR
Fg SUTET GUT TRATET F AR A @F FIA
qgar &1 =7 QA dEt F A § 7T A
w2, wany FAEA A oS
feafa 2, gw a8 qErAff 2 @ £

SHRI S. KANDAPPAN : Referring to
the advice given to the States by the Union
and all that, I would like to know what is
the policy of the Central Government with
regard to areas and territories which they
are directly administering, like Pondicherry,
Delhi and other areas. If they do not
implement the policy of prohibition in
these areas, I do pot think that they have
the moral right or courage to tell the States
that thay should implement prohibition in
there respective States. Are the Central
Government prepared to take the initiative
and see that prohibition is implemented in
the areas directly administered by the
Centre ?

SHRI ASOKA MEHTA : The policy
is being gradually followed. As I pointed
out, there are fiinancial implications and
it is not easy to overcome them.

SHRI RANE : Within what period
do the Central Government propose to
implement article 47 of the Constitution ?

SHRI ASOKA MEHTA : There are
many articles of the Constitution and the
Directive Principles about which it is very
difficult to set any time limit.

o Tadte fag et - feeelt e
¥ T 91 2 g4 BT A IHFT I G
39 ¥ fegdr o 32 st ©war fawr «r,
e @ @ 74 wE § AT § aer
I A O AT DA 99 7 6fy-
F1T g AT § 1 74 TG GIHT Y |
gy, 16 979 50 g9 T T AgS

MAY 6, 1968

Orat Answers 1920

N AAg G, T A ¥ FA Fwa 90
e &Y grf, 99 & 16 wo wfq Jmw
F feara ¥ AT T IT A 39 88 AW
&y fad¥, 5@ 1 waww § fE A T
SR WO gATH ¥ wgfed aOF § FAT-
Fr | o afcom ma ag @ R
fir faeet § g0l g faw @ § W
FAT 6T g GF wX Fh g &
sar sgar g fr axwie ga & e
FERATIG R

ot AYE AgAr W F AT ST
F Y foraerlr feeeht wefafredam &
g1

SHRI SRADHAKAR SUPAKAR :
May I know whether the Delhi Metropoli-
tan Council has sent any detailed blue-print
of their scheme and whether they havc
asked the Central Government to reimburse
the loss and if so, what is the amount ?

DR (SMT.) PHULRENU GUHA :
They have not sent any proposal as yet.
According to our information, the recom-
mendation of the Metropolitan Council is
being, examined by the Delhi Administra-
tion.

st Wlo Wo WU : AW WREA,
Fa1 fagy wawa ¥ ag fag A & v
3 v fam fFet Toa § wem few @
g, gt weIrar M agar ¢ qur wew
fader g A5 qrar T AX qry A DY
Fraam gewc ¥ aqA W F uw od
Afy 1w & fa¥ wow a=FG A ;-
EHFE qfadt wgae w@ W
W 7o Far g wAFA e g ?

ot gME A7 W F AR A ww
T AT FT AAT HAT ATAT @I £
e gaad § @ g § o) awr
M WA @ F 479 e A
uré | Agraieg § a1 Afew agi = oAgwE
& T A A W Aw AR A
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At & g@y daan fear @ wEw ¥ a9
&0 @ ggAa oY a9 o sfgfA a1 Wk
77 fo THo Fo Y FHAT H AT W |
a7 ¥ wgi FAA ghaq &, vy frawi
ot A 21 @ fa¥ wewr W
ST & @ HAT ATAT G WL qGE
A g A oo g Ay Ry £
@ ¥ W g9 7@ Ag1 % awa

0t o Ko @wR : TF AfFE T
F AR A wray §F A 301

- o i g : oF aife A7 @
AEA & 1 AT AT ST § AR AR
A WA et § 1

it ®o Ao frardt : W T AR-
o} qam gfF @ § wigvae -
I §, @ fod aga Avsw @A
ZFOAIARE A FT ®W & _Ffew Amw
ST ¥ A1 FiT G qIC Y a7 o qHo
FoRT WHIT &, BIFA-AAN FFAA VIR
% @ go W wfghma @ wrEa &
w1 Srgar g fe siedgEa & fada
& srgaTe sfgfear #1 @RI FH &
fod T g A fraia A wr <@ R
aar g8 ¥ Y gEOA g, €A O
aga Hag FM 7

Y wF Agan ;. @A GE- T
AE R AN L, WH W T @A
T | wEE g A N gy kA g
ag T garn 97 {5 WK gw g
Ft 1Y @ A GATT N F AT & I
# 30 qOEI A A% § wXrE A
Trfed | R UST TERAT TE & TG
qiw o1 WY § AR FW g9T I GEFR
1 o faeifeat &, I° & #w< Aar
e Fory F W wfaT A § |

SHRI HEM BARUA : In view of the
fact that many State Governments have
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refused to implement the policy of prohi-
bition and also in view of the fact that in
States where prohibition is there many
people indulge in marketing spurious liquor,
may I know if it is a fact that the Govern-
ment is seriously considering scrapping of
this monstrous fraud called prohibition ?

SHRI ASOKA MEHTA: 1 have
repeatedly pointed out that, on this ques-
tion, the States adopt different policies.
Some States have partial prohibition, and
some States have a kind of temperance
movement. It is very difficult to say what
precisely is the right policy for a particular
State. In a country with a federal Consti-
tution, where a particular subject has been
assigned to the States, we may give advice,
but we must abide by the decision of the
States.

SHRI HEM BARUA : My question
was directed to the Central Government,
whether the Central Government were
considering the scrapping of the monstrous
frud called prohibition. '

SHRI SHANTI LAL SHAH: As
against the loss from excise on liquor, are
Government aware that there is much more
income from increased sales tax and
entertainment tax, and if not, will Govern-
ment make an enquiry into the loss as well
as the income ?

SHRI ASOKA MEHTA : All these
facts . are known to various State Govern-
ments, and in the light of known facts,
they come to their own conclusions. I
am sure the hon. Member knows that the
Mabharashtra Government is aware of all
these facts and still - has come to - certain
conclusion.

&t quav fag gaeg : & A
1EaT § ¥ AR TR wF fagw
freg @Y E A afg s & @Y T
A @ T ZN AMY AT qariat
¥ war-frie 7 sy @ &7

=it was AgAT - AT qwroE - §
waR A qar F, ww A o g
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ot o ot &l o & R
o7 FOwTE A AT § Afe o -
TMfemfagiwmwar = a7
w1 qree § gafy & s s g R
ot 3w TR & FAE § W IR
TER Y W guwr fam & Wk w0
waw 9oy W Ty § 7

ot wraives g - &3 7g A war e
TS QU g aig Ag) W §
afew i ag war fr e e T 9
oo s At =W @ &

wgt a% gfm Hfedw s @@ g,
T wTer aavd, feoraw s & fa
1{ ey At gy anit - feamas
T R wE ¥ oW S ®
for sy 3 ey & f davedl @ &
T IE AR H AN HE FEW
AfrT wE Tadidiew @ w0 W, 9
At # ¥ GF w7 aF R
grh g wlifs ag Q) AT g fF A
THAYE & A areT § 9% wAnwd § 1

st e fag : sreaw AT, A W
TR W W @ @ § Afew o anE
& |l &1 e are A wlR quw
foar § SamT Y A g €\ &«
AT § A H T BE o
wixE § ol ag g ) &% s Ao
fird & aig miw ¥ UL a9 § &
g8 ¢ ? I A Y § 4 sEH AwA

F fo0 0T W@ A W WF G
Farfear g 7

it wEe AgET ;@R WiSg a1 W
o g & ) FEAT R U g F
qTE 8% AiwE & | ZFE FAL A qUAY
fedte aar & 4, 91 wmgma gifed w<&
yaggfem Ry @ r e AR ¥ &

% a wae kAl fe 59 % aR # Af
R F1 G T FEG F a9
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TN AT gz A, N F@EOT WE Ak ¥
diw waNg ey §, 9T wfw A
wfed &% Tea g ST Q@
WAX ST | g A weX TR ¥ fAy g
Awsa @ €1

ot WA R R AN @A e
fF @ awaey & oAl & ey Afewy @
T w g § AT aegfeafa ag A
&, &g b & A o T W e §
o gER ¥ Fraw i § 1 & W & s
fagm #1 afsse W Qe w0 § Wk
£ THR ¥ TeA & ger weft o wd
A H ¥ N ] T
§ wi fF 3T aErR AN o ok fafera
Ay adi 3 1 7z wgaT N oW § B A
T FA W g T g #few I R R
fer surmr Qe wr @ ¥ wfewfor
fefeeaew 7ga @ wr & At aad aO&
W g A qgE F AT ACG § 1 A
# gk wfea ¥ sy Srgar § 5w
AT W % & FIE 97 FAETE AT
@ & Foradl aga w7 woRIRE &), fage!
we e fog Y A AE @D W@
¥R & Aifd g FAW T @
foasr g ragdie WA afF W @
g ¥ o fafig R e @@ ?

st otw Yga : wgE A WG S
AN qET F F, a8 A R rgdHew
N Fhr &1 oox wg e cferfae
fefeedmm @lar &1 sfemfar fefeedas
oY et § wa fr Nfgfam gar &

IT-wuw g agr frw W@ (s
wrereet ded) ¢ 99 Wifgfana a@ dar
R 7€ 3t sfwfae fefemm @ar 3

SHRI HEM BARUA : Shri Morarji

Desai is prompting the hon. mesler who
is answering.
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MR. SPEAKER :
each other.

o gite dgar ;3@ SwE A AN
Tg ¥ IW g9 A W gfeafee fefedmm
T § | w9 uewEw iy fgvw aard
ad, W TR A [T IR G F
) § | 9T 9% giRwE aifed # awa
g AR wA N ow A ¥ Ay
FIAT T¥7T Yfaww g

st wuT mw qow : @1E s Aif
ar ageTed |

st waie Rgan ;- gArd Afs @R
gw sTaifaea fafagen o= s TR A
aiferm #3 ® & F99 s1eT gw AR A
FC S ¢ | AR oo oo 0% fafa-
=g e gy 8t fHifg oo gaw
=R I AT W T @ § 1w
g sifgfaam gar & at @7 Ia% faars
@ i g Ff wre Al farg @
N Ik g ¥ AN § | 5w I
Fare W Y graeEFaT

wraeT &1 fRuiy

*1650 =it ®aT §N TH :
ﬂaoﬂo !l'l!:
w7 few SN a7 WA W owEr e

They can advise

2
(%) fogx A aet & s W
fasa® arel # g Frafow &1 w1 fear
ot A qes A N W) & faetew
foar mar o7 wg & A€ wWT ¥ wifew o,
L1

(@) W FEmml & am W7 9@ @
g7

farer womvew # T ReE (ot e
o ) ¢ (F) AR (&) . FIA TEA
Iuwrey A & WX W ey wW F A
I g FIEST Y i @y g fod
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fr § wx-fagteawr A sy @
oY | SEH AFT AT FAY TAT AT AT |

=Y XA WM W qegEW ALRA,
Iy gy A1 4R g g § fe wA
HEIT FT 4T FgA1 T9d & & @y argw
R JaX FY 957 JEW@ 9 W6 5@
TE F N 7T 43 Fq A § I foee
SFARET F T Q1Y & | a0 ADNTT ITHY
AT e X AEY @A gy &, qar
&Y A1gd § WfF @ €Y FT TN AT
1% € afFT sfamt F o fae wd
2, SAWT A & T TOX 99 q% WA
Qo 7 & o §1

wq & 5ot oY & gy awgar ¢ fw
ag N q¢ T ¥ § Forret www & A
g7 OF 1@ § FAC § 3H & qE9 SqIRT
A9 gar § F6ifE 1 S & g
e omw A g, FF a9 -
TR W qwTeREy g § s aE aw
afenrs form=a sfeae § & 1 s &%
W @, FIF AT T A TH,
I oy aemc A wr AEw I E 7

st goor wow Ry : e A, AEAY
g o g fgeim A wwr o+ o
FTETC Y A € wweht &1 qF N @
T %) aegfeafy  ag Waa & avw
wht | &Y R o, Tw feed wdes
fos¥ g &= 64-65 X 65-66 & vEF
wiwE § W ag ¥ FHR § | AT 6465
¥ 40,502 WX 65-66 ¥ 52,140 | 5w
e, awE & e ¥ www oweh
T w3 § agy qug qa )

¥ i aF gL N F1 qaw
o e & At ¥y § o 9x faAw
dR Y o fear o, 9 9% faT Igw
afre ww og frge ey o §
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oY WA W g g @Y WEe §
fr Ymzw afvw froe Py w3 § afF
¥ gaTwr ag a1 fF 93 a8 IS 9 aTT
@ & fad #q1 Fa9 ISR W, A AIH
&Y qaEr |

st woU T 97 : A A IS FWH
AR R

=t gaT are e : § qEAT A3 §
fF fog™ 3 arell § falt WY g 9@
st ¥ fa0y ¥ wow aewgEa
2 o s adY e & aY 24t adY fear
2 #4if% aga AR 4T aF 0¥ ¥AA & fow
¥ gg wifaq g 4T & 5 STEE 99 T
FT & femran § ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : May I say that dur-
ing the discussion on the Finance Bill [
had given figures of prosecution during the
last four or five years ? If the hon. Mem-
ber does not want to remember them, it is
not my fault. I had said that even this
year there are 20 prosecutions which are
being launched. Therefore, more and
more procecutions are being launched, and
1 have now told the Department that
wherever there is any evidence for prose-
cution, there should be a prosecution.

SHRI P. GOPALAN : It has been
admitted by Government themselves that
during the last ten vears Government have
allowed income-tax arrears to be accumulat-
ed in large amounts, and later on in many
cases these were partially or totally written
off. There is a strong opinion in the
country that the assessees could manage to
accumulate these arrears mainly with the
connivance of the officials concerned. Will
Government conduct an independent prohe
into the State of affairs of these arrears
and the role played by income-tax officers
in the accumulation of these arrears ?

SHRI K. C. PANT : Arrears have
mounted and Government have placed
‘before the House on various occasions
details of steps they are taking to liquidate
tbem. But may I point out that the figures
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which are given are not all collectible
arrears. They include arrears which have
not become due for payment, but which,
bhave become due on a certain date. A
certain period of time is allowed during
which the payment should be made. They
also include arrears which are very difficult
to collect and which have been pending
for 2 number of years, but which are not
written off because we want to make abso-
lutely certain that so long as there is any
hope of collection, we do not write them
off. Thirdly, a lot of these arrears are
tied up in appellate procedures, before the
Appellate  Assistant Commissioner’s and
the Tribunal and in the High Courts and
Supreme Court. These facts have got to
be kept in mind when assessing the total
arears.

Oral Answers

SHRI MORARII DESAIL : As regards
his d2mand for an inquiry, it is very wrong
to say that all income-tax officers aré like
that, But if individual cases are pointed
out, we will certainly hold an inquiry.

o afrgao T ;i aEET X
g N FFAEH ATAT 500 FAT T
F1 a2 A 9 FA0AT G- §4 ¥
AT, AFATA AY g FFIN Fowrar 2
o it aF feay W@ A fyeer
z@ AT ¥ fre qard & 0 § f ag daw
A w|E?

SHRI K. C. PANT : Part three has
been answered by the Deputy Prime Minis-
ter. Part two—I do not have information
with me now. As for part one, what [
have said in reply to an earlier question
is relevant. The total was some Rs. 500
crores as on a certain date, I think 3lst
March, 1967. It has been reduced by a
considerable amount, Rs. 200 crores or so.

There is also a certain amount tied up in
appellate procedures.

Nt Ay fauad ;o fra fdtaw 3 @R
A R NI G WA AT FT ST
#Y e sufemal ¥ qrael #Y A1 feemar
a1 3t 99 997 Wt aRer Y wEr A PR Y
THEH TG FIA, JAT IOAC T R
§ o g fr O agdl w TweE FH
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fet &1 o feenan @y g s § @
¥ qam =g g fF oW ¥ asq A
oreaTET 3 fe fom a Al @ AT

#1 eqr fewray 9

=it weresn dard : fe w1 F ame
g7

st wq fawd : qiq Mfgd | fEes,
Bqss, g arEE

MR. SPEAKER : He put a question
in the middle and he starts answeriog it.
where do I come in ? It is not proper.

ot wy fewdr: & @ avwAd @w
STEaT 4 safan Ay ¥ 8 7@ AW AE
fAr &) amY g T Amara o &
SR TIC-TIX I8 TgT § FIE BIaET T8

# 7ol wRey s wgar § f
FI7 ag WET FT AT J F AR
gz # 277 U F IZT | T I
sfsadi & faars, TFEH SR FAF
are ¥ faure w7 ?

off gow e O ¢ T FIT F ARG
% faare FATE & FHA AR T
E FEAY AN A TE SO

SHRI S. R. DAMANI : In the Finance
Bill a time limit for completing assessment
has been fixed which is a very welcome
gesture. In cases responed, has any time-
limit been fixed for completion of assess-
ment ? If so, what are the details ?

SHRI K. C. PANT : Normally a time-
limit is fixed for original assessment. It
used to be four years ; now it is two years
after the completion of the year. 1am
not very clear that there is a timelimit in
responed cases.

SHRI SAMAR GUHA : [Is it a fact
that after the introduction of the audit
type of assessment of tax, there has been
concealment of real taxes paid by certain
industries 7 s it also a fact that in assesse

VAISAKHA 16, 1890 (SAKA)
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ments made by the income-tax offices in
West Bengal (Calcutta) and in Orissa, it
was found that Rs. 30 lakhs of tax had
been concealed by such industries during
the last three months ?

SHRI K. C. PANT: 1 am not very
¢lear about the question. The audit type
of assesment is related to excise duties, not
to income-tax at all. Therefore, the ques-
tion does not arise.

‘Application of Gift Tax Act to Agriculturists

*1652. SHRI BENI SHANKER
SHARMA : Will the Miaister of FINANCE
be pleased to state :

(a) whether it is a fact that agricul«
turists who have not even been income-tax
assessees are not exempted from the pro-
visions of the Gift Tax Act while trans-
ferring their properties ;

(b) whether it is causing great hardship
to agricultural ryots who for several consi-
derations have to transfer their proper-
ties to their progeny ;

(c) whether the desirability of making
a provision in the Act exempting purely
agricultural people from the application of
the Act has been examined ; and

(d) if so, with what results ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SARI K. C.
PANT) : (a) Yes, Sir.

(b) No, Sir. Gift tax is leviable only
on gifts in excess of Rs. 10,000. Moreover
no -Gift Tax is payable on gifts upto
10,000 to relatives dependent on the donor
if the gift is on the occasion of the
marriage of the depcadent. Reasonable
amounts of gifts for the education of the
donor's children are also exempt. A gift
to a spouse upto Rs. 50,000 is also exempt
from gift-tax.

(c) and (d). As Gift Tax wis introduced
to check evidence of other Direct Taxes
and more particularly Estate Duty. which
is also leviable on agricultural land, the
question of exempting agricultural prorerty
from Gift Tax does not arise.

v&inﬁﬁmmﬁ:mﬁw@w,&v
Aol 1S & fp swaded dae A 9y
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o dm imer a2y (1)
wgae wfw Afw ot wia s 8F A8
T T W WX fae e Adi
wgi a% dou v, fre 8w oy =
TgA w1 g & 7 e ey o
¥ ¥ O ¥ w7 § 99 1957-58 & srdaw
R FgAm T A fey T ¥ &
ggAT w1g g i fo PRt o g
d¥q Ag wwaAT, a°9 S99 o agY Aar
39 9T ag f19e 39 T SgP IF AT
2 7 71 AT W fauw § g gmi @
F A ¥ fa=are T W@ 8! wiifis srorseet
i F e agy ag A § R 2 M
It 10,000 ¥ SFTET F ) I § wATT
o W€ frarr 2.3 3 of ol &1 qw
AT & &Y 99 aga-aY wanf w1 awE
FEAT 92T & ? FT ¥ FH-Y- T G-y
frart A ofy s ot afa § g
fredmm d g s § fag g9 M@
Laull

=t o we qv  HAT I & Tw
Tg 17 § @ framt o daq i s
fgama ¥ a3t § o & auwan § dar e
B a9 e ¥ e ¥ wEr ATFTT QY
AT FUFAT & ST ITHT TEAY FT JAET
o T T Y

st Jnitsiee oW : o FR Ay
3 w1 fr el o weeer g g€ ?
gafrg fee Em e o +18 gue #t
A€ araaawat ¥ 7 TR § 9 e
ivg, deu daw AR fowe & @ @
ford & &% ogg & & I9% gz W@ §
fir #ar ¥ fieqrat &Y qursfax qu@ g
sweqr ¥ S featAl 8 @ g€ ww
At gremdeg oy W AR @ E 7

q PRT W T GATEER FT
Fa agt §a1 g ar | T dew Exw
RTTgh Wk five S oOE qR Y
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wwafwy § wafwe o frow éaw oift-
ATy A 4T At o1 @ § nfe g
2net ot ¥ T ak o

Homes for Beggars in Pilgrimage Places

*1653. SHRI SAMAR GUHA : Wil
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether it is a fact that in Tirtha-
sthans like Hardwar, Lakshman Jhoola and
other places all over India, health of pil-
grims s endangered by leprotic and other
beggars having infectious type of diseases ;

(b) if so, whether in co-operation with
the State Governments, the Centre propose
to draw up a scheme of homes for such
diseased beggars ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA) : (a)
It {s true that a2 large number of beggars
operate at the various pilgrimage centres
and some of them suffer from leprosy and
other infections diseases.

(b) and (c). The Government of India
give fifty percent assistance in all anti
beggars Schemes operated by State Govern-
ments, Advice is tendered to State Govern-
ments from time to time as and when
asked for.

SHRI SAMAR GUHA :
pilgrimage are idered as very d
in our country. These places are institu-
tions inseparable from our national life.
Every year millions of our countrymen
visit them. 1 have persopnally gome to
Hardwar, Lakshman Jhoola and other
places. It is a pitiable sight to see the
old and infirm <—they are not actual beggars
—in all these placeés. Instead of passing
on the responsibility to State Governments
and saying that 50 per cent assistance is
given for any scheme undertaken by them,
would the Central Government initiate a
move to sce that the States concerned take
up schemes for providing houses, particu-
larly for the old and infirm who have been
forced—I would not say this is a pro-
fossion for them—to bowry iR these
places of pilgrimage ? s

Places of
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DR. (SMT.) PHULRENU GUHA : In
this conpection, I may mention that a
study group was formed at the end of the
Third Plan to incorporate certain schemes
in the Fourth Plan. It was felt that the
cost of running forty centres...

SHRI SAMAR GUHA : I do not
want about the general schemes all over
country ; I refer to pilgrimage centres only.

DR. (SMT.) PHULRENU GUHA : 1
am giving the outline which covers those
places also, so that the hon. Member may
be also to understand the whole problem.
The cost was estimated to be Rs. 22.37
lakhs. It was sent to all the State
Governments ; it was sent to the U.P.
Governmeat also because of the pilgrimage
centres like Banaras and Hardwar. They
have to give fifty per cent of the scheme.
Therefore, though they appreciated the
scheme, they say that they are not able
to allocate money. Since we want them
to implement this scheme, we shall try our
best to request the State Governments to
include in the scheme certain pilgrimage
centres and have some sort of an arrange-
ment. We had already taken up the
scheme with regard to Varanasi, Rishikesh
and Hardwar with the U.P. Government.

SHRI SAMAR GUHA : 1 do not
want to use the word beggar ; perforce
they have to take to that profession.
Besides that problem, the other problem
is about persons even sanyasis who are
afflicated with leprosy, T.B. and other types
of diseases. Will this Government send a
team of medical men to go to these places
of pilgrimage to devise some sort of means
s0 as to avoid infection of the pilgrims by
these serious diseases ?

DR. (SMT.) PHULRENU GUHA : It
is a suggestion for action ; we shall take
it up with the Health Ministry.

SHRIMATI SUSHILA ROHATGI :
The more construction of homes is not
sufficient because many of these homes are
neglected as we find in Kanpur. [ should
like to ask the hon. Minister (a) whether
the Government is preparing any report
the condition of these homes in the
country and (b) whether the Government is
prepared to launch 3 leprosy eradication
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year like the malaria eradication year so
that the nation as a whole can give its co-
operation and public opinion may be
mobilised in that direction and (c) how
the Government proposes to enforce the
anti beggary Act in various States.

DR. (SMT.) PHULRENU GUHA : If
I understood it correctly, there are three
questions. One is about abolition of
leprosy. It should be taken up with the
Health Ministry. About anti-beggary, I
have already explained that the study team
had already given a report and we have
sent it to the State Governments. They
say that they do not have enough money
to implement it. About the reports we
get reports on the working of these homes;
I do not have them with me now ; if the
hon. Member wants it, I shall make them
available.

SHRIMATI SUSHILA ROHATGI : 1|
do not want to know about the Govern-
ment’s appreciation ; 1 want to know
whether it is going to be enforced.

DR. (SMT.) PHULRENU GUHA! Ap-
preciation ? It is not clear to me.

ot fomeer Wi & WY a@ieg ¥
s g § fe e sy F afafar
ft dd Y war Srgh 9 Y 99 A faegw
T 71 F o sar ww N w@
FTA T 1 afg amAr ar <& 3 Ay
w7 g6 AR A adl @ W\ af ?
DR. (SMT.) PHULRENU GUHA : It
is a suggestion. We do not contemplate
legislation.
sft 5w &Rt ;e frde s
ar X F qrEAgE N w79 ot A W

VA I 9 ATH, g T I AT Y

TH A HT § A P feaers
q¥¥ oY fafer fimfay § Afeg

fea &
g a1 75 Ty A N fw ar tT3-
oot frerd Y @ § fedt @
naddz &1 AgE AG, @ E9 dga
Tt § qEgs War 3 & aEer
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Trgar § e ww fewfed & s o @aa
J F7 FIATE 51 § WK W 9§
ey &7

DR. (SMT.) PHULRENU GUHA :
The railway platforms come under the
jurisdiction of the Railway Ministry. [
am sorry 1 cannot answer as to what is in

their mind. But I can take it up with the
Railway Ministry.

st Twdt W T W wWEIRT
qaw fs ag sigwl & seafag =fv-
w12 ey gfer 9 qra=dt & 1 fa=me
TRE?

DR. (SMT.) PHULRENU GUHA :
The question is no\ before us.

ot g0 ®1e aWEAW : F Fg WA
g 3 gk R ¥ feay aod gy
frardt qug § @@ §, 7 ST W Wi
gt GREI & 79 § ! WA A A
g frur g aafes § W § &
faeed 1 gu W WX ST 6 To QarmAT
T FQAE AT N wawF faerd
FIA T TILANATS FAT %o &F 8
R MIER @R s &
WA w1 W W W@ @
T4 99 ¥ A a1 |

"DR. (SMT.) PHULRENU GUHA :
There is no national su:vey to determine
the total number of beggars in the country.

SHRI A, SREEDHARAN : Though
the places of pllgrimage are sacred, the
fact remains that some of them have be-
come hotbeds of an intriguing racket as the

one we have in Rishikesh...In these pil--

grim centres beggars, consumptees and
cripples are hired by anti-social elements
and are paraded to make money. This has
been going on in many pilgrim centres. I
ask the Government whether they would
institute an enquiry into the various mal-
practices that exist in the pilgrim centres
including the highing of lepers, ¢onsum-
ptees and ¢ripples to make money,
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DR. (SMT.) PHULRENU GUHA :
I think it is a suggestion ; we shall look
into it,

ot gowitze o ;oY wETOAR
fEmaa@afr A & 9
T gFH Y [, W & P AT I
I F U A H R Tl ]| W
R @t oifs 58 & @A
@ oay A gl A A md ¥
99 # a2g fa¥ ? ar ¥@ A AAr
gwR M P gre g Ay g g7 gad
IFREIFAETIN = W™
¥ &9 97 F) AT @ar Ag s 7
A T gH, @ #NE TIAW
g ¥ fFar &)

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : It isa
very easy to draw up schemes. We are
not short of schemes at all but the total
amount at our dispasal for all schemes of
social defence is Rs. 20 lakhs a year.
Until we get more resources, I do not
know what I will do with all the schemes.

A frracw ww ) G gfAR
oifg el & g Ay § FaraEK A
sTRgafaaRi M e oaiw A § 7 98
I FAT frE AT § 9T ) F) e e
qar qied § 97 T N T AWrQ W
AL qIAT & | FAT GIFR 59 gEAew F
T F F IT F WG JEAA F7 T8 AN
qrfr arfrdl & earees @ U wEX T
93 ?

SHRI ASOKA MEHTA : There are
two different responsibilities ; one is law
and order which is with the State Govern-
ment ; the other is : what do we do with
these persons ? The beggars should be
taken to beggar homes and rehabilitated.
We are trying to run beggar homes. We
are most anxious to develop many mare
such bomes, as my colleague pointed ont.
We have drawn up a plan for forty such
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beggar homes in the critical areas in the
country. The point is that with the re-
sougces at onr disposal we could net even
start one home.

SHRI D. C. SHARMA : 1 think itis
uot possible to eradicate beggary ia any
country of the world.. (Imterruption). 1
have seen beggars even in the Soviet Union.
1 submit respectfully that it is net possible
to cradicate beggary from any country of
the world. Since it is so, may I ask the
hon. Minister whether he has thought of
imposing some kind of cess on the inhabi-
tants of India 80 that more beggars’ homes
can be established and no beggar, whether
able-bodied or diseased, is able to go ahout
and give a very wrong impression of oufr
country ?

SHRI ASOKA MEHTA : Levying a
cess is a privilege of my hoa. colleague.

SHRI HEM BARUA Wherever
there are Hindu temples there are monkeys
and wherever there are places of pilgrimage
in India there are beggars, and some of
these beggars are diseased persons and they
produce children also. By producing
chitdren, they rather help the spread of the
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(d) the loss suffered on account of this
delay in terms of production and the per-
sons responsible for it ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND SOCIAL WELFARE
(SHRI RAGHU RAMAIAH): (a) Yes,
Sir.

{b) No, Sir. Whenever work had to
be slowed down in one portion of the
refinery because of delays, the personnel,
inclading experts and {abour, were general-
ly deployed on other units in which con-
struction had not been so interrupted.
Duspite the delays there was, therefore, no
increase in the total cost of the project.

(c) The delay in the commissioning of
various umits of the refinery was due to
delays in the receipt of detailed working
drawings for certain units, of equipment
especially for the Catalytic Reforming unit,
occasional strikes by construction workers,
and delay in the construction of the rail-
way siding due to peadency of a writ ap-
plication by the landowners.

(d) The iosses suffered on account of the
delay in the commissioning of the Refinery
ra.ue mldﬁamns of a complex nature

| such as the men-utilisa-

disease. (Iaterruption). To prod hild
js a fundamental right. In this context,
may I know whether Shri Asoka Mehta

P

tion of indigeaous crude oil, the levels at
which the refiaery could have operated
consi ly with the d d from time to

tas ever discussed with Dr. Chand
sekhar if these beggars who are disceased
persons and who produce children can be
completely sterilised ?

-SHRI ASOKA MEHYA : 1t isa very
valuable suggestion for action and I couid
pass it on to the Health Minister.

Gujarat Refinery

*{654. SHRI PREM CHAND VERMA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state <

(a) whether it is a fact that there was
delay in commmissioniag of the wvarious
units of Gujarat Refinery ranging from one
year to one year and four moaths ;

(b) whether it is also a fact that large
-axtra expenditure was incurred on @Eperts
and idle labour because of this deday ;

¢) if so, the circumstances which
resaited in this long delay and ‘the less
suffered to extra expenditure : and

time and the contisuance of imports of
deficit products. These cansot be evaluat-
ed properly in money terms. Further, in
the circumstances in which the delay took
place, no individuals can be held responsi-
ble for the losses sustained.

ot dwwew awf : wf R W
It fear & 99 & 9@ A9 95T W
aix fow &1 & amn wga § f5 oar
vg g T A g fomerd a
auE TET &9 6 A g 3 @q
194 F AR GAT T 1966 § o7 F<
de g Wix ¥ 93 W gE A & fF
o oTew 3 4 faaat fleei B o
TN Y T WA TF QF €I I
fow t-wg § ITHT 3 AR 22 @K
AT Hiaw AT T ? CTT T A
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g fai i mimsg e
ot o a9 At gk & Afew afeex
AT ¥ WY fefie F ag wyr A3
M 22 QAR WA @ WA & wfaw
Rarmar 1 & SEwr awga § e A
39 22 IR AT 5@ AE § wreg
o9 TG FAT €T § ? & SrAAr A0EAv g
fF Far IR 7 ST FROT ) Ji9 A E
forw & F9g § Tl fodié & wgER ag
T AT 4G & awr g, afg @ @
Tt awhw w4 & W afg A @ ;@
i ?

SHRI RAGHU RAMAIAH : 1 have
already explained and I have admitted that
there has been delay both in regard to the
first million unit and the second million
unit. The reason was there was a delay
in the arrival of drawings from the Soviet
Union. Also, the equipment was delayed.
The project report coptemplated a certain
date ; these things did not arrive by that
time ; they came latter. Therefore there
was delay. Now, the staff was being uti-
lised. Where there is no work, then the
staff is utilised for the other portion where
there is work. 1 have already explained
that. About the other imponderables, 1
have already mentioned it in item (d) of
the answer. Nobody denies that there has

been some loss, but it is difficult to
evaluate it in its entirety.

ot ww e i TEwE ag
sfez e ¥ F3 amw 22 g™
Ty wfew 7 gear &)

# UM 97 WQT § 1 W7 A TRA
¢ 5 Rerer SR gl @ dfiwew
sre gNiEe fOE & gafas 1967
ax dac @t @t Ffew A N aww
o< darT AT @ awr ! § oA A
trmwa ¥ g s N a7
HErraN AN sagt awf T
g ST Y gyat gUT §, S waEr I3
¥ fag s A wrar ¥ fog # a@
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i Aifa feife f A @S
I Q@ TR G} AU GE T A
TiFEd et foie ¥ gofas §am
& %, I7% gAY T JAR Y I 2w
N A faw g% ? afc Afa Feifa
g A SEN A SR aw-EE
FF-FT @ a5 § ? Far 7o w@ET 9
TTaY 9T wETW TN 7

THE MINISTER OF -PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : Very
often difficulties arise because of foreign
exchange. Ope can never be sure when
we will get the necessary foreign exchange.
Then also, very often we have to get
equipment from foreign countries on credit
and they may not be able to adhere to the
delivery dates that have been indicated.
These are not matters completely under our
control. Therefore, 1 have always said
that it is very difficult to give a firm date
in advance ; we will try to do the best we
can.

SHRI S.C. SAMANTA : The hon.
Minister admitted that there was a delay of
more than one year and four months. I
would like to know whether any foreign
experts have been involved in this and
whether they would get any extra foreign
exchange.

SHRI RAGHU RAMAIAH: 1 have
explained that the delay was due to the
fact that the drawings were not received
in time from the Soviet Union and also
the equipment. That was the cause for

the delay.

SHRI S. C. SAMANTA : 1 asked
about the foreign experts.

SHRI RAGHU RAMAIAH : About

foreign experts, whoever was there was
being utilised in other sectors.

SHRI M. B. RANA : When the
Government is thinking of expanding this
refinery, would there be the same kind of
delay, or, are they now getting the equip-
ment necessary for the expansion ?
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SHRI ASOKA MEHTA : As far as
this expansion is concerned, it is under
way and 1 do not think there will be any
particular delay.

SHRI MANUBHAI PATEL : As far
as the delay in the project so far is
concerned, it has been dealt with. But re-
garding naphtha cracker, a part of the
petrochemical complex, is there any delay,
or may I know it will be commissioned
according to schedule ? Secondly, due to
the shortage of gas cylinders, that pro-
gramme has also been delayed, but as an
alternate programme, the refinery has made
proposal to supply liquid gas to the nearby
cities and towns by pipeline, for example,
to Baroda. May I know whether this will
also be delayed. Thirdly, what is the pro-
gress of the petrochemical complex? Is
it going according to schedule ?

SHRI RAGHU RAMAIAH : The con-
tracts relating to the aromatic project and
other allied projects are ready and would
be signed shortly.

SHRI MANUBHAI PATEL : Liquid
gas to be supplied by pipeline.

SHRI RAGHU RAMAIAH : 1 have

to look into it.

gAewt & foeel feam wwimm & wfu-
sifRai ey @M gEw w1 AwEE

1657. &t wy fowmd : F1 faw w0
7z qam N Fu FO fF

(F) a1 qTHTT 7 gAewr ¥ faelt
feaq wrateg & sHAIfdl § ¢F 97
sra gar & fawd w7 W g e
Fatag & afewrd Fatar F aw F
oo felt s & fa¥ age W
O § 9 @ IR AT gEF T A9-
I FQ §

(@) 77 g @ @ fr I st
¥ gy wfeErd A @ A, S
e @ fm ar @ §, @ gew R
famr wx ot s & fod wrate &
am § g ¥ o 29-fowrdR w1 AT
o o ;
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(7) w138 97 & fs o9 wrafam &
qagd qeT wEHd A, S ¥ §wd
qreE § 8, @ g &Y famr emx
oiard f6r 3 qar 1 AT arge-ueE
Naae F 3, NT 79T Ty ¥ W,
18

(@) aft &, @ @ gw T @
THIT A9 & fasg qOwe gIq v
FaaTdt #1 7 & o) gl N IR
gl F 4%, O A% T w@W § 7

fagq swem A T o (st owEm
T ) (F) dgF g daras,
dmifrs qur wtegfim @weT (gAeR)) &
feset #F1afas & oF qagd waATQ A
TER F1 0F 97 faar 2 Faad fawraa
#1 € @ fF 957 q7e7 & Fafed ¥ 39
wfamifal & gg s 1 smama g3y
frwa & wfaga wavr ¥ fag e, o
FHU IT% AfFaa QAT ¥ oy o ;

(@) = famm ¥ oo wfewa
s ¥ fg g ¥ oF de-femel
warar a1 faad far-ges F gz-aF 9T
frr At 99 yg@ gfawrd g Qv
3, fre & wq@ wfasrd =1 w17 wE
& A gera vy 7

() gvem frme grr sy sfasa
T F fa¥ QY NEaw ey g WA
& & fmE fr-ges gem = fem &
JAYd TI@ T g 6y 0y ¥ | ag
qaT ST §¥AT qGH 8 99 & o faee
F yaqd 59 F gEIA AN AHgeF
FE-TA T AR 9T TG w1 wrra fwar
T AT A FEAT W AT Ag e
w7 fowm & S¥T oSgE Y @ AEw
e ¥ g, T ¥ A Al A A
aT T g; W

(%) ¥/ T 7g¢ firm & wiwga
yavT & fay wng Y o, @y
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I wEget o A Hrur-ger W W ae
T8 ar

&t wy fawd : WX AR A TR
fs &0 fomex, Ty wgEm SR e
oifg Y ART QWA WD AGT, 4E
FAEH F IFAT F gRAE d fagan
F4T WY AFEA A TF T HT 99T 0N FY
wifgg NG & 7 A9 F faga
A, ¥z, Fear mar, a8 gaen F 9%
% ma ¥ frar war an faq safaqay v
WS gond fFar wur @, e sl ¥
R § fFar aar ! afe s v e
o W AG WY, N W™ A\ A
FIT Y § a2 gAwT 4y wew A
w R ag g an W Siftw s fE
A NS e ¥ AR F @AEE
& frg v 7, a1 I safdl ¥ g
F T ¥ I A W) HavEr, Sr-ues
T e, e ¥ Sl @ &
fag s & & faar i T 3 Tm@T ?

WY wEW WM wAy: qE W ERY
I W, TAL I F WETHT AT &
Ana W I A 9 | JF R
g gear Taely, @ orecAe wdae
fafredl & % ow DA & FAER
fowa Y wosha B e BT ¥
Wwiegafrmt mAvag § s
T A48 A, W fFag wrwn ge—w
yie wiwgs sQwe v fg = §
R @ ¥ fafaofae ¥ fega 0
0 Fod Y &1 Ig TR W FH
¥ e gw ) guwd 5 gm AR A A
Arf FETH FA N @ 8

st wg formd R T N e F
sfuga s@uE & fag wrg S, &S9O
# rEEA P F IF ey
day fed | o AE I a3 Frogw
wrogram feg & &5 weeed gm, @
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37 1 2@ feafa & qar s omar 1 Wl
WERT WA NE W IW W AT @
§'Mag g d 55w g frew
FIF oSz Agm ]

SHRI K. C. PANT: 1 do not know
in which account it was paid. 1 have said
that it is a small matter involving Rs. 3000

or so. We have asked our UNESCO Chief
whether any misuse was made.

st Ay fom ST OB & g

gl @il f5 7 A9 Thew &
zRuE & foo gard )

SHRI K. C. PANT :
is a privileged body.

stag fmdr : Far fafedsr 19
aaes & 5 3 &0 gaR wgE A A ?
SHRI K. C. PANT : Therefore, once
we have asked them and they have made
enquiries and they have said that this was

not misused, 1 thiok there the matter
should end.

o Ay fawd : 70 efee § ag wwer
agi @aw T gar o feEr o faRd
goor #Y, a1 fadsit &t ag mfawrT Ay
2 5 3 garX FTHAY w1 Sowu w3 1 W
AT FA Y FN AT AT T RO
qET F IR AE T ATAA N wiq FIA

The UNESCO

MR. SPEAKER: Goveroment is
satisfied ; they say it is a small amount and
we meod not do anything Turther.

stag fmd: ag i ar a3 @
aa AE ¥ 1 W@ q=rel Sz &R
ST )

THE DEPUTY PRIME MINISTER
AND THE MINISTER OF FINANCE
(SHRI MORARIJI DESAI) : By common
consent and according to ‘interpatiomal
agreemeonts, these are inviolable places and
we cannot go and make searches there unless
we have basic proof that some offence
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under the Indian Pemal Code has been
committed, which requires to be enquired
into.

ot wy forwdt : & A F % w7 AT
2gm

SHRI MORARIJI DESAI : Whatever
it may be, I cannot go and enquire. It
would not be right according to inter-
national practices. Therefore, Government
is not going to make any further enquiry
than what has been done. They have said
that this has not been sold here and this
has been used for official purpose. Beyond
that, one cannot go and make any enquiry.

ot ay fomd : weaw wERA, TH W
Ik gmafa &1 & w37 § FF @
T safirrTar @ ¥ gor @ W R
I F fAg AT g1 W AT W
gfewTd Toa qET FTar , @ § ww
93 3 qfee ¥ g 37 F R qA
qq 471 T AT WA §H A Hw ?

§t e q@d oW AT
wer gga 3 3, AY gw &N 1 gga ar
faar 7Y, @ & «1F fear 7 €1

oft wg frady : AN AgRT TR W
Tz WE? gIT I3 FAT ITH FH
g1 Wi wfiey Fr weeFw fawmw awm
Far §? @ wEm A @y R
qgT T § 1 Iiw IAW wA TR
aeew framr & A 9w g g, afew
o ot § qga 7 ¥ fam da &

wege AR, & @ ¥ feawedt w4
¥ <1 g, ¥ Taw T AT ) ¥ @
ZIERY F ATH T ATATT HOT § | AR qT
¥ qg WIAAT T W § 1 99 § ¢ 9T
Mg o 3, fawsr A & ar ¥R
gm ¥ af wEw ¥ wWEH
T W ¥ eafw AT F AN
g T § WK a1E ¥ AT T AT
FER TEMH IV WA WY
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TRFR RITAPT FAE | 99T
faami oy §, Y sfewa cwET
¥, a0 WY, @ W RN TIW FT
o ¥ Fet gm oy o oW
wE W el ¥ R gmm e
NI R @ &t g awr AW
e & @ fRagedt g ? & 3@
s SigaT § e few swaiedls wiaw
¥ 73 foar g § fr fadfard =) 5w axg
q FR AT F T F IeawT F qERT
? I quA TR AR FEifAa-
fasn & feAawr A, e g@awEg s
JeAwT IFF I FHT AT A | FAT AR
AW W AT F T@ qgY T o
weq ?

SHRI MORARJI DESAI: 1 have
said that if the hon. member gives evi-
dence, we will certainly go into it. But
the fact is clear from what he says that
be has not given any evidence. Let him
give the evidence and we will enquire into
it.

oY wu famd: ww owT R 7 W
v M qg | N ofadg W[ AN aw
agT & | TAW FIER G4 AT B B A
21 T a8 A IR A QR G FA
AR g RATIINE

w1 fw Amomw #4794 FANIC
L

ot wy fowd © gw gAwT gwrEew
W & faq foege vy § 1

ut wgak adw . ad @@ ¥ gE-
T A AT R |

SHRI NATH PAI: 1 agree that the
amount involved is perhaps insignificant ;
considering the ceolossal amounts of tax
evasion, this is a drep in the bucket. I agree
also that we have to take into congidera-
tion the standing of the UNESCO and the
special privileges which are extended to
it throughout the world. But the issue is

slightly difforent.  Though the amounf
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may be small, the principle involved is
very important and big. It is in that
context that the minister should satisfy us
that the privileges which are extended for
bona fide official use of UNESCO are not
misused even on a minor scale by anybody.

The minister has thrown the gauntlet.
We are also as keen as he is to
maintain the best relations with the

UN and organisations like UNESCO.
We do not believe in some sensational
thing ; we have documents showing the
number of the cheque with us by which
the amount was paid. If we show that
will he enquire whether an official who
recently left this country did not dispose
of property which was prima facie bought
for the use of UNESCO and whether
the money was shown as personal
saving ? Let us not blame one another.
It is not only he who is concerned about
the status of UNESCO. We are also
concerned about it, but we want it to be
ensured that nobody defies the law.

SHRI MORARIJI DESAI: All of us
are interested in seeing that laws are not
defied. On that score, there is no differ-
ence of opinion. In this matter, the
complaint was made by a person whose
contract has been ended by the UNESCO
office here, because his work was mnot
found “satisfactory. It is that man who
has given this information. If it is shown
that the things bought in the name of
UNESCO for their offizial use have been
sold here, we will certainly take action,
because it is a breach of the privileges.
But there is nothing to show that. On
the contrary, after the enquiries which the
Government could make and did make,
Government is satisfied that they have not
been sold here. How can one take action
in that case ?

SHRI H. N. MUKERJEE : In view
of what the minister has said just now
he gave the impression to the House a
little earlier that he believed the statement
of the head of the UNESCO, and in view
of the desirability of maintaining friendly
contacts, he did not think it necessary to
proceed any further in the matter—that
is why I want to know, in view of the
specified allegation having come from a
specific body of the men who served under
the UNESCO and in view of their being
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appareatly in possession of facts on the
basis of which investigations ought.to have
been made by the Government, why is it
that Government comes forward and says
that it trusted the word of the UNESCO
Head and did not, in view of the specific
complaint, make those investigations which
it was its duty to do ?

SHRI MORARIJI DESAI: May 1
request the hon. member to consider that
there is no body of men who have made
the complaint ? It is a body of one man
only and that one man is a disgruntled
person. Itisa question of word against
word. If I have to believe the word of
one between the two, I would rather
believe the word of the UNESCO head
than that of a disgruntled man.

a1 wg fand : fewurees &1 wAT
qaqd § ? G¥EE ad § A1 Af—ww
Ty Ao 7 ey | fewwrees Eargm
E-wgw ag ¥ agA W @ §
ZEHT F7T AaAT & 7

MR. SPEAKER :
is over.

The Question Hour

SHORT NOTICE QUESTION

AENE (TgIEE) Awr @EA faww
frm w1 gwmw
+
SNQ 3l st faroa e
ot quT T

1 Wfaaw sl @A W Az
FIW FY FIU7 FIN £ :

(%) 7ar el (arewrsz) aar
@A fawre fom & gera 5t aEd-
AHA-AT WrgraTe fag ¥ faeh & oA
T ™ g ;

(&) 7 s Mag ALl
JEUTAT X S q @7 ATH Y FqHT
wHET A ;

(w) afz &, @ gE™T W w7
o Y A F AR § e
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IY T F A a9 R EWRA W@

seE w7 faaw feary; o
(w) afzgh @t T aX{ FOel
¥ wr wfafwar & 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (a) Yes,
Sir. The proposal under consideration is
to shift the Headquarters of the company
to a more central place than Dehri-on-Sone,
namely, Delhi or Faridabad, in view of
the impending expansion of the Corpora-
tion’s activities.

(b) When a company’s activities spread
over more than cne area, as in the case of
P. C. D. C. after the contemplated expan-
sion, the location of its headquarters is
decided on such considerations as efficient

g and con e in matters of
supervision and liaison.

(c) and (d). Government have decided
to expand the activities of the P.C.D.C. to
the recently discovered pyrite area outside
Bihar and also entrust to it the exploitation
of a new mineral, rock phosphate. These
new and expanded activities have made it
necessary for the company’s management
to think of a more central place for its
headquarters. No final decision has,
however, been taken. The objections
received from the Government of Bihar
_and the residents of the area will be given
due consideration bsfore finally deciding
the question.

oft frg quA et - qaT Ag @I R
fir g Fr gt F sfawifeal F 97 Fagi @@
qx faQw frar g, 9A% 98 WA § i
Fifct 1 wgfaar QT &, gaf@d s
AgTAT @R ?

SHRI RAGHU RAMAIAH : Certainly
not. I have already explained in the answer
that due to expanded activities it was done.
Previously this Corporation was only
concerned with mining and exploration of
pyrites in  Amjore and sulphuric acid,
plant at Sundri, both, in Bihar. Now
there is rock phosphate available in
Rajasthan and U. P. That is also entrusted
$0  this in addition to pyrites in
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Rajasthan. Therefore, this has been done
because of the expanded activities and not
because of any government officer's
convenience.

ot frx qwm @relt : wT eaEE
A A g9 W) fae v @ ¥ R
YR 99 qeeared S g ?

SHRI RAGHU RAMAIAH : There
is a representation from the Government
of Bihar and we are examining it.

=Y U ST : FAT FIGR T
 AFEd #T Y qF A @, S9¥ IEEr
faQe firar g § qar 1@ GvaeT A fagre
Y@ Y WY F9dT /R IGF T
Y guagrl W WY gU IE @R Y
femifor & & 5 svd afl w? fear
Eicd]

SHRI RAGHU RAMAIAH : We have
received a representation from the Govern-
ment of Bihar opposing this move and we
are examining the matter.

WRITTEN ANSWERS TO QUESTIONS
Black-Listing Code

*1647. SHRI S. M. BANERIJEE :
Will the Minister of WORKS HOUSING
AND SUPPLY be pleased to state :

(a) whether Government strictly adhere
to the guldelines as recorded in the proce-
dure of black-listing code laid on the Table
on the 27th July, 1967 ;

(b) whether the procedure of black-
listing code provides for continuance of
firms on black-list even after their acquittal
from the High Court of all the offeaces
with which they were charged although
the lower court had convicted them and
as a result of which they were black-listed;
and

(c) whether an appeal of a State
Government pending in the Supreme Court
debars Government from withdrawing the
blacklisting of a firm when after the judg-
ment of the High Court, their conyictjon i
et aside? ’
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THE MINISTER OF W.RKS ROUS-
ING AND SUPPLY (SHRY JAGANATH
RAO)Y: (a) Y& Sit.

(b) A blacklisting order coiitinlies to
remain in force unul it is actually revoked.
If a firm'is Acquittéd honouta®Bly By a Court
of the offences for which the blackisting
orders were passed against that firm, it is
permissible under the code fo consider the
revocation of the blacklisting orders in
that case.

(¢) No, Sir.

False Reimbursement Charges in Madras

%f649. SHRI BABURAO PATEL :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT B¢ pleadéd to stife

(d) tRe dadies OF docfors, chembises add
Government employees in Madras State who
were searched or arrested on alleged charges
of cheating the Central Government by
claiming false medical reimbursements and
the action takén agdimét théar;

(b) whethiér the amount of such fraud-
ulent medicdl reimburseriénts excéeded Ks.
3 crores in two years ih Madrds State fofe;

(c) the names of 12 top officers in the
Central Government who were involved in
thése fraudulent transactions ané the steps
taken agaiast them; and

(d) the stéps which are bling taken to
unearth this racket in other States, State-
wise?

THE DEPUTY MINISTER iN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to
(d). A statement is laid on the Table of
the Sabha.[Piaced in Library See No. LT-
1183/68].

Fodd Supplied in Hospitals in West Bengal

*1651. SHRI RABI RAY: Will the
Minister of HEAELTH, FAMILY PLANNING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government’s atteation
has been drawn to a news-item appearing
in the Hindustan Standard of the 10th
April, 1968, that the stahdard and quality of
food supplied to the paticnts in the Govern:
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mént  Fospitals’
much deteriorated;

(b) if so, the reasons therefor; and

(c) the steps taken by Government to
remedy the situation?

in West Bebgdl® have

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRFI B. S. MURTHY) : (a) to (c).
Government’s attention has been drawn to
the news-item. Diet is being supplied in
the Government Hospitals according to the
sanctioned scale. Of late some hospitals
have experienced difficulty in the matter
owing to the rise in prices, and the ques-
tion of enhancing the diet rate is under
comrsideratior.

Catering contract for Curzon Road UNCTAD
- staff hostel, New Delhi

%5, SHRI GEORGE  FERNA-
NDES : Will the Minister of WORKS,
HOUSING AND SUPPLY be pteased to
state

(a) the names of the contractors who
received (he contract for catering at the
Curzon Road U.N.C.T.A.D. staff

hostel with terms and conditions of fhe
contract;

(b) whether any tenders were invited be-
fere allotting the centract;

(¢) the total amount paid aad/or due
to the coutractor; and

(d) the tariff which the cortractor Had
for the various meals, snmacks and other
services?

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAO) : (a) The Catering eontract was awar
ded to M/s. Volga Caterers, New Délhi.
The main terms of the Catéring contract
were that he will supply béd-tea, breakfast,
provide room services, bed linen, blankets,
doap, towels étc. and heatéfs in the Dining
halt and lounges.

It was 4dlso the condition of the
contra¢t thdt while he will be charged
redt for the geysers and pantry tablés, he
will be provided rént-fre¢ the dining hall
and accés$dfy accommodation but will pay
for électitity and water,

{b) Yes,
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(c) For the cateting contract [iteq (a)
above] and other services provided in the
contract, the caterer was to be paid at the
rate of Rs. :16.95 for a single-person and
Rs. 33.50 for two persons per day.

The accounts are being settled.

(d) For the various meals, other than

bed tea and breakfast, the tariff was as

below:
(i) Xunch Rs. 11.00
(ii) Afternoon tea ... Rs. 2.50
(iii) Dinner Rs. 12.50

APetro-Chemical Complex, Bombay

*1656 SHRI R. S. VIPYARTHI :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

«{a) -whetbher it is a fact -that the
Bombay petro-chemicsl somplex-aghich was
to start in 1966, is still npot complete, re-
sulting in huge import of several items; and

(b) if so, the steps taken to complete it
aad tbe.year by shich it .woeld go into
full production?

THE -MINISTER OF ' PEFTROLEUM
AND CHEMIGALS AND SOGIAL WEL-
FARE (SHRI ASHOKA MEHTA) : (a) The
main plants of the four petro-chemical
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MINISIER QF PETRQLEUM
AND CHEM!CALS AND SOCIAL
WELFARE (SHR1 ASOKA-MBHTA) : (a)
The production of crude.oil in the public
and prigate sectors during 1967 was 2.78
and 2.88 million tonnes respecnvely The
total comsumption of-crude oil during 1867
was 1445 million tonnes.

(b) The oilfields discovered and not
yet under commercial exploitation are
being developed as quigkly ,as possibje to
produce more crude oil and new areas are
being explored to find additional .sources
of ojl.

(c) No forecast on this point is practi-
cable, having regard to the nature of.oil
exploration.

Credit from abroad-for buying ships

*1659. SHRI SITARAM KESRI : Will
the Minister of FINANCE be pleased to
state : ;

(a) whether . Goverpment . have .entered
into negotiations .with West Germany and
and

(b) if 50, the details thereof ?

THE DEPUTY -PRIME -MINISTER
AND MINISFER '‘OF -FINANCE (SHRI
MORARJI[DESAL) : (a) and (b). Explora-
tory talks have been held with these

Projects comprisigg the .Bombay petro-
chemical complexes have all been co-
mmissioned. ‘It is anticipated that these
will-be. reaching full production by. the end
of the year obviating the need for _imports
to an equal extent.

(b) Does not, arige.

Productign.and cansymption of il

*1658. SHRI BHOGENDRA JHA :
will the Minister of PERROLEUM:&
.CHEMICALS be pleased to state :

(a) the present production of oil in the
-country-inr the public -and private sectors
separately and the total consumption st
_present;

(b) the steps being taken by Goverment
«to gmpke - india scifsofficient .an oil predu-
ction; and

(c) when India is  likely
self-sufficient in this regard?

.to_become

Governn but no details have been
settled so far.
1660. st %o fao weww: Fv

i O et g |R oS
AN w0

(%) ADfTT W F@EA IO A
wxa w1 791, qifeea, st @@, faEa
quT wE F N FALEGA L

(&) am W& J9.07 A9 F gEew
¥ wdft fadest g f A% gy &Y
femfafa § e A g9 slearai @
REE ; W

‘() afz Ay, O ¥fEw ImT F
g wufafriae 7 sgERed T
!
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Piferw Wik Tw@w qar wEw
wEaT WAt (st wevw Xzan) : (F) wer
qF $ IA F ST w1 grew § afwa
giEl ¥W ¥ WG FT & qEf
g SuE ¥ qur afcesw d@feaw
qamt & Seared § s 9Asr wew A
W #1 a7 ¢ wig ¥ AL Wi |

(=) st adi

(7) swr 3@ ok wfes =
qrET ¥ A9 & @er $R SR 71 &
fog safia saafn & saET G R
s} aeeTh @i New g7 fawa w19
FaTdt & freare & g wravaw fra
& N sgEaT AR W )

Oil and Natural Gas Commission
L

*1661. SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :

will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it is a fact that in the
Western region of the Oil and Natural Gas
Commission, flame-proof equipment and
electricity lines are not used;

(b) if so, whether any accident has
taken place there in recent months;

(c) if so, the compensation paid to the
sufferers : and

(d) if not, the reasons therefor ?

THE MINISTER OF PETROLEUM
AND CHEMICALS AND SOCIAL WEL-
FARE (SHRI ASOKA MEHTA) : (a)
and (b). Flame proof electric motors are
not used, but this has not resulted in any
accident.

(c) and (d). Do not arise.

g™ s faam & g Greifes
IYEH

*1662. Wit WiEg AW : FT AW
wETG A A7 IO Y FYT w1
(%) 3% s & fraeroretT s
Aty sivenfirs IRl F TSAAIT AT 4T
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& o A% IvEw § Feaet Ooh ol gf
&

(@) =Yt dwadfia roraT it safa §
ST W §F FH-F § wfrs gewd
wqTfhd & F1 AR @ 9] 5 o
F1 wgATa: fFaar s ofegg &

() Far aTw &1 fa=me SO N
¥ #Y¢ wrnfrs Suwa warfa w0 1
aifr &g Toa § Al By g1 fear o
T HIX IO R 1 frgd  wedsagedr
N AT UASAT A FIAIET F A<
T AT qF ;AR

(w) afc g, @ =F a ¥ =@k
FT?

TN HFATW Ao § 57 A/
(w10 simet g 0¥) : (%) WS
Feary foramn & fagerw & 91 sYanfos
STFEA TE § 1

(&) 9g9 a9ala A w1 dfaare
ot AT &1

() == (7). IO 9@ awER T
ghoa R s Fearw fomm g
wrefire 93T earfea w3 @i g w@y
afaar, MR, wier, A qaatw §F os-
o | ¥ AR STHET #T FE gfer
I sfas amel § gare F
HAGL AT FET & |

e B A i wrwy

*1663. =t wgrw fag wree : Far
wW@fean Wit @@ 9N gz qary §
FIOT HIA fw

(FFTagaad fF ww &
e W @ fralw ar faer § gad
ufes § ;

(@) 71 78 N aw g frwra A
g ¥ 39 A qw A o N e
S AT ¥ THE FT WATT ®&F WA
T FAAT ST ] ;W)
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() afz g, @ wr@ & & ST MW
F¥ AT g wfas @ F w1 AT
MR w9 faaig ama qar fawa qeg w0
FA F AT GIFTC 7T FIFAE 7T @
g

Pfam ik wEw qar @ww
weqrw Wt (o v Hgan) : (F) 5
(w). @rsr @ F gE W A Seavad
AT T TG AGH & | AT FY IAT-
T arra A fawagg guar F Aww §
AT IEWEA AT § IAH! AT FAT
gwg A8 & 1 f ot ararew AR T ag
Fgr w1 Fwar § fr arer dw A IR
AT AT #, WX gEL AgEql SAEA-
ore 3 & Afaw

() W ¥ wfes amra @9 ¥ g
FTW &—FICAAT FT G AL, T
d, g4 W} qOea a9 faag afe
# afus qma =ifg |

IR TS T FH FIA F I 07
franareit § Sad ¥ ¥y & : a@ww WL
gmt #1 mfas o aF faear s
qur MABEs Ay giwar amF w1y
faman sfwar &1 w9767 |

| A grfas gIRET W IR 6T
fag amifas gwet w1 agaw

*1664. =it WYo Yo TR : FAT wHTH
FEAIW HAT Ig qA T FAT FA

(%) ¥ R F g & wrfrnfy,
sitgar WX segemAr Sd amfas
Ul B T 7R g aid aos Wk
W W grifaw St 1, S
frgw 100 aut & w1 gUEdl 1 @ FA
§ g 8, WA AW

(w) afz gi, A @Fr AT AT R ;

() S Jamst & frg SER w4
A ITART T o gwar & 7
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AAA FTUW HATOY ¥ W WAV
(Wo it gwlw M) : (F) @
(). s@r #F ANy @ g fFoaw
facier wdfgs deat & amfas
FiT W FFEATI | AT AR FF A
=gF T4 fdw s of daedifow
gegqral ¥ fafgs weqEl qv @@,
faitg qete Y d@aral F R, fErR
T FT qOL T

ARA FEWAT qATAES F oW

*1665. st FEW W weEW™ : T
faer 5o 37 qa Y O FAA fE

(7) 71 7g == & f wrea § w7
T & f6 T w9 oRar e qar
Ffy sEwal § graey § =4 SwgE ;W
arfiF 7€, 1968 ¥ gat qEarE ¥ E A
I FEIAT AW ¥ 45F § J@ X
formre fivar o7 a%; W

(=) afzgr, @Y #a1 9@ AR Y &g
FTA FT GHTFT faraie & ?

Iq-ga W Far faw W@ (s
Araon ) @ (F) WK (§). W@
N oifas ggrEar geErel grERaEAr 9<
=T A T9T WG I FH WG
mifas feafa & fafmr qgget &t aefter
Fzar & 7R migw fawrg & fafest o=
S¥ wfy-genes, syfre sorw, fafa,
afare-fratem wif & & § gu fawrr
F sqrA F @A | 3w v & fag
AT AT §F FT IOYF  gAAT QY
Eicil-|

Gold Reserve System

*1666 SHRI SHIVA CHANDRA
JHA : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that India
plan to go off the gold reserve system;

(b) if so, the reasons therefor; ahd
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(c) «f not, thew -far -it-has -helged in

maintaining monetaty stability in the

country since the First Plan period?

THE DEPUTY PRIME MINISTER
AND MINISTER 'OF FINANCE (SHRI
MORARIJI DESAI) : (a) The Reserve
Bank of India Act requires that a certain
minimum amount of gold be héld as
asset of ithe lssue:Department. Thereis
no _proposal at present to make a change
in this system.

(b) Does not arise.

(c) Monetary stability does not depend
on the composition and size of the legal

reserves, but on the overall balance
between ssupply and demaad in the
economsy.

Sinéri Unit of Fertiliser Corperation

*1667. SHRI'K. M. ABRAHAM :
SHRI P. -RAMAMURTI :
SHRI P. GOPALAN :
SHRI UMANATH :

Will the ‘Minister -of PETROLEUM
AND CHEMICALS-be spleased to state :

(a) when the Second Pay Commission’s
recommendations 'were implemented in
Sindri Unit of the Fertilizar Corporation
of India;

(b) whether it is a fact that ¢hargemen
have not been paid according :to :the
recommendations -of the Second Pay
Commission since the Ist April, 1964;

(c) whether it is also a fact that the
Labour ‘Bepartment 'of ' the  Government
.of _Bihar .informed the General Manager,
Sindri Unit of the Fertilizer Corporation
of India -that - the - Chargemen ;are-eatitied
to_the benefits of the Second . Bay- Commis-
sion’s r dations since impl ted
i Bindri;

(d)-§f so,the reasons -for not :payisg
the arrears to the Chargemen ; and

(e) the steps taken by Government
to pay the.areears ?

THE MINISTER OF PETROLEUM
AND THEMICALS .AND .SOCIAL
“WELFARE (SHRI ASOKA MEHTA):
(a) The recommendations of the
Second:Pay Commission are net automati-
cally -applicable to ‘the -employees 6f the
_.Sindri - Uait. -However, on the anmalogy
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of these ‘recommendations the pay scales
of non-workmen of the Sindri Unit were
revised with effect from Ist April 1964.

(b) The Chargemen being in the scale
of Rs. 320-15-470 were considered to be
workmen governed by the award of the
Bibar Industrial Tribunal and were not
brought within -the scope of .the:zevision
of the pay scales Teferred to .at (a) -above.
However, on their special request, they
were subsequently dllowed to opt out of
the :Bihar ‘Industrial “Tribunal Awand so
that they .could get the .bemefit of the
revision on the analogy of the Second Pay
Commissioa’s recommendations. TFhis ‘took
effect\from 1.3:1967.

-(c) Yes,'Sir.-It was after the receipt
of Bihar ;Goverameat’s ;advice that ;the
Chargemen were allowed to opt put of
Bihar Industrial Tribunal Award and their
scales gevised-on-the amalogyof the Second
Pay Commiission’s recommendations with
offect:from °1.3.1967.

(d) and (e). As the scales were revised
with effect from 1Ist March 1967, the

question of .payment of arrears.does not
arise.

L. 1.:C.sBusineas

“*$668. SHRI RAGHUVIR -SINGH
SHASTRI : Will the -Minister. of FENANCE
be pleased to state :

“(a) whether it is a fact that there has
beenarpessistent siepline :énseqent-years in
the ratio of the Life Insurance Corpora-
tion's new busimess -actvally <campleted to
the business received ;

(b) whether it is also a fact .that the
growth -rate of new business comleted in

06768 -was -much - lower as compared ; to
1965-66 ;

“(s) 4€ 0, the. saasons.therefor ;.and
‘(d); the steps taken to check this trend ?

THE DEPUTY MINISTER IN THE
«MINISTRY OF FINANCE (SHRI:JAGAN-
NATH PAHADIA): (a) The completien-
ratio declined from .95.4 in.1965-66 to 94.4
in 1966-67 and to 93.6 in 1967-68. This fall
cannot be considered to be significant,
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(b) amd: (c). Total new business
completedt from 1964-65. is. as follows

VAISAKHA: 16, 1890 (SAKA)

Year Amount in crores
of Rupees.
1964-65 T0Y.08'
1965-66 7971.79
1966-67 T70:27
1967-68 844,37

With the exception of 1966-67 the new
business has shown improvemeat every year
since 1964-65.

(dy The Cerposation is taking all possi-
ble steps to write the maximum buséness.

Sile of Buflt Heuses in Safdfarfamg Ares,
New Deltif

*1669. SHRI M. L. SONDHI : Will
the Minister of HEALTH FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that built-up
houses in Safdarjaog and other areas are
to be sold on cash purchase basis ;

(b) whether it is also a fact that these
houses are to be sold to persons of middle
and low {ncomie groups ;

(c) if so, how far the purpose of re-
leasing the houses to middle and low in-
come group people will be served by such
a decision ; and

(d) the reasons for not selling these
houses to middle and low income group on
hire-purchase system ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) to
(c). The matter is engaging the attention
of the Government and a decision will be
atrived at shortly.

(d) Does not arise.

Price of Goid

#1670. SHRI CHENGALRAYA NAI-
DU : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Hutti-
Gold Mines have announced that the price
of gold to be supplied to permit holders
for industrial use will be Rs. 158/« per 10

plus sales tax ;

(b) if so, whethor the price is morg
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than that: fined by Government earlier and
if so, the reasons therefor;

(c) whether the concession will be
only for the period from the 1st April to
the 30th June, 1968; and

(d) if so, the reasons for giving conces-
sion for the above period only ?

THE MINISTER OF STATE IN THE
MINFISTRY OF FINANCE (SHRI K. €.
PANT) (a) The price of Hutti gold fer
Aprit Juoe, 1968 quarter is Rs. 158/- per
10 grams excluding sales tax.

) Ne, Sir. The price of Hutti gold
for the quearter April-June, 1968 is the same
as that fixed for the preceding two quarters
namely October-December, 1967 and Jan-
uary-March, 1968

(c) and (d) . The price of Hatti gold is
fixed every quarter on the basis of prevai-
ling market prices. of gold during the pre-
ceding quarter. The policy far fixing the
price does not contemplate any concessian
as such.

Universal Press Service, Madrag

*167t. SHRIJ 8. C. SAMANTA : Wili
the Minister of FINANCE be pleased to
state :

(a) whether Shri M. P. RadhaXkrishnan
is the sole owner of the Multiwing Univer-
sal Press Service of Madras and Universal
Adarts Press;

(b) whether these firms have earned
more than Rs. 1 million in foreign excha-
nge from West Germany:

(c) whether these firms have earned
considerable amount in Indian currency
from two foreign Embassies in New Dekhi;

(d) whether a part of their foreign
income is deposited in a Hamburg bank
account; and

(¢) the total income for which these
firms und their owner were assessed during
last ten years and the amouat actually
collected from them?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : (a) to (e) . Information is being
collected and will be laid an the Table of
the House as carly as possiblg, ’
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Dearness Allowance to Nursing
staff in Delhi

*1672. 3HRI NAMBIAR :
SHRI VISWANATHA
MENON :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to refer to
the reply given to Unstarred Question No.
7214 on the 15th April, 1968 and state :

(a) whether it is a fact that junior
grade nursing staff of Delhi Hospitals are
getting full Dearness Allowance whereas
senior grade Nursing sisters are getting
2/3 Dearness Allowance; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY) : (a)
and (b). The Nursing Sisters are in
receipt of a  messing allowance of
Rs. 45/- per mensem whereas tae Staff
Nurses are paid messing allowance at the
rate of Rs. 30/- per mensem. The scale of
pay of the Staff Nurses is also low when
compared to the Nursing Sisters. On
account of this fact the Staff Nurses are
paid full dearness allowance whereas Nur-
sing Sisters are paid dearness allowance at
2/3rd of the rate.

Lapsed L. I. C. Policies

*1673. SHRI HIMATSINGKA : Will
the Minister of FINANCE be pleased to
state -

(a) whether it is a fact that most of the
new policies issued by the Life Insurance
Corporation at the end of a financial year
get lapsed for non-payment of premia by
the policy holders;

(b) if so, the total number of policies,
amount of first premia paid and the total
amount of commission granted to the
agents during January-March, 1967 and
January-March, 1968;

(c) how many of the policies issued
during January-March, 1967 got lapsed
owing to the non-payment of premia dur-
ing the last year;

(d) the steps being taken to stope such
business; and ’
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(e) the total amount of loss incurred
by the Life Insurance Corporation on this
account during 1966-67 and 1967-68 ?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): (a) Accor-
ding to a sample study made by the L. I.C.
percentage of lapses relating to business
secured in the months of peak activity
(December and March) is found to be
marginally more than that of other months.

(b) The numbers of policies issued in
January-March, 1967 and January-March,
1968 are 5,33,757 and 4,85,095 respectively.
The information regarding the amount of
premiums received and commission paid
relating to these policies is not readily
available.

(c) The information is not readily avai-
lable.

(d) The following measures have been
taken by the L. I. C. to reduce the incide-
nce of lapsation :

(i) No new policy is to be issued to
a proponent unless he revives his
lapsed policies which lapsed during
the three preceding years;
Special facilities for revival of
lapsed policies such as ‘payment
of arrears of premiums in instal
ments are provided.

(e) Taking an overall view, lapses do
not cause a loss to the Corporation.

(ii)

Terms of Engagement of European Personnel

*1674. SHRIMATI SUSEELA
GOPALAN :
SHRI C. K. CHAKRAPANI :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Government have
issued any instructions to revise the terms
of engagement of European personnel sub-
sequent to the devaluation of British Pound;

(b) if so, the reasons for giving such
instructions ; and

(c) the total amount of foreign exchange
required to revise these terms ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD :  (a) Yes, Sir, '
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(b) Certain special remittance facilities
were given when the Indian Rupee was
devalued. The principle was to protect
home remittances in terms of foreign
currencies to avoid hardship to the families
etc. After the devaluation of the pound
sterling and other currencies, it was desir-
able to revise downwards, on the same
principle, the Rupee equivalents and the
remittance facilities.

(c) This is a restrictive measure intend-
ed to maintain the foreign exchange liability
at the same level. It is not feasible to
quantify these values.

qfca fraem s

*1676. St TAANGTR STEE® : Fq7
w@eew, qfEar e qar wdg
famta a=f g Fam A FO FA

(7) of@r favem Fd@w & ang
N ¥ oxuTa ferg, qawweE aqr St
# wrger ¥ www: feod wfewa afe
g
(@) =1 srdwdl & g FTA I
94 @ wfaww & 3ar faaar ar ;

(7) #ar ag @ & 5 T FEEE &
A W F ®AW fogel 1 g §
sfre gfz &7 ®EwAT F AR QT Y
ogy # gAT & 7w & v § wafs Lar-
gat s} g A qwwer § gfs gf
LI

(a) aft gf, @t #ar o< ¥ § A«
sfagt, aesaral gar ant & A F [
gfrard afar fedtem omr &= &
frar w @ A afg adf o vER
1 17w § 7

wareen, afea frdtwa At ardw
fawrm srerm ¥ Tow W (W0 shafa
wateT) : (%) Mfas g I
al
1951 % = faqr wpam 97 93 I99 Y-

VAISAKHA 16, 1890 (S4KA4)

Written Answers 1966

FW 1963 ¥ FrREA. AT | ATAQAT Y
foret & wgEe 1951 w1961 ¥
fegrgait, gammm 91 Largal Y smEen
F1 qF faaw r-gza o) @ faar
1 [qeamrerg % van war | ek e
by _1197/68]

(w) s (9). #™(F) F IO A
gfee ¥ ag o7 7 va

Production Cost of Fertilizers

9581. SHRI BABURAO PATEL :
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the average production cost per
tonne of various fertilizers to consumers in
public and private sectors ex-factory ;

(b) the average sale price per tonne of
various fertilizers to consumers in public
and private sectors ;

(c) the total annual turnover in tonnes
and value of various fertilizers during last
three years in the public sector ; and

(d) whether the profits in public sector
are used for expansion or are credited to

. revenue ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
to (d). The information is being collected
and will be laid on the Table of the Sabha.

#ad = grade (sde)

fafnds, awaf

9582, =t FWW WT ®gETT : FAT
faw &= gg aqTT A BT FX fF

(%) w7 13 ant ¥ Fud G va-
g (mAe) fafads, awag «1 feaey
et qam &Y wordy & k)

(@) @ g a9t d g7 o o fear
ST A AT qur feaar aga e
T §; W)

() srawT 1 fealt fer w9 @9
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Indo-Pak Meeting on Exchange of Informa.
tion on Irrigation Projects in East India

9584. SHRI BENI SHANKER
SHARMA : Will the Minister of IRRIGA-
JION AND POWER be pleased to state :

(r) the problems discussed and the

MAY 6, 1968
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decisions taken at the meeting between
India and Pakistan held in the last week
of April, 1968 for an exchange of informa-
tion on Irrigation Projects in Eastern
India ;

(b) whether the question of Farraka
barrage was also discussed ; and

(c) if so, the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR
PRASAD) : (a) to (c). The meeting bet-
ween the experts of India and Pakistan for
a further exchange of information and
data on projects on Eastern Rivers for
which some data have been exchanged
earlier has n~t yet taken place. It is
scheduled to take place at New Delhi from
the 13th May, 1968.

Fipancial Assistance Given to Madhya
Pradesh

9585. SHRI BABURAO PATEL
Will the Minister of FINANCE be pleased
to state :

(a) the total amount of financial aid
given to Madhya Pradesh Plan-wise, duriog
the first three Five Year Plans and the
amount of aid not utilized by the State ;

(b) the amount of financial aid sanc-
tioned for 1967-68 and 1968-69 years to
Madhya Pradesh under different heads ;

(c) whether the Madhya Pradesh
Government have asked for more aid ; and

(d) if so, to what extent ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Central assistance
of the order of Rs. 61 crores, Rs. 96 crores
and Rs. 213 crores respectively was made
available to Madhya Pradesh during the
first three Five Year Plans. These amounts
were fully utilised.

(b) A statemeat is laid on the Table
of the House. (Placed in Library. See
No. LT—1194/68].

(c) and (d). During 1967-68, the State
Government made a request for additional
Central assistance of Rs. 4 crores. For
1968-69, no specific request for additional
assistance has been received from the Statg
Government,



1969 Written Answers  VAISAKHA. 16, 1890 (SAKA)  #ricten Answers 1970
Commissions and Costrol Boards Set up w wieat dreran
by Ministries :
9586. SHRI BABURAO PATEL 9588. =t TEEAIC et : F

Will the Minister of FINANCE be pleased
to state :

(a) the nsmes of mew Commsissions
and Control Boards set up by the various
Ministries during the last three years ;

(b) the expenditure incurred on each of
them during the abave period ; and

(c) the grounds on which the expendi-
ture was sanctioned in each case ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJ! DESAI) : (a) to (c). The in-
formation is being collected and will be
laid on the Table of the House as early as
possible.

Shifting of 1.T. Officers’ Training
Colege, Nagpur to Hyderabad

9587. SHRI DEORAO PATIL : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Income-tax Officers
Training College, Nagpur, which has been
running there for the last ten years in Nag-
pur is going to be shifted to Hyderabad ;
and

(b) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) A decision to
shift the Training College from Nagpur to
Hyderabad had been taken but could not
be implemented so far.

(b) The reasons for the decision are :—

(i) Hyderabad is a more suitabie loca-

tion from the point of view of
climate.

(ii) As the Administrative Staff College

is located at Hyderabad, the In-
come-tax probationers will have the

d: age of at lectures
given by distingnished visitors at
the Staff College,

(iii) The facilities for practical training
at Hyderabad are better than
those at Nagpur.
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Scholarships to Scheduled Castes and
Scheduled Tribes

95%0. SHRI A.S. KASTURE: Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether the rates of the Govern-
ment of India’s scholarships to be awarded
to Scheduled Castes and Scheduled Tribes
and other backward classes students study-
ing in Post-Matric classes, were fixed in
1951 ;

(b) whether these rates are still un-
changed ; and .

(c) whether in view of the tremen-
dous rise in prices of all commodities,
Government propose to revise the rates
of the Government of India’s scholar-
ships ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL 'WELFARE
(DR. (SMT.) PHULRENU GUHA) : (a)
and (b). The existing rates have been in
force since 1954-55,
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(c) Attention is invited to Lok Sabha
Unstarred Question No. 1879 answered on
8th June, 1967, which clarifies the position
in this regard.

Increments to Ceutral Government
Employees
9591. SHRI HIMATSINGKA : Will
the Minis ter of FINANCE be pleased
to state :

(a) when the present rates of annual
increments admissible to each of the diffe-
rent categories of Central Government
employees were fixed ;

(b) how far the real value of the rupee
has come down since then, taking into
account the up-to-date increase in prices of
consumer goods ;

(c) whether in view of this devaluation
of the rupee, Government have decided to
increase the rates of annual increments for
different categories of employees ; and

(d) if so, what are the proposed revised
rates and if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) From 1.7.1959.

(b) Approximately 41.67%,

(c) and (d). No, Sir. The reasons
are :
(i) The existing pay scales and the
rates of increments were laid down
with effect from 1.7.1959 only and
a revision of the same has to
await detailed examination by the
next Pay Commission when ap-
pointed ;
Central Government Employees
are being compensated for rise in
cost of living by suitable adjust-
ments in dearness allowance from
time to time ; and
There is at present a ban on
revision of salary structures at all
levels, imposed as a measure
of economy in administrative ex-
penditure.

Primary Health Centres in Madras

(ii)

(iii)

9592, SHRI KIRUTTINAN: Wil
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
be pleased to state :

(a) the number of Primary Health
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Centres working in Madras State as on
the 31st December, 1967 ;

(b) whether Government have allotted
any funds to provide buildings for these
centres ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
257.

(b) and (c). With effect from April,
1958, the Central Government have been
assisting the State Governments with a non-
recurring grant upto a ceiling of Rs. 67,500/-
(Rs. 60,000/~ for buildings and Rs. 7,500/-
for equipment) or 759, of the non recurr-
ing expenditure actually incurred, which-
ever is less.

The exact amount of funds sanctioned
or utilised by the Government of Madras
for construction of buildings for Primary
Health Centres is not readily ascertainable
as according to the procedure laid down
upto the year 1967-68, assistance to the
State Governments was not released scheme-
wise but in Jump for all the health schemes
together in a group.

Medical Colleges

9593. SHRI KIRUTTINAN: Wil
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) the number of Medical Colleges
working in the country upto the end of
1967;.State-wise ;

(b) the total number of students applied
and got admission for degree course in 1967
(State-wise) ; and

(c) whether Government have taken
any steps to admit all the students who are
willing to join the medical course ?

THE DEPUTY MINISTER IN ‘THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
{SHRI B. S. MURTHY): (a) A list of
Medical Colleges is laid on the Table of the
House. [Placed in Library. See No. LT-
1185/68]

(b) The
available.

information is not readily
It may, however, be stated that
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the total number of seats available in the
Medical Colleges in 1967 was 11160,

(c) Admissions to Medical Colleges,
consistent with their admission capacity,
are made in accordance with the rules of
the institution concerned and those of the
dffiliating University. The question of
admitting all students applying {or admis-
sion does not, therefore, arise.

It may be pointed out that the admis-
sion capacity in the Medical Colleges has
greatly expanded since 1950-51 when it was
onty 2500.

Assistance for Family Planning Pro-
gramme to Madras Government

9594. SHRI KIRUTTINAN: Wil
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) the total financial_ assistance given
to Mamizhaga Arasu (Madras Government)
for family planning programme in the State
during 1967-68 ;

(b) the amount utilised ;

(c) the progress made by the State in
implementing these programmes up-to-date
and

(d) the amount proposed to be given to
Tamil Nadu (Madras State) during 1968-
69 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) Rs. 194.21 lakhs (including Rs. 5C.00
lakhs arrear payments for 1966-67).

(b) The information is being collected
and will be laid on the table of the Sabha.

(c) The required information is given
in the statement laid on the Table of the
House. [Placed in Library. See No. LT-
1186/68]

(d) The allocation to the States are be-
ing shortly finalised. Information regard-
ing Madras State will be laid on the Table
of the Sabba.

Khasra No. 136 of Kilokri (Srinivaspari)

9595. SHRI ESWARA REDDY : Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) the details of the plot Nos. in

MAY ¢, 1968
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Khasra No. 136 of Kilokri (Shrinivaspuri),
Delhi which have been acquired ;

(b) whether alternative plots or compen-
sation has been paid to them ;

(c) whether any of the unauthorised
construction on Khasra No. 136 Kilokri
(Srinivaspuri) have been regularised ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELQP-
MENT (SHRI B. S. MURTHY)
(a) Khasra No. 136 comprises of land
measuring 7 Bighas 18 Biswas out of
which an area of 1 bigha 10 biswas has
already been acquired. The remaining
area of Khasra No. 136 has also been noti-
fied under section 6, but the award has not
been ammounced by the Collector so far.

(b) The amount of compensation for
the area of 1 bigha 10 Biswas has been
deposited in the Court of the Addditional
District Judge for disbursement after the
claimants  bave established their title to
receive it. Allotment of alternative plots
is also not possible till the title of the
claimants is decided by the Court.

(c) No.
(d) Does not arise.
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Sterilization

9597. SHRI RANJIT SINGH : Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether there is any possibility of a
woman becoming pregnant again even after
the sterilisation operation ;

(b) if so, the tircumstances under which
it can happen ; and

(c) the number of such cases brought
to Government’s notice during the last
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) and (b). There is no possibility of a
woman becoming pregnant again after
sterilisation provided she has been properly
operated upon.

(c) Out of more than 7,00,000 tubecto-
mies performed so far, only one case of con-

ception after tubectomy operation has been’

brought to the notice of the Government.
Financial Assistance to Madras Government

9598. SHRI KIRUTTINAN : Wil
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Thamiyhoga Arasu;
(Madras Government) has reiterated its,
requested to the Centre for financial assis-
tance of Rs. 400 lakhs for rural electri-
fication;

(b) if so, the action taken by Govern-
ment thereon; and

(c) the total amount which Govern-
ment propose to allot for the purpose
during 1968-697

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD) :
(a) to (c). For 1967-68, the State of Madras
was allocated an amount of Rs. 6 crores
as Centra] assistance for rural electrification

VAISAKHA 16, 1890 (54K4)

Written Answers 197¢

schemes. The State Government requested
for an additional amount of Rs. 4 crores.
Because of the constraint of financial
resources, it was not possible to sanction
additional allocations. The Madras
Government reiterated their request for
additional assistance for rural electri-
fication. This request also could not be
acceded to for the same reason. Addi-
tional allocations asked for by some of
the other State Goversments could not be
acceded to because of constraint of finan-
cial resources. Allocations of Central assis-
tauce for rural electrification for 1968-69,
Statewise will be decided after the quantum
of overall Central assistance for the State
Plans is finalised.

Out-of-Turn Allotment of Government
Accommodation

9599. SHRI RAMACHANDRA VEE-
RAPPA :  Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state :

(a) whether it is a fact that a good
number of Government employees with
more than 15/16 years of service have
not so far been allotted any Government
accommodation, whereas quite a large
number of Government servants with less
than 3—5 years of service have been given
out-of-turn allotment; and

(b) if so, the steps being taken to safe-
guard the interests of those Government
employees who have been in the waiting
lists even after more than 15 years of
service ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) The

llot of | pool id is
made in accordance with the pro-
visions contained in the Allotmeat of

Government Residences (General Pool in
Delhi) Rules, 1963. The out-of-turn allot-
ments on medical grounds are also made
in accordance with the provisions
contained in the said Rules. During the
year 1967 and upto 15th April, 1968 about
12% of the total vacancies have been
alloited on out-of-turn basis which is not
large as compared to the allotments made
on in-turn basis.

(b) The available vacancies are allptted
to Government employees on the basis of
waiting lists maintained for different types
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of accommodation on the basis of priority
dates. The construction of general pool
accommodation on a large scale cannot be
taken up due to difficult financial position.

Allotment of type II to Employees living
in type I quarters

9600. SHRI RAMACHANDRA VEE-
RAPPA : Will the Minister of WORKS,
HOUSING AND SUPPLY be pleased to
state:

(a) whether it is a fact that a large
number of Government servants entitled to
type II residential accommodation are
continuing in type I quarters;

(b) whether it is also a fact that these
Government servants are actually paying
rent for II quarters; and

(c) if so, the difficulties in allotting
such class I1I Government servants the
appropriate type IT quarters out-of-turn?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a) to (b).
Some Government servants entitled to type
11 residential accommodation are continuing
in type I accommodation. Only in such
cases where the allotments of type II
accommodation have been made to them
by virtue of their dates of priority and
they have not moved to type II accommo-
dation, the rent is charged for type II
accommodation as per the provisions
contained in the Allotment Rules.

(c) According to the provisions
contained in the Allotment Rules, the
offer of the entitled class is made in his
turn keeping in view the date of priority
of the individual official. In case any
preferential treatment is made in the case of
such employees, similar requests will
also be received from other categories of
employees who are occupying lower type
of accommodation although they are
entitled to higher types by virtue of their
emoluments.
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Tax Arrears due from Film People

9602. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred Ques-
tion No. 3520 on the 11th March, 1968 and
state :

(a) whether the information regarding
the tax arrears due from the film people
has since been collected ;

(b) if so, the names and addresses of
the Film people against whom tax arrears
are due ; and

(c) if not, the reasons for the delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) Of the 12 assessees mentioned in
Unstarred Question No. 700 referred to in
Unstarred Question No. 3520, arrears of
tax were due in following 7 cases as on
16.11.1967 :

(i) Shri Dilip Kumar Alias Yusuf
Khap, Bombay.
(ii) Shri Shashodhar

! Mukherji  of
Filmalaya, Bombay, o
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(iii) Shri Subodh Mukherji, Bombay.
(iv) Shri Joy Mukherji, Bombay.
(v) Shri J. Om Prakash of Fiimyug,
Bombay.
(vi) Producer V. Shantaram, Bombay.
(vii) Mrs. Sultana Kardar, Bombay.
The amount outstanding against Shri

Dilip Kumar and J. Om Prakash has since -

been collected. In the case of Producer
V. Shantaram the outstanding demand is
pending adjustment against refund due in
Raj Kamal Kala Mandir.

(c) Does not arise.
Income-Tax

9603. SHRI KASHI NATH PANDEY :
Will the Minister of FINANCE be pleased
to state :

(a) the arrears of income-tax due at
present from (i) Gupta Manufacturing
Works, Bombay, (ii) Madras State Hand-
loom Weavers Cooperative Society Ltd.,
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Madras, (iii) Hindustan Construction
Company Ltd., Bombay, (iv) Hira Mills,
Ujjain, (v) Iron and Steel Chawbea,
Bombay, (vi) National Ekco Radio and
Engineering Company Ltd., (vil) Agfa
India Ltd., (viii) Hamdard Waqf Labora-
tories, Delhi, (ix) Binod Mills, Ujjain, (x)
Andrew Yule and Company, Calcutta, (xi)
Bank of India, Bombay, (xii) Shri Govind
Hari Singhamia, Kanpur, (xiii) Kodak
Ltd., Bombay, (xiv) International Combus-
tion Company Ltd., Calcutta, (xv) Mit-
subishi Heavy Industries Ltd.,, New Delhi,
and (xvi) Intraco India Ltd.,, New Delhi ;
and

(b) whether any case of tax evasion
has been found in respect of these firms ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Information is

ly ilable in pect of the cases
mentnoned at serial Nos. (ii), (iv), (viii) and
(x) which is given as under :—

Sr. No. Name Atrears of Income-tax due as
on 31.3.1968
Rs.
(ii) Madras State Handloom Weavers —Nil—
Cooperative Society Ltd., Madras.
(iv) Hira Mills, Ujjain. 31,399
(viii) Hamdard Wagf Laboratories, Delhi —Nil—
(x) Andrew Yule and Company, Calcutta —Nil—

Information in respect of other con-
cerns is being collected and will be laid on
the Table of the House as early as possi-
ble.

(b) No tax evasion has been found so
far in the cases at serial Nos. (ii), (iv), (viii),
(x) and (xiv). Information in respect of
other cases is being collected and will be
laid on the Table of the House as eatly as
possible.

U.S. Aid

9604, SHRI P. C. ADICHAN : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government's attention
has been drawn to the news-item captioned
“America’s Tightening Credit Squeezg™

appearing in the Ecomomic Times of the
25th . April, 1968 ;

(b) if so, how far the expected
American aid in 1968-69 to India is ltkely
to be affected thereby ; and

(c) Government’s reaction thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes. Sir.

(b) The domestic economic situation
of donor countries is one of the many
factors determining the quantum and
quality of aid made available by them.
In the circ , it is not possible to
predict the effect of ‘“‘American Credit
Squeeze” on U.S. aid to developing
countries, or specifically on aid to India,

(c) Does not arise,
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Central Aid to Kerala for 1968-69

9605. SHRI P. C. ADICHAN : Will
the Minister of FINANCE be pleased to
state : )

(a) whether the Central aid requested
for by the Kerala Government for the
1968-69 Plan of that State :

(b) how far this aid has been granted
to that State and the extent of curbs
imposed ; and

(c) the nature of the schemes which
are likely to be affected as a result of the
curbs in the aid demanded by the State ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The State
Government did not ask for any specific
amount of Central assistance for their
Appual Plan of 1968-69. The Central
assistance allocated to them for 1968.69
amounts to Rs. 30.40 crores.

(c) Does not arise.

Over-Time for Foremen of Government
of India Press, New Delhi

9606. SHRI DEOGHARE : Will the
Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether it is a fact that the Fore-
men of the Government of India Press,
New Delhi had claimed over-time allowance
for 4 to 6 hours daily for having worked
over-time for 2 hours only during the last
3 years ; and

(b) if so, whether any scrutiny had
been done regarding the legitimacy of the
claims preferred by the foremen in the
past ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH):
(a) No.

(b) Does not arise.

Manufacture of Quinidioe Sulphate in Iadia

9607. SHRI HIMATSINGKA : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-.
MENT be pleased to state :

{a) whether jt is @ fact that quinjdige
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sulphate, life saving drug for certain type
of heart patients, which used to be manufac-
tured in India by M/s. Burroughs Well-
come till about 2 years ago, is no longer
manufactured in India ;

(b) if so, whether it is also a fact that
the principal ingredients for this medicine
are available in India and are exported and
if so, the reasons for stopping the manufac-
ture of this medicine within the country;
and

(c) whether it is a fact that price of
the imported drug is about Rs.144/-per 25
tablets, when the price of the indigenously
manufactured drug was only Rs. 12 per
100 tablets ; and

(d) if so, why the manufacture of
this drug is not revived in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
basic drug ‘Quinidine Sulphate’ has not
so far been manufactured in India by Mls.
Burroughs Wellcome and Co. The question
of discontinuance of its manufacture by
the firm does not arise. However, M/s.
Burroughs Wellcome continue to process

‘Tablet Quinidine Sulphate’ from bulk
Quinidine Sulphate.
(b) The drug Quinidine Sulphate

which is the principal ingredient of ‘Tablet
Quinidine Sulphate’ is manufactured in the
country by (1) Cinchona Department West
Bengal at their Factory at Mungpoo, (2)
M/s. Mehta Pharmaceuticals, Amritsar and
(3) the Chemical, Industrial and Pharma-
ceutical Laboratories (CIPLA), Bombay.
The State Governments of Madras and
West  Bengal have bzen requested to
release  Quinidine Sulphate for export,
only after the domestic demand is met.

(c) At present tablets of Quinidine
Sulphate are not permitted to be imported
on a commercial basis. The wholesale
and retail prices of the indigenously
manufuctured “Tablet Quinidine Sulphate
200 mg”, marketed by M/s. Burroughs
Wellcome & Co. are Rs. 32.99 and Rs.
37.94 respectively, for a pack of 100 tablets.

(d) Does not arise in view of repligy
te parts (3) and (b) above,
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Land Under Irrigation

9609. SHP:I SITARAM KESRI : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the total land under irrigation as
on the 3Ist March, 1968 ; and
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1986

(b) the areas likely to be brought
under irrigation by 1970-71?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) About 90 million acres.

(b) About 103 million acres subject
to availability of funds as envisaged.

Income-Tax Refund Cases

9610. SHRI T. P. SHAH :
SHRI KANWAR LAL GUPTA :

Will the Minister of FINANCE be
pleased to state :

(a) the number of Income-tax refund
cases which remained undisposed of on the
31st March, 1968 and the amount that was
to be refunded to the assessees;

(b) whether Government have looked
into the complaints that there is delay in
the refund of the amount to the people;

(c) whether it is a fact that Govern-
ment do not pay any )nterest on the
amount to be refunded; and

(d) if not, the interest paid on the
said amount during the last two years ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The information
is not readily available. The same has
been called for and will be laid on the
Table of the House as soon as it is
received.

(b) Yes, Sir. The complaints have
been looked into and where necessary,
appropriate action has been taken.
Government is seized of the general problem
relating to prompt issue of refunds. the
matter is being constantly looked - into
and ways and means are being devised
from time to time to eliminate delay in
the grant of refunds.

(c) No, Sir. Wherever interest
under the law, it is paid.

(d) The amount of interest paid by
Government on delayed refunds during
1967-68 is not available. The amounts
paid in two earlier years are as under ;—

1965-66 Rupees fifteen thousand

1966-67 °  Rupees eight thousand

is due
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Koyna Earthquake Expert Committee

9611. SHRI RABI RAY: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether Government's attention
has been drawn to some press reports that
the expert committee inquiring into he
Koyna earthquake in December, 1967 has
held that the earthquake was caused by
tectonic factors;

(b) if so, whether the Committee
which had concluded its deliberations in-
cluded some Japanese exports also;

(c) whether they have submitted the
report and if so, the salient features there-
of; and

(d) the follow-up action proposed to
be taken by Government in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 SIDDHESHWAR PRA-
SAD): (a) In its Preliminary Report, the
Committee of Experts has expressed the
view that the cause of the earthquake in
the Koyna region is tectonic.

(b) Two Japanmese experts, namely,
Prof. S. Okamoto and Prof. C. Tamura
of the Institute of Industrial Science,
Tokyo, were associated with the Commi-
ttee of Experts on Koyna Earthquake.

(c) and (d). The Committee has not
yet submitted its final report. However,
the Cc i has submitted a Preliminary
Report which deals with the data available
at the time it was compiled and it calls
for further investigations and surveys to be
carried out, The main recommendations
made in the Preliminary Report about fur-
ther investigations are as follows:

(i) Aerial photography of parts of
Western India and repeated
first order triangulation and
levelling of the area for photo-
graphic and geodetic studies
should be carried out.
Geological mappipg of lava
flows and periodic study of
temperature and flow of the line
of the hot springs along the
West Coast should be made.
Seismic refraction studies should
be continued as also these
studies extended on land from

(ii)

(iii)
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Weast Coast to the eastern edge
of the Deecan profile.
Geo-magnetic studies should be
undertaken on the lines of the
studies being carried out in
Japan.

(v) Historical data about the past

earthquakes should be collec-

ted.

Tide-gauge observation should

be undertaken.

Additional tilt-meters and strong

motion Seismographs shauld be

installed.

Model studies may be carried

out at the Institute of Industrial

Science, Tokyo, Japan.

Continyation and intensifica-

tion of engineering studies

being carried out at site by
the Central water and Power

Research Station, Poona.

(x) The Committee has also re-
commended  engineering ex-
perts in the fields of grouting
and anchoring may be consulted
in connection with repairs to
Dam. For this purpase, ser-
vices of foreign experts in these
fields were obtained through
the UNESCO.

Follow-up action on the recommenda-
tions made in the Preliminary Report has
been taken. For this purpose, the Minis-
tries and Departments concerned viz., the
Geological Survey of India, the Survey
of india, the Indian Maoisorological De-
partment and the Oil and Natural Gas
Commission have been requested to take
necessary steps to carry out further gurveys
and investigations on the lines indicated by
the Committee of experts.

In the meantime, the folowing investi-
gations have either been completed ar are
nearing completion : —

(1) Aerial photography of the
areas indicated by the Commi-
ttee bas already been carried
out by the Indian Air Force
and prints of the photographs
have been supplied for exami-
nation by the authorities con-
cerned.

(2) Model studies on Koyna Dam
bave been carried out at the

(iv)

(vi)

(vii)

(viii)

(ix)
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Institute of Industrial Science,
Takyo, Japan, and also at the
School of Earthquake Engi-
neering, Roorkee. The stu-
dies are expected to be com-
pleted shortly.

(3) The engineering studies to be
carried out by the Central
Water and Power Research
Station, Poona, hive largely
been completed.

(4) The services of three foreign

experts on grouting and an-
choring to study the problems
connected with the streng-
thening of the dam were secu-
red under the auspices of the
UNESCO.
Further follow-up action will be taken
after the final Report is received and con-
sidered by the Government.

Rural Electrification of Weat Besgal

9612. SHRI RABI RAY: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) whether ~ Government’s attention
has been drawn to a report published in
in the Hindustan Times of the 10th April,
1968 that West Bengal lags in rural
electrification ;

(b) if so, whothar it is @ fact that West
Bengal occupies the 12th place among
States in rural electrification ;

(c) the reasons therefor ; and

(d) the action Government prepose to
take to improve the situation and the
details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR] SIDDHESHWAR PRA-
SAD) : (a) to (d). As reported in the
“Hindustan Standard”” Calcutta dated 10th
April, 1968, it is a fact that West Bengal
occupies the 12th place among the States
in regard to the percentage of villages
electrified. The main reasea for the slow
progress in rural electrification in West
Bengal is that, because of constraint on
fipencial resources and the nced for
meeting industrial and urban loads, the
State Board and Stste Govern-
ment of West Bengal bave pot been ina
position to give due priority to rural
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electrification. At a meeting of Chairmen
of Electricity Boards and Secretaries deal-
ing with Power of State Governments in
the Eastern Region and Chairman, Damo-
dar Valley Corporation, held at Calcutta
on 13th March, 1968, the importance of
accelerating the progress of rural electrifi-
cation schemes, with a bias towards energi-
sation of pump-sets was emphasised. The
Government of India are also considering
setting up of a Committee of Members
of Parliament from the States (including
West Bengal) where the progress of rural
electrification  is below the all-India
average, to suggest measures for accelerat-
ing the progress of rural electrification.

Medical College at Chandigarh

9613. SHRI SHRI CHAND GOEL :
Will the Minister of HEALTH, FAMILY,
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether there is any proposal be-
fore Government to start a Medical College
at Chandigarh ; and

(b) if so, the progress made so far in
this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b) . A proposal for starting a Medical
College at Chandigarh has been received
from the Chandigarh Administration.
The matter is under consideration.

Excise Daty on Products of Small Scale
Industries

9615. SHRI PREM CHAND VERMA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the Federa-
tion of Assosiations of small Scale Indust-
ries have represented against the heavy
buyrden of excise duties on the products of
small industries ;

(b) if so, what are their main demands ;

(c) whether these demands have been
examined and if so, how far Goveroment
ase prepared to meet them ; and

(d) the reasons for which Government
do not agree with the demands of the
Federation ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) Their main demands are contained
in paragraph 2 (7), 4, 5and 6 of a resolu-
tion, extracts of which are laid on the
Table of the House. [Placed in Library. See
No. LT—1188/68]

(c) and (d) : These demands bave been
carefully examined in the past in one form
or another but it has not been possible to
meet them because of the substantial loss
of revenue or administrative difficulties
involved or because the merits did not
justify such a course.

Import of Plastics

9616. SHR1 R. S. VIDYARTHI:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that during the
Third Plan period, the target of manufac-
ture of plastics was fixed at 85,000 tonnes,
the licenced capacity was about 71,000
tonnes and the actual production was only
27,000 tonnes, which resulted in import
of plastics worth Rs. 83.30 lakhs ; and

(b) if so, the reasons therefor and
whether realistic approach is being made
to develop plastic industries in the Fourth
Five Year Plao allocating adequate
resources to the industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH):
(a) Yes. Itis presumed that the figure
of Rs. 83.3 lakhs refers to the imports of
major plastics in the year 1965-66.

(b) It was thought that during the
Third Plan ethylene of petro-chemical
origin would come into use as raw material
for the production of plastics but for
various reasons establishment of petro-
chemical complexes was delayed with the
result that the targets fixed for plastics
could not be achi It is possible to
acclerate the development of plastics
during the Fourth Plan since ethylene of
petro-chemical origin has now become
available and is ted to be ilabl
in increasing quantities. The question of
ajlocating resources to this sector will be
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considered while formulating the Fourth
Plan due to begin in April 1969.
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¥ dgsa T a@fafs ¥ g
o

(=) srew & 7€ 93ar |
TgaT # Tm AR & aw ey R

AT

9618. it vy fored : ¥ Yfeaw

witT T W a2 qar Y 5T w9
(%) = T W wm oAl
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¥ gfm &% am SR ¥ wfw s
frrad & sy arex ase w gl afy &
TR § gor ghifgew A & weaw
¥y famrd;

(@) 77 ¥R ggmar wift w€ & ;

(a) afz g, @t suwr =T AT
iR wmF wfd @R S slafear
& ok

() 71 ag o= & fF qu av *rg
FgEa T & 9 99 aF g §
gaw #1 feafs 1 ¥y gu o iw
sriv g sfgdew wegw ad fear
Srar ?

fermw W TawA Fwr @A™

W wWwwa ¥ e oW (s

) ¢ (%) SR (@) g

() I AU a9 FT ATE T
o w=afr wafe #, a9 qF qrex qwd
¥ frafrg amd e & w1 A @
ST, weX ¥ ol Y dwferw qwrd
g FAF I A QU FA F faw
ge-ge # F07 qgraar ¥ fag wdew
gt @t 1 T Wy 1,86,600 w
qr |

gax wgfafas A & wesaw 3
fam &< ¥ frg F07 sgqar & fag
o :—

Y

(1) stgar arex axd fawew
fNawid

(2) T ¥ 12 F'o & fasah

© oAy ¥ fad

(3) &< & 200 §= w9 T
& fag

(4) sz grom & gy T
&F ® Ayg T T g0
i F e W ¥
fag

(4) fafaw

1,650,000
1,00,000

1,00,000

1,00,000
50,000

5,00,000
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(7) TR & e F A T
F WG FAF T AR FE T qrAY
N wafer ToAs B RAT FA S @
QU FAF IR F wrAET FHAE
ge s AT 1wy At ¥ fao, g &
& frgwr wriw s Y ol & sefar
AT AT W AT § L

Cultivable and Irrigated Land in India

9619. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the total acreage of the cultivated
and cultivable land in the country at pres-
ent being irrigated through the respective
systems of canals, borings and pumping
sets ;

(b) whether Government have any plan
to make all the cultivated and cultivable
lands irrigated within ten years ; and

(c) if not, the hindrances in its way ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) About 90 million acres.

(b) and (c). Not all the area available
for cultivation can be brought under
irrigation. The area which can be ulti-
mately irrigated by major, medimum and
minor irrigation schemes is roughly
estimated at about 200 million acres. This
can be developed in the next 20-25 years
if adeque funds are available.

Electricity Charges in India

9620. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to state the varying
rates of electricity charges in various parts
of the country and for various sectors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWER
PRASAD) : A statement showing the
average rates of electricity charges for
various categories of consumers (as on
1.4.1968) served by the State Electricity
Boards, Government Electricity Depart-
ments of Unien Territories, ligensees 8t
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Bombay, Ahmedabad and Calcutta and the
Damodar Valley Corporation, is laid on
the Table of the House. [Placed in Library.
See No. LT-1189/68]

Baramni Thermal Power Station

9621. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government’s attention
has been drawn to the reports published
in the Indian Nation of the 2nd April,
1968 to the effect that the supply of Power
from Barauni Thermal Power Station has
been very irregular ;

(b) if so, the reasons therefor ;

(c) whether this irregularity has affected
small scale industries in the whole of
Darbhanga District, particularly Jai Nagar,
Madhubanj etc. ; and

(d) if so, the steps being taken to
ensure constant supply ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWER
PRASAD): (a) to (d). Recently, there
has been some interruptions in power
supply in north Bihar area. These interrup-
tions resulted from automatic tripping of
the turbo-generators installed in Barauni
Thermal Power Station due to somewhat
erratic functioning of the governor gears.
The Bihar State Electricity Board convened
a meeting of high level technical experts
and discussed the details with the suppliers
of the plant & equipment. They have also
initiated steps to rectify the defects. The
y replacements is

proc of
under way.

Methanol Plant of Fertilizer Corporation
of India

9622. SHRI S. C. SAMANTA : Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) whether it is a fact that the
methanol plant of the Fertilizer Corpora-
tion of India is losing more than Rs. 2
crores annually as a result of shortfall in its
production ;

(b) the steps Government are taking to
mect the increased demand of methano) in
the coyntry ; and

MAY ¢, 1968
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(c) the reasons for not asking the
ofiginal American builder of Trombay
plant to compensate the losses ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH): (a)
It is not correct to say that the methanol

plant is losing more than Rs. 2 crores
annually. Duriog the year 1966-67 when
the plant worked for 6 months omly, the
loss suffered was Rs. 3232 lakhs and
during 1967-68 the loss suffered was
Rs. 6.62 1akhs. In 1968-69, it is expected
to make a profit.

(b) A capacity of 60 tons per day has
already been reached at Trombay and
additional balancing facilities are being
congidered for attaining the rated capacity.

(c) In terms of the contract 5% pay-
mreat has been withheld from the American
Contractor.

Civic Amesities to Mehalln Amritpuri—B
Garki Jharia Maria Village

9623. SHRI S. C. SAMANTA : Wili
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether according to the Delhi
Development Authority’s approved develop-
ment plan, Mohalla Amritpuri-B, has been
shown as a part of village Garhi Jharia
Maria ;

(b) whether the representatives of this
Mohalla have made repeated attempts to
draw the attention of the Delhi Develop-
ment Authority towards the basic ame-
nities of life viz.,, water, electricity, pucca
street and street lights ;

(c) if so, why no steps have been taken
in the matter so fat ; and

(d) whether the newly created Mohaltas
of this village Garhi bave been provided
with all basic facilities ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes.
An integrated development plan of village
Garhi Jharia Maria was prepared and the
aren of Amrit Puti ‘B’ was included from

the planning point of view, although it is
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not a part of the village but omly an un-
authorised colony.

(b) ad (c). Yes. They have been ad-
vised by the Delhi Developmetit Authority
to approach the Municipal Corporation of
Delhi for the provision of civic amenities.

(d) The required information is beinmg
collected and will be laid on the table of
the Sabha.

afreere fad & frariwdl o1 qoetw

9624, Wy, s : #a1 Feard witc
fow & ael o qa™ A Fur A B

(¥) v ww ¥ o= Meage § 9y
mEt Y gear frat @ fEwY  SaEe
R yfe e, Afge, M, FET AR
arey afeat g seAT A6 agd fay 9
F T W A T 9E o W

(=) 3= aiet ¥ faanfad & ety
& fad, oY wf & Ferw & Fre@ wwiay
U & W ww FAT FRATE B €F § 6
v o R R ?

fearf aw fqa wemEa § 9g-
Wit (st fag o) : (F) R (@)
T FEY 5T qIEIR § HATETE
I @ & HIT A J9T ARG GAT I O
<& & sraE

o RAwm A Nreage & AW w1 Fwfo

9625. =t Wwg_ware : 7ar i,
e aan qfa #ef gg A W oFAr
s fF

(%) Tar geae w1 fae ST e
# Muege oo § Reerew & Swmne
g%, AT Y JAE &%, g ¥ AR
a%, FRUY ¥ dEiT av, daniT ¥
AT WA I@T qF, BATA F A
%, AT § AT TAYL 19T aA¥,
FIGRES § TRATNZ qF, aEr waghear
q FIEAT FIIA A T qF, QAT
¥ JgTIE AF W AR fame §
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WY WIAT MAGX T W RI Y
WILTF TIF & i w1 wE o
ey wed w1 € ; SR

(=) afe gf, AT FA & T TR
R am A e sk W ) W
Ara: ey v sy P

frate, wmare qar ofa werer
Io-Aat (o yww Fog) - (F) Wk (@)
AT TGS TUT FEICAT F g &
Tt Y fr gl dafen §

ATYA g atw

. 9626, = wgraw fag wvat ;. w@r
fowrd WX fawa Wt gg WA A T
w30

(7) Wy " R g w1 ey
T FEET §17 @ an;

(&) v wg wq & 5 faard & oy
T WY 90wy owey o ovw 820 T
wnr oY afe g, & ga%r F@r SNy
g?

(") & oAt e v 20 =
uFg Afa 2 fowk s weq Fwifce
fFQT T AT, I TIOAT JOF ¥ A
T O o WIMAE T
que A F ok s e & oy A
#r; 7R ‘

() afz 781, @ fw 0 faard v
¥ o ofy uwe fegdY arar & qrY 33
N gEATaw g 7

fowrf war feun wvarew ¥ wv-
weRt {ot foagsa W) @ (%) amamye
IR AT & 106D ¥ ewegd g
Y Y wEaEeT &

(w) wfan snfga srasa & ware
< 9f3 TFE AT ATHT 840 ¥ Fhi
i faaie Y avdt wmfe & yeo 2
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et afcom ag far d e afciomr
N ey arft

() s (=) . ehFa wemoafy
& AU GEAl A7 QG ATIIFSATH
N QU s fag ot gueew fEam
srga | fa=rd & wfy wEe & fag wtE-
a9 2.95 uFg §E T faar  sem )

e R I qFA

9827, sit wgrra fag wreat ¢ FAv
qtfamw Wk ca@w 70 ag q@
o1 F I fF -

(%) #1 gg &= § fF o § G
Ft 5f7 o SewreT arm O § daw
& uf7 &7 I qa § w9, Ny
¥ qg e qEUT F oWIAT T R,
FTeFq FY JeuIad AN NFIE A AYeAT
7 &, TAR & TG I F7 AT
w3 o et ¥ oy wvw a9 7 &

(@) war ag i aw g fr wfasaw
R AR SEEE aWd F GO
31g;

() afz g, &Y R § @ RO
Fardawa & A

(%) afz gf, @ I & ¥ feufa
Y gaA F fa¥ R I ;| oS
TR E?

qRfemw Wl @A qEr weAnw
wrem A T W (s TREAn) | (F)

(%) Pt 3w s FraEm 7 afy
z7 gemiad #Y A aure Afed Feasi
¥ frd o) wiwy oty &, 427 Y fR
W a R A Y A | W H
for 1 gor EARI-AR IAH IR
A wfiea qvaw arg § gAfaa 1965
& feafa # gfow 57§
| (@) 1966 ¥ sfawam MNT FFAH
g9, qr77 F w0 qfagT 281 91
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() oft 7

(%) a@ta QgAML AT
fraw &7 AvgTens) ¥ agw wy WY
B F FW AT SR qgId AT
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(o fad wae swm) : (F) faweiwdd &1

oF a8 F AT AT 2000 TE qEY
goarE firar SmaT € 1
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F+21 A swar %1 68 wlaww ar
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avgé § oyt o fadwogu

9630. st g%R w7 ®HFAW : 741 faw
oY 23 qavax, 1967 ¥ Araifes g
qEqT 1496 ¥ IAT ¥ g § g7 TN
T Far & fw :

(%) 74T qeE, 1967 ¥ qward ¥ fadait
R OFE I ® AR T &
T gAY

(=) afz g, @ o= =T F@w R,

() afx 7€, & siw-wE OO QA
F A0 F 7 FIQ & qUTIGE 74 a5
qU @ A W g §; W}

(%) 78 wiw fea-fe safeaat grar
N EaarFT Y ?

I wuTE W aan faw weR (s
srree g : (F) g 1967 § awws
# ot o ¥ qur fadeh gwr & AR H
wiw soft QA A gE R
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(&) 73 wer A oA 1.

() @ar (%) . wroew g wiw
sy e grer g o ot 1 i &
AT a8 v v fw ve Amd o
e e aw At gk § 1 wafer
T T BR gy ey wr Aty feam
mar | faegw ¥ ®7 § a7 T wT
% ¥ B o v aw o @it

Tap Tax Payers in India

963k SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased
to state :

(a) who pays the highest amount of
tax. in India per yaar ; and

(b). whoare the top. tem tax payers in
the country and how much they have paid
within: the last two years ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHEI
MORARIJI DESAI) : (a) The latest in-
formation is available only in respect of
assessments of Income-tax completed dur-
ing 1966-67. The highest incomo. assessed
during 1966-67 was Rs. 15.21 crores, in the
case of 1. €. 1. (Indin) Pvt. Ltd. for the
assessment year 1962-63.

(b) The top ten taxpayers, on the basis
of incom as assessed during 1966-67 wers
(1) 1. C. A. (India) Pvt. Led,, (2) ladian
Iron and Steel Co. Ltd.,, (3) Burmah Sheil
Refineries (1) Ltd., (4) Associsted €ement
€o. Lid. (5 Hindustan Lever Ltd., (6)
Calcutta Electric Supply Cq. Ltd. (7) Telco
Ltd., (8) Maharashtra State Road Trans-
port Corparation; (9 Burmah Oil Co. Ltd.
and (10) Gwalior Rayon Silk Manufactur-
ing (Wvg.) Co. Ltd.

Information regarding the taxes paid
by them during 1966-67 and 1967-68 is not
readily avajlable. It will be collected amd
laid: aun the Table of the House as early as
possible.

Trajning of Norses in Hospital run by
Soclety of Experimrental Meddicak
Scienoes: Bonhoghly | Calenita):

9632. SHRT GANESH GHOSH
SHRL MOBAMMAD

ISMAIL :

MAY 6, 1966

2004

SHRI BHAGABAN DAS :
SHRI JYOTIRMOY BASU :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state ;

(a) the total amount given so far to the
hospital run by the Soviety of Experi-
mental Medical Sciences, at Bonhoghly,
Calcutta for training girls from Displaced
Persons Homes (East Pakistan) ; in Auxi-
liary Nursing Cadre :

(b) if so, the total number of girls ad-
mitted and completed their training from
1961 upto the 31st March, 1968 ;

(c) whether the coumrse prescribed by
the hospital is recognised by Government
and if not, the reason thereof ? and

(d) the action Government propose to

take over the mapagement: of the hos-
pital ?

Wristen. Answers

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHR1S. CHANDRASEKHAR) :
(a) No grant has been given by the Central
Gevernment to the isstitution. in question
for Auxiliary Nurse Midwife trajning.

(b) and (c). Information is being col-
lected and will be laid on the Table of the
Sabha.

(d) Does not arise.
af fawelt A arfawr ¥ fyelt

9633. «ft TgaiT fag et :
= R ww I
a1 wree, aftaR fratme, o s
fawrg w0 ag g™ N Far FAfF
(#) 3w T8 et wowfew Y
qoaT wfafm & Swedl § wgER
fedt % Fra wAT W w1 faa
(®) afz adl, & @& w0 w1 §;

(r) gTwT ¥ 3@ @F9 ¥ W FH-
T ar g ?

wyreew, afeay fadtem aar g
faws weaea ¥ gwwnlt (st @0 go
afa) : (§) Fwfas qr v w14-
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gafq & s fAawi & a3 $ug
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(@) 58 fawg o< faame fmar g

Insanitary Conditions in Kasturba Nagar,
Delhi

9635. SHRI M. L. SONDHI : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether the Government have re-
ceived complaints about the insanitary
conditions prevailing in Kasturba Nagar,
Delhi for quite some time ;

(b) whether it is a fact that the
quarters comstructed there require repairs
particularly to verandhas, roofs and doors;
and

(c) if so, the steps being taken by
Government to improve the sanitary condi-
tions in that colony ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
The Municipal Corporation of Delhi are
responsible for the general sanitation and
cleanliness of the area. The C. P. W. D.
are concerned only with the cleaning of
internal drains from the houses. The
gescral samitation is mot all that could be
desired as the colony has opened drains.

(b) Repairs are carried out as and
wherr necessary. Recently, re-flooring of a
number of houses at a total cost of
Rs. 71,6000/- has been done. Roofs and
doors are also being repaired.

(c) The question of provision of wnder-
ground drains is being considered.

Houses on Hire-Purchase Basis in
Chawdigark:

9636. SHRI SHRI CHAND GOEL :
Wiil the Minigter of WORBKS, HQUSING
AND SUPPLY be pleased to state :

(a) whether Government have received
sOmo seprosentations from the Government
employees of the Unpion Territory of
Chandigarh for the allotment of houses en
hire-purchase basis ; and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI FQBAL SINGEH): (a)
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No such representation has been received in
this Ministry.

(b) Does not arise.
Social Welfare Schemes for Chandigarh

9637. SHRI SHRI CHAND GOEL :
Will the Minister of SOCIAL WELFARE
be pleased to state the social welfare schemes
which Government have undertaken for
the Union Territory of Chandigarh for the
current year ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA) : No
proposal for Social Welfare programmes
for the Annual Plan 1968-69 was received
from Chandigarh Adminisaration.

wor W@ ¥ afcier & fd it
g

0638, =it o wo dtfeva : 7T fam
AT 7g qaTA &Y Fav FAA

(%) #a1 weq RY FEX Y W AR
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9 IRF A W) g Wasw sRw
wfa-safyq saq @3 & 7 gar ;

(&) afs gi. at @ Fa1 Fr<@ §;
oM

(1) @ feafa & goe & ak &
T FATE FE F7 faaTd ?

TR AAt Far faw s (s
HTTeant 3n%) ¢ (%) qah A Gy
A ¥ Rw ower ¥ ¥ g
sfasnfea wASA-am se e W
gNT ToT @A A gEaT Fgw ¥ w9
&Y ar

(@) o= (7) ¥ wE da=v & A
av

“BTre”’ § It &1 a

9641. st firagem et : 7 fw
= qg q@r F A HON fF

(*) ;1 ‘gua’ § SO & A
F A R Nga ¥ NE I
foert &; WX

(=) afe g, @ @ avaw § @R
&1 g1 wfafwar & 7
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I swr WAt aar faw s (s
Aot wf) : (F) uF Fher wE
¥ g gwa W gur a1 fe s
Irpdl F qufaw wEl, aegd g
T dre-we, fagave gt wfe &
FRU X et grfr waar afa ¥ a3y
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woRT feaa O qav wgk Tl & W
% fag grew w wa

«ft wiiwc A AT
=t fo dio g -

T FEIN SEARW FAT T q@qTH N
T I

(F) 7 agaad e A QR
qar agd ¥ A T e A |
T ¥ fg T G G RE
g e far §;

(=) afx &, @ feadt afw ¥

9643.

() wgE § afw dwaa: w2 TF
© & i ?

g wearw fawm § T W
(wro (shwet) gty wy) : (F) WK
(=). afux arer fawre afafy, soac s
faq ©F = 6 grwaw  w=9q fqaig
2g 52,600 T T WIIW AT far
T ]

(7) szt frRa & ®7 & 5000 w9
& afy &1 sedwT g &) faafa @
fhemm w@d gu faageR @@ a )
# frsa gefea gt g
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Abotition of Taxes on Distributed Profits
of Companies

9644. SHRI HIMATSINGKA : Will
the Minister of FINANCE be pleased to
state :

(a) whether Government’s attention
has been drawn to the statement of Mr.
E. B. Nortcliffe, Rapporteur of the Taxa-
tion Commission of the International
Chambers of Commerce, in a document on
faxation of company profits and dividends,
urging upon abolition of taxes on distri-
buted profits of companies in view of the
fact that personal income-tax is payable
by the shareholder on dividends ; and

(b) if so, Government’s reaction thereto?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ! DESAI) : (a) Yes, Sir. A
Press communique issued by the Indian
National Committee of the International
Chamber of Commerce on the salient points
contained in the document on Taxation of
Comparny Profits and Dividends, prepared
by Mr. E. B. Nortcliffe, Rapporteur of the
Taxation Commission of the International
Chamber of Commerce, has come to the
notice of the Government.

(b) The Government do not agree that
there should be no tax on distributed
profits of companies.

fagre ¥ fagy it & forg aw orw ot
gleamg

9645, =t ®o fRo REMT: AT FHTH
wEaTW WA Az and N FO S v
(F) 31 aER N q@T R 5 fRR
¥ agrfas i ) fagg qaf, gfcwal
A gfada framt 935 3@ afeai
& wgl edAar wifew ¥ e A9 aw
g s 9T ft W aF I 9T Y
sgaeqr AEY A TE §;

(@) afcer, @ frgdr aiwast &
fagre ® g8 #14 ¥ fag == gry frad
aifer agraar & 7% o) @ a9 frad
ggrgar 3 &1 fae g sk

() 71 @ wrd ¥ fg fagre #y
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gl @gar @ a4 o afs g, @
EF T A 7

W SR femm § oew aei
(310 (sitwelt) Fg ng) - (F) s
X eEadl F AR F v glassi
= Wt ¥ g § w faw
IRAT T T AT ot ¥ ¥ FEW
sggfaa aifeal (afeet) A&
TG OF TS Taww £ fag
¢ ¥R gEfag Naar (frger
&7) A ¥ 1 2w § AW wga wiw § oy
fosrwaar apff & oww &, ow fw ®
wd =R | A o w1 M G A
£t

(&) Tsaaw § Qu ww ey
afcitsr & seada faer qfog foms
oy o

1963-64 100,000 T
196465 200,000 wF
1965-66 100,000 &I
1966-67 200,000 T
1967-68 260,000 Te
1968-69 200,000 %9

{or) weaven Fvdweil Q) w Framex
s fa<hta drnd Fifem & 1 § sa9
oficfe # farerr, s, 99 qercQ Tl
fafe=r a5 ¥ fag o7 e wrafe-
sarg fafesad & a5t &1 gfemt
wufam ara o=y & frg aew @@
e WA T T A I
R gwrd Ao qar avEfen fEw
ot & weaita @ af saaearai w1
Fdnr T akdt {1

Ceatral Assistance for Centenary Homoeo-
pathic System of Medicine

9646. SHRI K. M. MADHUKAR :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is 3 fact that the 213th
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Centenary of Homoeopathic system of
metlicine was cefebratell Teceatly in Delhi ;

{% whether the Momoedpathic Ductors
have songht for some - cooperation and
help from the Central Government during
their ceatenary celebrations ; and

1) if g0, the broad dotails thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RHNEALTH, FAMHLY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes,
The 213th Birth Centenary of Dr. Hahne-
mann, the Founder of the Homoeopathic
System of Modicine, was celebrated in New
Delhi on the 10th April, 1968.

(b) No.

) Does wot arise.

Homoeopethic Doctors in Bihar

9647. SHRI .M. MADHUKAR :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be plcased to state ©

(a) the number of registered and un-
registered Homoeopathic doctors in Bihar ;

{b) whether the Central Government
have given any assistance to them so far ;
and

() if #o, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) The
information is being cellected and will be
laid on the table of Sabha in due course.

(b) No.

(c) Does not arise.

Indma Expiwives L8,

SHRYMATI SUSEELA
GOPALAN :
SHRI UMANATH :
SHRI P. GOPALAN :
SHRI K. RAMANI :
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether it is a fact that the dear-
moss alBowance of &H Puropean staff of ‘the
Indian Explosives Ltd. bes been incrvesed
yecently ;- ' i
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(b) if so, whether the Dearness Allow-
ances of Indian counterparts of the India
Explosives bas also been increased ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a) to
(c). The informatinn is being collected and
it will be placed on the Table of the House
in due course.

Eifas ol g fen qdfam Jet st
A= fear o

9649, *it THTEATT Wredt © 747 faw
it gg a@™ F $I7 &4 5

(%) 71 g |9 & fF a1 fewm
g5 fawr & qE-ug & wfewrd
A 27 714, 1968 F maw 9F § w0
fear & f5 fage ww wmw afqfy,
fagie wea wify q&, Wy swEy
fagiz, dg%7 garaaidY a, fagR, s
gAY <9, fage qor argardy &«
N fagR Ty 9fiwy sOA-sgT dEr
qlfia a7 &7

(=) afz gi, @ 9% w1 s=U

' () #a1 a5+ ¥ar fear T <@v
& R

(7) afg 4, @ 7« ag 97 e
A ¥ e § 7

7 N7 WM qar fag WA (s
wrcreoht varf) - (%) S &

(@) uorifes @@ @ swfo qar
wmg 7 Qo ¥ QY ae W W
R a1 ArgE afEwerd ¥ &%
R Ahrurm & AR d T Sl
e w ¥ IR § fgwg Y win
Ll il

(x) gt

(%) 72 o7 7EF %A |
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aEE  (TETwE) aw wewa faww
fam

9650. &t IWTEATX WreNt : ¥4T
ifraw Gt o B o3z ATy W
9 FOY fv :

(%) 7 awefts (aewrsz) @
@ fawra fre fag & agare o=t
# AR § Tew e @ R;

(@) saq fmr g W@ W@
o FreErEl ¥ 79 frad shara §;
. (7) s98% ¥ =g sEad fery

(%) w77 &7 Faafat ¥ Igawmy
N T A W wEd F wwif ¥
FJaTAT ¥4T §; W

(¥) @ wread ¥ suwifad
& 91 W@ g gfawrsy s st v
g?

00 L p—
W WAEE W ouv e (s
w|ITEm) 2 (%) N oaf 1 Andw
(sreEE) FOT WA frwrg wEeAY
fafiee @ awg AR ¥ qreaeE oig
it qewgfir ofes & frrim & s
FmF e AN gl g

(®) & (%) @aw of@ear &
grafraa a1 TFCE AT AT WY § AR
JATIHE §AT 9EN IC T & it |

R wwEl w1 faaig

9651. o frgrer fag: w7 famtw
ware war gfa WY 9 aaTd & war
&

(F) ¥« FBR N 49 Qv
vt ¥ ga ot quT SRARTR A, Rt
% o A g4 ¥ AR F 9§ wdgq
or s g
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(=) afz i, @ va%r s AT

(@) sz ¥ @ g ® W
Ty & 3 7

faatw, wiam aw qfa saem #@
Iwst (s gwaw fag) ¢« (F) ot g

(=) =Y (31). st & At Iz |

Chittaranjan Cancer Hospital at Calcutta

9652. SHRI JYOTIRMOY BASU :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) Whether Government have any pro-
posal to take over Chittaranjan Cancer
Hospital in Calcutta.

(b) if so, from what date ; and

(c) if not, the reasons therefore ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) No.
However for better coordination between
the Chittaranjan National Cancer Research
Centre, Calcutta and Chittaranjan Cancer
Hospital, Calcutta, a proposal for a com-
mon Govering Body comprising the repre-
sentatives of the Government of India,
Government of West Bengal, and other
interested parties is under consideration.

(b) and (c). Do not arise.

qtFt fest F Wl § ¥ wewd
Tree AT AFAT T X WAy

9653, it T WATR TN ¢ FqT
e, qfear fateww o ane fasm
Wt 7g qaT A FA1 FA

(F) 7ar ag ¥ § FF gy g
et AT I a FET aEra
Qe {91 Ao F A wwgrwar F
o ¥ ar ¥ @ A fagw e faar
L

(w) afs &f, Y g R wr g ?

MAY 6 1968

2016

wew, afeat faitem aon wQw
fawrer weerg # 9 W (s o go
qiw) : (%) wx (@). 196860 ¥ Farer
3 a€ ¥ @ree Ao feed=afal &
fag o« guesy fFAT T & | WHRaE?
T T ATET @A) ¥ gF-uw feededy
@AY 1 ¥EqT )

st § wifgandt Wi fey Sl e
T
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9654, »ff TT® MW AN : FAT
AT HEETW AN I Y B FIT HAY
f& .

() #mragaa g & waw g
diaradl &5 F mifgaEdr 9 fasd
At & SearT F fay wd gATy QR
farw wfafafa awr, & w1 dyoar aarg &
aife faaft a8 woRF o [AUE T W
g% ; A
(=) afz g, @ w1 STgE A ¥
Foqm & Ak g awS ® 2§ A
X T qHR F fa=re g 7

o™ Femw fawm A oW wen
(w0 (shwal) go¥T ) : (F) X
(@). SR FY [ FE AT I197 A7GY
gl
wggfaa snfaal aar wggfes  wfew
mfaal & e & fod o™ & AW
g & fad  wgam

9655. sft TR MU AN : 4T
AT werw qel Ig ad A FA F
fF -
(%) S FaydY gears} & v Ay
¢ N sl ofedt qwr sgEfaw
srfen sifadl & seqrT & far w10 #T
@ E

(@) a1 aewR I dEqral Y wr§

T Y
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(m) afz g 196768 ¥ feaey
w1 wgrw fean 74r; w6
() afes 4, @t w1 97 geqwl A
#E A 3 A gwR F fa=e § 7

aaTw weqmw faam ¥ Tew s
(Wo sfrreit godm wg) : (F) WK
(®). ¥« I7 geare, s GIFT ¥ 6I-
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(7) 25.21 wr&y w9 |
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Energisation of Tubewells

9656, SHRI CHINTAMANI PANI-
GRAHI :  Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether pumping sets and tubewe-
lls have been energised in Orissa beginning
from the First Plan;

(b) if so, how many and in which
Districts by March, 1968:

(e) the programme for Orissa in this
respect for 1968-69; and

(d) whether chronic drougat affected
areas in the State have been benefited from
these measures and if so, the details there-
of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (d) . The information
is being collected from the State Govern-
ment and will be laid on the Table of the
House.

Flood control works in Orissa

9657. THE CHINTAMANI PANI-
GRAHI : Will the Minister of IRRIGA-
TION AND POWER be pleased to
state :

(a) whether any amount has been allot-
ted to Orissa for executing flood control
works in 1967-68 and 1968-69; and

(b) if so, the nature of flood control

VAISAKHA 16, 1890 (SAKA)
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measures undertaken in Orissa in 1967 68
and the measures proposed to be underta-
ken in 1968-69 ;

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD): (a) A sum of Rs. 45 lakhs
was sanctioned during 1967-68 as Central
loan assistance to the Government of
Orissa for the execution of approved flood
control works. The outlay proposed by
the State Government for 1968-69 is Rs.
25 lakhs.

(b) During 1967-68, works of the follo-
wing types were undertaken :

1. Raising and strengthening of
existing embankments and pro-
viding retired lines where
necessary.

2. Construction of new embank-
ments in vulnerable areas.

3* Improvement of drainage in
protected areas. During 1968-69,
these measures are proposed to
be continued.

Mabanadi River in Orissa

9658. SHRI CHINTAMANI PANI-
GRAHI :  Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) whether surface water resources
studies were undertaken for Mahanadi
River in Orissa in 1967-68; and

(b) if so, the nature of the study and
the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir.

(b) The study envisages the assessment
of total surface water resources and their
seasonal distribution, working out the
gains and losses in the river reaches and
the determination of the balance of water
available for future development. The
study has been almost completed and the
results are under finalisation,

Irrigated areas in Orissa

9659. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of IRRIGA-
TION AND POWER be pleased to state :

(a) the total acres of land which has
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been brought uader irrigation in Orissa by
March, 1968 from the different sources
respectively; and

(b) the area in acres proposed to be
brought under irrigatipn in Orissa in 1968-
69 and from which soyrce, source-wise ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND

POWER (SHRI SIDDHESHAWAR
PRASAD) :

(a) Major and Medium Lakh acres.
Irrigation Schemes. 27.80
Minor schemes — 25.95
Total :- — -— 53.75

(b) Major and Medium

Schemes 1.00

Minor Surface

Water Flow sche-

mes 0.10

State Tubewells and

River pumping

Schemes . 0.15

Private Minor Irri-

gation Works (Tu-

bewells, pumpsets

etc.) 0.19
Total 1.44

Neradi Barrage (Vamsadhara Project)

9660. SHRI M. S. MURTI: Will
the Minister of IRRIGATION AND
POWER be pleased to State :

(a) whether the technical clearance
for the construction of the Neradi
Barrage, a part of Vamsadhara Project,
bas been given to the Andhra Pradesh
Government;

(b) if so when;

(c) if not, the reasons for the delay;
and

(d) whether any financial assistance
is proposed to be given to the Andhra
Pradesh Government for the construction
of this project and if so, how much?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a). No, Sir.

(b) Does not arise.
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(c) The Central Water and Power
Commisssion forwarded their comments
on the project to the Government of
Andhra Pradesh in August, 1967. Replies
to these comments are awaited. Concur-
rence of the Government of Orissa in
regard to inter-State aspects of the project
is also awaited.

(d) The question of financil asgistance
will arise only after the project has been
approved for execution.

Fconomy Drive
9661. SHRI BABURAO PATEL :
Will the Minister of FINANCE be

pleased to state :

(a) the steps taken by Government
to ecomomise Government expenditure
and the sectors in which it is decided to
effect reductions and to what extent;

(b) whether any measures have been
contemplated to effect economy in the
administrative and travelling expenses of
corporations  like S.T.C., MM.T.C,
etc.; and

(c) if so, to what extent and in what
manner?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Efforts towards
economy have been mainly directed
towards  the administrative sector.
Here, several measures were taken during
recent years, the more important being a
ban on revision of pay scales, restriction
on deputation allowance in certain kinds of
cases, reduction in rates of travelling
allowance, suspension of routine tranmsfers,
adoption of austerity standards in respect
of items of contingent expenditure and
intensification of staff inspection studies
of Government offices. These economies
have, however, been largely off-set by
increased dearness allowance granted to
Government employees.

(b) and (c). Public Sector Enterprises
are autonomous bodies and have normally
full powers for their day-to-day opera-
tions. However, instructions issued by
Government for effecting economy in
Government Depar! s, as for |
avoidance of upward revision of pay
scales and restrictions on expenditure on
telephones, have been brought to the
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notice of these Eaterprises for necessary
action

Written Answers

augat & fod froreit

9662. oY fo fo ;g : ar Fewn
Wit fru g W0 a8 TaE A FO oKW
fF .

(%) Fa1 73 &= § i faer B ware
& IO R & o gEwwg ¥ 9A-
fawreY fawr grer famr e ol S
ST Rrom=gR Tt § qegd & i faee
¥ AT #Y snawar FY T @ 6} FA-
T 2 1 ¥ o w Awg A fer
el & W o a aF s e

(@) mragfas § f ow e
¥ a7 FATY & SRS ¥ erg we-
wqfer e = e At fr 9
oF af q% A gt A fer
L1ss

(m) =fz gt @ Tw wfufraar &
fad fasda wfemfal & freg T
T FEEE w1y ?

ferard aw faga wxtem § 99wt
(s fag mT waw) : (F) ¥ (7). IR
s Usy faoet 1€ § ag gfew fear
& fr g g, o geeRmeR § Awg
¥ fa¥ 28 wwadY, 1966 i e I F
TR wegA fear o ow, feg @R
ffA I FA, AW T AR
T & FAfET F GFEE A W ETE-
aret W g F@ F faAr fwar o a9n )
mwmﬂﬁ,l%ﬁﬁ@ﬂﬁm
Tt ®Y FaT W &Y I A 6
qeTE, 1966 1 srawEw  wesThoRaTH
® qu W< far | g@ AT ¥ o A
ar 3 & AR gy wfewrd & wﬁr
FdaTE) ¥ g7 ¥ 90T R faaet A
frnz et @
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Cheap Houses

9664. SHRI S. C. SAMANTA : Will
the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether Government have
formulated any proposals for the Constru-
ction of cheap houses 10 meet the
housing problems in the country; and

(b) if so, the troad details thereof?

THE DEPUTY MINISTER IN
THE MINISTRY OF WORKS, HOUS-
ING AND SUPPLY . (SHRI IQBAL
SINGH) : (a) and _(b). The Natio-
pal Buildings Organisation of this Ministry
have evolved some new building techniques
and designs and also improved building
wmaterials with a view to reducing the
cost of conmstruction. Their suggestions
have been circulated to the construction
agencies.

Aid to Bhutan apd Stkkim

9665. SHRIS C. SAMANTA : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Governments of Sikkim
and Bhutan have demanded financial aid
over and above what has been provided to
them for 1968-69 ;

(b) if so, by how much and on what
projects cuts have been imposed ; and
(c) the subsidy which is being given

for running the air services to and frem
Bhutan ?

THE DEPUTY PRIME MINISTER
(SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) Does not arise.

(c) There is no air service to or from
Bbutan.

Indian Drugs and Pharmaceuticals
Limited
9666. SHRI KAMESHWAR SINGH :

Wil the Minister of PETROLEUM AND
€HEMICALS be pleased to state :

(a) whether it is a fact that the Indian
Drugs and Pharmaceuticals Ltd. is import-
ing raw materials for its use ; and
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(b) if so, the total quantity imported
annually ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
Yes. Certain raw materials which are
not indigenously available are being im-
ported.

(b) During 1967-68 the Company im-
ported 2399 tonnes of raw materials.

AR ¥ fawren w@r §Er

9667. st Wo Wo wWH : FqT faer
Aot gg qary Y Fuv FA 5 1960 ¥
1967 a% agaX W@ ¥ fdgar qAr
fawr=r a4y ?

IT-NAW AR qan faw wen (w
wrawst @) - @ H, FOR AR
Y A @ N @Al § v fawar aan

€1 1962-63 ¥ 1967-68 aF %t wafg
« @ ¥ e e Ao A

qafr g . —

a amr (afe® @A ¥)
1962-63 4.84
1963-64 4.34
1964-65 4.63
1966-66 3.86
1966-67 3.54
1967-68 3.21

1960-61 WYX 1961-62 § Fr=TT ﬁ
QY AN @A § FES T QY F e

R —
1960-61 4.36
1961-62 4.25

T a6t F fog @2 A @ X "y

& gram ¥ (FeT wove WIR@ @&
78 ) @ G WiwT  SUAew g
¥ Y wiwe Wi o § AR @ W
9T &Y Ao ax¢ T ¥ IR
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9668. it #Yo Wo mut : FaT faw
A g qam &1 97 F ¢

(F) Tragga g fF e 9-
FHl A AAFATT T gE FRY T
¥ gadiyes 2,

(=) afz g, @t 7@ &9 F T FA
¥ fu gTarT gra Far wIw I W §;
LI

(7) @ wwg gwrh guwEl & fog
fran ofafas wgeast Y sTagEEa
g ?

AR Wt A fam s (R
Wt dwd) ¢ (F) sk (®). 3@
ardY g€ ara § fF wrw dk q¥ avg we-
o & 35 o g AR g §7 ¥
IwAt #1 f wfeaigal w1 A FEA0
TS @, g FHEA NIAR T ©F !
YTETY ITFAT F Favw & g @it st
q, 7 ¥ A geerd & Nt wfaw &
g gaegs ST F@ & fag fafwe
S fra &

() oft @d v wfafaa vaws
g9 Fifgd AT @ I9FEN W A
fafaer deqmii § gooew ety gfr-
e #Y glaaral o1 S9awr wT W@ &
TY I GY G ITwAT § q@ewFH Y
wfoew qrasft gramwas 1 EGa
frar s wr g

Conference of Collectors of Customs
beld in Delhi

9669. SHRI HEM BARUA : Wil
the Minister of FINANCE be pleased to
state :

(a) whether it is a fact that a Con-
ference of Collectors of Customs from
different . States was held sometimes back
in Delhi ;

(b) if so, whether the developing pheno-
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menon of smuggling of foreign goods, parti-
cularly gold, was discussed in the Con-
ference ; and

(c) the conclusions arrived at in the
Conference ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). The
Collectors of Customs and Central Excise
met at a conference in New Delhi held in
the second week of April, 1968. Among

* other items, the question of preventing the
smuggling of foreign goods, including gold
was discussed at the conference. It was

. decided at the conference that shore and
sea patrols should be intensified, intelli-
gence work in the West coast should be
co-ordinated, greater control should be
exercised over the fishing crafts and, in a
nutshell, all possible measures should be
taken to strengthen the existing arrange-
ments for the prevention of smuggling.

Prices of Vitamin ‘C’

SHRI GEORGE FERNANDES:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :
(a) the landed price in India of Vita=
mio C imported from abroad ;

(b) the price at which the Vitamin C
produced by M/s. Sarabhai Merck of
Baroda is marketed in the country ;

(c) whether M/s. Sarabhai Merck has
asked for a further rise of Rs. 10 per kilo-
gram in the sale price of Vitamin C pro-
duced by them and if so, what is the justi-
fication offered for this claim ; and

(d) whether the Drugs Controiler of
Gujarat has recommended this price in-
crease and if so, on what grounds ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
The landed cost of Vitamin C imported
from -different countries ranges from
Rs. 32.00 to Rs. 36 00 per kilogram.

(b) Vitamin C (plain) BP/USP is mar-
keted by Sarabhai Merck at 'Rs. 73.50 per
kilogram.

(c) Yes. M/s. Sarabhai Merck Ltd.,
Baroda have applied for increase in the
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price of Vitamin C from Rs. 73.50 per k.g.
to Rs. 83.16 per kg. i.e. an Increase of Rs.
9.66 mainly on the ground that prices of
raw materials as well as the other overhead
costs have gone up.

(d) The Director, Drugs Control Ad-
ministration of Gujarat State has recom-
mended the increase in the price of Vita-
min C as applied for by the firm on the
ground of a increase in the cost of pro-
duction.

Enquiry into Affairs of Shri Sriram
Durga Praghad of Nagpur

9671. SHRI HARDAYAL DEVGUN :
Will the Minister of FINANCE be pleased
to state :

(a) whether the enquiry into the affairs
of Shri Sriram Durga Prashad of Nagpur
has been completed ;

(b) if so, the findings of the enquiry
and the action Government propose to
take in the matter ; and

(c) if not, the reasons for the delay ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (c). As a
result of enquiries into the affairs of Rai
Bahadur Seth Shreeram Durgaprasad and
Rai Bahadur Shreeram Durga Prasad (P)
Ltd.,, so far completed, 115 Show Cause
Notices were issued in 1965. Adjudica-
tion proceedings are, however, held up as
a result of writ petitions filed by the part-
ies in the Madras and the Bombay High
Courts. The Department has gone in
appeal to the Supreme Court against the
decision of the Madras High Court. The
Writ Petitions in the Bombay High Court
are yet to be disposed of.

M)/s Sarabhai Merck Ltd., Baroda

"9gz./smu GEORGE FERNANDES:
Wil the Minister of FINANCE be pleased
to state :

(a) whether Government have investi-
gated into the complaint of cheating of
Central Excise duty on the import of ben-
zene by M/s. Sarabhai Merck of Baroda ;

(b) whether itis a fact that this com-
pany was importing B.P. Iodine on which
Customs duty of 47 per cent has to be paid
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but declaring it as crude Iodine and thus
paying only 27 per cent of Customs Duty ;

(c) the steps which have been taken to

recover the amount cheated from Govern-
ment by this company through such means;
and
~ (d) whether any criminal proceedtngs
are proposed to be launched against the
company and its directors for cheating
Government and if not, why not ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes Sir, but no
irregularities were noticed. Benzene was
being bought locally and not imported
from abroad.

(b) No, Sir.

(c) and (d). Do not arise.
Vitamin ‘C’ Plant of M/s. Sarabhal

_Merck of Baroda

9%7%/SHRI GEORGE FERNANDES ;
Wwill Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No. 668
on the 18th March, 1968 and state :

(a) whether it is a fact that M/s. Sara-
bhai Merck of Baroda continued to main-
tain full production in its Vitamin ‘C’ and
Sorbitol Plant even thought it was an-
nounced that the plant was closed ; and

(b) if so, how ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMAIAH) : (a)
No, Sir.

(b) Does not arise.
Family Plagniog in Som¢ Backward Areas

9674. SHRI KARTIK ORAON: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that people in
backward areas particularly in Chotanag-
pur and Santhal Parganas are going
through the process of family plaoning
more with the intention of getting a few
tupees to tide over their financial bank-
ruptcy rather than with a spoatancous desirg
to plag their family size ; and
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(b) if so, the reaction of Government
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN 'DEVELOP-
MENT (DR S. CHANDRASEKHAR) :
(a) No.

(b) Does not arise.

Expenditure on Irrigation in Chumgpnrb
and Santbhal Parganas in Bibac

9675. SHRI KARTIK ORAON: Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the total expenditure incurred for
the purpose of irrigation of the Chotanag-
pur and Santhal Parganas of Bihar State ;

(b) the total average of these areas that
have been brought under irrigation through
irrigation schemes ; and

(c) whether Government propose to
provide more irrigation facilities for these
areas with a view to extending facilities for
the purpose of double crops ?

THE DEPUTY MINISTER IN THE
MINISTRY OF _ IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The total expenditure
incurred on Major and Medium irrigation
projects benefiting Chotanagpur and Santhal
Parganas upto the end of March, 1967 was
about Rs. 6 crores.

(b) An area of about 1.2 lakh acres was
brought under irrigation by these schemes
upto the end of March, 1968.

(c) Yes, Sir.

Office of the Accountant General, Ranchi

9676. SHRI KARTIK ORAON : Will
the Minister of FINANCE be pleased to
state

(a) whether it is a fact that quite a
few Indian Christians with no tribal origin
have secured jobs in the office of the
Accountant General, Ranchi against the
quota reserved for members of the Schedui-
ed Tribes ;

(b) if so, the total number of employees
who are on roll of the offiog a5 members of
the Seheduled Tribes ; -
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(c) the total number out of them who
are tribal christians ; and

(d) the total number of employees who
are Indian christians ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (d). The
information is being collected and will be
lald on the Table of the House as soon™ as
it is available.

Public Undertakings

9677. SHRI GADILINGANA GOWD:
SHRI R. K. AMIN :
SHRI J. MOHAMED IMAM :

Will the Minister of FINANCE be
pleased to state :

(a) whether the public sector under-
takings are considering measures for the
absorption of surplus staff in their enter-
prises ;

(b) if so, the details of total number
of “surplus staff in the public sector under-
takings and how the staff is proposed to
be absorbed and the financial implications
thereto ; and

(c) whether his Ministry has been con-
sulted in this regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). The
Ministry of Finance has undertaken a
survey of the extent of surplus staff exist-
ing in the Central Government Public
Enterprises. According to the information
furnished by 67 enterprises, the total num-
ber of surplus staff, as on 30-9-1967, was of
the order of 13,636. Reports are awaited
from 14 more enterprises and taking these
into account, the total may be roughly of
the order of 15,000.

Some of these eaterprises have also
reported that action is being taken to
absorb syrplus staff in new projects and
expansion schemes. The Administrative
Reforms Commission has also made certain
recommendations for dealing with the
problem of surplus staff. These recom-
mendations gr¢ ygder ¢onsiderstion of
Goverpment,
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Represeatation of Residents of
Rajendra Nagar, Delhi

9678. SHRI HARDAYAL DEVGUN !
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to stato :

(a) whether it is a fact that the resi-
dents of Rajendra Nagar Colony, Delhi
recently submitted a rep tation regard-
ing their difficulties and a deputation of
residents also met him ;

(b) if g0, the details of the representa-
tion ; and

(c) the action taken thereon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Yes.

(b) The main complaint is against
action being taken for mis-use of their
residential premises by two authorities
separately, viz, damages being charged by
the Land and Development Office for vio-
lating the terms of the lease and compound-
ing fee being charged by the Municipal
Corporation of Delhi for violation of
municipal bye-laws.

(c) The matter is under examination.

Annyal Plan Outlay for 1968-69
9679. SHRI K. P. SINGH DEO :
SHRI HARDAYAL DEVGUN :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Planning Commission
bas finalised the annual plan outlay for
1968-69 ;

(b} if so, the allpcations made for
Orissa State during the plan period ; and

(c) the projects for which the alloca-
tions have been made in the annual plan
outlay for 1968-69 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) and (c). Do not arise.

Special Multipurpose Tribal Blocks

9680. SHRI K. P. SINGH DEO :
Will the Minister of SOCIAL WELFARE
be pleased to state :

(a) the ppmber of special multipurposg
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tribal blocks, State-wise, set up during the
Second and Third Plans and during the
year 1966-67 ;

(b) the expenditure incurred thereon ;

(c) the results achieved therefrom ;
and

(d) the development blocks proposed
to be set up during the Fourth Plan
period ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA): (a)
and (b). Attention is invited to Appendices
XVI and XVII of the Report of the Com-
missioner for Scheduled Castes and
Scheduled Tribes for the year 1965-66.
During 1966-67, 31 new Tribal Develop-
ment Blocks were set up.

(c) Particularly in the Spheres of edu-
cation, health, communications and agri-
culture, satisfactory progress  has been
achieved commensurately with the invest-
ment made and the degree of people’s
Participation.

(d) The Fourth Plan has not yet been
formulated.
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Foreign Exchange to Maharishi Mahesh
Yogi

9682. SHRI MAHANT DIGVIJAY
NATH : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that Maharishi
Mahesh Yogi has selected 40 persons to
guide meditation in foreign countries ;

(b) whether the Yogi has requested
Government to grant foreign exchange for
these persons for going abroad ;

(c) if so, the total amount requested
and granted ; and

(d) if not, whether Government of the
respective countries will bear the expenses

of these persons and if so, the details
thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAIT) : (a) and (b). No re-
quest has been received by Government
either for release of foreign exchange or
for ‘P’ form clearance for the group refer-
red to.

(c) and (d). Do not arise.

Travelling and other Allowances to Central
Government Employees

9683. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) the Daily, Travelling and other
Allowances payable to the Central Govern-
ment officials when they are working at
the Centre and when they go on deputa-
tion to Government Corporations separa-
tely for each class ; and

(b) the reasons for the disparity in the
payment of allowances ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). A
statement showing the rates of Daily,
Travelling and other allowances viz., Dear-
ness allowance, Compensatory (City)
Allowance and House Rent Allowance
admissible to Central Government em-
ployees is laid on the Table of the House.
[Placed in Library. See No. LT—1190/68].

An employee deputed for service in a
public sector undertaking is allowed these
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allowances at rates sanctioned by the con-.

cerned undertaking for its own employees.
Dearness Allowance if however, allowed at
Central rates if, during his deputation with
the undertaking, the Government official
draws pay in a' Central Government scale
of pay.

The allowances and their rates, admis-
sible to employees in the public sector
undertakings are not uniform although
many of them have adopted the Central
Government rates. Where different rates
of such allowances are prevalent, they are
based on considerations relating to the
particular undertaking concerned.

Openiog of Commercial Banks at Piperia
(Madhya Pradesh) :

9684. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of FINANCE
be pleased to state :

(a) whether on the closure of Madhya
Pradesh State Co-operative Bank Ltd. at
Piperia, District Hoshangabad, Madhya
Pradesh in 1962, the Reserve Bank of India
had assured the merchants that Branch of
another Commercial Bank, other than the
State Bank of India, would be opened there
if any such bank approaches them for per-
mission ;

(b) if so, the reasons for rejecting ap-
plications of other commercial baoks ;
and

(c) when the Reserve Bank of India
propose to permit opening of such a branch
at Piperia ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) In reponse to certain
representations received in March 1962
from Piperiya requesting permission for a
commercial bank to open an additional
office in that town, the Reserve Bank had
replied that it was not its practice to
direct any bank to open its branch at any
particular place but, consistently with the
branch licensing policy, due consideration
would be given to any application that
might be received from banks to open an
office at that place.

(b) A private sector bank applied to
1he Reserve Bank for permission to open
an office at Piperiya but this was rejected
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as the place wase was already served by an
office each of State Bank and a Central
Co-operative Bank and did not offer scope
for an additional bank office.

(c) No bank has included this centre
for consideration in the current branch ex-
pension programme covering a period of
2 years ending 31st July, 1969. An appli-
cation from an eligible bank desiring to
open an office at this centre will be consi-
dered if the commercial potentialities of
the place so warrant, but no time limit can
be specified in this behalf. .

Khesari Dal

9685. SHRI NITIRAJ SINGH CHAU-
DHARY : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether experiments have proved
that it is only the Khesari husk which
coutains toxic elements, causing lytherism ;

(b) if so, why sale and storage of de-
husked Khesari Dal is not being allowed
throughout the country ; and

(c) whether Government propose to
consider the desirability of amending the
Prevention of Food Adulteration Act,
1954 in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a)
The toxic element in Khesari Dal that
causes lathyrism is present in husk as well
as in the seeds.

(b) Does not arise.

(c) No. Laboratory and field investi-
gations are h , being ducted to
evolve a suitable method for making
Khesari Dal from toxins.

Western Kosi Canal Project

9686. SHRI BHOGENDRA JHA :
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the repiy
given to Starred Question No. 1133 on the
8th April, 1968 and state :

(a) whether proposals regarding the
final alignment of the Western Kosi Canal
has been sent to the Government of
Nepal ;
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(b) if so, on which date ;

(c) whether approval of the proposal
or any reply has been received from the
Government of Nepal and if so, the details
thereof ; and

(d) whether Government propose to
start the work of acquiring land, on the
Indian side of the alignment to avoid delay
and if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir.

(b) 17th April, 1968.

(c) It is understood that Government
of Nepal have asked for a copy of the
detailed investigation report.

(d) The question of acquiring land on
the Indian side of the alignment will arise
after the alignment in Nepal is finalised and
land handed over.

Oral Cancer to Textile Workers in
Abmedabad

9687, SHRI M. L. SONDHI: Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state :

(a) whether it is a fact that about 12
per cent textile workers in Ahmedabad
are suffering from oral cancer ;

(b) whether any inquiry has bees con-
ducted to find out the causes of this dis-
ease ; and

(c) if so, the steps being taken to check
its spread ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes.

(b) and (c). A general survey among
textile mill workers in Ahmedabad, has
been undertaken by the “Gujarat Cancer
Society. Its report has not yet been re-
ceived by the Government of India.

Aurgville in Pondicherry
9688. SHRI M. L. SONDHI : Will
the Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to state
(a) the total estimated expenditure on
the construction of Auroville ; and
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(b) the kind of assistance being given
by Government in terms of cash and equip-
ment towards this city ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B. S. MURTHY) : (a) and (b).
The information is being collected and will
be laid on the Table of the Sabha. .

Implementation of Delhi Master Plan

9639. SHRI M. L. SONDHI: Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether any imptovement in the
urban situation has taken place since the
drafting of the Interim General Plan of
Delhi;

(b) if not, how promises made in the
Master Plan can be fulfilled to face the
socio-economic transition;

(c) whether the absence of coordina-
tion among various authorities is providing
obstacles to the improving of urban life of
D.lhi; and

(d) if so, how Governmeat propose to
improve the situatlon ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a} Yes.

(b) Does not arise.

(c) and (d). Provision of water Supply
and sewerage facilities sometimes lag be-
hind and steps are being taken to augment
water supply.

Forelgn Exchange Loan For O.N. G. C.

9690. SHRI D. N. PATODIA @ Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the total amount of lean that the
Qil and Natural Gas Commission has taken
from Government in foreign exchange so
far to conduct its exploratary off-shore
drilling operations;

(b) the schedule drawn up by
Commission to repay the loan; and

(c) whether it has been possible for
the Commission to adhere to tho schedule?

the
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH): (a) Upto
the 31st March 1968, an amount equal to
U. S. Dollars 22,023,937.18 was given as
loan to the O.N. G.C. in connection
with the off-shore exploration in the Per-
sion Gulf.

(b) The loan is recoverable in four
equal annual instalments. The first loan
was drawn on 31.3.1965 and repayment
will start from 31.3.1971.

(c) Does not arise, as rapayment sche-
dule will start only in 1971.

Off-ghore Drilling
9691. SHRI D. N. PATODIA : Will
the Minister of PETROLEUM AND

CHEMICALS be pleased to state :

(a) whether the Oil and Natural Gas
Commission bas been able to avail of the
opportunity to give training to the Drillers
in off-shore drilling at the Persian Gulf
area so that the experieace gained may be
helpful for India’s own off-shore drilling;

(b) if so. whether it is proposed to
send Drillers to the Persian Gulf area by
rotation; and

(c) whether any request has been made
to the Government of Iran for permitting
Indian drillers to get practical training at
the Gulf base ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH) : (a) to (c) .
The Exploratory drilling operations in the
Persian Gulf are being conducted through
a contractor and no facilities were availa-
ble for training in this stage. However,
in the near future, the drilling of prodution
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Oil drillers using Soviet rigs have surpas-
sed by five times the record spsed achieved
by the Russians ia drilling for exploratory
purposes;

(b) whether Government have consi-
dered the feasibility of acknowledging the
good work done by the India drillers by
giving them incentive bonuses; and

the details of the scheme
ion ?

(c) if so,
lated in this

for

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH): (a) No,
Sir. However, it is reported that, during
the second half of 1967-68, the drilling
teams of the O. N. G.C. excoeded the
average drilling speeds achieved in the
Soviet Union in 1966.

(b) and (c). Under the Incentive Sche-
me, a payment is maed to each individual
in proportion to his contribution towards
increasing the efficiency of the drilling
operatioas. For this purpose; the person-
nel have been classified into three groups.
The supervisory and service department
personnel are paid the paln fulfilment
bonus. Those who work on the drill-sites
get, in addition, payments for completing
individual jobs in less than stipulated time.
The remaining personnel are paid a bonus
at a lower rate that the first two groups.

Antibiotic Plant, Rishikesh

9693. SHRI SHIVA CHANDRA JHA:
Will the Munister of PETROLEUM AND
CHEMICALS bs pleased to state :

(a) whether it is a fact that the Anti-
biotic Plant at Rishikesh has started
maaufacturing  Chloro-Tetracycline for

wells using fixed platforms is exp d to
start om ohe structure and the ONGC
proposes to arrange fof the posting of
some [ndian drillers on the job at that

time.
Incentive Boaus for lndisa Drillers

9692. SHRI D. N. PATODIA : Will
the Minister of PETROLEUM AND
CHEMICALS be Pleased to state :

(a) whether it is a fact that the Indiasm

animal nutrition instead of for what it was
planned from the outset ; and

(b) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
:ARE (SHRI RAGHU RAMAIAH): (a)

0, Sir.

(b) Does not arise,
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Antibiotic Plant, Rishikesh ; Synthetic Drugs
Plant, Hyderabad and Surgical Jnstroments
Plant, Madras

9694. SHRI SHIVA CHANDRA JHA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state :

(a) the stage of completion and pro-
duction of the Antibiotic Plant at Rishi-
kesh, Synthetic Drugs Plant at Hyderabad
and Surgical Instruments Plant at Madras ;
and

(b) when they are likely to be comp-
leted ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
and (b). Antibiotics Plant. Rishikesh : The
non-sterile Section of Potassium Penicillin
is in regular production. Sodium salt and
procaine salt Sections would go into pro-
duction during the current month.

Streptomycin has also been commis-
sioned. Some technological problems
remain to be tackled before the product
can be marketed. The product is at present
under test.

Fermentation trials for testing the
sterility etc. for Tetracycline have also
commenced.

Erection work on Oxytetracycline is
expected to be over by July, 1968, while the
erection work for Nystatia is expected to
be over in the fourth quarter of 1968.

According to the advice of the Soviet
Experts it may take about two-three years
to bring the production to installed capa-
city.

Synthetic Drugs Plant, Hyderabad : Except
for INH, Nicotinamide, Folic acid and
Diethyl carbamazine citrate, production has
commenced in all the blocks. The products
are also on sale.

It may take about 1% years to reach
the installed capacity of each product.

Surgical Instruments Plant. Madras :
plant was issioned in September, 1965
and is in production. This unit has also
diversified its activity to produce family
planning instruments. About 35 to 40,
of the capacity is being utilised.

The
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Narmada Water Dispute

9695. SHRI D. N. PATODIA : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that some
Members of Parliament have urged the
Prime Minister to resolve the issue arising
out of the dispute of the use of Narmada
Water ;

(b) if so, whether the request has been
considered ;

(c) whether any steps have been taken
in this direction ; and

(d) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (d). Letters have been
received by the Prime Minister from
Members of Parliament from time to time
on the question of early settiement of the
Narmada Water Dispute. The steps taken
have been detailed in the statement made
in the Lok Sabha on 16-4-1968 in response
to a Calling Attention Notice on this
subject.

Meeting on Narmada Valley Development
9696. SHRI NITIRAJ SINGH

CHAUDHARY :

SHRI NATHU RAM
AHIRWAR :

SHRI S. S. KOTHARI :

SHRI SUR SINGH :

SHRT RAM AVTAR SHARMA:

SHRI MANIBHALI J. PATEL t

SHRI BHARAT SINGH
CHAUHAN :

SHRI SHASHIBHUSHAN
BAJPAI :

SHRI LAKHAN LAL GUPTA:

Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whether it is a fact that minutes of
the meecting held on the 10th April, 1968
between the Central Government officials
and officers of the Madhya Pradesh Govern-
ment on Narmada Valley Development at
New Delhi were dictated and corrected and
whether the Chairman of the meeting
agreed to such procedure and did not
object to the recording of minutes ;
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(b) whether it is a fact when the
discussions were resumed on the following
day i. e. the 1ith April, 1968 the Chair-
man of the meeting and Officers of the
Central Government declined to follow the
same procedure for recording of the minutes
and the meeting ended abruptly ;

(c) whether any reasons were adduced
for not recording the minutes as was done
on the first day of the meeting ; and

(d) whether it is generally the practice
of his Ministry to convene meetings where
discussions take place .but no minutes are
recorded ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) to (d). No formal minutes
were drawn up on the 10th April, 1968, but
some notes of discussion were dictated.
On the 11th morning, when the discussions
started, the Madhya Pradesh officers insisted
on a procedure of the State officers record-
ing their views, Central Officers recording
replies and the State officers adding their
rejoinder. They further wanted that the

Central officers should sign such record..

This procedure was not considered appro-
priate as it was felt that the Central
Government, not being a party to the
dispute, it would be better if a summary
record of the proceedings were to be issued
at the end of the round of the discussions.

The general practice of the Ministry of
Irrigation and Power is to issue a Summary
record of discussions after the meetings are
held.

Kalakot Thermal Power Project

9697. SHRI S. K. TAPURIAH : Will
the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the Kalakot
Thermal Power Projects near Jammu which
was originally estimated to cost about
Rupees 2.56 crores is not likely to be
completed even under the revised estimated
cost of Rupees 4.30 crores made in March,
1966 ;

(b) the total expenditure so for incurred
on the erection of this power station and
the progress so far made in the work and
procurement of equipment and erection
thereof ; o
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(c) when the project is likely to be
completed and the latest revised estimated
cost of the project ; and

(d) the main reasons for the delay and
increase in the expenditure to such a
degree ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) The original estimated
cost of Rs. 2.56 crores for the Kalakote
Thermal Power Station Project has been
revised to Rs. 4.50 crores. The revised
estimate, however, is awaited from the
State Government.

(b) Expenditure amounting to a total
of Rs. 4.34 crores is anticipated to have
been incurred upto March, 1968. The
generating plant and equipment have
already been procured and are under
installation.

(¢) The first generating unit (7.5 MW)
is expected to be commissioned shortly.
The project is expected to be completed by
the middle of 1969.

(d) The reasons for the delay and
increase in expenditure are as follows :

(i) difficulties in the transport of
equipment and material to project
site.

(i) difficulties in the procurement of
labour and suitable contractors.

(iii) suspension of work during 1965
due to Pakistan conflict.

(iv) Effect of devaluation.

(v) Impounding of equipment in
Pakistan and.

(vi) Recent fire accident in the power
station. *

Smuggling of Silver out of India

9698. SHRI P.N. SOLANKI :
SHRI R. K. AMIN :
SHRI R. R. SINGH DEO :
SHRI S. P. RAMAMOORTY :

Will the Minister of FINANCE be
pleased to state :

(a) whether the existing phenomenon
of smuggling of silver on large scale out
of India is due to low value of silver in
India or because of higher rupec valug
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of the foreign exchange earned by its
smuggled export; and

(b) whether Government have taken
any steps to check smuggling of silver
outside India keeping in view the
factors referred to in Part (a) above?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE, (SHRI
MORARIJI DESAI) : (a) At present
there does not appear to be any signifi-
cant difference between the internal and
international prices of silver. Acquisi-
tion of foreing exchange in an unautho-
rised manner appears to be the motive
for the smuggling of silver out of the
country.

(b) Among the important steps taken
by Government to check smuggling
including the smuggling of silver out of
the country are systematic collection
and follow-up of information, setting up
of reliable informers and keeping a
watchful eye on the various gangs of
smugglers, rummaging of suspected vessels
and aircraft, patrolling of vulnerable
sections of the coastal waters, and the
coastline and land fronmtiers, launching
of prosecution in suitable cases in addition
to departmental adjudication.

Insuring of Smuggled Gold

9699 SHRI P. N. SOLANKI :
SHRI R. K. AMIN :
SHRI R. R. SINGH DEO :
SHRI NANJA GOWDER :

Will the Minister of FINANCE
be pleased to state : '

(a) whether Government are aware that
the smuggling of gold camn be insured
in a regular way;

(b) if so, the total amount of gold
smuggled into India from 1961 up-to date,
year-wise based on the estimate from
the rates of premium from such an
insurance?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARIJI DESAD : (a) As smuggling
of gold is unlawful, the insurance
companies cannot be expected to provide
insurance cover for it. :

(b) Does not arise.
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9700 SHRI P. N. SOLANKI :
SHRI R. K. AMIN :

Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state :

(a) whether it is a fact that
bachelor type chummeries in Lodi Colony
New Delhi have been allotted to family
officers;

(b) if so whether adequate arrange-
ments for water supply for cooking
have been made; -

(c) whether it ir a fact that the
lavatory block consisting of only two
bathrooms and two lavatories hardly
cater to the needs of the large number
of residents living in each block;

(d) if so, the arrangements contem-
plated to relieve the congestion in
this regard ;

(e) whether it is a fact that there is
water logging in the backwards of these
chummeries. breeding mosquitoes and
creating other health hazards; and

(f) if so, the steps taken to improve
the sanitary conditions of these quarters?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) to (d). The chummeries in Lodi
Colony, New Delhi, have been allotted
as hostel accommodation on ad hoc
basis to bachelor as well as other
officers on receipt of specific requests
from them for accommodation in these
chummeries. It is not - regular family
accommodation only one or two rooms
being allotted to each officer. Water
supply exists in the common mess
and bath rooms of cach block.

As these chummeries were originally
intendod for bachelor - officers, the
provision of two bath-rooms and two
lavatories in each block of ten chumme-
ries, was quite adequate. Since a
number of these chummeries are now
occupied by family officers also, the
existing provision is not adequate. A

proposal for the conversion of these
chummeries into regylar family quar-
ters with proper ities was copsidered

afew years back but had to given up
due to financial stringency, The proposal
is being rovived a gain,
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(e) No such report has been received.
(f) Does not arise.
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Central Family Planning Council at Nainital

9709. SHRI CHENGALRAYA NAIDU: -

Will the Minister of
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the
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Central Family Plaoning Council, which
met at Nainital on or about the 17th
April, 1968, " have formulated broad
guidelines for the preparation of the
family planning programme  during
the Fourth Plan ;

(b) if so, the majs guidelines
decided upon in the meeting; and

(c) how far they have been accepted
and are proposed to be implemented ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT. (DR. S. CHANDRASEKHAR) :
(@) to (). A note regarding the
preparation of the new 4th Five Year
Plan was placed before the 5th meeting
of the Central Family Planning Council
meeting held at Nainital on 17th &
18th April, 1968 for information. While
the Council have not specifically formulated
guide-lines in this respect, the recommen-
dations made by the Council on various
aspects of the Family Planning Programme
will be taken into consideration while
formulating the 4th Five Year Plan.

Alowances to Nursing Staff of Dethi
Hospitals

9710. SHRI NITIRAJ SINGH
CHAUDHARY :
SHRI K. M. ABRAHAM :
SHRI C. K. CHAKRAPANI :
SHRI P. GOPALAN :
SHRI E. K. NAYANAR :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to refer to the

reply given to Unstarred Question No.
7214 on the 15th April, 1968 and state :

(a) the y of the d ds made
by the Trained Nurses' Association and the
action taken thereon ;

(b) the reasons for paying City Com-
pensatory Allowances at half the usual
rate ;

(c) whether Government propose to
"increase the monthly uniform and washing
allowances to enable the staff to remain
properly and tidily dressed ; and

(d) whether Government also propose
to increase the messing allowance to Rs. 3
per day as the present rates are inadequate
considering the present high prices ?

MAY 6, 1968
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY): (a) A
Statement is laid on the Table of the
Sabha. [Piaced in Library. See No. LT-
1191/68).

In view of ‘the financial position,
it has not been possible to consider the
various proposals made by the Trained
Nurses’ Association of India.

(b) Since the nursing staff are provided
free residential accommodation and are
paid messing allowance, they are paid the
City Compensatory Allowance at half the
usual rate. ’

(c) and (d). There is no propasal to
review these allowances at present.

Cultivabl

Land in Narmada Basin

9711. SHRI S. S. KOTHARI : Will
the Minister of IRRIGATION AND
POWER be p]eased to state :

(a) the acreage of land under cultiva-
tion in Narmada basin in Madhya Pradesh ;

(b) the percentage increase in sowd
area in this basin during the last 15 years ;
and '

(c) the average percentage of increase
in sown area during the last 15 years in
the country ?

-THE DEPUTY -MINISTER IN THE
MINISTRY OF IRRIGANION AND
POWER {SHRI SIDDHESHWAR
PRASAD) : (a) According to the infor-
mation supplied by the Government of
Madbya Pradesh to the Khasla Committee
the cultivated area in Narmada Basin in
Madhya Pradesh was 8.22 million acres.

(b) Basja-wise break up of yearly sown
area is not available.

(c) The average increase in sown area
during the last 15 years in the country
works out to about 1.4 per cent per year.

TOT A W fareim agm
9712 <t goiem Qe e

faw a=ft qg ad B g v fv
(%) swragaw g fr suTsme &
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Special Pay and Deputation Allowances
of Government Emplo yees

9715. SHRI M. N. NAGHNOOR :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government propose to
abolish the “special pay and deputation
allowances” of all classes of Government
employees ; '

(b) the approximate amount spent
annually on special pay and allowances of
1.A.S. and I.C.S. Officers ; and

(c) the approximate appual saving by
this measure ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) As a measure
of ecomomy, deputation aliowances have,
with effect from 15.9.66, been restricted to
cases of transfer of Government servants
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to ex-cadre posts carrying higher pay scales
only. The general scheme of deputation
allowances and special pay is under review.

(b) The information in respect of
1.LAS. and 1.C.S. officers serving under the
Government of India is being collected and
will be laid on the Table of the House.

(c) Does not arise.

Transfer of CW. and P-C. Staff to Faridabad
and Back to New Delhi

9716. 'SHRI1 ONKAR LAL BERWA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the number of staff of each cate-
gory of the Directorates under the Central
Water and Power Commission transferred
from Delhi to Faridabad and retransferred
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from Faridabad to Delhi during the last
three years ;

(b) whether it is a fact that some of the
Officers so transferred to Faridabad along-
with their Directorates were allowed to
remain their Headquarters at New Delhi
as they were reluctant to move to Farida-
bad ; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Postings and transfers of
staff working in the various Directorates
of Central Water and Power Commission
from Delhi to Faridabad and vice-versa are
made keeping in view administrative con-
venience... The requisite information in
this regard is given below :—

Sl. No. Category of Staff “No. transferred No. retransferred

to Faridabad to Delhi
1. Director 3 2
2. Deputy Director 3 2
3. Assistant Director 10 4
4. Extra Assistant Director 9 7
s. Technical Assistant 1
6. Professional Assistant 1 1
7. Senior Draftsman 1 1
8. Junior Draftsman 1 1
9. Tracer 1 1
10. Stenographer 3 2
11. Stenotypist 3 3
12. U.D. Clerk 3 2
13. Lower Division Clerk 9 5
14, Peon 12 8
(b) No.

(¢) Does not arise.
Reservation in Class 111 Technical Posts

9717. SHRI ONKAR LAL BERWA :
Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the Ministry
of Home Affairs have issued certain orders
fixing certain quota to be reserved in Class

III non-ministerial technical posts to be
filled by cent percent promotion ;

(b) if so, the number of posts reserved
by his Ministry and its attached and sub- -
ordinate offices in the years from 1964 to
1967 ;

(c) whether it is also a fact that the
claims of some of the officials belonging
to Scheduled Castes and Scheduled Tribes
have been ignored and they have been
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superseded in spite of the orders issued by
, the Ministry of Home Affairs ; and

(d) if so, the steps Government pro-
pose to take and to nullify the supersession
already made ? :

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a) Yes, Sir. Reservation is
available to Scheduled Castes/Scheduled
Tribe candidates at the rate of 1239
and 5% respectively in Class III posts/
grades filled by competitive examina-
tions limited to departmental candidates
or selection of the eligible candidates.

(b) Ministry proper :

No vacancy arose in the reserved cate-
gories in the Ministry proper in Class IIL
Non-ministerial  Technical ~services/posts
filled by promotion in the recruitment years
1964 to 1967.

In regard to the attached and subordi-
nate offices of this Ministry the informa;
tion is given below :—
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dttached and Subordinate offices :

Year Scheduled Scheduled -
Castes Tribes

1964 3 1

1965 — —

1966 1 1

1967 1 -

(c) No.

(d) Does not arise.

Shifting of C.W. and P.C. Offfices to
Faridabad

9718. SHRI ONKAR LAL BERWA :
Will the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 2785 on
the 4th March, 1968 and state :

(a) whether it is a fact that regular
pay slips of the officers transferred from
Faridabad to New Delhi are not being
issued by the A.G., CW. & M., New
Delhi as the Headquarters of the Union
Territory and the Transmission Directo-
rates and the posts thercunder are still at
Faridabad ;

(b) the arrangements being made either
to shift the staff back fo Faridabad of

1890 (SAKA)  Written Answers 2058

change their headquarters to New Delhi
on a permanent basis and whether the
Cabinet Advisory Committee is being
approached for this purpose ; and

(c) if not, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR
PRASAD) : (a' to (c). The officers trans-
ferred from Faridabad to New Delhi have
been authorised by Accountant General,
C.W. & M. to draw their pay at New
Delhi for a period of six months pending
clarification of certain points raised by the
Accountant General. The necessary
clarification in this regard is being furnishe
ed to the A. G.,, C.W. & M.

feeot w1 gaw-weaTr fATe
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Sales Tax on Chewing Tobacco in
Orissa

9721. SHRI S. KUNDU : Will the
Minister of FINANCE be pleased to
state :

(a) whether the Orissa Government
have imposed Sales Tax at 3 per cent. on
chewing tobacco ;

(b) whether it was agreed in 1957, bet-
ween the Orissa and the Central . Govern-
ments that Sales Tax should not be impos-
ed on unmanufactured tobacco ;

(¢) whether according to the agreement,
additional Excise Duty was introduced and
it was agreed that no Sales Tax would be
introduced ; and

(d) if so, the steps which Government
are taking to see that the Sales Tax on
ghowing tobacgo is withdrawn ?

MAY 6, 1968
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI:
MORARIJI DESAI) : (a) The information
is being collected and will be laid on the
Table of the House.

(b) and (c). Yes, Sir.

(d) The matter will be examined after
the facts have been received from the
Government of Orissa.

Internal Public Debt of Jndia

9722, SHRI S. KUNDU : Will the
Minister of FINANCE be pleased to
state : ’

(a) the total internal public debt of
India (Union and States combined) up to
the end of 1967 ;

(b) how much of interest is paid per
year from the year 1965 on the aggregate
internal debt by the States and the Union;

(c) the per centage of the tax revenue
which is deviated to the payment of inte-
rest of this debt ; and

(d) how the interest burden of India
compares with countries like U. S. A. and
U.K.?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The combined
internal Public Debt of the Central and
State Governments at the end of 1966-67,
was of the order of Rs. 9,300 crores.

(b) The gross interest paid on internal
Public Debt by Central and State Govern-
ments, which includes the interest paid on
behalf of Governmental undertakings like the
Railways, the Posts and Telegraphs, etc.,
was about Rs. 318 crores in 1965-66 and
Rs. 385 crores in 1966-67.

(c) A significant part of the interest -
payments by the Central and State Govern-
ments is covered by interest reteipts from
various ¢ cial undertaki and other
parties to whom loans have been made.
Without making any adjustment for these
recoverios, the interest payments on inter-
nal debt as a proportion of the tax reve-
nues were 10.9%, in 1965-66 and 11.99 in
1966-67.

(d) The availabie data are not strictly
comparable. The interest paid by the
Geatrsl Qoverament fa 196566, both on
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internal and external debt, was 11.3% of

its tax revenues. According to the data
published in the Statistical Year Book (1966)
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ferred to in the question. Individual PL-
480 agreements for importing specified
quantities of foodgrains, cotton and other

of the United Nations, the corresp
figures for the U. K. (Central Government)
and the U.S.A. (Federal Government) were
12.2 per eent and 7.8 per cent respect-
tively.
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P.L -480 Agreement

9724. SHRI BENI SHANKER
SHARMA : Will the Minister of FINA-
NCE be pleased to state :

(a) whether the desirability of ending
the PL-480 agreement has been examined ;

(b) if so, with what results ; and

(c) the steps taken or proposed to be
taken in the matter ?

THE DEPUTY PRIME MINISTER
.AND MINISTER OF FINANCE (SHR[
MORARJI DESAD : (a) to (c). .It is
pot ¢loar which PL 480 Agreement is rg-

- MENT (SHRI B. S. MURTHY) :

[< »dities are signed when the import of
these items is considered to be essential.
Imports against the Agreements signed so
far have been nearly completed and the
question of terminating any of these agree-
wments does not arise.

Urbanisation of Delhi Villages
9725.

SHRI BAL RAJ MADHOK :
SHRI JAMNA LAL :

Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN  _DEVE-
LOPMENT be pleased to state :

(a) whether it is a fact that many vill-
ages of Delhi have been declared as urban
villages ;

(b) whether it is also a fact that these
urbanised villages have not so far been
given any urban amenities such as water,
laterines and urinals ; and

(c) if so, the steps which are being
taken to provide these facilities to these
villages ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
(a) to
(c). Yes, all the villages, which fall within
the urbanisable limits described in the
Delhi Master Plan, have been declared as
urban areas. Accordingly, the Delhi Deve-
lopment Authority' is preparing develop-
ment plans for these villages, and estimates
of expenditure on the provision of internal
services and maintenance thereof are also
being prepared. . Necessary amenities will
be provided in these villages as soon as the
development plans and the estimates of ex-
penditure have been finalised.

N qrETd wRAfE g qa fawe
AT qr @,
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Tagore Theatre, New Delhi

9729. SHRI J. MOHAMMED
IMAM :

SHRI TENNETI VISWA-
NATHAM :
SHRI D. C. SHARMA :
Will the Minister of WORKS, HOUS-
ING AND SUPPLY be pleased to state :

(a) whether Government’s attention
bas been drawn to a press report in the
Hindustan Times of the 12th April, 1968
rpgqrdiu' the inordinate delay in the com-
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pletion of the Tagore Theatre on the Ridge
Road, New Delbi ;

(b) if s0, the reasons for the delay in
its completion ; )

(c) when the theatre is likely to be
completed ; and

(d) the total financial allocation made
by Government for the construction of the
theatre ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH) : (a)
Yes.

(b) to (d). Work on the construction
of Rabindra R hala was cc d
in March, 1961, under the auspices of the
Rabindranath Tagore Centenary Committee,
a private registered society. An expendi~
ture of Rs. 35.89 l!akhs was incurred
by the Committee by the 3ist March,
1967. Government took over the
Rangshala on the Ist April, 1967, and
sanctioned an expenditure of about Rs. 11
lakbs to complete the remaining items of
work. The entire work was expected o be
completed by February, 1968. On account
of paucity of funds, however, the "work
could not be completed as anticipated.
The work is now expected to be completed
by June this year.

Upgradation of State Bank of lndﬁ
Branch, Bhilai

9730. SHRI J. H. PATEL: Will
the Minister of FINANCE be pleased to
state :

(a) whether there has been a demand
from the employees of the State Bank of
India, Bhilai to upgrade their Branch to
‘B’ area ;

(b) if so, the action
matter ;

(c) whether all private sector bamks
have graded Bhilai as ‘B’ area for the pur-
pose of determining the service conditions
of their employees ; and

(d) if so, the reasons for the delay in
the State Baak falling in line ?

taken in the

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, the em-
ployees of the Bhilai branch of the State
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Bank have been d di
Bhilai in Area II.

(b) The State Bank has decided to in-
clude Bhilai in Area H with effect from the
1st January, 1966.

(c) Yes, Sir.

(d) The matter was under discussion
with the All India State Bank of India
Staff Federation which had demanded the
upgradation of certain other places as well
and a final decision could not be taken
carlier without considering all the demands
together.

the inclusion of

Bhatsai Project in Maharashtra

9731. SHRI J. H. PATEL : Will the
Minister of HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT be
pleased to refer to the reply given to Uns-
tarred Question No. 595! on the Ist April,
1968 and state :.

(a) when the Municipal Corporation
and/or Maharashtra Government first ap-
proached the Central Government for assis-
tance to undertake the Bhatsai Project;

(b) the amount of World Bank/I. D.
A. assistance necessary to complete the
project;

(c) whether any reference has at all
been made to the World Bank/I. D. A. so
far on this project; and

(& whether the Maharashtra Govern-
ment have agreed to provide the necessary
capital for the project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY): (a) A
preliminary proposal regarding the Bhatsai
project was made by the Maharashtra
State Government to the Central Govern-
ment in 1964, but details of Bhatsai and
alternate sources have yet to be worked
out by the State Government on the basis
of the consultant's report which is expec-
ted shortly.

(b) The question whether the World
Bank/I. D. A. assistance will be necessary,
and the quantum of such assistance, will
be decided only when details of Bhatsai
and altesnative projects become known.

(c) The project has been under discus--
sion with the World Bank/I. D. A. for a
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prospective credit from the I. D. A.
Representatives of the Maharashtra Gove-
roment visited “the United States in 1967
for discussions with the I. D. A. and offi-
cials of the I. D. A. have also visited India
for discussions om the various means of
meetiog the water supply needs of Greater
Bombay.

(d) It had been indicated to the Maha-
rashtra Government that. the expenditure
on the project will have to be financed
from the resources available with the age-
ncy responsible for the execution of the

project.
Seizure of foreign sugar

9732. SHRI SRINIBAS MISRA :
SHRI MRITYUJAY PRASAD:
SHRI CHANGALRAYA
NAIDU :
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that 15 quintals
of sugar in bags bearing Chinese and
Russian markings have been seized by the
the Customs offioials at Barauni recently;

(b) whether the source of this stock
has been ascertained; and

(c) the measures being initiated to dis-
courage and destroy the channel of such
smuggling ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAl) : (a) On 10th April,
1968, 16 bags of sugar were seized at
Barauni, out of which one bag bore Cze-
chostovakian marks. There were no mar-
kings on the other 15 bags.

(b) The source of these 15 bags is
being ascertained.

(c) Preventive and intelligence measures
have been intensified on probable chan-
nels of such smuggling.

Trombay Fertilizer

9733. SHRI HIMATSINGKA : Wil
the Minister of PETROLEUM AND CHE-
MICALS be pleased to state :

(a) whether the Trombuy Femhzer
factory has developed a
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(b) whether in view of the scarcity of
sulphuric acid and India’s total dependence
on imoprts for supply of sulphuric acid,
Government propose to take steps to pro-
mote the use of nitric acid in the produc-
tion of this fertilizer; and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
Trombay fertilizer factory is producing
Nitro-phosphate using nitric acid and di-
ammonium phosphate.

(b) and (c) . The use of nitric acid
for production of nitro-phosphate was, in
fact, thought of and put into effect with a
view to reduce dependence on sulph
However, as in this process the water solu-
bility of phosphate becomes limited and
as according to agronomists some soils aad
crops require greater water solubility, the
use of nmitric acid in the production of
complex fertilizer has to be considered on
a selective basis with reference to relevant
factors. These aspects are borne in mind
while approving or undertaking a particu-
Jar scheme of production.

Prove into Working of Income-tax
Department

9734. SHRI GADILINGANA
GOWD1
SHRI N. K. SOMANI :
SHRI S. K. TAPURIAH :

Will the Minister of FINANCE be
pleased to state :

\a) whether several Members of Parlia-
ment in a memorandum to Government
have called for a thorough probe into the

working of the Income-tax Department ;
and

(b) if so, the details thereof and reac-
tion of Government thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) It has been urged that a high-
powered Commission may be immediately

fertilizer using nitric acid mstead of sulphu-
ric acid;

d to go into the working of the
Income—tax Department and suggest mea-
sures for improving its efficiency and ton-



3069 WriitenAnsweis

ing up the administration of direct taxes in
the country. The Hon’ble Members have
proposed that the Commission should be
presided over by a Supreme Court Judge
and should include as members, a High
Court Judge having experience of Income-
tax cases, three administrators and five
Parliamentarians. The suggestions made
in the memorandum are under the consi-
deration of Government.
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Suspension of L. 1. C. Employees in

Northern Zone

9736. SHRI UMANATH :
SHRI C. K. CHAKRAPANI :
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SHRIMATI SUSEELA
GOPALAN :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the Zonal
Manager, Northern Zone, Life Insurance
Corporation, has assured the President of
the Northern Zonal Insurance Employees’
Association that no employee will be sus-
pended or arrested ;

(b) if so, whether it is a fact that the
Divisional Manager, Chandigarh Division,
Life Insurance Corporation has violated

this assurance and suspended some
workers ;
(c) whether any representation has

been received from Northern Zonal Insu-
rance Employees’ Association ip this re-
gard ; and

(d) if so, the stegs taken thereon ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (d). Five
employees of the Divisional Office of the
L. I. C. Chandigarh were arrested by
Police on the 9th April, 1968, for alleged
acts of violence at the residences of some
employees of the L.I.C. who either
attended office or took leave on the day of
the strike. Suspension letters under Staff
Regulation 36(1) (b) were issued on the
10th April, 1968. On the 14th April, the
President of the Employees’ A iation
Northern Zone, saw the Zonal Manager,
New Delhi and requested him not to take
any action against any employee of the
Chandigarh Divisional Office till the 18th
April, 1968 when the representatives of the
Employees’ Association were to see him
again. The Zonal Manager agreed not to
further action against employees other
than those to whom suspension letters had
already been issued four days earlier. On
the 16th April, 1968, the Employees’
Association wrote to the Zonal Manager
alleging that he had gone back upon his
assurance since five persons had been sus-
pended. This was not a breach of the
assurance given by the Zonal Manager as
these letters had been sant by Registered
Post on the 10th April, 1968.
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Irregularities in Calcutta Salt Lake
Reclamation Work

9737. SHRI JYOTIRMOY BASU :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) whether some irregularities have
been detected in the Calcutta Salt Lake
Reclamation works ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) No irregularities have been detected in
the reclamation work of the Northern Salt
Lake Scheme.

(b) Does not arise.

Levy on Pati in Calcutta Hespital

9738. SHRI JYOTIRMOY BASU :
SHRI DEVEN SEN :

SHRI GANESH GHOSH :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that a levy has
been imposed on outpatients and indoor
patients of Government Hospitals in Cal-
cotta ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) and
(b). No levy has been imposed yet. How-
ever, some proposals in this regard are
under consideration.

Pong Dam and Sutlaj Beas Link oustees
Rehabiitation Committee

9739. SHRI HEM RAJ: Will the
Minister of IRRIGATION AND POWER
be pleased to state :

(a) the progress made in the re-consti-
tution of the Pong Dam and Sutlaj Beas
Link Oustees Rehabilitation Committee
which was dissovled due to the
Etections of 1967 ;

(b) whether it will be headed by an
official of his Miaistry ; and

(c) if not, the reasons therefor ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD) : (a) and (b). The question of re-
constituting the Beas Rehabilitation Com-
mittee is under consideration with the Beas
Construction Board.

(c) Does not arise.

Special Lady Police for the Suppression”
of Immoral Traffic in Women

9740. SHRI MAHANT DIGVIJAL
NATH : Will the Minister of SOCIAL
WELFARE be pleased to state : :

(a) whether it is a fact that immoral
traffic in women and girls is on the increase
in the country ;

(b) if so, whether it is also a fact that
all the steps taken by Government uptit
now have proved a failure ;

(c) whether Government propose to
appoint a Special'Lady Police for the sup-
pression of such immoral traffic in the
country ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA): (a)
No. Sir.

(b) Does not arise.

(¢) and (d). The implementation of
the Suppression of the Immoral Traffic in
Women and Girls Act, 1956, is the res-
ponsibility of the State Governments and it
is for them to determine the appropriate
machinery for the enforcement of the
Act.

Development of Calcutta Metropolitan
District

9441. SHRIS. K. TAPURIAH : Will
the Minister of FINANCE be pleased to
state :

(a) whether the Central Government
have received any request from the
Governor of West Bengal for spacial grants
for the development of Calcutta Metro-
politan District ;

(b) whether Government have also re-
ceived a similar memorandum frem the
Calcutta Metropolitan Planping Organisa-
tion ;
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(¢) if so, the salient features thereof ;
and

(d) the decision of Government in this
regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) No, Sir.
(c) Does not arise.
(d) The matter is under consideration.
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For Self-Employed Persons

‘9744, SHRI VIRBHADRA SINGH :
Will the Minister of FINANCE be pleased
10 state : .

(a) whether Government have finalised
ppy scheme for sgl_f-employed persops;
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(b) if so, the details thereof; and

(c) the gains which are likely to be
achieved through this scheme ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI  DESAl): (a) and (b). A
Provident Fund Scheme for the geaeral
public is proposed to be introduced by
Government. In order to obtain the
necessary legislative authority to institute
such a Provident Fund Scheme, the Pub-
lic Provident Fund Bill, 1968 was intro-
duced in the Lok Sabha on the 18th April,
1968 and was passed by the Sabha on the
2ad My, 1968. The salient features of
the Scheme were explained during the con-
sideration of the Bill on the 2nd May,
1968.

(c) The Scheme is a social security
measure, especially for self-employed per-
sons who have no opportunity at present
for contributinog to any Provident Fund
Scheme.  The subscriptions to the Fund
will help Government to finance social and

developmental sch

Central Famlily Planning Council Meet

At Nalnital
9745. SHRIMATI SUSHEELA
ROHATGI : Will the Minister of

‘'HEALTH, FAMILY PLANNING AND
URBAN DEVELOPMENT be pleased to
state :

(a) whether he, during his address to
the Family Planning Conference at Naini-
tal, stated that Public opinion was in
favour of such measures as raising the age
of marriage and liberalization of abor-
tions;

(b) if so the basis on which this con-
clusion was drawn by him; and

(c) whe:her Governoment are planning
to develop a comprehensive mailing system
for providing information on Family
Planning ? .

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASHEKHAR) :
(a) and (b). Yes. The basis on which this
conclusion was drawn is as under :—

(i) For liberalisation of abortion—The
Shantilal Shah Committes, constituted ta
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study this question, issued questionnaires
to experts in medical and legal etc. fields
and to various religious, social and politi-
cal institutions. According to the Report
submitted by this Committee.,, majority
of these expertsfinstitutions supported the
move. This Report was, theceafter, cir-
culated amongst States/Public Bodies/
Association and their views were generally
favourable to the steps in this direction.
Reports appsaring in the Press also gen-
rally expressed their support to this me-
asure.

(ii) Por raising minimum age of marriage
Jor boys and girls. The subject came up for
discussion in the meetings of the Central
Family Planning Council held in June,
1966, and October, 1967, and has been
discussed in detail in the Press and through
correspondence with my Ministry. The
views expressed in Press and by eminent
individuals, leaders, Social Organisations
bhave generally been in favour of this
measure.

(c) Yes. A Scheme is under considera-
tion and the details are being worked
out.

Central Assistauce To Orissa

9746. SHRI A. DIPA : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that the Chief
Minister of Orissa discussed certain
problems of his State with him and the
Prime Minister and other Ministers and
requested for more funds from the Centre
for Talcher Thermal Station, Balimela
Project, Mahanadi, Taikona Bhimi and for
development of irrigation, railways and
industry, specially on develop work
in Phulbani District; and

~ (b) If so, the reaction of Governmeat
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) It was explained to the Chief
Minister that it would not be possible for
‘the Government of India to provide any
‘additional funds to the State Government,
over and above the assistance agroed t9
#lready, o
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Central Assistance to Orissa

SHR1 A. DIPA :
SHRI MEETHA LAL MEENA :

Will the Minister of FINANCE be
pleased to state :

(a) whether the Chief Minister of
Orissa visited Delhi recently to discuss
problems of deficit and drought-stricken
Districts of Orissa with him and the Prime
Minister ;

(b) if so, the details of the financial
assistance for developmental purposes
(category-wise) sought by the Orissa
Government ; and

(c) the reaction
thereto ?

9747.

of Government

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). The
Chief Minister of Orissa recently discussed
with the Prime Minister and the Deputy
Prime Minister certain general issues
relating to development programmes in
Orissa and the problems of financing them.
It was explained to the Chief Minister
that it would not be possible for the
Government of India to provide any
additional funds to the State Government
over and above thé assistance agreed to
already.

Malaria Eradicatioa in Rajasthan

9748. SHRI D. N. PATODIA : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whther it is afact that the number
of cases of malaria as reported from
Rajasthan has increased nine time more
in 1967 than in 1965 and if so, the reasons
therefor ; )

(b) whether it isa fact that one of the
consitituent factor is the migratory
labour working in the projects, both
Central and State, who carry the germs
of malaria with them ; )

(c) if so, whether the Central Govern-
ment have been requested by the State
Government for additional assistance to
control the menace ; and

(d) whether the request has been
considered and if so the nature of assis.
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tance given to the State Government for
combating malaria so far ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a)
Yes. The main reasons are inadequate
surveillance, shortage of supplies and
increased vector resistance at places.

(b) Yes.

(c) No.

(d) Does not arise.

Central Family Planning Council Meet
at Nainital

9749. SMT. SUSHILA ROHTAGI :
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
-MENT be pleased to state :

(a) whether the Central Board on
Family Planning which met at Nainital this
week, decided to give top priority ta
sterilization ;

(b) if so, whether Government also
conducted any study on percentage of
Muslim, Hindu and Christian community
which has profited from the sterilization
programme during the last two years ;

(c) if not, whether Government propose
to guard against sterilising only one
community, in-the light of social effects on
the population as a whole ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) Yes. The Central Family Planning
Council at its meeting held at Nainital on
the 17th and 18th April, 1968 has recom-
mended that the tempo of the efforts for
further popularising the sterilization
programme should by stepped up by the
States. A copy of the resolution adopted
is laid on the Table of the House.
[Ploced in Library. See No. LT-1194/68]

(b) Yes. Information available from
several localised studies shows that the
progress of family planning amongst deffe-
rent communities is more or less in
proporation to their population. A copy
of resolution in this regard adopted by the
Council is laid on the Table on the House,
[Placed in Library. See No. LT-1194/68)

(c) Does net arise.
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Ministerial Comumittee for Review of
Medical Education

9750. SHRI S. R. PAMANI: Wil
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that a ministerial
Committee to make an overall review of
Medical Education in the’ country is being
constjtuted ;

(b) if so, the topics on which it has
been asked to report ; and

(c) whether it will also examine the
need for uniformity in curriculum at
Under-Graduate level ?

THE DPEUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B.S. MURTHY) : (a) to (c).
The Executive Committee of the Central
Council of Health in its meeting heid on
19.4.68 has recommended the appointment
of a ministerial committee to make an
overall review of the system of medical
education in the country. No decision
has yet been taken by Government on this
recommendation.

Smuggling ef Foreign Goods
9751. SHRI RAJ DEO SINGH ;
SHRI VIRENDRAKUMAR

SHAH :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that smuggling
of foreign goods has been increasing year

by year ;

(b) the preventive measures, besides
alertness of Excise Department, Customs
authorities and Police, taken or proposed
to be taken to wipe out the temptation for
smuggling ; ’

(c) whether these smuggled goods are
cheaper and of better quality than those

- manufactured in the country ; and

(d) if so, the ways and means devised
to make internally produced goods cheaper
and of better quality ?

THE DEPUTY PRIME MINISFER
AND MINISTRY OF FINANCE (SHRI

MQRARJ! DESAT) © {a) It is not passible
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to make a precise estimate of the quantity
of goods smuggled into India. There is
also no mmaterial before the Goyernment to
indicate that smuggling of foreign goods
has been increasing year by year.

(b) A statement showing the important
steps taken to check smuggling is placed
-on the Table of the Sabha.

STATEMENT

Among the important steps taken to
check smuggling are : systematic collection
and follow-up of information, rummaging
of suspected vessels and aircraft, patrolling
of vulnerable sections of the coastline and
land frontiers and launching of prosecution
in suitable cases in addition to imposition
of heavy penalties under the Customs Act
and confiscation of contraband in depart-
meatal adjudications. In the field of
legislation, the Customs Act now provides
for imposition of heavier sentences of
imprisonment as a result of prosecution
where the market price of the goods seized
is more than one lakh of rupees. In the
case of seizures of gold, diamonds and
watches there is a provision available in the
Customs Act for placing the burden of
proof that these goods are not smuggled, on
the persons from whom they are seized.
The scope of this provision has been
recently extended to the following goods :

(i) Cosmetics ;
. (ii) mechanical
therefor ;
(iii) playing cards ;
(iv) safety razor blades ;
(v) cigarettes ;
(vi) transistors and diodes ;

(vii) synthetic yarn and metallic yarn ;

and

(viii) fabrics made wholly or mainly of

synthetic yarn.

(c) Some of the smuggled goods are
cheaper or of better quality. In case of
some, consumers may be under a mistaken
impression that foreign goods are of better
quality.

(d) The Directorate General, Technical
Development, the Directors of Industries of
the different States, the Development Com -
missioner of Small-Scale Industries, etc.
aysist the industries in their respestivg

lighters and flints
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charge in improving the quality and reduc-
ing the prioe of their products. The Tariff
Cottinmtission while going into the cost
structure of products referred to it recom-
mends ways and means of helping the
comnoerned industry, including the improve-
ment of its products. The Commissioner
of Civil Supplies: also assists some of the
industries in this' regard. The¢ Indian
Standards Institute also helps by evolving
acceptable standards for different indigen-
ous products.

- P. L. 480 Fumds
9753. SHRI G. C. DIXIT : .
SHRI VASUDEVAN NAIR :
SHRI H. N. MUKERJEE :
SHRI SHIV KUMAR
SHASTRI :
SHRI BHARAT SINGH
CHAUHAN :
SHRI BR1J BHUSHAN LAL :

Will the Minister of FINANCE be
pléased to' state the reaction of Govern-
mént’to the statement made at Hyderabad
on the 20th April, 1968 by Mr. Francis
Thomas, American Counsel at Madras to
write off P. L. 480 Funds in India ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAIl) : Government have
seen- press reports of the meeting between
the Andhra Pradesh Chambers of C ce
and Industry and Mr. Thomas. According
to Mr. Thomas these reports are quite
incorrect and he does not subscribe to the
views alleged to have been expressed by
him. In view of this Government do not
feel called upon to express any reaction.

Import of Soviet Rigs and Machinery

9754. SHRI G. C. DIXIT : Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state :

(@) the value of rigs aud other machine
imported- from U. S. S. R. for oil prospect-
ing and boring purposes and not used so
far ; '

(b) the month arid yeat of  their land-
jog in India . and’

(¢) whethier thése are not being used

because they are absdléte ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : (a)
and (b). All the rigs and machines imported
from the U. S. S. R. have been put to use.
These rigs and machines have been purcha-
sed over the period May 1956 to October
1963 and have been received in different
consignments at different times of which
full details are not readily available.

(¢) Does not arise.
‘Krigshna Water Dispute

SHRI K. NARAYANA RAO :
SHRI RABI RAY :

'Will the Minister of IRRIGATION
AND POWER be pleased to state :

(a) whéther it is a fact that Govern-
ment of Andhra’ Pradesh have requested
the Central Governmeént to refer the
Krishria water dispute to a tribupal under
the Inter-State Waters Dispute Act ; and

(b) if so, the reaction of Goveroment
thereto ?

9755.

THE MINISTER IN THE MINISTRY
OF IRRIGATION AND POWER (SHRI
SIDDHESHWAR PRASAD) : (a) Yes.

(6) The Chief Millisters of Andhra
Pradesh, Mysore and Maharashtra have
been addressed urging upon’ them the need
for an early settlement of this dispute in
the larger national irterest. Their repiies
are awaited.

Agricuttiiral Credlit Corporation in State

9756.. SHRI VIRBHADRA SINGH :
Will:the’ Minister- of FINANCE be pleased
to state :

(a) whether it is'a fact that Govern-
ment have taken a decision to set up Agir-
cultural Credit Corporations in the States ;
and :

(b) if so, the details thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR!
MORARIJI DEASI) : (a) A Bill to pro-
vide for the setting up of Agricultural
Credit Corporations in the States and
Union territories is being introduced today.

(b) A statemént is enclosed.
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Statement

Broad details of the proposed Agricultural
Credit Corporations

(i) The Corporations may be set up -

in the States of Assam. Bihar,
Orissa. West Bangal and Rajasthan
and in the Union territories of
Manipur and Tripura. It will
also be open to any other State
or Union territory- to set up a
similar corporation after obtain-
ing the prior approval of the
Central Government.

The authorised capital of the
Corporation shall be between
Rs. 1 crore and Rs. 5 crores,
depending on the requirements of
each State. The share capital
will be contributed by the Central
Government (30%,), the State
Government  (20%,), and the
Reserve Bank (209). the balance
(309%) being contributed by the
State Bank and its subsidiaries,
other commercial banks and the
Food Corporation.

The Corporation will be managed
by a Board of Directors consist-
ing of seven persons. The Chair-
man and the Managing Director
will be nominated by the Central
Government, while two directors
will be nominated by the State
Government, one of whom shall
be a non official. The Reserve
Bank will nominate one director
and the other two will be elected
by the State Bank and its sub-
sidiaries, the other commercial
banks and the Food Corporation,
if they hold shares in the Corpora-
tion.

The principal business of the
Corporation will be to grant loans
and advances for periods not
exceeding five years for agricul-
tural and allied operations, to
agriculturists, agricultural market-
ing and processing societies, co-
operative farming societies, central
co-operative banks and primary
agricultural credit societies. It will
also be authorised to perform
other types of business which a
cooperalive bank is  generally
authorised to transact.

(i)

(iii)

(iv)
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(v) The Corporation will receive
deposits from the public and also
borrow necessary working funds
from the Reserve Bank, in the
same manner as a State Coopera-
tive Bank, and from the Central
and State Governments and other
institutions as may be approved
by the Central Government.

The Reserve Bank will be clothed
with necessary powers to issue
instructions to the Corporation in
regard to its lending policy and
with regard to other matters, as
are already available to the Res-
erve Bank in respect of a coopera-
tive bank.

tiv)

Investment by Foreign Private
Euterprises in India

9757. SHRI KASHI NATH PANDEY:
Will the Minister of FINANCE be pleased
to state :

(a) the amount of capital invested by
Private enterprises from U.S.A., US.S-R.,
Germany. Finance each year during the
period from 1965 of 1967 in various busi-
nesses in India ; and

(b) the yearly profits remitted to these
countries on the investments made in
India ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESA]): (a) and (b). Two
statements are laid on the Table of the
Lok Sabha. [Placed in Library. See No.
LT-1195/68].

Second Refinery at Dahej

9758. SHRI M. B. RANA : Will the
Minister of PETROLEUM AMD CHEMI-
CALS be pleased to state :

(a) whether it is a fact that oil has
been found in Broach District and Dahej ;

(b) if so, whether Government propose
to open a second refinery there ; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHR1 RAGHURAMAIJAH) : .a)
Oil was found iz the Ankleshwar field
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in Broach district in 1960 and the field
since put on production. No oil well has
so far been drilled in Dahej and therefore
the question of an oil field in this area does
not arise.

(b) and (c). No, Sir. The question
of establishing another refinery can arise
only when sufficient additional quantities of
crude oil are available and these cannot be
processed in the Gujarat Refinery, if
necessary after expansion.

Distribution of Parliamentary
Proceedings of a Question in
Jocome tax Department, Bombay

9759. 1
SHRI RAMESH CHANDRA
VYAS :

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that 400 copies
of the proceedings of a Stareed Question
answered on the Ist April,- 1968 regarding
Income tax assessment of M/s. Ram Narain
and Sons, Bombay published in the Free
Press Journal were distributed in the In-

come-Tax Department, Bombay on the 2nd °

April, 1968 ;

(b) if so. whether this distribution was
done under orders of his Ministry ;

(c) if not, who conducted this distri-
bution ; and

(d) the object of this distribution ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) It is a fact that
a number of copies of the Free Press
Journal dated 2-4-1968 containing details
of proceedings in the Lok Sabha on 1-4-1968
regarding the i tax ts of
M/s. Ram Narain and Sons Ltd., Bombay
were distributed in the office of the Income
tax Department, Bombay on 2-4-1968. The
exact number of copies so  distributed is
not known.

(b) No, Sir.
(c) and (d).

Not known.

Family Planning Programme by Post

. 9760. SHRI K. P. SINGH DEO:
Will the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that Govern-
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ment have evolved a scheme to popularies
the family planning scheme by post ;

(b) if so, the details thereof ;

(c) the expenditure likely to be incurred
thereon ; and

(d) the benefits likely to be derived
therefrom ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) and (d). Government have under con-
sideration a scheme for direct mailing of
family planning motivational literature to
about two million opinion leaders through-
out the country. This literature will in-
form the opinion leaders about the bene-
fits of small family norm and the way to
practice it and will help them to educate
and motivate the people on family plann-
ing.

(b) and (c). The details of the mailing
system are being worked out.

Income Tax Arrears

9761. SHRI S. R. DAMANI: Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 2601 on the 4th March, 1968
and state :

(a) the number of parties from whom
the amount of outstanding Income-tax
arrears has been recovered ;

(b) the names of the parties who have
since cleared their dues ;

(c) whether the payment was made in
time ; and

(d) action Government propose to
take to recover the amount still out-
standing ? .

THE DEPUTY PRIME MINISTER

. AND MINISTER OF FINANCE (SHRI

MORARJI DESAI): (a) and (b). The
amount of outstanding Income-tax arrears
has been fully recovered from two parties
viz, M/s. Burmah Shell Refineries Ltd.,
and Gwalior Rayon Silk Manufacturing
(Wvg.) Co. Ltd. In other cases partial or
‘pil’ recoveries have been made.

(c) M/s. Burmah Shell Refineries Ltd. :
A demand of Rs. 285.49 lakhs was out-
standing as on 31.3.1967. This consisted of
demands of Rs. 3.59 lakhs ; Rs. 2.42 lakhs;
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Rs. 2.29 lakhs and Rs. 4.42 lakhs for the
assessment years 1957-58 58-59. 59-60 and
1960-61 respectively and Rs. 272.77 lakhs
for the assessment year 1962-63. The de-

ds for the t years 1957-58 to
1959-60 were cancelled as a result of High
Court’s order. The demand of Rs. 4.42
lakhs for the assessment year 1960-61 was
cancelled by the order of the Appellate
Assistant Commissioner of Income-tax.
Both the orders were received after 31.3.1967.
The demand of Rs. 272.77 lakhs for the
assessment year 1962-63 was raised on
27.3.1967. The due date of payment was
2.5.1967. Against the demand for the said
year, the assessee had already paid advance
tax of Rs. 271.94 lakhs before 31st March,
1967 but the credit for the same was given
to the assessee only when adjustment was
carried out in the Government Treasury
Accounts. The balance of Rs. 83,000 was
paid io cash on 28.4.1967 i.e., before the
due date of payment. Hence there was
really no default on the part of the assessee
and the payment was made in proper
time.

M|s. Gwalior Rayon Silk Mfg Wvg) Co.
Ltd. A sum of Rs. 148.59 lakhs was out-
standing against the company as on
31.3.1967. These arsears related to the
assessment years 1960-61 to 1964-65 and
were due for payment as under :
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- Assessment Amount (in  when due
Year lakhs of Rs.)
1960-61 1.51 April, 1965
1961-62 4.01 April, 1966
1962-63 9.42. May, 1967
1963-64 18.34 (Pro- October, 1964
visional
demand)
1964-65 115.31 -do-  February, 1965

The demand. of Rs. 9.42 lakhs was
created on 30.3.1967. The assessee made
a part payment of Rs. 4 lakhs in April,
1967 and cleared the balance in February,
1968, after its. application for rectification
had been disposed of.

For payment of the other demands viz.,
regular demands. for the assessment years
1960-61 and 1961-62 and provisional demands
for the assessment years 1963-64 and 1964-
65, the assessee approached the Income-tax
authorities from time to time and was
granted-extension of time for payment with
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interest. The assessee paid all the “amount
from April, 1967 to March, 1968.

The amount of Rs. 4.24 lakhs on
account of interest chargeable on deferred
payments has been stayed by the Madhya
Pradesh High Court.

It will thus be seen that there has been
no default by the assessee in the payment
of the amounts due.

(d) As the payments have been fully
made by the two parties mentioned above
the question of taking further action for
recovery does not arise. ' In other cases
appropriate steps for recovery as provided
in law are beiog taken.

Seizure of Nylon Yarn
9762.

SHRI S. KANDAPPAN :
SHRI K. RAJARAM :

Will the Minister of FINANCE be
pleased to state :

(a) the quantity of smuggled nylon
yarn seized so far ;

(b) the procedure adopted for the dis.
posal of seized nylon yarn ; and

(c) the quantity which has been dis-
posed off and at what price ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (¢). The
information is being collected and will be
laid on the table of the Sabha as soon as
possible.

Deaths in Delhi due to Liquor
Poisoning

SHRI SHASHI BHUSHAN
BAJPALI :

SHRI D: C. SHARMA :

SHRI A. S. SAIGAL :

SHRI JUGAL MONDAL :

SHRT GADILINGANA
GOWD :

SHRI H. AJMAL KHAN :

SHRI MEETHA LAL
MEENA :

SHR1 ANBUCHEZHIAN :

SHRI VIRENDRAK UMAR

, SHAH :
SHRI R. BARUA :

Will the Minister of SOCIAL WEL-
FARE be pleased to state :

(a) the number of deaths reported from

9763.
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Delhi during the last six months by con-
suming illicit liquor ;

(b) the steps tiken to check the sale
of illicit liquor ; and

(c) whether the deaths haye revealed
that the liquor sold is mixed with certain
chemicals to raise its strength and if so,
the name of the chemicals and the steps
taken to check its sale and misuse ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. (SMT.) PHULRENU GUHA): (a)
Twenty two (22) deaths of suspected liquor
poisoning have been reported to the Delhi
Police. -

(b) Stringent measures are being taken
by the Excise and Police authorities to
check the sale of illicit ;liquor.

rious bootleggers and localities. During
the last six months 24948 bottles of illicit
liquor, 4236} Kgs. of Lahan and 4570 bot-
tles of spirit were se¢ized in raids. 1100
persons were arrested in this connection.

(c) The results of the investigation are
awaited.
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Loan to Government Employees for Hsuse
- Building Purposes

9765. SHRI KARTIK ORAON : Will
the Minister of WORKS, HOUSING AND
SUPPLY be pleased to state :

(a) whether Government have recently
increased the loan for housing building
purposes to the Central Government em-
employees ; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING AND
SUPPLY (SHRI IQBAL SINGH): (a)
Yes. -

(b) (i) The amount of advance that
may be granted to Central
Governwent servants under the
Rules was increased from 36 to
48 times the monthly basic pay
of the applicant.

(ii) The maximum amount of ad-
vance admissible, has been in-
creased from Rs. 25,000 to
Rs. 35,000.

(iii) The overall cost of the house
(including the cost of land).
which was not to exceed 60
times the monthly pay of the
applicant or Rs. 75,000 which-
ever is less, has been raised to
an extent of 60 times the
moanthly pay or  Rs. 1,00,000
whichever is less.

(iv) The advances may also be given
if the overall cost of the house
(including cost of land) does
not exceed Rs. 25,000 though it
may excoed 60 times the monthly
pay of the Government servapt,
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Committee to Check Food Adulteration
in Delhi

Written Answers

9766. SHRI MAHANT DIGVIJAI
NATH :
HRI RAM AVTAR
SHARMA :
SHRI RAM GOPAL
SHALWALE :

Will the Minister of HEALTH,
FAMILY. PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the Delhi
Administration have set up a Committee
to take firm measures to check adultera<
tion in food stuffs in the Capital ;

(b) if so, the details thereof ; and

(c) the steps taken against the culprits
‘during the last one year other than than
imposing of monetary fines ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
¥ENT (SHRI B. S. MURTHY): (a)
es.

(b) A high powered Committee consist-
ing of the following was constituted by the
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Delhi Administration on the 23rd Novem-
ber, 1967 for strengthening the machinery

" to check adulteration of foodstuffs, drugs

and cosmetics : —
(i) Chief Secretary, Delhi Adminis-
tration, Delhi ;
(ii) Inspector General of Police of
Delhi Administration, Delhi ;

(iii) Municipal Commissioner, Delhi
Delhi ;

(iv) President ~"of N.D.M.C., New
Delhi.

The Committee has held two meetings
so far and made recommendations about
the cooperation among the authorities of
the D.M.C., N.D.M.C. and 1.G. Police,
Delhi for a planned programme of action
and quick disposal of cases in Courts.
Information from the public about persons/
firms that are suspected of indulging in
adulteration has also been called through
a press note.

(c) Surprise rains were {requently
organised by the local municipal authori-
ties and the information about the [ samples
lifted and convictions secured during the
year 1967 is given below :—

No. of No. of No. of cases convicted
samples samples — —_
lifted found Sentence of Sentence of Total Amount of
adulte- imprisonment of fines number fine re-
rated with fine only of cases covered
3,117 741 393 4 437 Rs. 4,39,029
) Housing Problem ‘" THE DEPUTY MINISTER IN THE
9757. SHRI MAHANT DIGVIJAT MINISTRY OF WORKS, HOUSING

NATH : Will the Minister of WORKS,
HOUSING AND SUPPLY be- pleased to
state :

(a) whether it is a fact that Dr. Feliz
Gulaka, an American specialist in con-
create structure, has suggested that the
housing problem in India can be solved
only by better plan and = multi-storeyed
structures :

(b) if so, whetber it is also a fact that
such a construction would. reduce the
expenditure by 20 to 30 per cent ; and

(c) if so, whether Government have sgt
yp-a Committee to go into it ?

AND SUPPLY (SHRI IQBAL SINGH) :
(a) and (b). Dr. Feliz Kulka (not Dr. Feliz
Gulaka) was recently in India as a guest
of the Structural Engineering Research
Centre, Roorkee. At the invitation of the
National Buildings Organisation, he gave a
talk on Pre-stressed Concrete Construction
on the 22nd April, 1968. In his talk Dr.
Kulka mainly dealt with developments in
Pre-stressed  construstion techniques in
America. Although he mentioned that in
America, multi-storeyed appartment hous-
ing provided an ‘aniwar to the problem
of low-cost housing, he did not make any
guggestion that the hoysigg - problem
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in India could be solved only by better
planned and multi-storeyed structures. The
Structural Engineering Research Centre,
Roorkee, has already undertaken experimen-
tal construction using lift-slab construction
technique.

(c) No.
Earning of Film Stars

9768. SHRI KASHI NATH PANDEY:
SHRI JUGAL MONDAL :

Will the Minister of FINANCE be
pleased to state :

(a) whether distributors of India, Dethi
in their open letter dated the 17th April,
1968 addressed to the Minister of Informa-
tion and Broadcasting and also circulated
M.Ps. have stated that the Film Stars like
Dilip Kumar (Rs. 18 lakhs), Rajendra
Kumar (Rs. 15 lakhs), Shammi Kapoor
(Rs. 11 lakhs), Dharmendra (Rs. 8 lakhs),
Manoj Kumar (Rs. & lakhs), Devanand
(Rs. 10 lakhs), Mehmood (Rs 3 lakhs),
Waheeda Rehman (Rs. 8 lakhs), Vijayanti-
mala (Rs. 9 lakhs), Sadahna (Rs. 9 lakhs),
Rajshree (Rs. 8 lakhs), Mala Sinha (Rs. 7
lakhs), Nanda (Rs. 5.5 lakhs), Nutan (Rs. 8
lakhs), Asha Parekh (Rs. 7 lakhs), Sharmila
Tagore (Rs. 6 lakhs), Shashikala (Rs. 3
lakhs), Babita (Rs. S lakhs), Saira Banoo
(Rs. 8/9 .lakhs), charged the fee noted
against their names ;

(b) if so, whether these artistes are
engaged on an average for 4/5 pictures in
a year ; and

(c) the annual incomes which have
been declared by the above noted film stars
during 1964, 1965, 1966, and 1967 ?

THE DEPUTY PRIME MINISTER
- AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) Some of the leading fi'lm stars are
engaged in more than one picture ata
time.

(c) The information is being collected
and a Statement will be laid on the Table
of the House.

Smuggled Gold Seized in Delhi

9769. SHRI ANBUCHEZHIAN : Will
the Minister of FINANCE be pleased to
state : : } )

"(a) whether it is a fact that a big haul
of smug gled goods in Delhi worth about

VAISAKHA 16, 1890 (S4KA)
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Rs. 1,50,000 was seized in the Fourth week
of April, 1968 ;

(b) if so, whether these goods
foreign markings ;

(c) if so, whether some railway officials
are also involved in this case ; and

(d) the action taken against
held responsible ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). On
22nd and 23rd April, 1968 Customs authori-
ties in Delbi seized at Delhi Railway
Station in all 20 packages containing tran-
sistor radios, transistor cells, radiant yarn,
blades, nail cutters, cosmetics and pen
refills totally valued at Rs. 1,42,420. The
markings on the goods indicate that the
transistor cells, radiant yarn are of -Japanese
manufacture, blades and cosmetics of
English manufacture, the nail cutters of
US.A. and the transistor radios and pen
refills of Chinese manufacture.

(c) Enquiries so far conducted do not
suggest the involvement of railway officials.

had

those

(d) The matter is still under investiga-
tion.

Excise Duties on Crown Corks

9770. SHRI A. S. SAIGAL : Wil
the Minister of FINANCE be pleased to
state :

(a) whether the Madras Aerated Water
Requisites Merchants’ Association have
represented in their annual Report to
Government that the recent excise duty at
Rs. 144 per case of Crown Corks have hit
their trade and that many sma'l factories
have been closed down causing wide scale
ua-employment ;

(b) whether it is a fact that many
aerated water factories have switched on to
the use of used crown corks, which is un-
hygienic for public health ; and

(c) the steps, if any taken to remove
the financial anrd administrative difficulties
of small units manufacturers of crown
corks so that they can regulate their
supplies to aerated factories at reasonable
rates ?

THE DEPUTY PRIME MINISTER
AND MINISTER- OF FINANCE (SHRI
MORARJI DESAL) :  (a) In their Twentys
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third Annual Report the Madras Aerated
Water Requisites Merchants® Association
have expressed an apprehension that as a
result- of the high price of tinplate and
the new excise levy on crown corks, thou-
sands of small factories under cottage
industries all over the country may have
to close down.

(b) It is not a fact that many aerated
water faétoriés have switched over to the
use of old and used crown corks after the
levy of excise duty on crown corks. It is
reporled that even prior to the imposition
of the duty some small manufacturers of
non-standard aerated waters were using old
and used crown corks. Whether the use
of such crown corks is unhygienic is a
matter which concerns the public health
authorities.

(c) The Government of India have
carefully considered all the representations
received in regard to the levy of excise
duty on crown corks and have come to the
conclusion that fiscal relief by way of
exemption of the excise duty om crown
corks manufactured by small units is not
justified. Steps, if any, necessary for
simplifying excise formalities of the small
manufacturers of crown corks are being
examined. ’

frad &% QT RGO ATHIT & G
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Extension of Service after Superannua-
tion Age to Officer, ia Ministry of
Health and D.G H S.

9772. SHRI SURAJ BHAN: Will,
the Minister of HEALTH., FAMILY .
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that some
technical and non- technical officers attach-
ed to his Ministry including the office of
the Director General of Health Services
have been given the extension of service
after the age of their superanouation viz.
58 years and in some cases even after the
age of 60 years during the last five years
uainst the standing order of Government ;
and

(b) if so, the names and designations
of the officers and the reasons for which
they have been retained or re-emploved ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, PAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY) : (a) Yes,
in accordance with the standing orders of
Government.

(b) The required information is given
in the Statement laid on the Table of the
House. [Ploced in Library. See No. LT-
1196/68]. -

Extise Duty on Crown Cork

9773. SHRI N. S. SHARMA : Will
the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 7146 on the 15th April,
1968 and state when a decision is likely
to be taken in the matter of removing
the .financial difficulties of small-scale
manufacturers of crown corks so as to
avert the closure of their trade?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAl): The Government
bhave carefully idered the repr
tige of the ymall scale manufasturers of
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crown. corks and have come to the
conclusion that no fiscal relief by way
of reduction of excise dwy on crown
corks is necessary to such manufacturers.

t faet feam woie gew ¥ ow &
farmr o

9774. it graa™ {Eyw:
oft e fao awwr:
ot %o 5o Fag A :

¥ ft, wrareaar o f Ao g
Tad N g Ey fr

(%) 71 ag a= & f feeeht s
¥ waF e, At fh & Aifem Y
g f5 gud Swee gew faael & sedw
# gare a A7 fod ot & W

(m) afe gi, @@ wefaw
FO & fold aXHI @R AT FrHAE A
e

feniln, wam qar o/ dowm &
Iq-Rest (st gwarw fag) - (F) S g

(&) semaw frga S ¥ FH &
AT 7 FRAFT FI g T4 wo
feafq #t ooee w3 gu @@ ¥ IeaTRA
grfewifal ¥ g su dw far ¢ 1 5@
F qrq &, yaeq 7 AT F1, FqET
Fosl & w9 v § fa¥w w9 & A=
A ¥ fag wgfeg fadw ard w3 &Y
£

Withdrawai From G. P. Fand Acceunt for
Purchasing House Plots

Written Answers

9775. SHRI P. R. THAKUR : Will
the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that a Govern-
ment employee cannot make any final
withdrawals from his G. P. Fund Account
before the completion of his 20 years’
service even for the essential purposes
Tike purchasing a plot for his own use;

(b) if so, whether any special provis-
ion is kkely to be made in this regard

VAISAKRA-16, 1490 (SAKA)
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to enable those Government employees
who have recently been allotted residential
plots by the Department of Rehabilitation
in New Delhi to make permanent
withdrawals for the purpose of making
the necessary payments for their plots; and -

“fc) if not, the reasons therefor,
particularly when the amount ‘would
flow back to the Government accounts
by a transfer from one account to
another ?

THE DEPUTY PRIME MINISTER
& MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) Final withdrawal
from G. P. Fund is permissible for
specified purposes after completion of

20 years” service or within 10 years
before retirement, whichever is earlier.
Purchase of a residential plot is one

of the specified purposes.

(b) The persons concerned can avail
of this facility of final withdrawal
subject to their satisfying the neces-
sary conditions. No relaxation of the
condition of completion of 20 years’
service has been considered necessary.

{c) The existing facilities are consi-
dered adequate.

Central Assistance to Andhra Pradesh

9779. SHRI K. NARAYANA RAO :
Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that the
Government of Andhra Pradesh have
made a request to the Central Govern-
ment for assistance to give relief to the
drought-affected areas in Andhra Pradesh;

(b) whether it is also a fact that a
Central Team had recently visited such
areas;

(c) if so, whether any
been submitted by it to
Government; and

(d) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE, (SHR1
MORARJI DESAI) : (a) Yes, Sir.

(b) Yes, Sir.

(c) Yes, Sir.

(d) An amount of Rs. I crore has been
relcased to the State Government towards

report has
the Central
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drought relief expenditure. Further
assistance will be released in the light
of the progress of actual expenditure,
keeping in view the Team’s recommenda-
tions.

Visit of Madhya Pradesh and Andhra Pradesh

by Commissioner of Scheduled Castes and
Scheduled Tribes

9780. SHRI P. R. THAKUR : Will
the Minister of SOCIAL WELFARE be
pleased to state :

(a) whether the Commissioner for
Scheduled Castes and Scheduled Tribes
visited the various areas in different
States, particularly in Madhya Pradesh
and Andhra Pradesh, where large scale
or organized murder and lynching of
Scheduled Castes recently took place
in a number of villages;

(b) if so, whether Government propose
tolay a copy of his report on the
Table; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN
THE DEPARTMENT OF SOCIAL WEL-
FARE (DR. (SMT.) PHULRENU GUHA) :
(a) to (c). Government do not accept the
description  given by the Hon’ble
Member of the incidents which have
taken place at Kanchikacherla and
Mungeli. As the Commissioner for
Scheduled Castes and Scheduled Tribes
is not an authority subordinate to the
Department, no control is feasible on
his movements or the manner in which
he chooses to function in the discharge
of his constitutional obligations,

However, it is understood that in
such cases involving problems of law
and order, the Commissioner normally
keeps himself posted with adequate
information gathered through various
agencies available to him, including the
State Governments, the  Directorate
General of Backward Classes Welfare,
voluntary organistations, institutions of
research, etc. If on the basis of facts
thus  collected, it appears to the
Commissioner that the Scheduled Castes
or Scheduled Tribes are, in a particular
case, suffering from a disadvantage or
disability which has not been adequately
rectified by Government, he may undertake
a personal investigation and " incorporate,

MAY 6,
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his findings in the report which he is
required to submit to the President
under article 338 of the Constitution.

Contract to Firms

9781. SHRI JUGAL MONDAL :
Will the Minister of WORKS, HOUSING
AND SUPPLY be pleased to state :

(a) how many Government contracts
have been awarded to (i) Hindustan Cons-
truction Company Limited, (ii) Patel Engi-
neering Company, (iii) Shaw Construction
Company, (iv) Jolly Brothers Limited,
Gammon India Limited, (v) Sikand Cons-
truction Company, and (vi) Tirath Ram
Ahuja and Company during the last five
years till March, 1968; and

(b) whether the works were completed
in time by these firms ?

THE DEPUTY MINISTER IN THE
MINISTRY OF WORKS, HOUSING
AND SUPPLY (SHRI IQBAL SINGH) :
(a) and (b). The information is being
collocted and will be laid on the Table of
the House.

Foreign Exchange Violations by Fi)m Stars

9782. SHRI JUGAL MONDAL :
Will the Minister of FINANCE be pleased
to state : '

(a) whether some film stars who had
gone to participate in the outdoor-shooting
abroad of some of the films produced in
India have been found to have violated
the foreign exchange regulations during
the last five years and upto the end of
March, 1968; and

(b) if so, their names and
penalty imposed on them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAIl): (a) and (b). The
information is being collected and wﬂl be
laid on the Table of the House.
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Promotion to Assistant Collector's Grade

9785. SHRI E. K. NAYANAR : Will
the  Minister of FINANCE be pleased to
state :

(a) whether it is a fact that more than
hundred posts of Assistant Collectors have
been filled up by promotion from the Cen-
tral Excise and the Appraising Staff of the
Custoins Department a few days back and
not a single post of the Assistant Collector
has been filled up from the Preventive
service of the Customs Department; and

(b) if so, the reasons therefor ?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.
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(b) 80% of the promotion quota is ear-
marked for Central Excise Class 11 officers
and 209, for Customs Class 1I officers.
Principal Appraisers and Chief Inspectors
of Customs Department are eligibie for the
promotion against the Customs quota. The
names of the eligible.. officers are arranged
in a common list on the basis of their
length of gervice as Principal Appraiser or
Chief Inspector, as the case may be. Out
of 5 Chief Inspectors who were eligible
for - promotion to Class I, only one was
senior enough to be considered by the 1966
Departmental Promotion Committee and he
was not found fit for such promotion. The
remaining four were not senior enough to
come within the number considerd by the
Departmental Promotion Committee.

Casto

Reorgamisation C. ’s Report

9786. SHRI E. K. NAYANAR : Will
the Minister of FINANCE be pleased to
state

(2)_whether representations have been
rcceived by his Ministry from the Afll
India Customs Preventive Service Federa-
tion requesting for the algamation of
the Grades I and Il in the Preventive Ser-
vice;

(b) whether Shri D. N. Tiwary study
Team recommended the abolition of the
Grade 11 cadre in the Preventive Service;
and

(c) If so, the reasons for not implemen-
ting this recommendation so far ?

THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI -

MORARIJI DESAI :
(b) Yes, Sir.

(¢) The recommendation is under Gov-
ernment’s  consideration and an early
decision would be taken.

Yes, Sir.

New Ten-Rupee ‘Netes

9787. SHRI MAHANT . DIGVUAI
NATH : Wilt the Minister of FINANCE
be pleased 10 state :

(a) whether it és a fact that a new ten-
rupec note is being issued in the near
future;

(b) if so, the size thereof; and
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{c)" the reasons for bringing - a novelty
in the size, shape and .print of the note ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir. -

(b) The size of the new ten-rupee notes
will be 137 mm X 63 mm, ie.. same as
of the existing (reduced) size ten-rupee
notes: . .

(c) There has been some complaint
that the ten-rupee note in the reduced size
is. Dot easily distinguishable, especially
when it is folded, from the one-rupee note.
There will be no change in the size and
shape of the note but the colour scheme
and design are being altered to make the
note more easily distinguishable. In this
connection, attention is invited to the
answer furnished to Lok Sabha Question
No. 5280 on 21-12-1967.

Allotment of Foreign Exchange to certain
Companies

9788. SHRI ARJUN SINGH BHA-
DORIA :  Will the Minister of FINANCE
be pleased to state:

{a) The amount of foreign exchange
allotted for the expension of business,
import of machinery or raw material
during the last six years to (i) M/S. Amin
Chand Payare Lal, Calcutta, (ii) Khem
Chand Rajkumar, (iii) Ram Kishan Kul-
wamnt Rai, Calcutta and their allied comp-
anies; and

(b) whether any case of misuse of this
foreign exchange by these firms has come
to the notice of Government?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJT DFSAI) : (a) Statistics regaf-
ding the ameumt of #oreign exchange
allotted for the expansion of business,
import of ‘'machinery or raw material
are not maintained on a firm-wise basis

and the information is mnot, therefore,
available.
(b) Some cases of suspected misusc

!lave come to notice and the matter is being
investigated.

Under-invaicing by certain Campanies
9789. SHRI ARJUN SINGH BHA-

DORIA :  Will the Minister of FINANCE
be pleased to state: -

(@) she extent of monmetary loss suffered
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by India as a resuit of under-invoicing of
exports during the period from 1957 to
1967 by (i) M/S. Amin Chand Payare Lal,
Caleutta, (ii) Khem Chand Raj Kumar,
Callcutta, (iii) Ram Kishan Kulwant Rai..
Culcutta, and their allied companies; and

(b) if so, the action taken by Govern-
ment against these companies?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) No case of
under-invoicing of exports resulting in
any monetary loss to the country duaring
the period in question has come to notice
in repsect of any of the firms concerned.

(b) does not arise.

Income-Tax arrears dae from certain
Companies

9790. SHRI ARJUN SINGH BHA-
DORIA : Wil the Minister of FINANCE
be pleased to state:

(a) the arrears of income-tax due- at
present from (i) Ram Kishan Kulwant
Rai, Calcutta, (ii) M'S. Amin Chand Pyare
Lal, Calcugta, (iii) Khem Chand Raj
Kumar and their allied Companies; .

(b) whether any case of tax evasion
has been found in respect of these firm;
and )

(¢) if so, the steps being taken by
Government to realise the arrears?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAD: (a) to(c). “Infor-
mation is being collected and will be laid
on the Table of the House, as early as

possible.

Income Tax Arrears due from certain
Companies

9791, SHRI ARJUN SINGH BHA-
DORIA: Will'the Minister of FINANCE
be pleased to state:

(a) the arrears of lncome-tax and other
taxes due at present frod (i) Escorts Ltd’,
Faridabad, (ii) Larsen and Toubro L.,
Bombay, (iii) Shaw Wallare and Company
Ltd., Calcutta, (ivy W. H. Brady -and' Co. -
.Ltd., (v) Tata Sons (P) Ltd, Bombay, - (vi)
.Standard Motor Products or India Ltd.,
Madras, (vii) Madury- Mills Qo.- !,td

VAISAKHA 16, 1890 (SAKA)

Wrisien Answers 2106

Madurai, (viii) Gabriol India Ltd., Bombay
(ix) Tulsipur Sugar Co. Ltd., Calcutta, (x)
Hindustan Milk food Manufacturers Punjab
(xi) Coromandel Fertilizers Ltd., and (xii)
M. N. Dastur and Co, Ltd;
, (b) whether any case of tax evasion has
been found in respect of these firms; and
(c) if so, the steps which are being
taken by Government to realise the same?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). The
required information is being collected and
will be laid on the Tabie of the House as
early as possible.

M/s. Kay Productions

9792. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FINANCE
be pleased to refer to the reply given to
Unstarred Question No. 3457 on the 1lith
March, 1968.

(a) whether the inquiries in the case of
M/s. Kay Productions have since been
completed ;

(b) if not, the reasons for the delay ;

(c) whether it is also a fact that incri-
minating documents concerning Shri Dalip
Kumar were seized by Government during
the raid in respect of M/s. Kay Produc-
tions ; and
. . td) if so,
him ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

(b) Does not arise.

(c) Yes, Sir.

(d) A t for year
1963-64 has been completed on the basis of
the material seized. Penal action in under
consideration.

the action taken against

Raid on Offices of Film Distribators

9793. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FINANCE
be pleased to refsr to the reply given to
Uastarred Question No. 3491 on the 11th
March, 1968 and state : -

~ (a) whetber the. investigations in ns.:
pe3t of the raid conducted og the offices 9f
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Film Distributors in Bombay have since
been completed ; and

(b) if so, the names of the state to
whom unaccounted money was given and
the action taken against them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The investiga-
tions are still in progress.

(b) No material regarding payment of
unaccounted money to film stars was found
during the raid. Film Distributors do not
deal with film stars.

Film Distributors of Delhi

9794. SHRI B. K. DASCHOW-
DHURY : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the cases
of following distributors of Delhi regarding
paymeat of income tax and other taxes
have been pending during the last five
years : (i) All India Film Finance Corpo-
ration Ltd. New Delhi, (ii) A. V. M. Ltd,,
(iii) Billimore and Chhotubhai (P) Ltd.,
(iv) Desai and Company, (v) General
Talkis (P) Ltd., (vi) Filmistan Distributors
(P) Ltd., (vii) Eagle Pictures (P) Ltd.. (viii)
Manoranjan Pictures Distributing Company
(ix) Venus Pictures, (x) Sahni Brothers (P)
Ltd, New Delhi;

(b) if so, the action taken against these
persons ;

(c) whether any criminal proceedings
have been launched against these persons ;
and

(d) if so, the details thereot ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (d). Infor-
mation is being collected and will be laid
on the Table of the House as early as
possible.

Foreiga Ald
979s. SHRIMATI TARKESHWARI
SINHA : Will the Minister of FINANCE

be pleased to state :

(a) the total quantum of aid, received
by India from the European Commop
Markgt Coyntries, last year ; and i
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(b) the total amount of repayment lia-
bility by India towards these countries ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) The total quan-
tum of aid received last year (i.e.) the total
value of loan agreements signed from April
1,-1967 to March 31, 1968 by the Govern-
ment of India with the European Common
countries was Rs. 52.23 crores.

(b) The amount drawn and outstand=
ing repayment by the Government of India
to these countries stood at Rs. 426.83
crores as on March 31, 1968.

Promotions in L. I. C.

9796. SHRIMATI TARKESHWARI
SINHA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that on promo-
tion from Superintendent (Class III) to
Assistant Administrative Officer (Class 1),
an Administrative Officer gets lower emolu-
ments in total than his subordinate officers
in L. I. C. ; and

(b) if so, the steps which Government
propose to take to remove this anomaly ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI) : (a) Promotion of
Superintendents (Class II) to Assistant
Administrative Officers (Class I) in certain
cases, may eatail reduction in total emolu-
ments mainly on account of different rates
of D. A. payable to Class I and Class Il
employees.

(b) It is for the L. I. C. to deal with
it.
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Subsidy on Transport of indigemcusly
Produced Furpace Oil

9802. SHRI VIRENDRAKUMAR
SHAH :
SHRI1 P. C. ADICHAN :
Will the Minister of PETROLEUM

AND CHEMICALS be pleased to state :

(a) whether Government have under
consideration the question of continuance
of subsidy on the transport of indigenously
produced furnance oil used for power gene-
ration beyond March, 1968 ;

(b) if so, the decision taken in the
matter ; and

(c) the amount spent on this account
by Government during the last year, the
provision in the budget for the year 1968-
69 for this purpose and whether this allo-
cation is to be raised and if so, to what
extent ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WELFARE
(SHRI RAGHU RAMAIAH): (a) and
(b). It has been decided to continue the
freight concession on the movement of
furnace oil produced from wholly indigenous
crude and used by public utilities for power
generation upto the periods indicated
below :

(i) On regular grade Furnace Oil
upto 30.6.1968. \

(ii) On law Sulphur Heavy Stock
upto 31.8.1971.

(c) The budget grant for last year was
Rs. 44,26,000 ; the fipal figures of expendi-
ture are not yer available. Pending a
decision regarding the extension of this
concession beyond 31.3.1968, a provision
of Rs. 10 lakhs was made for 1968-69. This
will require review depending on the con-
sumption of this product for power gonera-
tion by public ptilities,
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Narmada Water Dispute
9803. SHRI VIRENDRAKUMAR

SHAH : Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether Government’s attention
has been drawn to the statement of the
Irrigation Minister of Madhya Pradesh as
reported in the National Harald of the
24th April, 1968 made on his return from
New Delhi to Bhopal after his talks with
the Prime Minister to the effect that
Madhya Pradesh Government would go
ahead with the Narmada project without
awaiting a statement of the dispute with
Gujarat and other State ;

(b) if so, Government’s
thereto ; and

(c) the sum and substance of the talks:
the said Minister had with the Prime
Minister ?

reaction

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWER
PRASAD) : (a) Yes Sir.

(b) An agreement of understanding is
necessary between the concerned States
before projects are taken up on inter-State
rivers.

(c) Irrigation Minister of Madhya
Pradesh placed before the Prime Minister
the views of the State Govt. on Narmada
problem.

Deficit Financing in States

9804. SHRI VIRENDRAKUMAR
SHAH :
SHRI P. C. ADICHAN :

Will the Minister of FINANCE be
pleased to state :

(a) the combined figure for deficit
financing by the different States during
1968-69 and how it compares with the
corresponding figures in the preceding two
years ;

(b) the main reasons assigned for con-
siderable deficit financing by the States
this year ;

(c) the steps which have been taken
by the States to mobilise the additional
resources arising from the rich crops this
year before resorting to deficit financing ;
and
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(d) the directions which have been
given by the Central Government to the
States to mobilise these resources ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJ1 DESAI) : (a) On the basis of
the Budgets presented by the State Govern-
ments for 1968-69, ten States are expected
to have deficits amounting in all to about
Rs. 98 crores as a resuit of the year’s
transactions. During 1967-68, fifteen States
had a combind deficit of Rs. 211.86 crores,
while in 1966-67, seven States had a total
deficit of Rs. 68.50 crores.

(b) The anticipated deficits in 1968-69
are attributed to increase  non-Plan
expenditure and higher Plan outlays, not
matched by adequate additional resources
mobilisation. '

(c) Only two of the deficit States have
proposed measures for mobilising addi-
tional resources primarily from the rural
sector, in the shape of irrigation cess and
surcharge on land holdings.

(d) All the State Governments have
been advised by the Planning Commission
to consider steps to tap the additional
incomes generated in the rural sector.

Security Paper Mill, Hoshangabad
9805. SHRI VIRENDRAKUMAR
SHAH :
SHRI P. C. ADICHAN :

Will the Minister of FINANCE be
pleased to state :

(a) the total production at the Security
Paper Mill at Hoshangabad which was
switched on the 9th March, 1968, during
the first month of its working ;

(b) how far the Mill worked upto
capacity ; and

(c) when the country is likely to
become self-sufficient in respect of security
paper with the working of this Mill, as
assessed in the light of its working during
the first month ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAl : (a) Even though
the Mill was formally inaugurated on the
9th March 1968, all the four paper making
machines of the Mill were commissioned
by the end of November, 1967. During
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the month of December 1967, the Mill
produced 72.1 tonnes of paper and during
March 1968 it produced 133.1 tomnes.

tb) The rated capgcity of the Mill is
2700 tonmes per annum and it is expected
that the Mill will achieve this cepacity in
1969-70.

(c) The country is expected to becoms
self-sufficient in respect of Currency and
Bamk Note paper by 1969-70. Except for
a relatively small quantity of adhesive
stamp paper, the country is expected to
become self-sufficient in respect of other
security paper also by the end of 197t
from the production of the Mill and from
other indigenous sources. The possibility
of praduction of adhesive stamp paper at
the Security Paper Mill will also be
explored when the Mill goes into full
production. In this connection reference
is invited to the answer given to Starred
Question No. 671 on the 14th December,
1967-

President, Delhi $tock Exchange
9806. SHRI LAKHAN LAL
KAPOOR :
SHRI SHASHIBUSHAN
BAJPAI :

Will the Minister of FINANCE be
pleased ta refer to the reply given to
Unstarred Question No. 3583 and 4288 on
the 11th and 1h March, 1968 respectively
and state :

(a) whether it is a fact that books and
other papers of Shri Harbans Singh, Presi-
dent, Dethi Stock Exchange, were seized by
the Police Establishment ;

(b) if so, the reasons therefor, when
. there were no allegations against him ;

(c) the reasons for not taking any
action by Government representatives on
the Board of the Delhi Stock Exchange
against Shri Harbans Singh ; and

(d) the action Government propose to
take in the matter ?

THE DEPUTY PRIME MINISTER
AND “MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Certain doco-
ments were obtained by the Investigating
Officer of the Central Bureau of Investi-
gation from Shri Harbans Singh Mehta,
‘who bad made a complaint to the Delhi
Police on the 15th. October 1965, to the
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cffect that in a sale transaction of 1,000
shares of Hindustan Motors Ltd.,, made
through him, he had beem cheated by a
person.

(b) These documents were required by
the Investigating Officer for verification of
the statement made in the complaint.

(c) and (d). Do not arise.

Transaction of Business by Banks in Hindi

9807. SHRI MEETHA LAL MEENA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the banks
in Hindi-speaking States are transacting all
their business in English at present;

(b) if so, the reasons therefor; and

(¢) when the banks will switch on their
work in Hindi ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF "FINANCE (SHRI
MORARIJI DESAY): (a) to (c). Some
of the banks have printed their forms,
literature etc. in Hindi and other regional
languages, i addition to Boglish. The
Indian Banks, Association has also issued
at the instance of the Reserve Bank, a
circular requesting that such of those
banks as have not dome so should camsider
the desirability or printing their forms etc.
in thoso languages. As the majer banks
recruit their staff on an all India basis and
as cheques and other lnstruments, although
drawn in one arca, are oftes megotiated or
paid in other areas, it is not possible to
indicate at this stago when the: banks would
find it possible to tramssct their entire
business only ia Hindi.

Assistant Commissioners of lncome-tax

9808. SHRI LAKHAN LAL GUPTA :
Will the Minister of FINANCE be pleased
to state :

(a) whether the Assistant Commissio-
ners of Income tax are being apppointed
to posts carrying special pay;

(b) if so, the number of such pests,
the basis and procedusre of appointment to
these pasts;

(c) whether some of the persoms appo-

inted to these posts are comparatively very
junior officers; and
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(d) the ressoms for not assigning such
jobs te sepior Assi Commissi of
Income-tax ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJ DESAIL) : (a) Yes, Sir.

(b) At the moment, special pay is atta-
ched to 34 posts of Assistant Commissio-
ners of Income-tax. Officers are appoin-
ted to special pay posts on the basis of
selection, keeping in view their aptitude
for the specialised type of work, their pre-
vious experience in that line and other
relevant qualifications.

(c) and (d) . Since aptitude fer the
specialised type of werk and previous
experience in that line are the most impor-
tant criteria, it so happens that some com-
paratively junior officers have to be appoin-
ted to these posts. However, when there
are two officers with equal qualifications,
the senior one is preferred.

Post of Programme Officer ip Department
of Family Planping

9809. SHRI DHIRESWAR KALITA :
SHRI K. LAKKAPPA :
SHRI B. K. DASCHOW-
DHURY :
SHRI A. SREEDHARAN :

Will the Minister of HEALTH, FAMI-
LY PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

(a) whether it is a fact that a Post of
Programrme Officer las beem created
recently in the Department of Family
Planning ;

(b) if so, the grade and its scale of
pay and the qualifications for the incum-
bent of the post ;

(c) whetbher the qualifications have bean
prescribed in consuitation with the Usion
Public Service Commission, if not, the
reasons therefor ; and

(d) whether the post has since been
fitled and if so, the qualifications of the
person so appointed ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (DR. S. CHANDRASEKHAR) :
(a) The post has been. in existence since
December 27, 1966.

(b) It is-a Class I pest in the scale of
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pay of Rs. 1100-50-1400. The recruitment
rules for the post have beem sent to the
Ministry of Home Affairs for approval.
The draft recruitment rules provide for the
following qualifications.

ESSENTIAL :

(a) Degree of a recognized University.

(b) Training in mass commuaication
tachniques with particular reference to
family plaaping.

(c) At least 10 years’
planning field publicity.

(d) Experience of production of mass
educatien materials.

DESIRABLE :

A post-graduate qualification in health
education, e.g., Diploma in Health Educa-
tion or M. P. H.

(c) Not yet. According to the pres-
cribed procedure, the draft recruitment
rules will be referred to the Union Public
Service Commission after oltaining the
concurrence of the Ministry of Home
Affairs.

(d) Yes. It has been filed on 2.3.1968
on a purely ad hoe basis fer a period of
one year or until the candidate selected
for the post by the Unien Public Service
Comeeission joias, whichever is earlier, as
permissible under Regulation 4 of the
Union Public Service Commissdon (Exemp-
tion from Conmsultlation) Regulations, 1968.
The qualifications of the persoms appointed
are :

experience of

¢ B.Sc.
(ii) Diploma in Visual Education.
. (iii) Special training in audio-visual
equipment.
(iv) Peost-graduate Diploma is audio~
visual Aids.

Risk of Filariggis

9810. SHRIL S. K. TAPURIAH : Will
the Minister of HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT be pleased to state :

ta) whether Government’s attention has
been drawn to the fuct that number of
poopte exposed to the risk of Filariasis bas
almost doubled during the last 6 or 7 yesss;

(b) if so, the number of persons expos-
ed to such risk and how it compares with
the number in 1961;
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(c) the new areas which have come to
be included in filariasis ; and

(d) the main reasons for this enormous
increase in the cases of filariasis in the
country; and the steps which are being
taken to check the disease and to effecti-
vely prevent, it and the details of the sch-
eme if any, envisaged under the 1968-69
plan and the Fourth Five Year Plan for
the purpose and the allocation made under
the respective plans for the implementa-
tion of the scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY PLAN-
NING AND URBAN DEVELOPMENT
(SHRI B.S. MURTHY): (a) and (b).
Surveys fo far carried out indicate that
about 122 million people are exposed to
the risk of filariasis as compared to 64.53
million as determined in 1961.

(c) Areas so far covered by the surveys
indicate filarial endemicity in parts of
Andhra Pradesh, Maharashtra, Mysore,
Gujarat, Orissa, West Bengal and a few
towns of Punjab, Haryana and Rajasthaa.

(d) Apart from the fact that later sur-
veys have a fuller coverage, the increase
in the incidence of filariasis is mainly
attributable to :

(i) rapid industrialisation creating
conditions for breeding of mosqu-
itoes,

influx of filaria carriers from end-
emic areas in search of employ-
ment in developing urban areas.

Steps are being taken to reduce the
transmission of filariasis in endemic cities/
towns under the National Filaria Control
and National Water Supply and drainage
programme. 73 Cities/towns with a popu-
lation of about 7 million are to be protec-
ted by recurrent antilarval measure during
1968-69.

Information regarding allocations made
and expenditure incurred in respest of the
National Filaria Control Programme in the
first three Plans and 1968-69 is given below :

Written Answeis

(i)
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Plan Allocation Expenditure
Ist & 1ind* 500.5 379.49
11Ird 236.61 299.71
1966-67 27.51 24.63
1967-68 32.18 26.26
1968-69 30.55 —

*The National Filaria Control Progra-
mme was-started in the last year of the Ist
Plan. :
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The details of the filaria control
programme to be undertaken during the

1V Plan period and the allocation for the
same have not yet becn finalised,

Demolitions of Structures iy Nilratan Sarkar
Medical College, Calcutta

9811. SHRI B. K. DASCHOW-
DHURY : Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether notices was served prior to
demolition of three hundred and fifty
structures in the Nilratan Sarkar Medical
College at Calcutta ;

(b) whether the notices, if any were
from the Court of Law or otherwise ;

(c) whether any alternative arrange-
ments have been provided for those affected
persons ; and

(d) if so, what are those and if not,
the reasons therefor ? ’

THE DEPUTY ‘MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-

MENT (SHRI B..S. MURTHY) :
(a) and (b). The removal of un-
authorised structures in the hospital

compound had been engaging the attention
of Government for a long time and those
who were concerned with these unauthoris-
ed structures were served with notices for
demolishing these within specified periods
but they did not comply. Persuation also
failed. Matters come to a head with the
incidence of Tetanus in post surgical cases
and Government had co- alternative but
to order immediately removal of these
unauthorised structures and insanitary con-
ditions prevailing in the hospital com-
pound.

(¢) and (d) . Alternative accommoda-
tion has been offered to displaced hospital
employees in the tenements under the
Slum Clearance Scheme of the Housing
Department within the Calcutta Municipal
area.

National Capital Region

9812. SHRI CHANDRAIJEET
YADAYV :
SHRI! D. C. SHARMA :
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SHRI SHIVACHANDRA JHA :
SHRIMATI TARKESHWARI

SINHA :

SHRI1 K. P. SINGH DEO :

Will the Minister of HEALTH,
FAMILY PLANNING AND URBAN
DEVELOPMENT be pleased to state :

(a) whether it is a fact that the Central
Government have prepared a plan for
bigger Delhi known as “National Capital
Region” comprising of a large tracts of
Uttar Pradesh, Haryana and Rajasthan ;
and

(b) if so, the details thereof and the
steps proposed to be taken for the fulfil-
ment of scheme ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH, FAMILY
PLANNING AND URBAN DEVELOP-
MENT (SHRI B. S. MURTHY)
(a) Government of India have under-
taken the work of preparation of a
regional development plan for the National
Capital Region comprising the Union
territory of Delhi and the adjoining areas
in Uttar Pradesh, Haryana and Rajasthan.

(b) The work is yet in its preliminary
stage.

Issue of Licences for Production of Nylon
Yarn

9812-A. SHRI MANGALATHUMA-
DAM :
SHRI P. VISWAMBHARAN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) the number of licences issued
hitherto for setting up units to produce
nylon yarn in the country;

(b) the number of licences who have
started production;

(c) the number of licences who have
not so far started production with the
date of issuing licence to each of ‘them so
far;

(d) the total licensed capncity of nylon
yarn production in the country; and’

(e) the total quantity actually produced
during the year 1967 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) ;
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(a) Fourteen; these have been issued to
eight parties.
(b) Four; these parties have imple-
mented six licences.
(c) Eight as detailed below :
Date of licence
(i) M/s. Nirlon Synthetic
Fibres & Chemicals Ltd.,
Bombay. (expansion).
(ii) M/s. J. K. Synthetics
Ltd., Kota (expansion).
(iii) M/s. J. K. Synthetics
Ltd., Kota. (expansion)
(iv) M/s. J. K. Synthetics
Ltd , Kota. (expansion)
(v) M/s. Century Enka,
Bombay. (new unit)
(vi) M/s. Arthur Imports
& Experts Co. Ltd.,
Bombay. (new unit)
(vii) M/s. Gujarat Polya-
mides Ltd., Surat.
(new unit)
(viii) ‘M/s. Stretch Fibres
India Ltd., Bombay.
(new unit)
(d) About 15,100 tonnes.
(e) 2,500 tonnes.

14.1.1965
8.12.1966

3.2.1967
15.5.1967

12.2.1960
19.2 1960
16.2.1960

21.5.1966

Cost of Production of Nylon Yarn

9812-B. SHRI MANGALA THUMA-
DAM :
SHRI P. VISWAMBHARAN :

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether Government have conduc-
ted an enquiry to assess the cost of pro-
duction of nylon and other synthetic fibres
and yarn in the country;

(b) the number of factories producing
synthetic yarn and fibres; and '

(c) the total turnover of each of these
factories during the year 1967 and their
gross and net profit for that year ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH);
(a) No. I

(b) Five, -
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Lakhs (Rs.)
(c) (i) M/s. J. K. Synthetics Ltd.,
T89.17

Kota.

(i) M/s. Nirlon Synthetic
Fibres & Chemical Ltd.,
Bombay.

(i1i) M/s. Plastics Packaging
(P) Ltd., Bombay.

(iv) M/s. Chemical & Fibres
of India Ltd., Bombay.

(v) M/s. Modipon Ltd.,
Medinagar have commenced
production from 17th February,
1968.

Information about gross and net pro-
fits for the year 1967 of all the companies
is mot available except in the case of M/s.
Chemicals and Fibres of India which for
the year ending 30th September, 1967 were
as follows. '

Profit before taxation

Profit after taxation

779.47

136.86

183.62

Rs. 2,03,80,284
Rs. 1,26.49,284

Employment of Lotal Labeur in Central
Government Public Uadertakings

9812-C. SHRI KARTIK ORAON :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that the local
labour are put to a disadvantage in matter
of employment in the big Government
Undertakings like Heavy Engineering Cor-
poration Ltd., Ranchi, Rourkela Steel
Plant, Bokaro Steel Plant, and Bhilai
Steel Plant; and

(b) if so, the steps which Government
propose to take to protect and safeguard
the interests of the local labour with a
view to remove regional imbalances ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAID) : (a) and (b). The
recruitment policy of the Public Enter-
prises envisages that all efforts should be
made by the enterprises to give preference
to persons displaced feom th: areis ac-
quired for the Projects for recruitment to
all categories of uaskilled workers, Even
in the case of skilled workers, such pre-
ference is to be given to these displaced
persons so long as they meet the basic
qualifications and experience.  Unsklligds
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workers are gemerslly drawn from the
localities where the projects are situated.

Income-Tex Bvmsion by FAm Actress
Miss Asha Parekh

9812-D. SHRI KANWAR LAL
GUPTA : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that complaints
for tax evasiom of Rs. 2 lakhs were filed
by the lacome-tax Department against
Miss Asha Parekh, film actress before the
Magistrate, Bombay;

(b) the mumber of other cases where
actors and acteresses have evaded income-
tax and the amouat evaded by each actor;
and

{c) the steps which Goverament have
taken to check it ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Yes, Sir.

{b) The information 8 not readily
available.

(e) Special Income-tax Circles have
been created at important centres to in-
vestigate the cases of film stars and others
connocted with the industry. From time
to time raids are ocomducted to gather
material to uncover tax evasion by actors
and actresses. Cases of large-scale tax
evasion are assigned to Ceantral Charges
for proper investigation. A study Team
of Depantmenta! Officers that has been re-
cently appointed to stady the problem of
tax evasion, will also go into this question
of tax evasion by film stars.

AR vt & shR @ el ¥
TR

9812. st Tt Tag wret : ¥
faer wot ug ward o por wXX P

(%) Fha qw= & sfiq ww
wA i fafeen et T frY ara

gRT-gRT I AT ¥ o Frad wfa-
I S B o §;

(=) T Prar & sfve Fdy
¥ oY werfry fod e & i
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12.05 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Sitaation arising out of reported direction of
the Southern India Mill Owners Association
to cartail the textile production
by 33-1/3 per cent

SHRI MOHAMMAD ISMATL (Barrac-,
kpore) : Sir, I beg to call the attention
of the Minister of Commerce to the
following " mattgr of wrgent putli¢
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importance and request’ that he may

make a statement thereon :

“The situation arising out of the
reported direction of the Southern India
Mill Owners Association to its members
in Madras, Kerala, Mysore, Andhra
Pradesh and Pondicherry to curtail the
textile production by 33-1/3 per cent
forthwith.”

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : Mr. Speaker,
Sir, as the House is aware, the
difficulties which the industry in the
south is faciog flow generally from the
same ailment that afflicts the industry
as a whole all over India. It is in this
wider context that this problem needs
to be viewed and tackled.

The cotton textile mills in South
India, which includes States of Andhra
Pradesh, Mysore, Madras, Kerala and
Pondicherry, produce about 22.5 million
kilograms of yarn per month. The
carry-over stock of yarn with these
mills has of late shown a rising trend—as
against 123 million kilograms at the
end of 1967, it has gone up to 13.3
million kilograms at the ead of February
this year, 16.6 million kilograms at the
end of March and were 17.5 million
kilograms on the 15th of April, 1968.
This position, though unsatisfactory,
is by no means unprecedented. In
fact, for several moaths during 1962,
the stock levels with these mills were
even higher.

There has been an overall increase
in the number of mills as well as the
number of installed spindles between
then and now. As against 246 mills

" and 50, 87, 000 spindles in the southern

region on Ist January, 1966 and 264
mills and 53, 02,000 spindles on the
1st January, 1967, there were 283 mills
and 55, 15, 403 spindles on the Ist Sanuary
1968. As a result production has increa-
sed. The average of production of first
three months in 1968 is 21.90 million
kilograms of yearn as against the
average of 20.30 million kilograms in
1967 and 19.10 million kilograms in 1966.
Demand, however, has not kept pace
with increased production. Hence, the
accumulation of stock. This is not so
with the milly in South India alope,
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but with mills all over India. The conform to the standards expected by

spindleage in the country asa whole the foreign buyers. Special steps have

increased from 16.12 million on the
1st January, 1966, to over 17 million in
January, 1968; the monthly average
production of yarn increased from 75
million kilograms both in 1966 and
1967 to 79 million kilograms in the first
three months of 1968; the stock of
yarn increased from 21.42 million kilo-
1967 to

grams on the 3lst- December,
27.00 million kilograms on the 3lst
March, 1968.

The fact is that expansion of capacity
and production has -coincided with some
recession of demand. A better balance
has, therefore, to be restored between
demand and supply.

One of the first decisions I made
after taking over office as Minister of
Commerce was to prevent further
expansion of spindleage except in cases
where irreversible processes had already
begun. This has had some effect in
preventing unchecked growth of spindle-
age. Only last week I had laid on the
Table of the house a statement explaining
the various measures Government have
taken to restore confidence and to
import a healthier tone to the textile
industry as a whole. The House is also
aware that in devising these measures
attention had been paid to the needs
of the decentralised sector which is the
main outlet for the free yarn marketed
by these spinning mills. In pursuance
of the same objective, I had also
simultaneously stated that some additional
credit facilities are to b> provided to
the Apex Handloom Cooperative Societies
to enable them to increase their capacity
for purchasing and stocking of yarn.
This will be made available to the
societies wishing to make use of this
facility.

The Cotton Textiles Export Promotion
Council has been vigorously exploring
forelgn markets for yarn. They have
alreaey secured substantial orders and
expect more. It has also been suggested
to the Chairman of the Southern India
Millowners Association to form an export
group so that steps may be taken to
gpsure that the qualities of yarn suppligd

been taken to stimulate the export of
cotton yarn on cones/cheese from the
mills in the south to the markets in the
United Kingdom. A special additional
assistance of Rs. 2 per 10 lbs, as freight
differential is being allowed. This will
help South Indian mills exporting to
the United Kingdom.

As I have already mentioned in the
statement laid on the Table of the House
on the Ist May, 1968, the industry is being
encouraged and helped to introduce some
improvements in its export promotion sche-
mes, which will cover handloom fabrics and
made-up articles, to attain a level of
exports of Rs. 10 crores during the current
year. These two should help in stimu-
lating the off-take of yarn.

SHRI S. KANDAPPAN (Mettur) : Is
he going to help us in any way by reading
this long statement in answer to the call-
attention notice?

SHRI DINESH SINGH : If the hon.
Member wants to know the facts, I can
give them; if they want something else .. ..
(Interruption)

MR. SPEAKER :
with it.

He may go ahead

SHRI DINESH SINGH Domestic
sales of handloom fabrics also need to be
stimulated. The Central Government
contributes in collaboration with the State
Governments in working of a rebate scheme
for certain periods during the year. One
of the solutions suggested is to extend this
period of rebate, so that sales of handloom
cloth improve which in turn will generate
a demand for yarn. Such an effort will
necessarily require co-operation of the
State Governments. We are willing to
extend the period if the State Governments
are willing to fulfil their obligation.

The problems of the mills in the South
have been discussed very recently by senior
officers of my Ministly with the interests

ned. If 'y, 1 shall arrange
further discussions. .

I have every hope that the cumulative
effgst of the various measurgs [ have
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referred to will go a good part of the way
to ease the present difficulties of the South
Indian Mills.

The Chief Ministers of the various State
Governments are expected to be in Delhi
very shortly in connection with the meeting
of the National Development Council. I have
already suggested to the Chief Ministers
largely interested in thc textile industry to
spare some time when we could have an
opportunity of discussing the problems of
this industry in detail. .

" ot geeve yeTew ;X S s
@, 2T g ¥ A faewa W
fret 1 g AW H IR o T §
frawfrim STewd @it &
St wT wAiferew § SAF @Ay S
DT 3@ G L SR W @F
RN FAT &, SUET AN @IE TS
MRS W gEr FA F fad wE
et fawar 8 1 aCER AT a6 F IAR
TRAT@ LI qim g & F
AF FT » ] AGY ©IF FT §g7 AT R
Y FT AR FAE | 39 qAHA H
FIT ITHY qqE FC W) & | A TF A
20 g AEWY FE { osowfaw o
fag a3 § a8 g9 & SAN Argw dar g
fr @ mEaEe # ot aifeer @, foew
20 a5t ¥ fow avg 5@ TEAAE A A
mifawt # 7R ArArdfaeed #@ e §
2, SO TR Y ot Ff ITR I ]
A Bfw R DLW VR
g a1 9T Wgw QA @ 5 oaed F
aqifasl ¥ 27 w5’ @ FY ggAIA A, G&@-
defl gEaTd F, Az 9T @@ AT
¥ g arfe gad QA aEEAeE F AT
FEEAT OF | GO § L @ W QA
F-uG FF AT CFETET T § A
faer &% | w@ 93X Y 39 mEeide § @9
fiFar & 1w gA%T gOET § & SewE
w5 fear o | fafiec agT ¥ el

¥ wTgw dar @ fF Neww oA A
I T AWM 1.

MR. SPEAKER : You are making a
speech. At least now ask a que;tion.

st grewe qemyw : & e G 2
WA gy w ¥@ TEERE @
q1 ag ¢ 5 27 miw &Y grenrgd {7 WY
[ATE N v G TA A F
fr—utx fag® sz ¥ gveT fFa
¢ Sad qAm ¥ et ifed o

Y gud wiv ag @ fF St weoead
I @ E AR N eqmwT mda
FA F AT R G E AR -
faedlt §7 fFar wrd, gawr AEERN
O foan o1 | FE T @ @, @Y
F ¥ fad fafed 1 0O qret € 1.

MR. SPEAKER : Order, ~ order.
Please sit down now. Shri Deorao Patil.

SHRI UMANATH (Padukkottai) : He
has not replied to him.

MR. SPEAKER : It was a counter-
speech, that is all. I have not undersood
what was the question.

SHRI UMANATH : Finally he has put
the question whether- Government is
prepare to use their power to prohibit the
closure of two days in a week which is
being done.

MR. SPEAKER :
a simple question.

All right; that is
He may answer it.

SHRI DINESH SINGH : We shali
bear all this in mind. So far as I am
aware, we have no provision to prevent
this.

SHRI UMANATH : Why?

SHRI DINESH SINGH : But we are
examining all these possibilities and . |- can
assure the hon. Member and the House

that we shall do our best to protect the
interests of the labour there,
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&t fodw fog : @a9 g ¥ @R
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SR fampe d3 fasdir@ & s fear
| 7g 9% 5@ avg M A9 FeA ¥ Ay
&1 oY FraET A € wwar

SHRI DEORAO PATIL :
of order, sir.

On a point

MR. SPEAKER : There is no point of
order. He is on his legs. He is answer-
ing your question.

oft Zaem oifew ¢ H ¥ @
!‘faﬁm‘] 1 qia & 27 Fewa W
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Sa¥Y TnE w1 Ifa gew fre o, o6®
e dF wgr g

SHRI SONAVANE (Pandherpur) :
How can the hen. Minister say that he
has made an irresponsible statement? That
is a wrong thiag to 88Y......(Interruption;

MR. SPEAKER : Order, order. He
is on his legs. Please answer Shri Patil's
question.

SHRI DINESH SINGH : So far as
Shri Patil is concerned, he has made only
oBE specific suggestion for action that
when the Cliief Ministers come we should
also discuss the question of cotton prices
with. them. We shall bear his suggestion
in mind.

SHR1 D. N. PATODIA (Jalore) :
Both the statement mede by the hon.
Minister on the Ist May and today have
failed to take cognisance of the real crisis
faced by the industry and whatever measures
bave been announeed are so insignificant
that they would not even touch the fringe of
the problem. Therefore, before 1 frame
my question, I would like to say a few
words about the extent of the crisis faced
by the industry.

As regards the stock of yarn, as against
76,000 bales in December 1966, in March
1968 the stock was 1,34,000 bales which
was nearly double the stock. But out of
these 1,34000 bales of of stock, in South
India alone the siock was 73,758 bales and
it has risen on the 15th April to 75,867
bales valued at Rs. 12 crores.

It does not end there. The Mimister
knows that in south India, as many as 30
mills have been completely closed down.
They have been closed because their fins-
ncial resources have been exhausted, be-
cause they have incurred losses, because
they do not have sufficient funds even to
pay wages, because they have to imcur
losses month after month, week after week.
Even the Reserve Bank of India made a
recent study and they have come 10 a con-
clusion that in 1965-66, as against 266 mills,
123 mills were running at a loss. This situa-
tion has further deteriorated.

With rogard to the rise in the cost
price of raw cotton, the hon. Minister
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stated on the 1st May that compared to
the peak price of November December, the
prices have now slightly come down. In
this respect, the Minister happens to be
incorrectly informed by his Department
because, compared to November/ December
price, the prices have net only not come
down, they have, in fact, gone up. For
instance, in the case of Digvijya which is
one of the popular vatieties,” November/
December peak price was 1718 and now it
is 1750 and in the case of Cambodia, it

.- was 1575 and pow it is 1725,

Another important matter is with 1¢-
gard to the imported cotton. The prices
have considerably gone up. We import a
major’quantity from PL 480, and in respect
of one inch staple the price has gone up
from’ 1650 in, November to 1900 now. The
important point that 1 want to make is
that international price of cotton has gone
up. It is not only demestic price but also
the international price. We have to face
the facts. The fact is (hat prices were
high and they are high. In view of the
international prices that prevail, they will
continue to be high. There is no point in
calculating on an imaginary price of the
ceiling price which is no more in existence.
Therefore, whatever litlle remedy that the
hon. Minister has suggested is that 2 per

MR. SPEAKER : Please come to a

specific question pow.

SHRI D. N. PATODIA : Yes, Sir.

With regard to the 2 per cent rise an-
nounced by the hon. Minister, it will be,
in effect, only 4} per cent because 2 per
cent is applicable to 25 er cent production.
1 want to put a specific question.

May ) know whether, in view of the
circumsiances explained by me, in view of
the deep _crisis that the industry is faced
with, the Government will take a realistic
attitude and calculate and base its parity on
the basis of actual price of cotton that is
prevailing, and not on the ceiling price.

Secondly, 1 want to know whether the
Government will revise and reduce its
revenue and tax structure in a mapner 5o
that the cost may be reduced and the con-
sumption may be incieased. The whole
problem is that consuption is going down.

_ VAISAKHA 16, 1890 (SAKA)

Textile Production 2134
Although the production is low, the con:
sumption is still lower.

Then, in respect of the closed mills,
may | know whether the Government fs
prepared to give some financial assistance
1o the mills so that they may reopen and
whether the Government thinks in terms of
taking some immediate measures by which
exports may be exceeded, The results of
the measures suggested by the Hon'ble
Mibister will materialise only after 6 or 8
months. By that time, the damage will bé
dope. What does the Minister propose to
do immediately ?

SHRI DINESH SINGH : These sug-
gestions for action will also be borme in
mind.

SHRI D. N. PATODIA: My point
was not any suggestion for action.

MR. SPEAKER :
suggestion.

Everything was a

SHRI D. N. PATODIA : No, Sir.
It was not a suggestion. My point was
this. Wili the Government now calculate
the parity in terms of the actual price pre-
vailing for cotton and not in terms of the
the ceiling price ?  Secondly, will the
Government take some positive steps by
which exports may be effected immediately
and may not be delayed for 6 months or so
in future ?

SHRI DINESH SINGH: Canl, on
matters of policy, just immediately declare
one way or the other ? That is why I
said all this will be gone into.

SHRI UMANATH : When the Minis-
ter was replying to the Demands for Grants,
it was he who called upon the workers
saying, ‘‘The mill--owners are trying to
intimidate and pressurise you ; don’t give
in.” Now, I am surprised at the statement
made by him. 1 thought, perhaps, he has
joined the young Turks, as is known, and
today 1 find he is a mellowed man.

In his statement, he has suid that he
is going to have consultation with the
Chief Ministers. 1 would like to point
out that the consultation with the Chiel
Ministers of the Statcs is merely a hum-
bug. The question is about accumulation.
The State Government has notbing to do
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with the demand raised, the question of
excise duty and the question of credits.
The State Governments cannot do anything.
Even so, the Madras Chief Minister has
gone forward sending a guarantee. for
Rs. 72 lakhs. Beyond that, they camnot
do anything. This question has nothing
to do with the State Government. It is
the concern of the Central Government.
The Minister said that all these wnll be
taken into consideration.

The question is of taking immediate
steps. We would like to know from the

Minister what he will do immediately be-

cause, every week, two days the workers are
sent home. There are 130,000 workers.
What immediate solution does the Minis-
ter suggest ?

On the question of accumnlation, he
was saying that it was not unusual. We
also submitied a memorandum that it was
not unusual, 80,000 bales in March. But [
would like to know from the Minister what
he has got to say about the contentions of
mill-owners, whether they are true or false.
Though 82,000 bales, nothing unusual, with
regard to the number of bales, the amount
involved is Rs. 12} crores whereas the
amount involved in 1965 was Rs. 7 crores
orso. So, such a big amount is being
blocked. 1 would like to know from the
Minister whether their contention is true.
If it is true, what is the objection for the
Central Government to immediately see
that the S. T. C. intervenes and purchases
the stock at cost price—1 do not- want the
mill-owners to be given profit and distri-
bution—-so that the stocks gst started
clearing and there will not be the employ-
ment problem. If the mill-owners’ con-
‘tention is not true, what is the objection
for the Government to seize the stocks and
see that the mills function again ?

Secondly, with regard to the consumer
resistance, that also is alleged and the
Minister also concedes to a certain extent.
The mill-owners are not prepared to reduce
the price to meet the consumer resistance
nor are they prepared to reduce their
profit. But they will reduce production by
33} per cent. I want to know from the
Government what concrete steps immedia-
tely Government propose to take to bring
the price of yarn within the consumer level
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sc that stocks can be cleared.
contentions are not true, I would like
to know from the Government what
specific measures Government propose to
take, - here and now, to see that the mills
run for all the seven days in a week.

If all these

SHRI DINESH SINGH : The hon.
Member is quite right when he referred to
the statement I had made when replying
to the Demands for Grants. I had, to -
some cxtent, anticipated the difficulties
that we are facing. It is not that we are
not doing anything. But I hope the hon.
Member will feel that it will not be a good
thing for me to come forward with just
bold statements but try to find a solution
to this problem. It is not just taking over
these things which will be a solution.

SHRI UMANATH : You come out
with the statement and let the workers
down.

SHRI DINESH SINGH :
has been let down.

No worker

SHRI UMANATH :
weeks they have suffered.

Already for two

SHRI DINESH SINGH: In
workers’ organisations,
down.

their
they may let them
1 have not let them down.

SHRI UMANATH :
taken any action.
lost jol_)s.

You have not
For 4 days, they have

SHRI DINESH SINGH: So far as
Central Government is concerned, I have
outlined all the measures that we are pro-
posing to take. I would only beg of the
hon. Member to wait for a day or two and
see what is the result of the measures that
we are taking. If he still has some diffi-
culties, 1 shail be very happy to dlscuss
with them to find a solution.

Some of the points mentioned by him
are very useful and they are also being
gone into. We are holding a discussion
on those lines and it will be our-endeavour,
as I said carlier, that we do something
which will help the workers.: - But in help-
ing the workers, we have also 10 help the
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industry. It is not that the workers are
removed from the industry. That is the
main point that we have to bear in mind
that help to the workers is also a part of
the help to the industry unless we are in
a position, at some later stage, to take
over the whole industry. While we are
not in that position, we have to help
the industry also in our effort to help the
workers.

Another point that the hon. Member

> mentioned was about young Turks. I like to

feel that I am a young Tndian, not a young
foreigner.

1230 hrs.
PAPERS LAID ON THE TABLE
Audit Report, Defence Services 1968, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT)1 On behalf of Shri Morarji
Desai, I beg to lay on the Table :

() A copy of the Audit Report,
Defence Services, 1968 under arti-,
cle 151 (1) of the Constitution.

(2) A copy of  Appropriation
Accounts of the Defence Services
for the year 1966-67 and Commer-
cial’ Appendix thereto.

[Placed in Library. See No. LT-1174/6R].

Notifications uader the Customs Act and
the Central Excises and Salt Act, etc.

SHRI K. C. PANT :
the Table :

(1) A copy each of the following
Notifications under section 159 of
the Customs Act, 1962 and section’
38 of the Central Excises and Salt

Act, 1944 :— | _ =

(iy The Customs and Central
Excise Duties . Export . Draw-
back (General)” Thirty-ninth
Amendment Rules, 1968, pub-
lished in Notification No.
G.S.R. 739 in Gazette of India
dated the 20th April, 1968. .

(i) The Customs.. and Central
Fxcisg Duties Brport Dray:

1 beg to lay on
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back (General) Fortieth
Amendment Rules, 1968, pub-
lished in Notification No.
G.S.R. 740 in Gazette of India
dated the 20th April, 1968.

The Customs and Central
Excise Duties Export Draw-
back (General) Forty-first
Amendment Rules, 1968, pub-
lished in Notification No.
G.S.R. 741 in Gazette of India
dated the 20th April, 1968.

[Placed in Library. See No. LT-1175[68).

(i)

"(2) A copy of Notification No.
G.S.R. 780 published in Gatette
of India dated the 22nd April,
1968 under section 159 of the
Customs Act, 1962. [Placed in
Library. See No. LT-1176/68].

A copy of the Annual Report on
the working of the Deposit Insu-
rance Corporation for the year
ended 31st. December, 1967 along
with the Audited Accounts, under
sub-section (2) of section 32 of the
.Deposit Insurance Corporation
Act, 1961. [Piaced in Library. See
No. LT-1177/68).

(3

=

Papers under the Tariff Commission
Act, etc.

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHU RAMAIAH) : |
beg to lay on the Table :

(1) A copy each of the following
papers under sub-section (2) of
section 16 of the Tariff Commis-
sion Act, 1951 :—

(i) Report (1967) of the Tariff
Commission on the Fair Sell-
ing Prices of Caustic Soda,
- Chlorine, Hydrochloric Acid
and Bleaching Powder.

(ii) Government Resolution No.
5(30)‘67/CH.11 dated the 2nd
May, 1968.

(ili) Statement showing  reasons
why the documents mentioned
at (i) and (ii) above could
Rot  be laid on the Table withy
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in the period prescribed in the
said section.

[Placed in Library. See No. LT-1178/68].

(2) A copy each of the following
Notifications under sub-section
(6) of section 3 of the Essential
Commodities Act, 1955 : —

(i) The Kerosene (Fixation of
Ceiling Prices) Fourth Amend-
ment Order, 1968, published in
Notification No. G.S.R.. 782
in Gazette of India dated the
26th April, 1968.

The Kerosene (Fixation of

Ceiling Prices) Fifth Amend-

ment Order, 1968, published in

Notification No. G.S.R. 828

in Gazette of India dated the

ist May, 1968.

(i)

[Ptaced in Librory. See No.LT-1179'681.

(3) (i) Review by the Government on
the working - of the Madras
Fertilizers Limited, Madras for
the period 8th December, 1966
to 30th June, 1967, under sub-
section (1) of section 619A of
the Companies Act, 1956.

A copy of the Annual Report
of the Madras Fertilisers Limi-
ted, Madras, for the period

(ii)

8th December, 1966 to 30th
June, 1967 along with the
Audited Accounts and the

comments of the Comptroller
and Auditor General thereon.

{Placed in Library. See No. LT-1180/68].

(4) (i) Review by the Government on
the working of the Durgapur
Chemicals Limited, Calcutta,
for the year 1966-67, under sub-
section (3) of section 619A of
the Companies Act, 1956, read
with clause (c)(iv) of the Pro-
clamation dated the 20th
Pebruary, 1968, issued by the
President in relation to the
State of West Bengal.

A copy of the Annual Report
of the Durgapur Chemicals
Limited, Calepttq, for the year

(i)
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1966~67 along with the Audited
Accounts and the comments
of the Cemptroller and Audi-
tor General thereon.

[Placed in Library. See No. LT-1181/68].

Annual Report of the Damodar Valey
Corparatiop and Audit Report on
the Accoupts thereof for 1966 67

THE MINISTER OF IRRIGATION
AND POWER (DR. K. L. RAO): 1T beg
to lay on the Table'a copy of the Annual
Report of the Damodar Valley Corpora-
tion and Audit Report on the Accounts
thereof for the year 1966-67, under sub-
section (5) of section 45 of the Damodar
Valley Corporation Act, 1948. [Placed in
Library. See No. LT-1182/681.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report
the following message received from the
Secretary of Rajya Sabha :—

“In accordance with the provisions
of sub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business in
the Rajya Sabha, I am directed to return
herewith the Appropriation (No. 2),
Bill, 1968, which was passed by the
Lok Sabha at its sitting held on the
25th April, 1968, and transmitted to
the Rajys Sabha for its recommenda-
tions and to state that this House has
no recommendations to make to the
Lok Sabha in regard to the said Bill.”

12.32 hrs.

RESTRAINT, REMOYAL AND
CONVICTION OF MEMBERS

MR. SPEAKER : In continuvation of
the ftlegram dated the 30th April, 1968,
from the District Superintendent of Police,
Kutch, which was read out by me to the
House on the 2nd May, 1968, I have to
inform the House that I have received
these identical communications, dated the
Ist May, 1968, from the District Superin.
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tendent of Police, Kutch, which read as
follows :—

“I have the honour to inform you
that I have found it my duty to
direct that Sarvashri Brij Bhushan Lal
and Bharat Singh Chowhan and Shrimati
Shakuntala Nayar, Members, Lok
Sabha, be restrained at 10.45 hours on
the 30th April, 1968, under section 69
of the Bombay Police Act for not con-
forming to the lawful directions of the
Police Officers posted to the north of
Bandi river, one mile north of Khavda
village in Kutch District for enforcing
prohibitory orders under Section 144,
Criminal Procedure Code, of the
District Magistrate, Kutch, in that
when asked not to proceed towards
Rann of Kutch, they insisted on so
proceeding in the prohibited area along
with their followers for Satyagraha.”

“Sarvashri Brij Bhushan Lal and
Bharat Singh Chowhan and Shrimati
Shakuntala Nayar, Members, Lok
Sabha, were accordingly restrained
under Section 69 of the Bombay Police
Act and were removed to Khavda
village in Kutch District on the same
day and they were allowed to go at
16.30 hours. Later on, at their request,
they were taken to Bhuj Railway
Station in Police transport.”

I have also to inform the House that I
have received a further telegram from the
District Superintendent of Police, Kutch,
dated the 4th May, 1968, which is as
follows.:—

“Reference your telegram regarding
intimating correct names of Members
of Parliament Sarvashri Brij Bhushan
Lal ectc., as per our record correct
names are Shri Brij Bhushan Lal,
Shrimati Shakuntala Nayar and Shri
Bharat Singh Chowhan. The mistake
appears to have been committed by
Post Office in transmission.”

1 have also received the following tele-
gram dated the 4th May, 1968, from the
Judicial Magistrate, Khavda, Kutch :

“Sarvashri Shiva Chandra Jha, Kedar
Paswan and Gunanand Thakur, Mem-
bers, Lok Sabha, arrested today under
Section 188, Indian Penal Code, and
convicted under Section 243 of Criminal
Pregedyre  Code and  sentenced 19

vidence

imprisonment till rising of the court

on 3rd May.”

I have also received the following tele-
gram dated the 4th May, 1968, from the
District Superintendent of Police, Kutch :

“Shri Maharaj Singh Bharti, Mem-
ber, Lok Sabha, was arrested on 4th
May, 1968, under Section 81 of the
Bombay Police Act at 11.00 hours
near village Dhrabani six miles north
of Khavda in Kutch District. He was
prosecuted under Section 188, Indian
Penal Code, on the same day and sen-
tenced to undergo simple imprisonment
till rising of the court by First Class
Magistrate, Khavda.”

I have also received the following tele-
gram dated the 5th May, 1968, from the
Judicial Magistrate, Khavda :—

“Shri Rabi Ray, Member, Lok Sabha,
arrested today under Section 188,
Indian Penal Code, and convicted under
Section 243 of Criminal Procedure
Code and d to imprisc
till rising of the court on 5th May.”

Shri Dhillon.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : On a point of order.

MR. SPEAKER : What is the point
of order when annouancements have been
made ?

ot ferwex w1 (AgaEY) ¢ agr faw-
HF FATACAS FTEATE @ &1 AT
aree frwarfeat & @ & 1 avy gfew
ez wifivez T3z & 1 & s Ao § AW
Fear g 5 g8 F wew fRar oiw @
ATRANT AATT I IZT qT qaa( § |

MR SPEAKER : The hon. Member

has come back...(Interruptions). My read-
ing seems to have caused the trouble.

12.34 hrs.
BANKING LAWS (AMENDMENT) BILL
(i) Report of Select Committee

SHRI G. S. DHILLON (Taran Taran) :
¥ beg to presat the Report of the Select.
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Committee om the Bill further to amend
the Banking Regulation Act, 1949, so as
to provide for the extension of social
control over banks and for matters con-
nected therewith or incidental thereto, and
also further to amend the Reserve Bank of
India Act, 1934, and the State Bank of
India Act, 1955.

ft ggrenw g (et @9Q) ¢
wog A0Eg, 87 @ & a ¥ @Ew
goTaT AT,

MR. SPEAKER : I have read out the
information that has been given to me by
the Police. Neither did I arrest them nor
did I release them.

W waww T 8 MR
e ot a1 =AY e AR
we fpar ar § AfFa 9@ A qEen
aff et iEdare s @ ogIN QA
T agR Al & € N
#1 77 s 19a § f& e wifwe a=i
& Tt & 1 ag g7 Nfww TW@ F)
g & Figr fwar 41,

MR. SPEAKER : I will take care of

myself. Why do you want to raise it
mow ?

st A A A TS -
FEA @

MR. SPEAKER ; May be so. You
have already raised it on that day. I have
told you and now the question is that as
soon as information comes to me, 1 will

see.
(it) Evidence

SHRI G. S. DHILLON : 1 beg to lay
on the Table a copy of the evidence given,
before the Select Committee on the Bill
further to amend the Banking Regulation
Act, 1949, 50 as to provide for the exten-
son of social control over banks and for
mattors conoected {therewith or incidental
{hersto, sad aleo farther to ameng e
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Reserve Bank of India Act, 1934, and the
State Bank of India Act, 1955.

s gaeEw W  wEw gy,
T o W grEew § oF fawe e
arw ey 97 § ¥ fafedw New =
AT ISAT AT AT WIT I w7 47 OF F
TR R AT A} AR @
ATA FT ATH TOT ¥ | IF AAT ¥E 9@v
fs ag fow &1 9w a1 #ifF g am
w1 21 qzeq A4 qri 3@ AR Mgy
Iq & JATT A€ fear ar ) AfF SR
T A FpFEr A F aX F w9
¥RNEfarad fFar arrsw & ag
wg & feadde ¥ o A mav
Iq T qATH T ATAT § |

FuFgT A F ogEm | @y
sferd & "7 A N gEAT W@y &
Y Jifgd oY | oF ATw A A g gFA
grox A fear mar & Afew gE
am qgw w7 A fRar mwrow &Y
# ¥ fafgder Maw faar 1) wR ag
vy § fF Qeemifer &1 a A
o & & & 5 deewfew ¥ agw
FTNRMCAAT AT I O & AH @)
faar | 7z faege fufadsr & S 3
T g1} §a A AafEr 7 g ¥ fedr
qQF il #T qrd A 1 & wrg § gy
wEar 5 A9 cagAgE a7 § 9 fag
SR

MR. SPEAKER : The point is that
as he said on that day some names were
there —Shri Brij Bhushan Lal, etc. I know
you have raised it. But after the telegram,
they sent in writing a letter. It is not the
telegram alone that is the final thing. In
the letter they have mentioned clearly all
the pames. In the telegram there was
One name was there.
Qpe. name was wrong. Some confusion
was there. Later on, the next day. they
bave written 4 letter where absolutgly therg
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was nothing wrong and it was announced
in the House.

Antdhra Minister's .

it waTaTw T R A g 3§
f& oI ¥w a3 ¥ g9 W gw W Fo
et §

SHRI NATH PAI (Rajapur) :
up ?

Hush

MR. SPEAKER : Your remarks, I
think, you must yourself regret. I have
foltowed it. 1 have sent a wire there and
even my telegram re_ached there, they have
sent in writing. Now you say that some-
thing is being hushed up. 1 regret very
much the unbappy remarks of the hen.
Member. Nothing more have to add.

- oft waravw e ¥R P W
F1 gor 1 ?

MR. BPEAKER : | have disaltowed
it. There is no breach of privilege,

Shri Y. B. Chavan.

12 39 hrs.
<

STATEMENT RE. ALLEGED REMARKS
OF ANDHRA MINISTER AGAINST
HARIJANS

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN) : Sir, I have re-
ceived a communication from the Chief
Minister, Andbra Pradesh, on the 4th even-
ing, forwarding statements of the 7 press
correspondents, who were present at an
interview with Shri P. Thimma Reddy on
the 22nd April, as well as of Shri Thimma
Reddy himself. The Chief Minister, Andhra
Pradesh has suggested that a perusal of all
the relevant statements would enable the
House to make a proper appreciation and
assessment of what had actually transpired
at the press interview given by Shri P.
Thimma Reddy. 1 place a copy of the
letter as well as its enclosures on the Table
of the House. [Placed in Library. See
No. LT—1173/68].

Several hon- Members rose—
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SHRI SHEO NARAIN (Basti): Sir,

you should request the Home Minister....

SHRI BUTA SINGH (Rupar) :
clarification, Sir.

Just a

SHRI RAM CHARAN (Khurja) : Sir,
on a point of order. ’

SHRI P. R. THAKUR (Nabadwip) :
On a point of order.

ot afyr gu@ awdd ;o (FE) ¢
€ ¥ gfega caad Rt =fed

SHRI SONAVANE (Pandharpur): Now
the hon. Home Minister has read out the
report,-but we are absolutely in dark as to
what are those statements.

AN. HON. MEMBER : They should
be formally circulated. :

SHRI SONAVANE : These statements
could have been read out so that members
could come to some conclusions. What
are these statements ? What are the find-
ings of the Chief Minister ? But nothing
has been known, nor the Home Minister
has observed anything on that. Therefore,
Sir, to go into the whole question we de-
mand that a judicial commission of inquiry
headed by a Supreme Court Judge should
be instituted to find out the truth ia this
case. This vitally conceras a section of
the communaity which the Constitution tries
to protect and uplift.

Therefore, Sir, it is our unanimous
d d that a judicial enquiry headed by a
Supreme Court judge should go into this
matter.

Some hon. Members roge —

MR. SPEAKER : Let me say some-
thing before all of you speak. 1 would
request of all you to sit down. I an on

my legs. If you allow like this it can as
well be a discussion now itself. Therefore
all of you may kindly sit down. The point

is this. Just now we have got all these
papers and all these papers could not be
read in such a short time. The Home
Minister also canpot read all the papers.
All these papers have been laid om . the
Table of the House. Hon. Members must
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have time to read these papers. Therefore,
now what I say is, when it should be dis-
cussed, how it should be discussed, all this
will be considered by the Business Advisory
Committee. That committee is meeting in
the afternoon. If they want they may
allot one hour or two hours.

AN HON. MEMBER : You may allot
two hours.

MR. SPEAKER : You can decide.
1 bave no objection, if you can find the
time. Therefore what I say is this. In-
stead of having all kinds of points of order
let us regulate it. I am not prohibiting
discussion. A bundle of papers have been
given and Members would like to have
some time to study them.

SHRI P. R. THAKUR :
have on full
matter.

We should
day’s discussion on this

MR. SPEAKER * You may have one
week. 1 don’t mind. It is the Business
Advisory Committee that decides. It is
not for the Speaker to decide. If you
want one week, I have no objection. You
may have one hour or two hours, but let
the Business Advisory Committee decide
such things. Individuals cannot get up.
(Interruption) It is for the whole House.
No single individual can presume that it
is vital for him or for one community, but
it is the whole House that is interested.
Therefore, I would say, let the Business
Advisory Committee go into it. It is
representative of the whole House, it is
not one party affair. This afternoon itself,
at four O’clock I have called the meeting.
Extra Members also have been invited.
1 have invited one or two of them to come.
Therefore, | now appeal to the leaders of
parties. Let us not have a discussion
just now. In the meeting at 4 O'clock we
will decide whether one hour or two
hours or more time has to be allotted.
We will fix up all that, taking an overall
picture of the length of the session. On
10th we will have to adjourn. The time
and how this should be discussed can be
decided there.

SHRI P. R. THAKUR roge —
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MR. SPEAKER : The hon. Member
had his say. 1 would invite him to come
to the Business Advisory Committee. He
may not be'a Member, but I am" inviting
him to come there. Instead of rjsing on
,all kinds of points of order, let us do it
in a dignified way. Unfortunately I cannot
invite the whole House as my room is so
small. I can invite.

sft yzr fag : weoow wdew, & ox
gfAaTEY ara wgAT 9TEAT § ( oY ¥
o8 g fafrey ¥ saTi & 9% AW
o g Sifgg | 9% R feawaa
gt & 'wAY &\ ¥ Fver N @rq wWr
e 9T W@ I qieg | g § & =wgan
¢ e sgfees gawamad 0% &1 wE
F it @ sT TfEd.

wegw wgew c S gy W o
AT & A0 N FHX A o7 T % a6
&\ o9 S agi AT @R 2

You may come.
came.

Last time also you
1 have no objection.

Now, Shri Morarji Deasi.

12.44 brs.
ESTATE DUTY (AMENDMENT) BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. C.
PANT): On bebalf of Shri Morarji
Desai, I beg to move for leave to
introduce a Bill further to amend the Estate
Duty Act, 1953.

SHRI SRINIBAS MISRA (Cuttack) :
1 oppose it. It is not only one point of
order. There are two points of order.
First of all, I would request you to see
Rule 69. Rule 69 says that’ a Bill invol-
ving expenditure shall be accompanied by
a Financial Memorandum’. This Bill is
not accompanied by any. The hon.
Minister may say, it will not involve any
expenditure.

~ ®published in Gazette of India Extraordinary, Part 11, section 2, dated 6.5.68.
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[Mr. Depaty-Speaker in the Chair]

Looking at this Bill we find that it
seeks to extend the estate duty, which is
a special function of Par}iament. Parlia-
ment can make a law regarding estate
duty. Uuder article 269, the Central
Government will collect that amount by
way of estate duty and distribute it to
the States, that is, estste duty in respect
of property other than : agricultural land ;
estate duty in respect of agricultural Jand
is not within the purview of Parliament.

The present Bill seeks to extend the
Estate Duty Act to agricultural land.
Under article 252, three State legislatures
have passed resolutions asking the Centre
to legislate. Therefore, the Centre can
legislate regarding those three States.

Even then, who will bear the expendi-
ture ? When the collection is made by
the Central authorities under the Estate
Duty Act either in Madras or in Maha-
rashtra or Gujarat, that will involve
expenditure from the Consolidated Fund
of India. Therefore, there should have
been a financial memorendum attached to
the Bill under rule 69. Further, a recom-
mendation from the President under article
117(3) must also have been there, because
that is mandatory. We find that there has
only been a recommendation under article
117 of the Constitution and it reads thus :

“The President, having been informed
of the subject-matter of the proposed
Bill further to amend the Estate Duty
Act, 1963, has recommended under
clause (1) of article 117...”.

That is to say, he had made his recom-
mendation only under clause 1 of article
117, but not under clause 3 of that article.
There should be two recommendations, one
under clause 1 of article 117 regarding
the money Bill and another regarding
expenditure from the Consolidated Fund
of India under clause 3 of that article.
But there is no recommendation under
clause 3 of article 117. There is also no
financing memorandum.

There is also a third point which 1
would like to raise. Clause 2 (b) of the
Bill reads thus :

“any other States which the Central

Government may, by notification in the
Official Gazette, specify in this behalf”.

The Constitutional provision is that
when two or more States pass a resolution
to that effect, Parliament can make a law
regarding those States. As regards the
States, this Act will be made applicable to
them as soon as they pass a resolution.
So, the provision that the Central Govern-
ment may by notification in the official
gazétte extend it to other States is
ultra vires. The Centre cannot take away
the power of the State Legislatures to pass
a resolution and automatically extend the
provisions of this amending Bill to the
other States. As the Bill stands, it can
be done by a notification by the Central
Government which contradicts the pro-
visions of the Coanstitution. Therefore,
this Bill cannot be considered now.

SHRI NATH PAI (Rajapur) : Govern-
ment have no case. So, let the considera-
tion of the Bill be postponed.

SHRI K. C. PANT: So far as the
second - point raised by my hon. friend is
concerned, it is for the courts to give a
decision whether it is wultra vires or not.
Therefore, 1 beg to submit that it is not for
us to take a decision whether it is
ultra vires or not.

So far as the first point is concerned,
in the Statement of Objects and Reasons,
it has been explained that this is a con-
tinuation. The expenditure to be incurred
is already being incurred. This is not
something fresh and new. It is something
that has been taking place in the past, and
it is being continued by this Bill. That
has already been explained in the Statement
of Objects and Reasons. That is why
there is no separate financing memorandum.

SHRI SRINIBAS MISRA : I would
like to put only one gquestion to the hon.
Minister. When the estate duty officers and
appellate courts in Madras, Maharashtra
and Gujarat will deal with matters regarding
estate duty on agricultural land, to that
extent their work will increase ; even if
no additional officer Is appointed, more
time will be spent on this ; and there will
be more expenditure on contingency, ink,
paper, pen, notices and postage. All these
things wiil have to be spent. Wherefrom
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will the hon. Minister spend this' amount ?
Even regarding notice to persons regarding
agricultural land, expenditure will have to
be incurred from the Consolidated Fuad of
India. )

Therfore, the bon. Minister cannot say
that it will not involve any expenditure
from the Consolidated Fund of Iadia.
Even if one paisa is spent, a recomme-
ndation is from the President under article
117 {3) is mecessary. Can the hon. miai-
ster definitely say that the number of the
officers wiil not increase? As we know,
more than 80 per cent of the people are
agriculturists. Therefore, when estate
duty is levied on agricultural Jand in those
States, the number of officers has to be
increased, and the burden will be heavy
otherwise on the existing officers. So, the
the hon. Minister capnot say that there
will be ne expenditure and as before they
will go on with the collection of tax.

MR. DEPUTY-SPEAKER : The re-
ference to expenditure will have to be very
speciffic.

SHRI K.C. PANT: Shall I read
out from the statement of subjects and
reasons?

“Several amendments were made to
to the Estate Duty At, 1953, through
some enactments made by Parliament
during the period of operation of the
Proclamation of Emergency”.

The arrangement already exists. Be-
cause the Proclamation of emergency bas
ceased to operate. therfeore, this period of
six momth will expire. The states to
which my hon. friend is referring have all
the administrative arrangments. the ex-
penditure has been sanctioned by previous
enactments of Parliament. So it is not
necessary to repeat all that.

SHRI SEZHIYAN (Kumbakonam) :
The structure is there, but what about the
additional expenditure?

MR. DEPUTY SPEAKER : The stru-
cture is there. Because of the withdrawal
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SHRI K. NARAYANARAO (Bobbili) :
The  hon. Minister has  correctly
explained the position in the sense
that the machinery of administration
is already contemplated in the Estate
Duty Act. In the process of that in some
areas the expenditure may be more and in
some it may be less; it depends upon the

nature of the work. Even conceding the
validity of the point urged in objection,

. according to the Constitution the more

fact that a recommendation contemplated

of the emergency, it could not be op
No new expenditure is involved. That is
the explapation. T am keeping my mind
open.

therein has not been obtained should
not be fatal to the consideration,

d di i or ing of the Bill
The recommendation could be obtained
later so far as particular Bills are
concerned.
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MR. DEPUTY SPEAKER : He will
have to show the section. Once there is
a question of some expenditure involved,
it is almost mandatory. I disposed of a
previous case like this.

SHRI NATH PAI : In a nutshell, the
position is this. There is no question of
any ‘almost’. There are enough precedents
and rulings from your wortby predecessors
to the effect that failure to comply with
rule 69 would call for complete estoppel
of further consideration of the Bill. The
Minister has not satisfied you and through
you us. I do not like to embarrass a pro-
mising Minister of State. Bat this is a
lapse in explanation of the minor character
.of which he has not made out any cogent
case. As Shri Misra has poisted out, the
new estate duty will embrace other States
and more assessees. 1f addditional expendi-
ture is not needed, it means there
was never enough work for the staff already
there; or they will be overworked. If
staff already exists, so many new assesees
are-to be added by this. There will be new
expenditure incurred.

So far as procedure and law will go,
time and again it has been held that failure
to comply with rule 69 Prima facie renders
the Bill faulty as it acts as a mandatory
estoppel of further consideration. If you
need, | will cite examples in further support
of this contentiion.

SHRI H.N.MUKERIJEE (Calcutta North
East) : I need not say much because your-
self had previously given a ruling which
applies, mugatis muandis, to this also.
This is an amending Bill before Parliament.

. The hon. Minister cannot deny it; he can-
not also deny the fact that some expendi-
ture. is being incurred; that is there. If
that is so, for this Bill which involves some
expenditure he cannot take shelter under
the plea that the expenditure under this Bill
is covered by some provision in the earlier
Bill. "This is a mandatory provision as
my colleague has already pointed out. I
feel that in conformity with your own
decision that was a very healthy prece-
dent—I was not présent at that time in
the House; I read about it; | was very
happy —and in accordance with that ruling
and following that precedent, you must ask
the Government to behave in 8 mor¢ circu-
mspect manner.

1890 (SAKA) Estate Duty ‘Amdt) 2134
Bill

SHR] K. C. PANT : The point I
wanted to make earlier also was this —the
particular enactments which involve ex-
penditure have already been passed by
Parliament and in these enactments the
relevant financial memoranda were there.
Now, the only point to my mind is
whether as a result of this particular Bill
additional expenditure will be incurred or
not. As a result of continuing the arrange-
ments, the expenditure will continue but [
should submit to you that permission to
incure that expenditure had already been
given by Parliament in relation to the
other earlier enactments. This is merely a
continuation.

MR. DEPUTY SPEAKER : Even if
thereis provision for some expenditure in the
other Bill, from the statement it appears
that the expenditure is likely to increase.

SHRI K. C. PANT : I did not say
that... (Interruption) I never said that this
would have the effect of increasing the
expenditure. The scope of the Bill is not
expending heyond the original enactment.
Certain State legislatures have passed a
resolution. The only point that we are
trying to cover here is that since the pro-
clamation is going to end, if we did not
pass this Bill, then the period will lapse
and therefore im order to contin.e that
arrangement, we are adopting this Bill.
Since the memorandum and . other details
were all included in the earlier enactment
in our view it is not necessary to Include
them here. °

SHRI NATH PAIl: Sir, you have
grasped the point. It is not a question of
additional expenditure. The Bill will involve
expenditure; it need not necessarily be addi-
tional expenditure. The rule is very clearly
drafted any expeaditure. [ shouid like to
draw your attention Rule 69 (1). Any Bill
involving expenditure shall be accompanied
by a financial memorandum. There is no
question of additional expediture. It is
only we who went out of our way to prove
that it would involve additional expendi-
ture. It is a simple rule and you should
therefore direct them to comply with this
rale. '

" MR. DEPUTY-SPEAKBR : Last time
J had decided that poim. ¥ am clear that
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this rure is mandatory. Some expenditure
is involved. If you want the Law Minister
to say something, I am ready to withhold
my decision. But T gm clear in my mind
that unless the financial memorandum is
attached, you cannot proceed with that.

SHRI K. C. PANT : 1 would request
the Law Minister to come here after lunch.
1 have the Law Ministry’s opinion here.
Yet, I would request him to come here
personally, after lunch.

SHRI NATH PAI: I have no objec-
tion, but calling the Law Minister would
amean that more time of the House would
be taken. ‘

MR. DEPUTY-SPEAKER : But we
must give the Government an opportunity
to put forth their point of view. Let us
be very fair.

13.00 hrs.

The Lok Sabha then adjourned for lunch
till Fourteen of the Clock.

The Lok Sabha re-assembled after lunch
five munites past Fourteen of the Clock.

[Mr. Deputy-Speaker in the Chair]

ESTATE DUTY (AMENDMENT) BILL
—Contd.,

SHRI K. NARAYANA RAO : Sir,
this morning 1 brought to the notice of the
House the existence of a constitutional
provision —article 255—to establish - the
proposition that the recommendation requ-
ired under the Constitution would not be
mandatory.

This article reads thus :

No Act of Parliament or of the
Legislature of a State, and no provision
in any such Act, shall be invalid by
reason only that some recommendation
or previous sanction required by this
Constitution was not given, if assent
to that Act was given—

(a) where the recommendation
Tequired wag that. of thy
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Governor, either by the Go-
vernor or by the Persident;
where the recommendation
required was that of the Raj-
pramukh, either by the Raj-
pramukh or by the President;
“(c) where the recommendation
or previous sanction required
was that of the President, by
the President.”

(b)

So, it envisages the possibility of a Bill
requiring recommendation of the President
being introduced and passed without it,
but nonetheless if subsequently assent is
given to it...

MR. DEPUTY-SPEAKER : This
article applies to a case where by oversight
something is not pointed out at the proper
time and notice is not taken by this House.
Then, I can ignore it. But when specific
notice has been taken by the hon. member
and he says in his view there is some
lacuna, I cannot ignore it. This article
would not apply to this.

SHRI SEZHIYAN :
about the recommendation.
Financial Memorandum ?

He is talking
What about

SHRI K. NARAYANA RAO ; The
issue is not there is no recommendation at
all. There is recommendation. The issue
is whether it would be valid when there
is no recommendation under article 117(3).
You are a lawyer, Sir. If a statutory pro-
vision has been substantially complied with,
it cannot be questioned. Here, in the
heading also article 117 is mentioned. .
When once a reference has been made
under articte 117, that means for this parti-
cular Bill, the recommendation was given
by the President. Under which particular
provision it was given is immaterial. The
question is whether or not recommendation
was given by the President.

The only point is whether recommen-
datiof under 117(3) is also necessary. I
submit it is absolutely superfluous. This
is a Bill which has been sanctified and re-
commended by the President.

. MR. DEPUTY-SPEAKER : Lot me
make it glgar that President’s fesommen-
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dation does not sanctify anything. This
House is open to question it, and when it
has been questioned hete [ have to Con-
sider 1t.

SHRI K. NARAYANA RAO: The
third point is very simple. What is the
purport of the Bill ? There were certain
ehactments which had modified the Estate
Duty Act.

MR. DEPUTY-SPEAKER: 1 will
summarise the case in two sentences. The
Acts are now in operation. But because
the Emergency is coming to an end the
Minister has come forward with this Bill.
The question is whether there will bea
new notification required, whether it will
involve even a little expenditure here and
there and so on. We have to e¢xamine
that.

SHRI K. NARAYANA RAO: Sir,
let us see what is the purport of this Bill.
Earier some Acts were passed by this very
House modifying or amending the Estate
Duty Act. The purport of this Bill is to
say that those Acts would be applicable to
agricultural lands. Where is the question
of any expenditure there ? Therefore, I
do not think there is any meaning inh the
point of order raised that this Bill has not
received the recommendation of President
under 117(3).

MR. DEPUTY-SPEAKER : It is for
the Minister concerned to satisfy himself
and satisfy the House that the objection
raised is not valid.

SHRI SEZHIYAN: Rule 69(1) is

very clear. It says :
“A Bill involving expenditure shall
be acc jed bya fi ial memo-
randum ..”

It is immaterial whether it is additional
expenditute or original expenditure. There
should be a financial memorandum -and in
that they cad say that there is no additio-
nal eéxpenditure iavolved. They cannot
dispense with the financial memorandum
on the ground that jt doés not involve any
additional expenditure.

THE DEPUTY M[NlS‘fER IN THE
MINISTRY OF LAW (SHRI M. YUNUS
SALEEM) :  Mr. Deputy-Speaker, Sir,

Estate duity(Amd:.) VAISAKHA 1§, 1890 (SAKA)
Bill
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the question is to my mind very simple.
It is a matter of common kanowledge that
sbifie amitndients were made to the Estate
Duty Act, 1953 through sorhe afhehititing
Bifts passed by Parliatheit duoring the
period of the operation of the Ethergenacy.
Now, the object of the Estate Diity (Ameh-
ding) Bill, 1968 which is before the House
is only to provide for the continued opera-
tion of certain amendments made to the
Act.

Now, the question arises whether rule
89 read with article 117(3) of the Constitu-
tion is applicable to this Bill or not. I
will bring to your notice the language of
rule 69 first. Rule 69 reads :—

- ‘A Bill iavolving expeaditure shall
be accompanied by a financia! memo-
randum*’.

So, the condition precedent is that a
Bill must iavolve ‘expenditure first. 1f ex-
penditure is involved, then only a memo-
randum will be necessary.

Now, which authority is to determine
whether some expendituré is involved or
is not involved 7 OFf céurse, it is the
Ministry which has introduced the Bill
before the House. It is uot that this
mattér was not considered by the Law
Ministry and the Finance Ministry. This
question has received sérious consideration

‘of both the ministries and the Finance

Ministry which has sponsored this Bill
before this house camé to the conclusibn
that since the amendment proposes to seek
the continuation of the operation bf the
Bill already enacted by this House during
the operation of the emergency period,
additional expenditure is not involved.

Clause 3 of article 117 may also kindly
be considered. It reads :—

“A Bill which, if enacted and
brought into operation, would involve
expenditure from the Consolidated
Fund of India shall not be passed by
cither House of Parliament unless the
President has recommended to that
House the coansideration of the Bill.”
So, the Fisance Ministry is of epinien .

that it would not involve any expenditure
from the Consolidated Fund of India.
Therefore the provision of article 119(3) is
not attracted to this Bill. If ¢lause (3) of
article 117 is not attra:ted, the question of
appending a memorandum under rylé §9
will néver arjsg,
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Therefore the contention of hon.
Members that appending a memorandum
along with the Bill is a necessity s mis-
conceived. It is only a necessity if the
Ministry which has sponsored the Bill is
of opinion that certain additional expeadi-
ture is involved ; or, if any hon. Member
cares to point out that on account of this
Bill being introduced and enacted this is
the expenditure which would be involved,
which fact has not been considered by the
Ministry, there will be some firce in the
contention of hon. Members. But simply
on the basis of a hypothesis... Inrerruption)

MR. DEPUTY-SPEAKER : May 1
point out that on the last occasion when
this issue was raised, you advanced simitar
arguments and the Chair ruled that you
will have to give a financial memorandum
and after examination you had to show
some expenditure ? So, I cannot. take the
judgment of the M'nistry as the final
authority. [ am reminding you of what
happened last time.

SHRI M. YUNUS SALEEM : Then
the House has got to decide as to which
authority is to give a judgment that there
is no expenditure likely to be involved if
this Bill is enacted. Which is the autho-
rity ? This House will decide or the
Ministry will decide...

MR. DEPUTY SPEAKER : The ques-
tion is that the Minister will take all possi-
ble hypothetical situations also into con-
sideration but, assuming that it is correct,
for instance, because Emergency ceases to
operate, you have come forward with this
measure, even then some hon. Members
might advance an argument that a new
notification is called for. A new notice
will be served after this measure is passed.
Will it not involve some expenditure T am
not sure in my mind. Therefore, as I
have said earlier, I would say, let the
Finance Minister—he has kept his mind
open—if he wants time, examine it. I
wou'd like to hear him.

SHRI M. YUNUS SALEEM : So far
as the issue of expenditure is concerned,
it is always open to the Finance Ministry
to re-examine the matter. But so far as
the copstitutigngl and legal aspect is ¢gn-
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cerned, I am absolufely clear that para-
graph 3 of article 117 and Rule 69 are not
attracted to this Bill particularly because I
have repeatedly submitted that it is a con-
tinuity of the operatibn of the epactment
legislated by this House during the opera-
tion of Emergency. What are the addi-
tional expenses likely to be involved ? A
machinery has already been created ; it is
already in operation. Therefore, the matter
was considered by the Finance Ministry.
It was pointed out to the Finance Ministry
and it was considered by the Finance
Ministry very seriously. The full considera-
tion was given to the issue and it came to
the conclusion that no additional expendi-
ture will be involved and, therefore, the
Memorandum is not pecessary.

MR. DEPUTY-SPEAKER : This is
not the contention. 1 kept it pending for
two reasons. Firsily, I also felt, perhaps,
the contention of the Opposition that some
expenditure —it is not a question of addi-
tional expenditure —is likely to be involved
may be right. They do not say that the
Finance Minister has come in a lighthearted
manner sayiog, there is no expenditure
involved. They must have examined it.
But even then, this House has got to
exercise vigilance. This is the function of
the House.

SHRI K. NARAYANA RAO : May
I make a submission ? Now, the ‘position
is very clear. According to the hon. Deputy
Minister, it is for the Ministry to decide
whether a particular Bill will involve an
expenditure or not. You have rightly
said that the subjective satisfaction of the
Ministry is not conclusive so far as the
House is concerned. 1 Agree. Coming to
the second issus, who is to decide whether
a particular Bill involves expenditure or
not, it is for the House. Now, a point
has been raised that this Bill involves
expenditure. Then, the onus to prove that
will be on those who say that the Bill
involves expenditure. The onus is on them
to prove that the Bill involves expenditure.
Till now, they have not proved it. Ian the
light of that, it is open to the Chair to put
them in the dock to explain how th¢ Bil]
ipvolves expengiture. o
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SHRI SEZHIYAN
Minister has tried to put forward two
points Firstly, there is no additional
expenditure and, secondly, this is only the
continued operation of provisions already
in existence. Several amendmeats have
been brought forward. They have been in
operation during the time of Emergency
and once the Emergency expires, they can
be maintained only for six months there-
after. What will be the effect of the
* situation if this Bill had not been brought
forward within six months ? The present
amendments would not carry weight.
Supposing this Bill had not been brought
forward, the amendments will not have
any effect and the collections will not be
made. Therefore, there will be reduction
in the expenditure. Just because the Bill
is brought forward which is only for the
continued operation of the provisions
the effect of the Bill being introduced and
passed will be to fill the gap and continue
the expenditure. That means the Bill is
going to involve some expenditure on this
score. They have to admit that when the
Bill is brought forward, to maintain the
present provisions, they have to continue
thes status quo and that means expenditure
is involved.

SHRI NATH PAI: [ am very sorry
that so much precious time of the House
is being taken. The dogged tenacity with
which the Deputy Law Minister tried to
argue a weak case contrasts, very sharply,
with the sobriety with which his colleague,
the Finance Minister, tried to accept that
there is some strength in the contention
which we have been rais ing before you.

I never says, and we have never con-
tended, that there is an addition. We
visualise the possibility that some additional
. expenditure may be there and, as you put
it, it is evenly balanced —there may be or
may not be. But the issue is this. Collec-
tion of estate duty prima facie pre-supposes
some expenditure. I do not know whether
the officrs who will be collecting it are the
followers of Shri Vinobha Bhave, offering
their services for the collection of estate
duty gratis, but prima facie even today there
is an expenditure involved. That is the
main issue.

I am sorry the House is required to

read the same rule again and again. It
does not say, ‘additional expenditure’ ; it

The Deputy

says, ‘anythiog that involves expenditure’.
Even the Minister has readily conceded
that there is an expenditure involved. We
never say, ‘additional’, but we suspect that
there will be. Hypothetically we do not
empbhasize it. I shall, therefore, submit that
both rule 69 and article 117 (3) are invited
and attracted, and in view of the failure
of the Government to comply with the
requirement of rule 69 (1) and article 117
(3), you may please direct the Minister to
come with the necessary financial memo-
randum.

SHRI S. KUNDU (Balasore) : The
Deputy Minister of Law has misguided the
House in the sense... (Interruptions)

MR. DEPUTY-SPEAKER : The
Minister of Law is not under discussion
The hon. Member may please remember
that.

SHRI S. KUNDU : What he has said
is under discussion. 1 am not discussing
his ‘rops’ and ‘kurta’...  Interruptions) What
he has said is this. He read rule 69 (1) ard
rule 69 (1) was brought on par with article
117 (3) of the Constitution where it is
mandatory that, if the expenditure is from
the Consolidated Fund of India, a Financial
Memorandum must accompany the Bill.
But rule 69 (1) does not sny that. Rule
69 (1) says, any expenditure from anywhere
—maybe, from the Consolidated Fund of
India or anywhere. ‘Rule 69 (2) speaks of
expenditure from the Consolidated Fund of
India. Let us first consider whether it is a
Bill, though it may be in the form of
amendment, and there is a certain expendi-
ture which the Minister has admitted. But
the Deputy Minister for Law says that this
will not involve any expenditure from the
Consolidated Fund of India. The Bill
involves certain expenditure ; there is no
doubt about it. Therefore, it is datory
... Interruptions)

SHRI M. YUNUS SALEEM :
is it misleading ?

Where

SHRI S. KUNDU : It was misleading
because he left Rule 69 (1) ; he did not

consider all expenditure

SHRI M, YUNUS SALEEM :
should be careful in using his words.

He
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SHRI K. C. PANT : [Idid not find
any lack of sobriety in the presemtation
by my colleague, the Deputy Minister
for Law. I am sure that Mr. Nath Pai
could well have used some other word,
not sobriety... (Interruptions)

The point is that there is some
misundesstanding on one score. The
estate duty is levied, the administration
is there for that purpose, but it is there
evep if the estate duty is not levied on
agricultural land. The question really
is whether the expenditure can be
attributable specifically to this limited
- area of levying estate duty on agricultural
land. Previously, in the previous
enactments, there were no financial
memoranda, as.far as I could understand
from my conversation with the officers,
in respect of estate duty leived only, on
agricultural land. But levying of estate
duty does involve some expenditure in
a general way. The point is whether
it is attributable to.this. That is point
number one. Therefgre, there is not
only no extra exgenditure but there
is no expenditure on that basis in
the sense that even if the Bill were not
passed, as. Mr. Sezhiyan said, the same
staff will be there for other estate duty
purposes; the staff will not be retrenched;
the expenditure will not go down even
if the Bill is not passed. Conversely,
it means that no expenditure is involved
if the Bill is passed.

But; Sir, yon haye raised this point
just now. that we should look into it, In
the, past also, 1: remember, once ]l was
here. in this, House when a similar. matter
came up, whem we wept into it at
some depth. ’

1 think this 18 a. metter which come
up again and again and I think we
should go into it in- depth and come
before the House with a considered
opinion. 1f you kindly permit me, Sir,
1 would, for my own satisfaction, like
to go into it in greater depth, would
speak to you and the Speaker and
the Department concerned and try to
arrive at some modus operandi ip. respect
of all such matters:

MR. DEPUTY-SPEAKER:: I think he
has elucidated the position and even
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now if: it discovered that some expendi-
ture is imwolved, he will come ferward
with 2 memorandum.

SHRI NATH PAI : The hon. Minister
of state has agreed to look into this
aspect. We appreciate it. But there
is another aspect, that is the constitutional
aspect that only four States have
pessed resolutions and they will' be
notified. Whether all the requirements
of the Constitution have been fulfilled—I
would like the Minister of State for
Finance to look into that point also.

MR. DEPUTY SPEAKER : The
very. sphere of activity—that also is
a matter which. needs to be gone inta.

14.32 hrs.

STATE AGRICULTURAL CREDIT
CORPORATIONS BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : On behalf of Shri Morarji
Desai 1 beg to move for Jeave to
introduce a Bill to provide for the
establishment in  the States and Union
Territories of  Agricultural Credit
Corporations and for matters. connected
therewith or incidental thereto.

MR. DEPUTY-SPEAKER : The ques-
tion is :

“That leave be granted to introduce
a Bill to previde for the establishment
in the Statc;. and Union Territories
of Agricultural Credit Carporations
and for matters connected therewith
or incidental thereto.”

The motion was adopted.

SHRI K. C. PANT : I introduce } tite
Bill.

14:33 hrs.
DEMANLS FOR GRANTS, (WEST
BENGAL) 1968-69— contd.

MR. DEPUTY-SPEAKER : Now we
take up the discussion on the West
Bengal Budget.

Mr. Humayun- Kabir.

“ Published in Gazelle of Indi Extraordinary, Part 11, section:2, dated 6:5:68.
1 Introduced with the recommendation of the President,
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SHRI HUMAYUN KABIR (Basirhat) :
Mr. Deputy Speaker, I am grateful to
you for giving owe this opportunity of
speaking on the budget of West Bengal.
I would like to draw the attention of the
House to three problems which, |
think, are of very great importance to

the State.
The first refers to the opening of
the Sunderbans area.  Unless the

Sunderbans area is properly developed;
the economy. of Bengal will always be
under a handicap. I have for some
times been purusing the suggestion for
an alternative route to Basirhat via Topsia;
Kulti, Malancha, Chaital, Bhebia,
Murarisha and Basirhat.

In this section, a number of roads
already exist and some of them have also
been improved under one scheme or
another since 1962. 1 have been drawing
the attention of the Government to the
importance of this alternative route from
the Defeace point of view. At present
Basirhat and Sandeshkali can be approach-
ed only through one road which passes
through some of the most congested areas
and also the industrial belt of Culcutta
and, as a result, there is always heavy
traffic there. It is easy to inferrupt the
traffic there should there be any people
who want to indulge in subversive activity.
From that point of view, an alternative
route up: to the border is of very great
impertance and since 1962 a.certain number
of improvements. have already taken place.
Al present, only one link is. missing from
Malancha to Chaital with a bridge over
Vidyadhari. The ather links. which have
been already improved will perhaps require
further: improvemeant if it is to serve thse
purpose of an alternative route to the
frontier. The whole scheme. will cost-only
Rs. 1.25 crores and. this has been under
discussion between the Government of
India and the Government of West Bengal
for a number of years. | understand’ that
recently the Government of West: Bengal
has again revived this proposal. From the
defénce point of vidw its importance- can-
not be over<empfitasized becuse I* think the
Defence Ministry also las shown interest
in the road.

There is amother point-of view from
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which this road is important. That is the
development of Sunderbans area which can
become the granary of Bengal. Very large
areas here can be brought under cuitiva-
tion it only there is a proper outlet. At
present this outlet is missing and if this
road is developed, it will not only serve

the purpose of defence but also
serve the purpose of increasing the
food supply of Bengal. I know the Food

amd Agriculture Minister has always a
head-ache in dealing with the problem of
Catcutta. The Centre has always taken
the respomsibility of feeding Calcutta in
the present situation. If this Sunderbans
area. is properly developed and access to
Calgutta is improved, this will, to a large
extent, lighten the burden on the Central
Government and, from that point of view
also, I think the Central Government
should take a special interest and see that
this road is built as early as possibie.

The second point to which I would
like to draw. the attention of the House is
the  problem of Calcutta. This has been
discussed many times in this-House but
only incidentally. At the moment the
Parlisment is dealing directly with the
problem of West Béngal and therefore the
opportunity has- arisen to highlight the
importance of-salvaging Calcutta not only
from the point: of view of the interest of
West Bengal, but from the point of view
of the-interest of-the whole of India. Till
a few years ago, Calcutta was the largest
port in Imdia. It dealt with almost 459,
of the total import and export trade of
India in terms of beth volume and  value.
Today that positiorr has deteriorated partly
due to the-development of perts in other
parts of the country, wlhich is weicome,
but- partly due to-another factor, which is
the- physical deterioration of the river
Hoogbly which we all . deplore. For that
reason for some years 1 have been: voicing
this- idea:of dsveloping anmother alternative
past on:the western bank- of the: Hooghly.
1 am glad the Govermment of India, in
response:to a Resolution which' I hiad the
honour: of meving in. 1956 have accepted
that project and Haldia is now under
development, but nevertheless the impor-
tance of Calcutta cannot be minimised.
Hafdia cannot replace- Chicutta at least for
the mext'25-to:36 years;and even-a Ténger
period. The impoetance of Calcutta js



516§

[Shri Humayun Kabir)

not for Bengal alone but for the whole of
eastern India ; in fact, 1 would say, the
whole of India. Today, the city is suffer-
ing from a number of-disabilities. It was
a beautiful city till 1941. Today whoever
visits Calcutta can hardly believe that at
one time it was called the city of great
attractions. It used to be called a city
of palaces and was one of the most attrac-
tive towns of Asia. But after 1941 after
the Japanese entered the war there was an
influx of very large number of refugees
from the whole of south-east Asia. The
population of the city which was at that
time about 1.2 or 1.3 millions shot
up to about 2.7 or 2.8 millions within one
year. The city whose services like
the transport system, drainage, water
supply, lighting, roads and communications
were meant to cater to a population of
about one to one-and-a-half millions, had
suddenly to cater to a population of about
3 millions. The number has also been
increasing afterwards. Calcutta has suffer-
ed from one set-back affer another. After
the partition of India there were again
millions of people who came over from
the other side and who settled in or
around Calcutta and the resources of
Calcutta were taxed almost to the break-
ing point. This is a problem which arose
directly out of the action of the Govern-
ment of India. This is again a problem
which involves the fate of millions of
Indian citizens and the fate of the city to
a very large extent decides the whole
econmic and financial interest of the
whole of the eastern region. It was for a
very long time the political capital of
India, as you know. After the political
capital’ was shifted, for a very long time
Calcutta continued to be the industrial,
financial and commercial capital of India.
It has now lost almost all these positions,
and some of them due to the direct action
of the Government of India. The head-
quarters of the State Bank of India and
the Reserve Bank of India have been
Jocated in Bombay. This certainly affect-
ed the entire economy of the eastern region
of India.

1439 hrs
. [Shrimati Tarkeshwari Sinha in the Chair)

When the LIC was constituted, . the lar-
gest volume of insurance business in the

West Bengai
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whole of India was at that time controlled
from Calcutta. But the headquarter was
located ,away from Calcutta and this again
affected the economic stability not only of
the city but of the entire region. I am
very glad to learn that recently the Finance
Minister has announced that he was think-
ing of decentralising the LIC of India
and having a number of independent cor-
porations with headquarters in different
regions of the country.

This is certainly welcome, and this is
a step in the right direction. But I am
mentioning these factors only to show that
the problems of Culcutta should be dealt
with from the point of view of the intere-
sts of India as a whole and not from the
point of view of Bengal alone or of the
city of Calcutta alone.

Of the various problems that Calcutta
faces. I would like to mention first two
which can be dealt with very easily. One
is the problem of the garbage and the was-
tage of the city. For some time now, the
Bengal Government have also been consi-
dering a scheme to convert the garbage
into organic manure. If this scheme is
pursued, it will bave a twofold effect on
the situation. This is a scheme which
should apply to every metropolitan city; 1
was very happy to hear from the Food
and Agriculture Minister that he had under
consideration a scheme by which he would
help every metropolitan city in India,
whether it be Calcutta or Madras or
Hyderabad or Bombay or any other, to set
up plants by which the garbage can in the
technical term, be digested and conver-
ted into organic manure. This will have
a twofold benefit on the situation. First
of all, the city will be a cleaner city.
Recently, the accumulation of garbage in
Calcutta has posed a definite threat to the
health of the city. The second advantage
will be that we shall get the much-required
organic manure.

Recently, a great deal of emphasis has
been placed on chemical fertilisers. 1
recognise the value of chemical fertilisers.
But, at the same time, I would like to

ind the H that ch 1 fertilisers
unless they are used in appropriate propor-
tions with organic manure can some times
do permanent damage to the soil. In
America at one stage dust-bowls were
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created because there was overuse of che-
mical fertilisers. Therefore, the USA has
by experience learnt that a judicious mix-
ture of chemical fertilisers and organic
manure must be used in order to keep the
soil healthy and to give us production
year after year.

This is the scheme which costs only a
very small amount. I understand that the
scheme' will cost about Rs. 60 to 70 lakhs
with a foreign exchange component of per-
haps Rs. 10 lakbs but even that perhaps may
be saved if some of the capacity which is be~
ing developed gradually in the country can
be utilised. This is a plant which can be
set up within a period of six to eight
months. If that is done, it will have an
immediate impact on the cleanliness of the
city and also provide organic manure for
our farmers.

The second problem of Calcutta is the
smoke nuisance. Those who have had
the opportunity of visiting Calcutta from
the month of November to the end of
February and especially the northern areas
of Calcutta must have wondered, how the
people of Calcutta are still alive. Smoke
hangs like a pall on the entire city. We
used to say about the London fog when I
was a student there some forty years ago
that one could cut the London fog with a
pen-knife. But the Calcutta fog has now
taken the pride of place. There is hardly
any smoke in London today compared to
what we have in Calcutta. One of our
national organisations, the CSIR has devi-
sed a method by which through proper
carbonisation of coal, you could extract
the volatile oils and the other chemicals
from the coal, the cost of which would
cover almost all the cost of operation as
well as of the raw materials, so that the
residue which can be converted into smoke-
less fucl or smokeless coke can be offered
to the citizens of large cities at almost no-
minal cost. In fact, this is no longer an
experiment. The operation of this plant
in Hyderabad has yielded very good results.
1 have therefore suggested that this should
be applied in other cities also. We should
extend this and utilise the services of the
CSIR and provide smokeless fuel to all the
cities which today suffer from this pall of
smoke. In the city of Calcutta this is a very
urgent nced, because I do not think there is
any other ity in India today which has the
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kind of heavy smog from which Calcutta
suffers. .

The third point is in regard to the
second Hooghly bridge. I am glad to hear
‘that some action has already been taken
and it is possible that before the year is
out the preliminary work for the building
of the bridge will be undertaken. We have

been hearing about the bridge for
a long time. A second bridge
over the Hooghly is imperative, if

the traffic of Calcutta has to be relieved
from the congestion which is there today
at times is so serious that sometimes it
takes a person to go from the Dalhousie
Square to the Howrah station, a distance
of barely a mile and a half or two miles,
as much as an hour or an hour and a
half in a motor car.

. I have sometimes heard it said that it
is far easier to walk, it will be quicker to
walk, but then one cannot do it with one’s
luggage and appurtenances. Since we have
a city of such proportions, these improved
means must be there.

The water and drainage of Calcutta has
also been under discussion for long. I
have been told on very responsible autho-
rity that all the schemes are ready and
all they are waiting for is a green signal
from the Central Government. If the
Centre provides the funds—and there has
been some indication also of the sources
from which the funds may be available,—
if only the Centre gives the green signal,
the question of supply of water and
improvement of the drainage of Calcutta
can be immediately taken in hand.

Again [ would say that those who have
visited Calcutta any time between June
and September know the conditions under
the life of the city is dislocated and
brought to a standstill by rain. In Venice,
the traffic moves through canals, but here
some sort of a cesspool is created in which
dirt and garbage fill the streets along with
rain water and people have (o wade
through all that. Perhaps the only con-
veyance which moves is the man-drawn
rickshaw and the bullock cart. Surely we
do not want to reduce one of the major
cities of this country to a. position where
we have to resort only to human power
or animal power for lacomotion dumu
the months of June-Septemb-r.
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Equally important is the question of
glum clearance and improvement. This
alse has boen under discussion ¥or itong.
1 beliove all the schemes are ready and
again all that we wait for is a green sigual
from the Central Government. If caly the
Central Government witl wake up aad will
give the green signal, this work can also be
taken up.

Here 1 would like to add a word of
caution. Very often in the name of slum
clearance, people are removed from their
normal places of work and dwelling. We
must devise some methods by which the
slums are improved and human conditions
for their inhabitaats created, bYut that
people are not forcibly evicted. In Delhi
itself, we have had many cases where
people have been removed from their places
of work with the result that in the name
of improvement of the city, we have
literally forced many people to become
jobless and, therefore, foodl=ss.

1 also wanted to raise the question of
irrigation which has a direct bearing on
food, but only from one very limited point
of view. One of the major problems in
Bengal today is that many of the rivers are
silting up, with the result that very often
the water flows back into the field from
the rivers. In some cases, when the river
beds are rising, the drainage comes to a
state of suspension. Unless something is
done in that connection, very soon we will
have large water-logged areas. We read in
history that one of the largest cities of
India at that time, Gaur, ultimately died
as it became water-logged and there was no
proper arrangement for sanitation and
drainage. Let us not face that kind of
risk again. There should be a properly
co-ordinated scheme of irrigation so that
the rivers flow in the normal way and
water does not flow back into the fields
and this alone can save West Bengal.

The last point is with reference to the
general elections in Bengal. I know that
a large number of parties have suggested
November. But then as I had said in dis-
cussion with the Chief Election Commis-
sioner, we have to look to the convenience
not of the political parties but of the
electorate. Those who live in Bengal
know that during November large areas
are water-logged.  There are certain argag
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where neither boats nor other conveyance
will move. The paddy will be standing
in the field and most of the women who
come to vote in the rural areas will have
to come in bullock carts which cut across
the fields. 1If therefore the elections are
held in November, this will mean the
virtusl disenfranchisememt of a very large
proportion of women voters from rural
Bemgal, and 1 am sure that cannot be the
intention of anyone. Therefore, this is a
matter which should again be considered.
1 raise it now for another reason. So far
Parliament has given authority to the
Government of India that President’s rule
can be there only upto the 19th August.
Therefore, any decision which is taken
today is binding only upto the 19th
August No one can anticipate the deci-
sien which Parliament will take after 19th
Aungust. If after the 19th August, it does
not give an extension —it is a hypothetical
case—or extends it by less than six months,
new difficulties will arise.

Ia any case { do not think that any-
one, whether it is the Central Government
or any other authority, can make any
bindiag decision till Parliament has given
a second extension to President’s rule
which only will then take it to the end of
February. 1 would, therefore, suggest that
this matter should be reconsidered and the
election should be held either in the last
week of January or the first week of
February when the harvest is over, when
communications are easier, whea the cli-
mate is ive and ial and when
all the parties aiso will have a proper time
for carrying oa their election campaiga.
If the elections are held in November, no
oae will be abie to paign in Septemb
and October which in Bengal is the Pooja
ssason and when Bengal is also inaccessible
in maay parts because of dificulties of
communicatioas.

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : Mr. Chairmaa, I rise to
support the Demands for Grants in respect
of West Bengal for the year 1968-89 which
are before this House.

I am glad that my hon. friend, Shri
Asoke Sen, referred in his speech on Friday
last to Calcutta. Calcutta is the centre of
West Bengal. West Bengal today'is that
part of Bengal which, dug to the unfortu.
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nate decision of partition, is suffering today
with misery and degradation.

Calcutta is at present in such a posi-
tion that unless some special treatment is
meted out by the Centre, we shall be in
the greatest difficulty. The provisions that

“have been made with regard to the capital
" outlay of Greater Calcutta scheme come to
an amount of Rs. 1,24,67,000 and on the
Vote-on-account we had already passed
Rs. 62,33,000. But this is too inadequate
"to meet the requirements of the scheme.

The progress and prosperity of West
Bengal have really been hampered by the
great weightage of stagnation felt which
has earned for Calcutta the epithet of
‘nightmare city’ from our late Prime Minis-
ter, Nehru. In addition to this epithet has
come now the epithet of the ‘World’s worst
city’ from the London Times, Sunday Edi-
tion, of March 3. Describing Calcutta as
the World’s worst city, it says :—

“if India ever explodes, as it is often
said that it must, the seat of the blaze
will surely be in Calcutta.”

The author of this article, Mr. Arthur
Hopcraft, was commissioned by the Free-
dom from Hunger Campaign to look at con-
ditions in poor countries. He travelled
45,000 miles in areas of appalling human
_misery. And the worst city he visited was
Calcutta.

When I speak of Calcutta, I speak of
Calcutta which, unfortunately, is inclusive
of Howrah, the constituency I have the
honour to represent here. Narrating his
experience during his visit to a pusree in
Howrah where he was taken by officers of
the Calcutta Metropolitan Planning Orga-
nisation, Mr. Hopcraft says :—

“We came to one of the tanks which
are the festering disease repositories of
Calcutta. It was a pond about 30
yards square, coloured predominantly
grey with brown patches. The water
was rigid. At the edges there was a
thick greasy scum.”

He thinks that the problem of Calcutta
matters vitally to the world, not only to
jtself and to India. What has happened
in Calcutta is an urgent warning te Sag
Paylo, Kiogston, Caracas and Bogota.
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He quotes some planners about the
ominous situation in Calcutta : —

“If the final breakdown were to take
it would be a disaster for mankind of
a more sinister sort than any disaster
of flood or famine. It would be a con-
fession of failure, at the first major
confrontation, of mankind’s ability to
organise the vast, rapidly growing ur-
ban concentrations.”

New York Times critic also comes out
with an appraisal of life, in Calcutta and
writes from there that the artistic and
intellsctual vitality of the city was “as
astonishing as prize-winning tuberoses on
a dungheap”.

Howard Taub , the paper’s
critic-at-large, said, “In matters of mind
and spirit, this is India’s leading city.”
And he commented :

“When one considers the material
condition of this teeming community,
with its hundreds of thousands of home-
less, its stench and noise, and the al-
most superh probl to fashi
simple touches of civilized amenity,
one finds it incredible that poets, nove-
lists, playwrights, actors and a distin-
guished film-maker thrive here as no-
where else in India.”

My hon. friend Shri Ganesh Ghosh
laid all the blame for our failures in the
food front at the doors of the Government.
1 am very sorry that he is ‘not present here
to listen to my ¢ s on his h on
that day. But the problem of the food
situation in West Bengal has to be conside-
red in its proper and true perspective. If
we consider the question of West Bengal,
we should consider the state of affairs that
is prevailing there. It has been reported
by a study team in West Bengal that this
state of affairs is due to the state’s inabi-
lity to grow emough food to feed itself.
The population of West Bengal increases
by three per cent annually but the rate of
increases in food production is less. This
aggravates the initial deficit. Even if there
had been’ no drought, the inadequacy of
irrigation facilities would have been a big
drag.

Official statistics show that over the
past five years, the acreage under aman
cultivation has increased only slightly,

‘from 9.5 million acres in 1962-63 to 10

million acres this season.  But in view of
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the density of population in West Bengal
even this increase should be adjudged re-
markable. It is the yield per acre which
should cause concern. From 11.12 maunds
per acre in 1963, the yield increased by
two maunds per acre during 1964-65, but it
has since come down to 11.62 maunds.
This is the state of affairs there, and in
addition to this, food has been made the
weapon in the armoury of our political
opponents. It was the Deyuty Chief
Minister, Mr. Jyoti Basu, who, at a meet-
ing held under the auspices of the Com-
munist Party of India (Marxist) at Kutighat
in Baranagar area on Sunday last, said that
there was no gainsaying the fact that a
large number of people in the State was in
the state of starvation for which the United
Front Government could not shirk its res-
ponsibility. He pointed out that the clique
of vested interest inside the Cabinet was
standing in the way of implementing the
progressive principles of the Government.
That was the function of the United Front
Government, and the tug-of-war was going
on between the Cabinet Members there and
that compelled the people to feel nervous
of the whole situation, and the procure-
ment failed miserably.

In this position we are heartened to
see today that under President’s rule,
things are changing, and under the Presi-
.dent’s rule improvements have already taken
place, and the food situation has also im-
proved. (Interruption).

SHRI DHIREWAR KALITA (Gauhati):
Do you want this to continue ?

MR. CHAIRMAN : Order, order.
The hon. Member will appreciate that
there is a long list with me still. We have
a very short time for this. I would re-
quest him to conclude now.

SHR1 KRISHNA KUMAR CHATTER-
JI: 1 have only two or three more points.
1 shall refer to the important problems
that are faced in West Bengal today. One
is the industrial unrest that took place dur-
ing the United Front Government’s regime
due to the colossal attempt at creating an
industrial deadlock, mobilising all .the
workers and pr'gnigin_; gheraos, apd ¢reat-
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ing conditions of disorder. Certainly that
phase has changed, and the industries are
going to be put in order. At that time,
we were also facing a colossal wastage of
human mind and material, because of the

ployment prevailing there. The em-
ployment exchanges there are not functio-
ning to give employment to the people.
The could be described as more or less a
wholesale agency the distribute despair and
despondency to the millions of youth who
come out of the schools, colleges and uni-
versities in my State. -

1500 hrs.

Not only in the industrial field, but in
the field of education also, there is con-
siderable unrest and student indiscipline.
That is because of the fact that these
youths find that they have no security and
no bright future. I wish to draw the
attention of the Governor through this
Parliament that the greatest problem in
West Bengal today is to tackle this unem-
ployment of educated youths. If that is
tackled properly, probably we can create a
better condition there.

MR. CHAIRMAN :
clude now.

He must con-

SHRI KRISHNA KUMAR CHATTER-
JI: This is my last point. The UF
Parties have been clamouring for the re-
lease of all political prisoners before the
general election. For my party, I can
categically state that we are prepared to
get all the political prisoners released, but
at the same time, we should also bear in
mind what happened during the Naxalbari
agitation. Mr. Charu Mazumdar, who
was the brain wave of the entire movement
of the Naxalbari group said,

‘It was not just an economic strug-
gle designed to increase the peasants’
individual land holdings ; its purpose
was to intensify the class struggle in
the rural areas and also involve the
peasants in deliberate action aimed at
undermining the class authority which
is backed by the bourgeois State and
the police.”

80, the Governor has got a difficult
fyty to perform and the general clegtion
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will have to be run in an atmosphere of
peace and tranquility, so that the people
can exercise their vote to bring about a
condition of stability in a State, which was
deprived of it for many months.
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F o o 9T T faw o afe gw
Tl | AW § @ U q&@R
a1 S F AT IE g I feafan
FT ST T X Asgafd FT AWA A7
A @ I R AW Y gryang fadar
AR q@ T TF TG AEA TN F
AT FAA & gF ¥ | afew gata
A aw g e g g fear ) faa
Fn ¥ o fefemm frar mar s fow o
¥ UF wEANw A GOHTT A I AT
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g, Iy gfWA w1 IUEm g Wi
I9 ¥ I LT Y Y Ag 9T -
a™ # FAT T @ A, QA qqw S
¥ QY " w1 /e faer ) mfae &
wq asgufa ey 9 fear qar a ag
T & @ 9¥ g A av gy
fear Afww Aafrar s a1 ag w
afg T AR TgF & Tar ar s S
rafas FW 4, 399 fgeag aF
SFar & aar fzar a4t ar v " Ay
grow 2, 98 dar A g

o gwad A & fF ¥ AR
FUF F G I A FE@ J 9 §,
fear F T@ FgA ¥ TEUA §, THIAL
! A T T geaNT 44 F AR
g 9T w0 AT & AT A ¥ A
afl g Wy wW gwedd 4
ad@ § W Fma # gwear & 99
T Y ad & | o @ U —& F7
gl @war, oy & awwar g B osme
;N g o fgfa & 9w d 7 Frgfres
§ME F FAegr ATgT T IFA E AT A
Fiog ¥ gHN & 1 Fg A7 FAqT v
qEgT AFATF A G §, AR A
Frgfee arEt ¥ et W@ 0 A@W R
fret o€ refe &1, @A faweq A
IEG &1 AT A UgArd & g, v
MAFm gl ¥ frmmm @y & X
grg fad ok od weedfer ST A
gaar F WA I T qIfw S @y
g AW F1 0w ot M7 wEed
M FT I {, IV TF g7 W AF-
g e faw a3

T II9T F AR AGA @ A F
g §, aveg dE-TT e A AR § fadw
v ¥ sy fewmr Aar g 3 FAw
62 wTe w9 feecares ANl & fag, aife-
wm ¥ ag gu e & fae @
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g d guwar g B oag g A
gra agi W grardf g g,
FEaga & s § ) fow g ¥ oW
frarorm o, 9w ww, awafy agar,
o & w1 o & fre ¥ qre-are
wrarfeEl &1 W qERdEr @A 1 Sro
wrREER ¥ A faeama qew Carem
a aifFem’”’ § wgr a1 fF faweE &y
T Wy, afg s S A O ©
& @ E AT WA AN E &
IEF G A AETEY w1 IR
afg g & war gan, @ ewEr g &)
STt | W gRA e @Y wmiw fran
T WIATEY FT FHIKNT ALY AT | WAT
& "z ary fag FT—I= A faar
fe fnga & I afsae & 5T
firlt FTQ war @geETd fgg &
fod wgar-gw A § 1 IR wgr =
WX qora & A oA wRal A grafa
ore T, 994 A&l wRiAE ®oar
FT 9N AT WA Twg A ag
qHEqT W B IR &, AR 93 AT
AT 9% AT qEY Y qvE 1 gt e
& o fafse 9, G @9 Tgi
T, gEsl T, IgE W AR AR
T fe gn R @, TF@d wn M,
g T AE gk | agh 9 @t 8
| YE gaT | AAT WGI&T, I9 qAT
1947 & W@ ¥ 3 #X1g & FOUAT  qHA-
A g 1 ¥, g orfee § 3 w0
F quaw forg WA 9P IR
qEaAEl ® warr W ¥ freaT 9@
W 2 A fageh AT § ar@
¥ gawwEl o mar O F9g &Y T
ok o s 9T arfeea § Ryl
&t marr aré waE A gy @),
afsr 1961 § srwa § aifeem ¥
fegeit A st 90 @@ g T}
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§8 f qf a5t ) gfew & & AW
FFY A fF ART F wR gEEWEL
F dAETEE @ @, WR AT
N @ AT Q@ A der AW FAT
T 0T 48 N v ¥ gEE
7% e fadw ggE wE w1 o wd
QN Twar §, WY g 2w gwd § o9
= o feafa dur wx o g, SEd
eAGEd® AN A X @AY qHA |
qATH-ATS AT A Y AT F Fawre fean
TR, S W Ay §, gAwr whrsy oft
gak ¥ § 1| sfex g@%r a1 oo fear
T ? AT WS WIATE FT JQIKAT TG
fFar o7 gFar ? g R AWAR
sg gEE W frar @ fe e arfeea
wER forg WERA N @ & faw
T A T ar g QAT faw Y
TF, gl 9T ST qqrar a1 9%, qGfeq
g NF IW 3% TG N v, afeq
ag g1 % awmg Y@ FX ¥, gEA g
faarea Wil *< foar, forad gaifas
gW A AW e Y fa¥ | 3@ g sto
IR g@A A, 9T I I
#fae ¥ A fea, gy A w0
i, ¥ ma www fag @ @ g IR
™ gifaade & oF w@edwe far o,
fra® g ama & mod Qi 93 W<
A § | S Fr AT -

“Hindus wiH continue to come away
in large numbers and those who have
come will not be prepared to go back.
On the other hand, Muslims who had
gone away will now return and in our
determination (o implement the Agree-
ment Muslims will not leave India.
Our economy will thus be shattered

and possible conflict within our country
will be greater.

In the garb of protecting minorities
in India, the Agreement has reopened
the “problem of Muslim minority in
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India, thus seeking to revive those dis-
ruptive forces that created Pakistan
itself. ‘This principle, carried to -its
logical conclusions, will create fresh
problems for us which, strictly speak-
ing are against our very Constitution.”

ag aifan Igia 1950 § & 4Y 7
7z faegwr @ fag & @ ¢ 1 amar
o agi & fe SR AT @ & | AT s
# S aga @l aAeaTy §, SIF HW T
¢ fr agi #t AN G IN &, S9F
MA@ o @ 2 afk
g AR F9 @ W aF, A FAJE
o Ty §, S 41 F AT 9w w4
'§, fomw 3g N Ay A &, SR WA
AT & fag g fear an, 9T @99 L
HT IAFT FwF TFAT 02 W &, AR
T qifeeara § frawrer o QT ], 9%
ford sr1or 32 FY AVIRTT AT G | IAR
TR ¥ fa¥ wweqr wigds § @
FE AT | ag ag oA gHEAT §,
TAT aHET §, @R N Afw A
a1 @om, % fod wfas amew g
gir |

g gwen FAwT AGL W
Fasdr fggeqia F1 998 9 AT
Al s A fgrgeaTd FT g9y a9 @A
oY a7 FFT & 1 qET I DI IJAAFQ
g1 2 AfET SE 1 FAEE g R
qII-ATY T I FE THIT FT CHATTFF
MNT Qae gy ef § T § | F-
‘et § 91T agt 9 AT T FUFA TE
AT A1 39 a9t fade g AfeT e
-qre & qTq IEET ATA A gam & AR A7
mgramammaT T g F oF &
TME T TF TH § JAT F7 FEFQ
FAT 3% AG & Wife T T
arafas R o qwend 98T & ot
§ | @ wamEn sawar gard @ o
oF qET § S arfeeam gara 3T &)
graT ¥ AT WiE o § A 0w & A
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T Iant 1 Fhwwew W Agd
Wiy ¥ g @ B o § afk a
4T SAWT &AT §Y Y IgHT FAFAT H
T @ o7 | fRdY o eq1 9T 9t e
F ¥ ufears # 9% @ w1 afew
NE it AR T Ay FAwwl H A
oAt AT | FAwET AT T GAA A
gz & T grar #1 zhe ¥ 7 o
qEWEF § | )

FAFAT AT H TF 79 I quEqT
awAl AT Rt waw @ o waww
qAEAT HFTAY & g¥gvq H Fowdr F §
oK I9FT R T AEY & w@r g1 afe-
qREET 3a GR-GA 0 afaat
O B ogwE & e aei 9t
grefan sreardT wraw fear s faed
fordr wear #1 sygedr IR AW F @
F AT a1 qAoHIE- o ¥ wAT foaAT
| T§ FIERET F g agi o Q-
AT T T oww FAY T AR g
T AGH F AW Y FER A F AER
oz fe¥ o | ghrEiT Wk fammge & qeera
= ¥y & gAR qraA § 1 fag wwe y
T €@ gAem F g9 fEar &, s
THI Y g0 W 3H qHEAT FT FF FL GHA
& | g 9T T Y 8, ag Fg T
™ gueqr ¥ wwr A %A & | 9
FAFAT WUGT TIH A T qHAT, T
HAEAT FT g FIA F' aG gAAT SqTH
29T &Y 93T |

fiTd gwen foar #Y E rEd
A9 N JT€AE F IR X F9 TF 907
fearr wrar, & S A" <@r 9T SOOI X
T AIFAY I A ATz F7 A FH
145 & #R wfaw ¥ afer 208 § wafs
IEF JOEAS H qora § FWF W 216 ]
o) Afgw ¥ wfas 437 §, 7R @ W
oA § &7 Y FA 160 91 wfww ¥ wfww
285 § | TO THI 9 § 998 F9 I
fam w1 & 1 =% wrg ) sfaaT & Far
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mr & fF wrzwd faen o gFN AfeT engineering  industry was in  difficulties;

ST & e o STEA & farer & fo O expenditure was being incurred and the

@ o @Y § ) o feafy Y g garer
g | 7% ¥T FY q@ § 6 agr 9 6 WA
aarwfag quraardt araT gar afFT o
it 37 drad & fag g7 Y Af fean
g aTH gH AT AT Frr, ATF
Faa agrET v AT sgEd faer B
AT G

qrg & aw fawfaaws @ @
faerr @ AT N sAT A A FEAAFAT
2 agi T fag W fazafaara @
fagar fF o wera SF F qA0E@T
ot | IEF! gaAT fax A g 7H § W}
aar fax qar 4@ & S v A
FT 1Y Fgraa T ST § | IAE AR
" AT FaEr F gro-ara fg=y A A
farerr 1 wrswa T 9 AT g ATUAT
% g fawafaarea qaman 9 aifs
@i W IG W T GG-91T A GG F
oA W faa) qgw FIF |

u ¥, WG q% QNI B 999 g,
ImE ¥ $u W Y TG, 972G TG
wife® dar a1 & MR AW FA AT |
ag w & f5 gEd wwdl ¥ agi O)
ST AAT A TG A FwRL A
aTaE Y I TS F AT GHRAT § | v
fo ot g’ T A o w37 @, afk g
a7 #t faw e S T agt o< fard
N sggegr N WA @ WA, 17 WA
9ZET F G AW gA, AW F AW A
Y srenfadiT @1 abar 8 1 57 g
AT WY i 2, g A AT g
AR |

SHRI HIMATSIGKA (Godda) : I
heard the speaker on behaif of the Op-
position and he cnuncrated a number of

things as if all these ills, were due to the
present President’s rule. He said that the

Calcutta port had become very bad, as if
all those things had been due to mistakes,
or acts of omission of the President’s rule.
All these difficulties were created by the
United Front Government which was in
power for about nine months. Gheraos
and other things “which had already been
referred to created a number of problems
and a number of industries had closed their
doors. Gheraos were followed by lock
outs. Afier the imposition of the Presi-
dent’s rule, things began to improve but:
the recession had been’so severe. Inspite
of every attempt that had been made, not
much improvement had been possible so
far.

Sir, Calcutta has been described by a
number of persons coming from outside
as a city which has. become a plague-spot
and my hon. friend, Shri Humayun Kabir,
has drawn attention of the House to the
urgent necessity of certain things to be
done in Calcutta because Calcutta means
West Bengal and, if you leave out Cal-
cutta, nothing remains in West Bengal.
Therefore, it is very urgently necessary
that attention should be diverted and
should be focussed on improving the con-
ditions obtaining in Calcutta. You can-
not walk on the streets. They are so
congested. The movement by vehicles also
is very difficult. One bridge that is there
cannot cope with the traffic and, therefore,
another bridge  is urgently called for.
Slum clearance is also necessary. But
all these things can be possible only if
the Central Government puts forth their
energy and give substantial help. It is
beyond the powers and the financial re-
sources of the Calcutta Corporation to
make any improvements. Almost the
whole income is being eaten up by the
salaries and wages and, practically nothing
is being left for other improvements in
the city. Therefore, it is necessary that
attention is given by the Centre to hélp
Calcutta and to improve its conditions.
The garbage clearance has also been re-
ferred to. by the previous speaker and I
feel, if the garbage can be used for being
converted into manure, certainly, that will
serve double purpose. The cost that will
be incurred will be realised from the
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manure that will be manufaciured and,
at the same time, that will improve the
condition of crops also. It is very neces-
sary that attention is given to that.

The bus service that is” being run by
Government is a losing concern. I think
they are losing about a crore of rupees
per year. I do not see the fun in running
a service which is a losing concern. It
can perhaps be passed on to private ope-
rators who will be prepared to contribute
bute a substantial sum to the coffers of the
Government. 1 think, if a bus is passed
on to a private operation, that will yield
about Rs. 1000 monthly by way of royalty
or whatever you call it, to the Government
coffers and there are about 400 to 500
buses that are being run by Government
and if they are passed on to private ope-
rators, a good income will be available
and the loss that is being incurred will
also be stopped.

On a previous occasion, when discus-
sing the General Budget, I mentioned that
November will not be suitable for mid-
tern elections. The political - parties, each
one of them, avoided to suggest any later
date for fear of being misunderstood about
their . weakness or _anything
But November will certainly not be suita-
ble under any circumstances. Most of
the places will be inaccessible. to voters,
to the candidates and to the political
parties. The officers will also not be able
to go over all the places. Therefore,
“the elections should be postponed to
some future date, preferably, to January,
if not February. I think January will be
the best time when crops will have been
harvested and voters can move freely.

Another complaint that has been
made against the present Government is
about procurement of food, I think,
foodgrains have been procured to a much
larger extent by the present administration
than what was done or attempted to be
done by the - United Front Government.
Therefore, I feel it was very unfair to
criticise the present administration for
not procuring food in proper quantity,

As a matter of fact, as regards the
clections, the resolutions have been passed
by a number of institutions - representing
educated persons, lawyers, efc. that they
are very much satisfied with the Presi-
dent’s Rule and ‘that they would- rather

like that,.
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prefer that the President’s rule continues
to their being troubled by hotch-potch
parties coming to power and creating all
kinds of difficulties. Therefore, at any rate,
so far as elections are concerned, they
should be post poned and something
should be done to improve the conditions
of Calcutta, so that we can live properly
there.

SHRI H. N. MUKERIJEE (Calcutta
North East) : The time rationed for us
being what it is, I fear I have to speak
telegraphically, and I have no time to
counter the factious arguments which I
have heard from the Congress Benches
‘with regard to the U. F. Government
which was in power for nine months, which
bad thrusts from every side and which
was put into all kinds of difficulties by
Delhi into the bargain. They wanted to
point out that all the ills of West Bengal
and of Calcutta in particular, which have
accumulated, are due to the operations of
the United Front Government. I have no
time also to enter into arguments with my
hon. friend, Shri Bal Raj Madhok. who
is not here and who made communal-
orientéd observations which are rather
pregnant with mischiefs, but we shall have
other occasions to counter that kind of
thinking. It is a pity...

MR. CHAIRMAN : I will be a little
gsnerous in the hon. Member’s case.

SHRI H. N. MUKERJEE: I am
very grateful. 1 was going to ask for that
generosity, but you are offering it on your
own ... (Interruptions) .

SHRI S. KANDAPPAN (Mettur) : She
wants you to answer these points.

SHRI H. N. MUKERJEE : I would
not be derailed becaus¢ in that case, the
Budget cannot be discussed. 1 hope, we
are going to have a discussion on com-
munal problem altogether.

It is a pity that the State which was
once in the vanguard of India’s progress
has now fallen on evil days, and even
though it is earning at the present. moment
40 per cent of .our foreign éxchange re-
sources, we .are being cursed by. all and
syadry as peing the problem ?rOVinoe of
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this country. It is a pity, almost every-
thing is a pity these days in our country.

I would like, first of all, to point out
that we have now a Committee to advise
the President in regard to West Bengal,
and it is rather extraordinary that all the
West Bengal Members of the Rajya Sabha
are Members of this Committee while
many Members from West Bengal in Lok
Sabha do not have that advantage. I feel,
it is a paradox that in our Parliamentary
set-up, the non-elective, the Second Cham-
ber, is getting a bigger finger in the pie of
the Government.

1 have heard also some talk which come
rather stealthily from Mr. Humayun Kabir.
1 can understand his attitude because he
was challenged to stand for re-election and
he never had the courage to take it up.
The stealthy talk began regarding the post-
ponement of the mid-term elections. The
‘Congress members have echoed it. There
has been an agreed decision by all the
parties who met with the Election Com-
missioner in their midst—and Congress
was also a party to that decision —which
is to the effect that, in November, the
mid-term election will take place Let
no other considerations fear of the ver-
dict of the electorate ; really speaking, let
not that deter the performance of a pro-
mise which was made before the Election
Commissioner.

Mr. K. K. Chatterjee said something
about political prisoners. 1 find that 36
political prisoners are still in detention
under the Preventive Detention Act, and
Government said in answer the other day,
on the 3rd May, that their release was not
under consideration. This is a charac-
teristic anomaly of our present day politi-
cal life, but again thatis the pity, the
greater pity, that we live in conditions
that such things can pass muster.

In regard to the problem of food, I
found in today’s paper a......
15.25 hrs. ]
[Shri Hem Barua in the Chair)

I am addressing a galaxy of talents who
are now coming to adorn-the Chair. .

| was saying that oply to-day I séw in
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the papers a report made by the Chairman
of the Commission of Inquiry which had
been set up by the Congress Government
in West Bengal in 1966 in regard to the
food situation. A former Chief Justice of
Calcutta High Court, Mr. Justice Lahiri.
was the Chairman and he wrote in his
report :

“The food policy pursued by the

State of West Bengal in 1965-66..."

Mind you, those were Congress days.

(oeeeen succeeded in converting the
entire population of the State into a
race of criminals...”

because smuggling of rice become a most
lucrative profession to which the unem-
ployed naturally got attracted. And then
the report says :

“Without being accused of parochia-
lism or provincialism, I can say that
the State of West Bengal has been to
some extent'a victim of Central policy
in the matter of food and the Central
Government should bear a legitimate
share of the burden.”

But I do not know whether the Central
Goverament would admit it. And in regard
to this, only the other day it is reported
in the HINDUSTAN STANDARD of 30th
April that the West Bengal Governor, Mr.
Dharma Vira, made statement before a
raeeting of District Magistrates and the
paper reports him of having said :

“The Governor stressed the neces-

sity of keeping the food prices low...”
They have sky-rocketed.

““He did not know why the prices

would soar higher when the Centre

was giving larger supplies of food to
this State this year.”

Naturally, the Centre looks upon Mr.
Dharma Vira as a personi very much near
its heart and, therefore the Centre is help-
ing him, and yet, the condition is actually
worse and the prices are rising. Bven so,
we would "likeé food production to grow
and for that purpose I would refer the -
Central Government to a statement made by
Dr. K. L. Rao very recently that with a
very little efforts, West Bengal can produce
all that -it.needs by way of - food. and.can
also 9xport some to other States, n ‘this
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connection, the Sunderbans was mentioned.
There are low-lying areas in Hawrah Dis-
trict about which Shri Chatterjee must be
aware and therc is a Beel, a 70 miles
stretch of water—Bhandardaka Beel—in
Murshidabad District which is abutting at
the Bhagirathi river and by spending a
little over a crore of rupees, we can grow
three ;ropsl a year worth nearly Rs.3
crores.

MR. CHAIRMAN : Hon'ble Mem-
ber’s time is up.

SHRI H. N. MUKERIJEE : One who
is nobody in this House and who has been
disowned by his own Party can speak for
25 minutes, but those who represent reco-
gnised Parties do not got any time. I pro-
test against this. I would not have said
it but for......

SHRI SAMAR GUHA (Contal)1 I
would also support Mr. Mukerjee. This
is West Bengal Budget and those hon.
Members from West Bengal should get
more time.

SHRIMATI TARKESHWARI SINHA
(Barh) : I want to make one point clear.
The unattached Members agreed to Prof.
Kabir to speak on their behalf and bis
time was 19 minutes but he was given only
15 minutes. Therefore, the hon. Member
sitting opposite must not have any misun-
der-standing that he has been given more
than his due.

*SHRI H. N. MUKERIJEE : 1 have
counted also ; 1 have counted the number
of minutes. There is no need for it. You
better carry on with Congress Members
and with new-Congress Members like Mr.
Kabir ; they ¢an have the run of the land.
1 do not propose to speak. If this is the
way the West Bengal Budget is to be treat-
ed, West Bengal Members should have
nothing to do with it. Therefore, I would
suggest that only the Congressmen remain
and let the proceeding be conducted by
Mr. Kabir and God alone knows who are
the other defectors who are now trying to
go to the other side. Ido not want to
take any further part in the proceedings.

(Shri H. N. Mukerjee then left the House)

MR. CHAIRMAN ; sShri Onkarlal
Bohra,
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=} wieT e Ao (Felem) -
qafa wEEy, 99 9T g agi afiTdr
AT R i
TH GF IT ST I90 @7 e oagi 9%
q Tegafy graT &1 iRt e F,
foa samr A oA ¥ fAY W@w
¥ SareT g9 fwar, wezafy qrav &, aE
I T F G gALAT 1 AT & Ay
F g I FRUE FT AT A faw
&1 w1gan § o & aog ¥ 7w feufy
g o W9 W W@ FERIAGT T AW
T F aoe R famr R @ §)

afewdly dwre ¥ frgy AT & -
R HT H q@ER & a7 99 a@ .
sz g& 71 fow avg #1 aaEww R
Xt faeg qar, F Qrer a1 I
W AT AT AFAT E | TF A
ofeait S # AR e &, AW
N ¥H Al § AgEEAAaT g, @@d
e afet § W wweaw 20 diefs
Zfe & g1 1Y gu ot ofewlt dmrer ¥
fag v A FeArd g, sA YW H 0w
FAEW F7, AT IeaEA &7 or @
A # g3 q2F @ fagwr fowr A8
& s gt wias § wfas Ieqrgq qgar
Tifge 9T IFTH @ AT WD, F@i 9%
AT 7 20T T aaT, wfaet #Y arend
|/ F 7 AT FEARA FY GFFT TFAT
T | g § AFgaqrE Jd gTam A
IR IfETd ST F A FT 39 FT
fear st &Y & wra® GAT L ©F ATy
gw w1ex § fF wfa ), Sored @ ok
AT AR FPAEANAAT A F@=A HY
gaarey A qrdy feafs Y qar s f fis
g T A9GT &) FT I°F 7 TEIHT FIAT
9y $R Tsgafa qrET A1y w9

off qaUs qEF A g forRerd
Faq O T & fF ag Ao wrewr &Y
AT g7 §) 95 Q@ S fR qEgs
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[t sfiwrz wrer BaT]
ard et ¥ agy aww aw P A s
dqg  qfesdt Aare & Al ax &
aw fear, &feq s # feafy galt
sEEArT @ Tk 5 awgqe @ s el
A AgH 9T AW Fr g9 | # ag
*EAT AEAT 2 5 oF avw A w3 I
F oz @ N grm awR, gl
wrgfyez ot & AT A a1y £ Hifew
) &, 93t 390 a0 ofradt e
¥ wogfvez el ¥ g & A W
&, 37 ava v ag aga wedt fegear
# wegfiron &Y gewra 7 3 AR aga
T F B @A A N wy ¥
T Y TN A A I ¥ AEew
guafw frgea@ & @ IR oW
¥ qeiT e fr o fggea 9w &
o & mar &1 § g A7 qgw 9
*1T ¥ & 7A@ A Frghree et S
garé ¥ar argan g fr o wear fex
g ¥ gy wegd w1 faan o

qfeadt darer oF fa3w feafa & @
Faifs ag dar ¥ a1 § 1 & ofeer
¥ o gq A froget agi Eag &
afylY grre A Y @ F o a9dS
qear &, afay ag gk fdy faear ot
frur g 1w A TR fF g off
dad ga ¥ qF | gy Agr Wy fF
ATHEAIT § THT AT A Aq0A,  AGF
F ST Y AT A 2, PRfAF
TIF FT AT Q A, WA & FT
ara o, fadh afiad &1 sag T
an gz wed @ 5 fegem v
1R M F FEITH ofwdy g w
< faar &) | wrw qgh ¥ @y F Ter-
qfy gras 97 S ¥ 4% oF FAw 6
agewrg &

ofgeet drer & @ge FOR @Y,
R gy A@ A g
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FIAT TR a0 qgN A a7 I
NF ¥ Figa ¥ arEe F afwat #1 A4
FIFIX 3T gHd1 A, AfFT F3F TER
Y ¥ oF s oY f gge e a7
Y FAT HY o goeqry § S afe @t s
# gueard §, IRy gw war | afew
AT 78 3 qREaHl ®T GETEE FF
qTg, I GHEATT a1 FIAT Y&
£ | A& gaeqrd SuA dr A A R 9w
¥ 7 a9 g93T qEFC & AIAH §E
afer Ma § WA w1 N @aw @
Ll

TR qAE 9T A @ § 9 A
Fgr rgar § fr ofsadt a1 g9
TN 79 gwend § fAd M W oW
s Al |ga yafTa@ @ oy
3 fir ga ® afiwel ga ¥ 9 gard
AT faAw &0 § eqrA AT WmfEd
agt gfa # guedT 99 § IE queaAr g1
T W 59 THEAT F1 gA AL T A9
g Fm faft At aw ¥Ad @
awar | vorear # agt @ @@ ¥ w@-
T, ARNWIT A, 987 TS FEreET § g
7@ gAAT F g w faay W) a®
gy T agd &< faar 2 & fadew
AT w1gdT g B fag asaaere o st
g N &, faad g0 @ &, weaw
IqH ag & WiF ot guRr qar s
agt A1 ft a8 ag wftae § A wqfr
NEAT F FIW@ AN W oA
TRy & fr w7 agi o usgafg e
srar § aa gw qfq qaea 7 o) falw
®9 § o417 § AIfEH gART W TEEral-
feat &1 amAr 7 FE@T 9

HF 1% Y@ GHEr § Fwd A
¥ IgT Jaseq quedr afegw Farer 9
2 1 afedt dmer giewtrr o fear @
Zfee ¥ a91 9rew wra AR ARE ¥
I ¥ AT agi ) fafaa @
FY de g swer @ 1 gR A W g
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R ar ¢ fF fafwg d0 A w9
feamd & fodr gt Wz A wEX A
#rE F1 7Y fvar, o7 s ag v awar
@t 1ge wgy & fy fofma o
1% fear w1 fafeg FT A awg
& afemst s & swedlg &0 wa N
< gear A & a1 g7 Frgan &, 7
iy & gaik fafas derd & a9
wear forer et & 1 gafey el ame
¥ auy 9« fr ¥4T aE A gy T
foreerdt €, wore 57 faf|a a9 @y
w1 faard ¥ fad #1€ 4 EAT AT
N o1 g & g ofe dwme @ ad
T gNfr

97 § wowq &1 791 F@§ AW
HTRY O JET :@F TT AG@H @ 4 T8H 9T
g W7y T gre fewar AW vy fewand
93| UF I T q§ U FHIA
gt g @ YT s g @ @
Fawar & fagwr @t afon &7 W
Faver ¥ Mz %1 Tar g, G
FAFGT A AGT A AT NG F FQ@
g quar fa@ N @@ GT WX gH W
e wgwa e 8, alff wa we-
=6 ¥ Ziq § forn o=y g ey Ear
wa ) qgr e Dar ok gara fax
woar § g% arar § | fraelt o=l gw
@ wF W a9 B AT 9y IFAr &
o &7 =T @@

wWag ¥ fveem & g #
aw fadeT sar wga g 5 W9 g )
wii @3 &t ond, Tow e sl g A
foor W 1 77 9 g feafa g

weiw & fe agi o< Prar gfawh i
AT Ry

wft acg ¥ fdaw woT W@ § e
wawen, fow Y adt W=t Qg TE

fegem w1 qw ¥ aer wEe & F W@
q€ SETYT I TEL W AT S A
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T TTgar § e agt 9 et A
T4 7Y § | 99 W & 2@ w} e
Y gufy 4gF g 1w fedh WY 4,
FET W AT AT JAYL §N oG, ITH
3 #T 97 B T AR Fran & FF gEA
F1E g T 3@ | AfeT T Ag T
g fah it w3 §, wa 93 waFar A
WIE A 3 F A ag froar Qv
¢ 5 agi ox ot T & o T
# grefag sedlaT § o wFm wifik
AW A 79 giaar &, IE TFR FAFAT
¥ ot gy afeqar gAYy Tifzy atc g
ST qars ot =gy o

afssd) FmA WY qREAT Far Wi
gaEaT @ AgY &, g usafaw awear Wy
g1 =T Ay gAE) § gW g4 a9 W) ag-
g FIAT & T | gH TF A1T FT AT
g fr g ofewlt daw § wAwer )
qIgT 7 F Y ®@@rowwr g A
e a1 & faf= qifed} @ fdza d s
oI & qAgeT ¥ favarg wear § @Y o+
&q qra #1 e A wfgy fF gArat
¥ oY 3t aifewt ot 3 fafssa s &
IGHT AT FE | TR WR T FATT
¥ famame 7@ < § o Ju fadew R
foF S99 are AR ¥ @ mrAr TR,
. P erre ¥ e
fadreY o} e & Farfzay § 2w
£ o wqaw afeww i ST ® aedlT By
T ST AT TR | afewt e ¥
fogea agm gy @aa &, fegenA
FAWT TR ST &, TR Fwmer w1
RWNE I 1 Tqmak &
frdrar T g ¢ fe afeit g
#t gfgadl ¥ AR W F FTT W A
o § 1 gefed s gEE @ efe
¥ # friga wT g § fF afeedy
A FT AT FT LW WIGL FT AMGF Y
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[t sifrT e @)

gfar aw s A AR ae B AN 1 W AR Ty A AQ AW

wHgE F@ § W grar anfgd | & SuHY 7.51 q@e fear wq |

st @R v (e ) ¢ gy
TEEa, v § 9gq § Fw g W
T ¥ ofewd dmE W Fg agrEar
W F A ¥ N w SR g wa
7T &, SURY qTE WOAFT A RS
AT AT & | B ARG wfww A}
faprfeat & gafas 1967-68 & dm A
44 ¥qz T frer wfgd a1 A
IAEY FEwr 34 HAT TV L KAy @y
o 3§ fF i wrEA SfEmT ¥ audr
o & qos 57 # Sy wredfar
qonrd fear a1 R &1 W[Wea @Al-
fas T Nuw fFA¥AT B @F A FT
qgur:
‘Relative economic and social back-
wardness of a State.’

1. Per capira gross value of agricul-
tural productjon ;

2. Per capita value added by manu-
factures ;

3. Percentage of workers to the total
population ;

4. Perceptage of enrolment in classes

1to IV of the population in age

group 6-11 ;

Population per hospital bed ;

6. Percentage of rural population to
total population ;

7. Percentage of rural population of
Scheduled Castes and Tribes to
total population’

meeEy W =N ¥ W g

wfawe 3 ware fxar a1 fF g orrey
why et &t § ok ST oY
fefafgas qr & 9% 7.5] @ &=
g ) fwar @ifgd ) fEy dw
feaifag @ § R @ &1 s =1

¥ wreTT 9T @ mfeww 275 &
qiagd "X 91y AEaT & WM W)
& sfers 282 ¥ A@Ed, AMT 1 7.51
qedz §99y bew feafaw & fefufgaa
g %1 feaar J1fgd 1 3g Suwy fa=r

b

@0 arT § fogeie ¥ o § s
a1gaT § | de TifbearT § 9 feogeia
T, I 9 N A@E feqr @ aG
T & §ma § ww a Rogee §
arg agl far aar | qee e & WY
Ty fRogee & ar Y v et ek
QX TG AT 97 W] €2 TIieeEE &
w1 Y fragsfre # e § wTR-
9 gy sm@r v 1 ¥ W waEE Sfe-
WA A GT FT Aw A, AR IR
FAn foar mar & AfFw e Fme
¥ wr a gy #1 aedr sTae &
fau fog 1 & oifrea § S w3 mw
T, WY raReT T far war g sAsy
ox Gar ot 9 frwar @1 wQT qwm
1" st fee AT & AT § W weer
T w9Et fET qmE § ¥ e w7 A
& 1 39 e F7 fgaw gER ¥ g
WA e e whww ¥
afedr & gowr fgam foar s @7 5w
IRt T 0 } F g Sy W
gfear sod at Fwin Aqg w0 |
gag T ama ¥ g Iy A F
qrq W g ar =i

oF = & AR ¥ & gy vy W@
g1 aoE § ® W w9ey  1967-68 ¥
55.81 g TE@T AT 4T S@iH 1968-69
¥ Towy el #< 63.7 $OT FT 2471 @I
iR Y wer fmw qar @, TEw
% wrew a8 fear war ¥ 1 ofwes
9T gt 1967-68 ¥ 16.60 FOT E@H
fFar T ar agt 1968-69 ¥ 15 FAqT
frad et L) ww @
ger fear war &) oo G fe dme ¥
mﬁﬁw&&qgﬂgﬁﬂa%lmﬁ

qraq & arq ]
;aqaa'méglwagi % wg:n;
g g, ag A WA 1 ogur § g
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21 3 W 9@l AIEA w1 AHIA 99T
@ AR 0 I S gEl AT @ A
oy Wt agt WA AN, T@ gOE A
ga aga ®u9 £ g@ afcfeafa &
glaar 539 & fag Fa1 Sam awar
w1 8, IeF1 F1E W faw T F qWL
g frar mar €1 # S1gar § o5 AR
oY grawT wfasrer sarg srAT SfEy AR
T F 91EF N JEE @ q@ A
ST =T |

w5l A% gfe@ 9T @S FT @@ g
1067-68 ¥ gfem 9T 16.11 FAT T
s O A FEear A A N s=wfE
1968-69 ¥ Tawt a3 FT 18.21 FAT FT
ezt mar ¢ 1 7z @@= FAY GgrAT TAT €,
ag A0 qww & adf wmav

sft Y fagfea fedaw & Amaea aaf
34 sy §7 § AT 108 wefqai ¥
femeMEF iz 1 & wgar § &
W g fgr +X f@ar smar =g
7g W o= & Fifs gAmw W R
&1 E Y 9gd og@ =T @@ A far
# fear s =nfegd

# gg Wt femis w=ar ¢ & ofewsit
M F A qAAT TIA § ITH! fAwr
fear srar =nfgd, sa: afew gar faar
st Sifg wifE iR aga & qea-
9 suFRIR agi fear &1

7g g1 1A § 6 & o qreew
Rz ¢ «@ffq Taw FRT @EE ]
wfer @) Y I € | R W R
¥ rad at ey qar o R R
qR F FAF AT Y TZH I A AR
vow & fafeq o # gwr @, fafew
difrze &1 agf G g @1 afE aead
o wgagTaie oY fegea™ & Wil §
mﬁmwwmmm
¥ ot e § aga % & | wewar §
UF AR H AL & AR § W ¥
forerar & 1 & fagre & wgaT g a0
¥ fqgergw feda § wagR w1 feaaw
339 Q) &Y war fawar § wafs Fa

Re. Adj. Motion 2198

150 fusar § « gonfaafar s & srer
F TG T T L F AAGL ¥ GHESE A
qa1y § § AT gF AiEs wW aq
fawar &1 dma ¥ 3z gfaga A =g
T@ar W q91 fewer & 1 o7 7 fafew
9 AYge 4Y 9@ Far Sar 91 fF F&E
Yz wa & i i a5+ dz w6 gfear
T I AT T GIATA HIAT T9T YfwA
MITFNFIRIAITE F727 T §
#z gfras qadie & foafed & q@t &
qEEd § qmd gHAAET 9g7 O
TgT N & 1 I9F gFIad § Fwe qgw
freer gmr & | gaFT A FRT A @ R
agi o< fafew ffges grar wWrE | W
AN UF JAA] &€ & Y FgHT WY
ghrart F7w &, SuF ww wrF ) A%
s gt Frw Y @ ST @) AT
g Fw A 8 1 w39 AR @
gfeqez fpfaaa | 5z ow ¢ frawoa o
TR e F feafy 1 1w gmET §
ar gfrard) ara & a6 maw sy AT
grm, 9 agi A A g, SEH @l
ﬁ;ﬂ:-r:rrghrmwmﬁ S FTAT
g

1 gkt ¥ qig & o) ¥we @ Tar
&, gaw fadie w7 g )

15.48 hrs.
RE. MOTION FOR ADJOURNMENT

o} 7y fomd (77) : 7R oF "
STy @A | R o ¥ gw agE &
AW AT A€ & 1 g fraw ¥ w9 oA
wHEY §g Iy § Wik s o g §)
wafae o9 & e R @
s @t ¥ & sTT@ WO gar
4l

w1 7g ¢ o aoe & gru fawst
gt %12 ¥ wvg & qovd F o) agw A%
e fear mar @, SEE SR Wi

39 W A T 1 A WA TH g9-
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[ wy ]
g frar war 31 A gAKANH ¥ [ A7
aTH TR F GTU AT §F A of -
A1 EgE A WA § o formd <@ wed
w1 @ 78 ggY 3w &1 N AW fEm
w2 W Y Y § fFomied o g
TH g 1 4 IIMWT AT AT A

aggrartt A & &€ a W A K
gt g7 fF ogi aw aifsema & I W
e &, g9 X W A wA€ WA @
FRFITENANF o5 § g T
I AN @A FATEAT § -
“Pakistan today is laying claim to a
large area......

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): On a point of order. Is it pro-
per to raise it in this manner in the midst
of another discussion, when the normal
proceedings of the House are going on.
Have you been consulted ? Have you
given your copsent ? 1 should like to
kpow.

MR. CHAIRMAN :
minutes.

ofy qe famd : ool off co SR
IaAT @7 gHaT & | @redt St 7 oar owr
i

*...south of the Kutch-Sind boundary
and north of 24th parallel. I want to
state clearly and emphatically that we
reject and repudiate these claims in
their entirety.”

28 mitwr 1965 Y FFT & | HH A
g fazw oarm ¥ g dwA @
A

“ft is also denied that the territory
which the tributal has held to lie or
the Pakistani side of the line of the
boundary belonged to Kutch district of
Gujarat State under the Bombay Re-
organisation Act of 1960 and that it
was recognised as Indian territory by
the Constitution of India.”

“A mistaken claim to territory which
wag in the adverse posession of Ipdia
does not have the effect of converting
such territory into territory of India

He wanted two
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and demarcation of the real boundary

does not amount to cession of terri-

tory.”

78 “UsEE NImA # AT S
qrg ey ¥, qifeeal wEq ¥ 1 W9
# g ar 5 gEdN ot F 3w aw
YE2 AIZE T AAIT FT FIW §U IGW
gfaarz fear gv

“Then Shastriji quotes Mr. Bhutto’s
statement of 15th April, 1965 in which
he says “‘the dispute has arisen because
the disputed territory is in India’s ad-
verse possession.”

i
5
i
4
2

SHRI K. NARAYAN RAO (Bobbilj) :
Sir, [ raise a point of order. The issue is
before High -Court and notice was also
given to the Ceamtral Gevernment. That
being so, is Subjudice now. 1| therefore
plead that this should not be proceeded
with and it should be dropped.

SHRI BAL RAJ MADHOK (South
Delhi) . It is not a question of sud - juiice.
1t is a very grave matter. It is the Govern-
ment of Idnia making a statement op oath
befor the High Court of the country whe-
ther this area belongs to us or not. The
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Government of India is on record; the
late Prime Minister is on record, and this
House has decided that this area belongs
to India. Now, a tribunal has given an
perverse award and we are boumd by
certain commitments aad that cam be
understood. But if the Government of
now goes and says that “this area never
belonged to us, this area was not part of
Kucth, that it was under our adverse posse-
ssion,” that means we have given avay our
. entire case and we proclaim to the whole
world that we are fools, that we are aggre-
ssors, that we are occupying the terri-
tory of Pakistan and their claim was right;

This amounts to bringing the whole
country into disrepute and also playing
with the frontiers of the country. A
Government which makes such a statement
in the High Court has no busines to exist
for a single day. Therefore, I suggest that
the business before the House should be
adjourned and this discussion should be
taken up.

St ey qreft (0gF) ¢ AT
afs wgieg, ¥Q ux & faa Wt
! FE I7F g, WET 99 AT H,
I 7 % g%, o o g fowy § vavam,

ar a:ag:rrﬁm feafy &1 TeAFIW G |
7g 9ga g fawa &, fag &1 geaw
Ty A @A gREAT ¥ &0 WA WAY AT
g A @ AR A Ao a%aed § AR
IqF 1% FfT A7 ATAAF AR, A |
TqIT-TEATE F SR FFAT AT 1 E],
R wfedma & @1 9% 798 § g
# e ¥ A wAiad § oanr g,

SHRI. SAMAR GUHA (Contai) : I
have to make a submission. The issue
that has been raised by Mr. Madhu Limaye
is a very serious one, because it has un-
flong the very basis that Jndia has taken

VAISAKHA 16, 1890 (SAKA)
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not only with regard to Kutch but with
regard to other boundary disputes also.
the Congress party says that it has acce-
ped the verdict of the Kutch award. It
is not because they agreed to the whole
logic of it, but becaunse it was decided by
the International Tribunal. But, here, the
statement made by the Under Secretary of
the External Affairs Ministry is so serious
that all our arguments and all our logic
have been undercut by the statements that
he has made. Therefore. the matter is ex-
tremely serious. It not only uadermines
the prastige of this House; as in this
House the late Prime Minister Shastriji
made the statement on behalf of the whole
nation. Therefore, 1 wholeheartedly
support the plea for an adjournment Mo-
tion that has been raised by my friend Mr.
Madhu Limaye and I think the discussion
on the West Bengal demands for grants
should be postponed and the discussion on
this point made by Mr. Madhu Limaye be
continued.

MR. CHAIRMAN : | understand the
gravity of the situation and the points made
on the floor of the House by hon. members
just now. [ would ask the Prime Minister
who hés just come back to explain the
situation after the West Bengal budget
has been discussed. We are going to
finish the West Bengal budget today.
After that, this can be taken up. At
least there can be a statement made by
the Prime Minister or the External Affairs
Minister, Mr. Bhagat, explaining the posi-
tion

=t vy famd : ma # froig dw
% g #1E wga A Amar «gy | AfFw
g8 a1 Tfze 1 a3 aga TR AW
g1

15 56 hars.
. DEMAND FOR GRANTS (WEST-
* o AENGAL), 196869-Cognd, '

50 T

tion under the rale aad

pro-
bleas in the State. I shall try to conflee

myself to one particu_lar yobqu—thg

Governor's
which are also standing social
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[Mr. Chairman]

problem in the educational world in the
State That problem is typified in the conti-
nuous agitations among the students of
calcutta which are reported in the papers
often, almost every other day. This conti-
nuous ferment in among the youth of
the State concentrated in Calcutta brings
to the fore the question of extreme pressure
on one university —University of Calcutta.
In order to reliave the pressure on this
university, universities have been muiti-
plied in the State. At present, there are
as may as 8 universities in different parts
of West Bengal, but still the pressure of
students on the Calcutta University
remains, That is partly because the ad-
mission in the other universities is limited
sometimes by their constitution and some-
times by their jurisdiction. If that is not
remodelled, this pressure on Calcutta Uni-
versity will continue and this unrest and
agitation among the students will also
continue.

Take for example, the Jadhavpur Uni-
versity, which is almost adjacent to Calcutta
University. While the Calcutta University
has to admits and look after students
numbering more than a lakh, the Jadhav-
pur University limits admission by its
very jurisdiction to a few thousand. That
creates an imbalance, from which tbe
entire system of education is suffering in
Calcutta. Similarly, there are other uni-
versities also where admission will come
to only a few thousand. Thus the conce-
ntration of youth in Calcutta continues.
This problem has got to be looked after.
Unless that problem is remedied, this un-
rest among the youth will continue and
create a state of unrest throughout the
State.

15.59 brs.
[Shri Thiramala Rao in the Chair}

One of the causes from which the
public life is suffering is that the unem-
ployed youth- are not finding proper
channels for their intsllectual and spiritual
preoccupations to go through. These
channels have to be provided to them by
different methods adopted by different
educational institutions, controlled by the
Centre as well as by the State. We have
a Central University, where also the admig-
sion is limited.

MAY 6, 1968
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The Calcutta University had its Act
remodelled under the last two Governments
in order to face this situation.

Uader the re-modelled Act elections
are being held now. What will be the
result will be seen in future. But the
Education Minister who comes from Calcutta
I believe, is awake to the problem. This
problem will have to be looked afresh to
provide the students and the younger people
enough food for their mental and spiritual
preoccupation.

16.00 hrs.

In that way, the unrest created may be
accounted for not only by the imbalance
in the matter of providing educational
facilities, but there are also other matters
which are responsible for this. One of
them is, I should refer to, the cinemas,
with which the city is being overcrowded
now. I was happy to find some days back
the Information Minister telling the cinema
people that in choosing films for show in
this country they should go by the social
standards which obtain in this country and
not by the social standards of the country
from which the films are imported, and
because of this change of taste which is
not allowed in our society but shown in
the cinemas they create a state of unrest.
Just at the time when the youthful popula-
tion requires to be protected even against
themselves, that is the time when these
cinemas create an atmosphere which makes
them prone to go beyond limits. That is
the problem to which not only the Minister
of Education but also the Minister of
Information has to look to.

T would not spare even the newspaper
world. The newspaper world has also
their responsibility to bear for this unrest
which is found among the student popula-
tion. There are occasions when they should
speak with restraint and when they should
speak with proper direction guiding the
students and youth in the lines along which
they will have the real culmination of their
educational career and not along the lines
which will lead them to dissipation of
energy and which will lead them to paths
that will frustrate the very object of educa-
tion. These two or three agencies to which
I have referred ‘should be tackled and
shoyld be consulted. Their help should
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be taken so that the educational world may
be in quiet and may be allowed to pursue
their own proceupations in peacé and with-
out disturbance.

Ore of the Vice Chancellors of our
university, Proféssor Nirmal Kumar Sidh-
anta, who later became Vice Chanceltor of
Delhi University, in a press conference
told the press reporters that the best help
that the pewspapers could give to the
universities was to leave them alone. But,
utfortunately, that is not always so, and
the universities come in for too much
attention in newspapers and the students
find themselves distracted between one path
and the other, one ideal and the other and
between the choice of one course or the
other. This is one of the causes which led
to this unrest today to which I have referr-
ed and about which 1 am very seriously
concerned when I find the different ways in
which this unrest expresses itself in the
city.

The greatest regret which I have and
with which 1 have noticed the result of
this unrest is that the usual rastreint
which comes through education is losing
its held on student population and that
restraint, unless allowed to grow, will
create difficulties for all the educational
institutions to continue.

Having referred to this problem in the
educational world, 1 shall refer only to
two more problems in this connection.
One is the problem of the refugees who
are coming and the trek has not yet stop-
ped. The East Bengal people, who are
uprooted from their. own Soil this
element of our society gave to the State,
to India and to the movement of freedom
for India some of its best exponents,
some of its best leaders and some of its
best characters who sacrificed everything.
But, unfortunately, that part of the society
has been a victim after thc partition
which was enforced on lmdia and on
Bengal.

Some say that this partition was on
agresnent; 1 never agree to that. This was
a partition which was enforced upon us
by coercion. It was an administrative
coercion which enforced this partition and
1look upon it from that point of view.
The element of society which has been the
victim of that eoforceg partition is still
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coming to India for help and succour.
They have given proof of an amount of
sacrifice which is worth writing.an epic.
I believe, in future some writer will arise
who will write an epic on the sufferings
‘and sacrifices of these East Bengal people
who are determined to abandon atl
worldly possessions but not their faith.
That is the fundamental problem of the
East Bengal refugees and that is the point
of view from which this trek of refugees
from East Bengal to India is to be looked
at.

The second point to which I wanted to
refer was about the problem of Calcutta
to which some of my hon. friends have
already referred. One of the problems from
which this city suffers is the problem of
the River Hooghly to which Shri Humayun
Kabir also referred. The solution of this
particular problm is a matter of different
ministries; not only one ministry but
the Transport Ministry, the Communica-
tions Ministry, the Health Ministry,
as many as five ministries of the Govern-
ment of India are involved in order 10
find out a solution to have a continuous

flow in the River Hooghly from the
main chanpel. If they all combine, I
believe, this can be solved. Even today

the pepple of Calcutta have to drink saline
water; because of the almost silted channal
of the Hooghly at its confluence with the
main channel, which is almost closed with
sand. Sweet water does not come and
it is sea water that we take with reduced
salintiy as much as possible by artificial
means. That is the water that we are tak-
ing and health experts say that this is bad
for the human system.

So, this is a problem which has to be
tackled. Also, the transport problem of
Calcutta. The Railway Ministry at times
gives us the assurance that the circular
railway will come into existence some time.
I wish they could expedite this matter and
have the circular railway constructed earl-
ier than all the schemes that had forecast the
time for the construction of the circular
railway so that the city which is breaking
down under the pressure of its own popula-
tion may find some relief and may get rid
of many of the epithets which have been
showered upon it and which, I believe, it
does not deserve. Whatever the position
of Calcutta, romaining in the twg capital
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(Shri C. K. Bhattacharyya]

cities, I should say Calcutta is still better
today than this capital where I stand.

This capital is a mechanised capital.
It is a mechanical city. BEverything is
mechanical. If you go to Calcutta, you
see there is life pulsating. That is why
-the exuberance of life finds expression
in differerent forms some of which may not
be liked. But it is a city pulsating with
life. .

SHRI SAMAR GUHA (Contai) : Mr.
Chairman, Sir, I start with a rather gentle
but firm submission. I am not going to
make a proffessosial exit like my.esteemed
colleague, Prof. Hiren Mukerjee, but I
would exert my right to speak as one of
the representatives of West Bengal and
demand that I may be given a reasonable
time for that.

MR. CHAIRMAN : 1 should like to
tell the hon. Member that there are two
or three more unattached Members from
Bengal who are very much interested in
this Budget. I would like the hon. Mem-
ber not to repeat most of the arguments
that have already been expressed on the
floor of the House.

SHRI SAMAR GUHA : Sir, the State
of West Bengal has been decried and
demeaned by many of the leaders in Delhi,
of our Central Government as a night-
marish State of dread and derelict and of
perpetual procession and agitation. But,
unfortunately, very few of the so-called
national leaders of the Central Government
have tried to understand the basic pro-
blem of West Bengal with a spirit of
compassion and compatriotism. [ would
avail this opportunity to raise the pro-
blem of West Bengal in this highest
national forum today.

The partition has not only had an
emotional shock on the people of Bengal
onlv but it has had a volcanic shock almost

bering all of the life of a
people who had the heritage to fight not
only for the freedom of India but for the
progress and prosperity of this country.
n every sphre, political, economic,
cultural and social, the partition spelled
disaster on the life of the people of
Bengal. By now, 60 lakh refugees from
East Bongal have migrated to India of
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which West Bengal has to bear the largest
share, that is, 45 lakh refugees.

Who are these people ? East Bengal
had the highest concentration of middle-
class people as was found in pre-partition

days of our country. [ would just
enumerate this East Bengal minorities
owned 70 per cent of the land, 80 per

cent of the urban property, 85 per cent
of the trade, business and industry, 90 per
cent of the educatiomal institutions and
represented 70 per cent of the Government
services. They were compelled to migrate
to India like millions of paupers as if
suddenly the heavens fell upon their heads.
These people, unless refugees from West
Pakistan, were denied even the legitimate
compensation which was provided to
refugees from West Pakistan to have them
settled here. If there is any problem in
West Benga! today which has created a
tremendous and stupendous crisis in the
life of West Bengal, it is the refugee
problem, the refugees who could not find
themselves settled here after coming from
East Bengal. It is after the partition that the
economy of Bengal has been shattered. It
was Calcutta which was the main centre of
trade, business and industry and East
Bengal was the main market and through
it to Assam and Tripura this Calcutta
.market was extended. Now, as a result
of the partition, that market has been
totally lost.

Again, Bengal, as a whole, was self-
sufficient in food. But as soon as the
partition was enforced on the people of
Bengal what happened is that jute mills
are here but jute fields are there. Suddenly,
nearly 12 per cent of the cultivable land
had to be diverted for jute production.

As a result, immediatly West Bengal
became a deficit State. Even after the
partition of Bengal, West Bengal has to
bear the responsibility, I should say gladly
from the national standpoint, not only
for the refugees from East Bengal but also
for 60 lakhs of people from outside West
Bengal. Out of the 9 lakhs of workers
employed in the industrial area, 8 lakhs
are people, not of West Bengal but of rest
of India. That has also crented a oortgin
problem there,
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1 do not want to repeat what has been
said by my hon. friends about Calcutta,
but I want to draw your attention to
certain observations made by the World
Bank and the WHO about the situation in
Calcutta. The World Bank has said that
Calcutta is a ‘serious national problem for
India’ ; this is not my word, butitisa
quotation from the World Bank. WHO
have said that Calcutta poses a ‘serious
international sanitation hazard’. I will
give you one example, i.e., about the main
water supply line from Palta to Tala.
This is 14 miles long. Suddenly a year
ago it has been found that out of the
14 miles, 7 miles of 60-inch main line
supplying water to Calcutta, to the indus-
trial complex, is almost ruined and the
other part of 7-mile line also needs imme-
diate cathode ray treatment. If this problem
is not handled immediately, it will spell
disaster not only on the civic population
of Calcutta but on the whole industrial
complex of West Bengal.

Then, there is only ocne bridge Con-
necting Calcutta and Howarh.  This
Howarh bridge, linking Howarh Station
and Calcutta Port bear the burden of
movement of 40 per cent of import and
45 per cent of export of the whole of India.
Every day only the Howarh bridge pass
44,000 vchicles. The situation has now
become very serious. Everybody knows
this. Jamming of the bridge has almost
become an everybody occurreace. The
West Bengal Government has submitted a
project for a second bridge over the river
Hooghly. If a new bridge is not cons-
truted immediately over Hooghly, not only

* the whole industrial complex, the industrial
output and the industrial life of Calcutta
and for that matter Greater Calcutta, but
the projected industries in Haldia and the
industrial life of the whole of eastern
India will have to face a serious bottleneck.

Then, there are other problems.
Coming to the prospect of further growth
of industry, as a result of the Centre’s
policy of having equitable, regional dis-
tribution of industrial growth, what has
happened ? There is no prospect of
further growth of industry in West Beagal.
Last year only 42 fresh licences for new
industries were issued. As a result, already
5 lakhs of literate unemployed people are
in the register of West Bengal. About 35
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lakhs of agricultural labour have no land
and they do not know what they will do.
These are the problems of unemployment
in West Bengal today. With the influx
of waves of refugees, tae problem of
employment potentiality has become very
serious and the people of West Bengal do
not know what will be their fact after a
few years.

Then, about the industrial wealth of
West Bengal I admis that it has its contri-
bution to the other people. Every year,
Rs. 27 crores of money is being sent from
West Bengal by the labourers working
there from outside, and crores and crores
of rupees are being sent for the develop-
ment of Rajasthan, Gujarat and other areas
by the industrialists who are working in
West Bengal. That is also a problem for
West-Bengal.

In the background of this grim picture
of West Bengal as it presents today, I
would like to draw your attention to the
fact that West Bengal, which is maimed,
muzzled and truncated by partition, is
still contributing, not less, but much more
than many other States towards the growth
of national economy of our country.

I will give you some statistics. Almost
one fourth of the Central taxes are paid
by West Bengal. Sir, one-third of the
foreign exchange earnings of our conatry
comes from this State. Sir, again, West
Bengal provides 305 or Rs. 340/- crores
worth of exports in the form of jute and
tea. Calcutta port handles 409, of India’s
improts and 45 of exports. Calcutta
Banks clear one-third cheques dealt with
by all the Banks in India and West Bengal
produces 21%, of the industrial goods worth
Rs. 375 crores. This State produces 209,
paper goods, 30%, pig iron, 27 ¥;steel, 75%,
electric fans, 60Y, railway wagons and 199,
bi-cycles of the total output of India.
Rs. 63 crores worth of minerals, including
coal, are mined in West Bengal.

Do these figures not indicate that crip-
pled Bengal, as it is to-day, this State is
contributing largest share to the growth,
maintenance and prosperity of the national
economy of India that the Centre and the
whole nation should treat the problem of
Woest Bengal as a special pational problem
that has been created not by the fault of
the people of West Bengal, not for any
other reason but for the sins of Delhi
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Gods who, sitting behind the purdah with
Mountbatten conspiratorially butchered,
and dismembered thousapds of years old
entity of India. Partition responsible for
the tragedy, misery and crisis of West
Bengal to-day. ]t is squarely the responsi-
bility of the naticnal leaders and the natio-
nal policy for this act of dividing West
Bengal. Therefore, | submit that the
national leaders and the central Govern-

ment should treat West Bengal as a special -

national problem and do justice to the
State. Even after being truncated and put
into a crisis, this Shale sitting idle. It is
trying to find out its own resources. [
will give you certain figures.

West Bengal has made the largest con-
tribution to the small savings scheme. While
Madras made a saving of Rs. 2.7 ceores
Maharashtra 3.04 crores, Bihar Rs. 6 88
crores, West Bengal’s contribution was
Rs. 11.73 crores, the highest amopg the
Inidian States.

Then the regard to LIC businass, it
has gone up from Rs. 79 crores in
1962-63 to Rs 84 crores in 1966-67. The
number of policies issued in the rural areas
in India as a whole has gone down, but
in West Bengal it has increased from Rs.
16.63 crores to Rs. 18.37 crores i the
same period.

West Bengal has also tried to increase
its revenua ia vacious ways. It has made
bold efforts.tn i ing the
revenue collgctlon as it will be indicated
that the State’s revenue collection which.
stood at Rs. 170 crores in tha year 1965-66
is now Rs. 203 crores in 1967-68.

The State’s development expenditure
has also increased from 409, in 1956-57 to
49% in 1966-67.

* 1 mentioned these figures for the rea-
sion that whatever the possibilities of in-
creasing the révenue, whajever the possibi-
lities of small-scale savings, the loan possi-
bilities and the taxatioa possibilities, the
state has exhausted all aveaues. Abou-
taxation, West Bengal has reached a satu¢
ration point and there is no possibility of
raising the internal resources any more.
As such the fate of West Bengal depends
mainly on the assistance given to the State
by the Finance Commission and the plan-
ping Commussion. But, here I would just
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draw your attention, that both the Finance
Comumission and the Planaing Commission
have behaved rather niggardly with the
problems and the fate of West Bengal.

The Finaace Commission made a con-
tribution of Rs. 89.25 crores to Bihar, Rs.
29.83 crores to Punjab and Rs. 215.66
crores to Maharashtra but the truncated
and maimed state of West Bengal which
is suffering from all the ills ane evils of
Partition, got only Rs. 13.97 crores from
the Finance Commission.

Even that Finance Commission did not
agree to pay for the dearness allowance
for the State employees. During the Third
Plan period, West Bengal received from the
Central planning Commission as graats
only Rs. 62.7 crores and as loans Rs. 189.67
crores which are much less than that
receiveed by other States. The result is
his. During the period of 1954-55 the
per capita centrai assistance received in
West Bengal was Rs. 4.3, second in com-
parison to all the States. In 1965-66 this
figure stands at Rs. 8.5. Now this figure
stands at 13th, in comparison to all the
other States of India.

MR. CHAIRMAN: You should
finish.
SHRI SAMAR GUHA . During the

periad 1952-53, West Bengal spent Rs. 6.6
for each person and the State stoed third
in comparison to all other States but this
figure has now come down to 13th position.
Does this House realise that in respect of
other States the pec capita expenditure is
going up, but in West Bengal the Govern-
ment knows that it is going dowa ? West
Bengal has undertaken a crash programme
to bhe self-sufficient in food production by
1970. It is 3 challenge to the Finamce
Miaister. Let the Fimance Minister be
attestive ; let the Finance Minister be
attentive ; let the Finance Minister be
attentive.

THE MINISTER OR STATE IN THE
MINISTRY' OF FINANCE (SHR!I K, C.
PANT) : I am attentive.

SHRI SAMAR GUHA : You are not
attentive, That is why three times I have
to repeat it. It is a chatlenge. You are
saying so much that West Bengal is dopen-
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dent upon the central pool for food. It
is a challenge to you. West Bengal wants
not even grants but as loan Rs. 17.70
crores for the first term and Rs. 22.68
crores for the second term, so that the
crash programme they have adopted for
making West Bengal self-sufficient in food
will succeed. If you agree to give that
aid to West Bengal, West Bengal will not
have to carry the begging bowl to the
doors of the Delhi Government.

MR. CHAIRMAN : You should con-
clade. Your speech is so fong and you
have quoted so many facts and figures.

SHRI SAMAR GUHA : I am cosm-
cluding. 1f the problem of Calcutta and
the plan drawn by CMPO is not given
attention to by the Centre, Calcutta witl
one day explede. (Interruption) Yes, Cal-
cutta will explode, I can tell you in all
seriousness.

About the refugee problem and the
education problem, some of the Hon.
Members have already spoken, so I meed
not touch upon those points. I would
like to stress upon One point. The Nama-
shudru community and the Chakma and
the Santhal tribals who have migrated to
West Bengal from East Bengal are tradi-
tiomaily fighting people. A sainik school
should be established for them and a
Bengalee regiment should be raised to
provide employment for them, particularly.

MR. CHAIRMAN : The hon. Mem-
ber's time is up.

SHRI SAMAR GUHA : This is wmy
concluding remark. Sir, 1 say that a
climate of expropriation and insurrection
is created not in an economically advanced
society as had been predicted by Karl
Marx, but in a society which provides the
breeding-ground of squalour, hunger and
starvation. West Bengal today provides
that breeding-ground. West Bengal is not
dead. Its soul is not lost. For the time
being its soul is freezed in a milien of
despair and frustration. If the Govern-
ment of India pays attention to the crisis
of this State as a special national problem,
West Bengal will ‘arise and awake’ agaim
and make its contribution to the national
prosperity and the mational progress. Sir,
it is a challenge to the Governmenmt of
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India. Either they accept the problem of
West Bengal as a national problem for the
whole of the country, or push the State to
a fate of chaos. subversion and insurrec-
tion. Thank You.

MR. CHAIRMAN : The hon. Minis-
ter has to be called at 4.30 p. m. Could
he accommodate to more Members ? I
think there are two Unattached Member
who want to speak. If they could be
‘accommodated, they could have five
minutes each.

SHRI K. C. PANT : It is for you to
accommodate them. I do not have to.

MR. CHAIRMAN : I can accommo-
date but it is all a question of time. I
have got two names before me, those of
Shri S. N. Maiti and Shri . B. K. Das-
chowdhury.

SHRI 8. N. MAITI : He should take

not more than five minutes.

SHRI S. N. MAITI (Midnapore) : Mr.
Chairman, Sir, I would iike to draw the
attestion of Gevernment to the preblem
of the district of Midnapore. This year a
large part of Midnapore district, like
contai subdivision and Pingla and Sabung
in Sadar Suldursion has been almost de-

tated by an unpr d d flood. Not
only have the crops in these areas been
lost, but thousands of houses have been
damaged and trade and business affected.
But, unfortunately, Governmeat have not
given adequate help to the flood-affected
people there. Acute food crisis has
created a serious situation in these ateas,
so much so that a large number of star-
vation deaths have been reported.

I would ask Government to take special
care about the next cultivation. They
shoutd immediatety offer agricultural loans,
cattle-purchasing loans, seeds, fertilisers
and cattle fodder in time so that the culti-
vators in these ‘flood-affected areas cun
undertake cultivation of their land in due
time and without faiture. The fate of the
flood-affected areas depends on the success
of this programme.
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Midnapore is a surplus district, but
it can produce more for making West
Bengal self-sufficient in food production,
if flood control measures and small-scale
irrigation projects are undertaken.

Midnapore being an agricultural dis-
trict predominantly, 1 would ask Govern-
ment to set up an agricultural university
in this district.

1 would also ask Government " to
develop cashewnut production in the
coastal areas of this district.

1 would further request Government
to keep certain types of employment at
the Haldia port reserved for the people of
Midnapore.

Roads leading to Digha should be
improved so as to facilitate attraction of
tourists to this sea-resort. For this
purpose, the two projected bridges over
the Narghat and Kalinagar rivers should
be completed as early as possible.

SHRI A. K. KISKU (Jhargram) : Mr.
Chairman, Sir, permit me to speak in
Bengali, because the matter relates to the
West Bengal budget.

SHRI PILOO MODY (Godhra) :
whom is he speaking ?

SHRI A. K. KISKU : Mr.* Chairman,
Sir, 1 would present only two points on
West Bengal budget first Education and
second Tribal Welfare.

When I think of Education Sir, 1 feel
that I am hungry, this naturally make we
think about food, and when I think about
food, 1 naturally remember the traditional
Bengali meal of rice and fish, “muri”,
“murki”, “Khoi” “chira’ etc. all these
rice products we do not get these days in

For

the bazar, but they could be obtained at

the Grand-hotel, Calcutta. Sir, gives us
our traditional food rice and fish, and you
will find that the political problem of West
Bengal and half-solved.

Mr. Chairman, Sir, when we think of
Education, that first thing that comes to
our mind is primary education. The House
should know that in Calcutta Corporation
area, there are several lakhs of children
who have been denied the facilities of pri-
mary education. You can imagine if this
is the condition of Primary education in
Calcutta, then what is the condition in
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rural areas. I know, there are still many
backward pockets where there are no
schools. There are tribal areas where you
should not think of primary education
without providing school meals, and two
pieces of shirts and pants or frocks for
these children. Moreover, these adivasi
boys and girls should be introduced to the
three “Rs”™ through their own mother-
tongue-Sanrali,—at least in the first stage.
Sir, T demand that the birth-right of the
Adivasis for getting primary education

. through their own language—i.e. Santali,

with the help of Adivasi teachers be met
without further delay.

Secondly, Sir, there has been some
expansion in education, but qualitative
improvement in standard also has to be
achieved. For this, proper facilities for
teacher education has to be provided for.
At present, there is a very anomalous posi-
tion prevailing in W. Bengal. An improved
salary scale has been declared for the
trained teachers, but facilities for training
is very inadeq C« q ly, there is
great disappointment and agitation among
the teachers. Moreover, the teachers must
be paid their salaries {n time.

Sir, a word about Calcutta University,
which is one of the oldest universities of
India—and which has a great tradition
behind. But what an aweful situation
exists there, for which the whole country
bewildered. -At present, it works as if the
University is more concermed with passing
the students by giving gracemark—where-
as the talented students are greatly neglect-
ed. | would demand that a commission
be appointed to look into the affairs of
Calcutta University, the great inslitution
be set right as soon as possible.

A last word about Educational Adminis- -
tration in W. Benal. The pressure on the
Education Department is so great that it
has almost come to a collapsable stage,
and it demands a decentralisation of the
whole administration. '

Now, Sir, I come to my Second Point,
i.e. Tribal Welfare. There are large adivasi
belts and pockets which have been neglect-
ed. There is wo good roads, hospital
facilities, or facilities for drinking water.
I am specially concerned about my Adivasi
brethern of Jhargram area. Specially. a
road is essentially required from Belpahari ~
to Banspahari, which is purely in a jungle

*Translation of the speech delivered in Bengall.
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area and there are about 20 to 30 thousand credit for having a better system in the

people living there. !

Secondly, the adivasis are traditionally
attached to their lands and forests. But
they are being alienated from their lands by
the clever moneylenders, mahajans and
non-tribals. It is creating great dissatis-

rural areas than in Calcutta.

Shri Samar Guha in his speech which
was half statistics and half emotion said that
we should look at the problems of West
Bengal with compassion and compatriot-
jsm. T should go much further. We

faction among the tribals. The fq
policy of the Government also need to be
reviewed so that that the Adivasis may get
rehabilitated in their relationship with the
jungles and so that they may be able to
get their proper share from forest products.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT) : Mr. Chairman, we have been
debating the budget for West Bengal now
for three hours or a little more. We have
had a number of speeches; some dealt
with the budgetary matters strictly and
some dealt with political matters ; others
dealt with matters like education—the hon.
Member who spoke last devoted a large
part of his speech to this subject. Natural-
ly, this is a budget debate and it is only
as a result of some peculiar circumstances
that we are debating this budget here.
Ordinarily, it should have been debated in
the Assembly. I can, therefore, under-
stand the variety of subjects that has been
covered. It is impossible for me in my
reply to cover all the points. I shall, how-
ever, attempt in a few broad strokes to
cover those aspects which are of particular
concern to the majority of the members
who have spoken.

While listening to the hon. Member
who spoke last, I strained all my attentive-
ness but in spite of that I felt that I was
carried away more by the music of the
language than a comprehension of the sub-
stance ... ... (Interruptions). 1 followed one
point, namely, if the situation in respect of
primary education in Calcutta is so bad,
how much worse would it be in the rural
areas ? That is the sentence which he
spoke, I think. He has been the Educa-
tion Minister in West Bengal and he knows
that the situation in regard to primary
education in the rural areas of West Ben-
gal is better than it is in Calcutta. It is
free ln the rural areas whereas it is not
free in Calcutta. I had hoped that we
would get some enlightenment from him on
this particylar poiat, He coyld have taken

should recogr the realities of the pro-
blem of West Bengal and we should have
undersmndmg and more, a sense of identi-
fication with these problems. We have
to bring about a situation in which every
titizen in the country has a sense of identi-
fication with the problems of any part of
this country.

 That alone is the true meaning of a
united India. And of Bengal in particular
we should be conscious of all its problems.
Many of those problems, as was stated by
many hon. Members, owe their origin to
partition, and undoubtedly partition was
not only an emotional shock to Bengal but
it set in motion so many other distur-
bances in its whole structure and also in
its economic structure that even today
some of the problems that arose are in the
course of being tackled. There is no
gain saying the fact that the problem of
refugees has added to the burdens of Ben-
gal. It has also to be remembered that
many of the areas producing rice and jute
were left in the other part of P:ngal at
the time of partition, and an integrated
whole was divided into two. The popu-
lation of West Bengal has gone up from
26 million in 1951 to 35 million in 1961 and
it is now about 40 million. And the popu-
lation has gone up, while the area has
remain:d the same. So, the density of
population has naturally risen and today
the density of population in West Bengal
is the second highest in the country.

Reference has been made to the pro-
blem of the educated unemployed. shortage
of foodgrains, law and order problem, etc.
I shall deal with some of them later. But
one matter which was raised by almost all
the speakers —by Shri Sen, Shri Humayun
Kabir  Shri Chatterjee, Shri Bal Raj
Madhok, Shri Himatsingka and others —
was the problem of the city of Calcutta.
There were references to its congestion,
references to the problem of civic amenit-
ies, references to its size. All these pro-
blems are there, and fCalcutta is, at the
same time, one of the biggest cities in thiy
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country, a city which is the centre of
iadustry and trade, which has the biggest
part in the country, which is a great cosmo-
politan centre, which has produced very
great sons of India. It has a reservoir of
trained manpower. Calcutta is in many
respects a great asset both for West Bengal
and for the rest of the country. But un~
doubtedly because of its size, because of
its rapid growth in the last few years, it
does have very big problems and those
problets need to be considered with sym-
pathy, with understanding and above all,
with imagination.

Now, referenee to the outlays and assis<
tance in successive plan periods was made
by Shri Deven Sen and Shri Samar Guha,
The percentage of central assistance has
risen over the Plans. In the flrst Plan,
out of an outlay of Rs. 68 crores, central
assistance was Rs. 30.6 crores ; it comes to
452 per cent. [n the second Plan the
plan was more than double. It was Rs. 156
crores ; central assistance was 46.8 per cent
In the third Plan it was again double of
the second Plan. It was 307 crores ; the
percentage of central assistance was 51.5.
In the period 1966 to 1969, the outlay is
Rs. 162 crores ; central assistance is Rs. 107
crores ; and the percentage is 67. There-
fore, the percentage of central assistance
has been continuously on the increase. In
addition to this, on certain specific projects,
a large amount of money has been spent,
namely, DVC Project and central projects
like Chittaranjan Loco, Durgapur Steel
Plant, Calcutta Port, Farakka Barrage,
Haldia Port, MAMC, etc. 1 do not want
to go into the details of expenditure to be
incurred this year in various sectors, except
to mention some major heads—Education
Rs. 7.25 crores, Medical and Public Health
Rs. 3.55 crores, Major and Minor Itriga-
tion Rs. 8.84 crores, Agriculture Rs. 4.67
crores and Power Rs. 7.71 crores. Above
all, the Greater Calcutta development
scheme receives Rs. 3.06 crores. This is
the picture of developmental effort that is
being made.

Two or three hon. members referred
to the second Hooghly bridge. That is
an accepted scheme. Its total cost will be
about Rs. 1.65 crores. Budget provisions
have been made for the scheme in 1967-68
and gnwards, Thig | hope will satisfy
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‘members that this scheme has started. It
will of course take some years to be com-
pleted. It is big, but the budget provisioa
has started from 1967-68 onwarde.

I come to the other problem which was
naturally uppermost in the minds of most
hon. members who spoke, viz., the problem
of rehabilitation of displaced persoms. 33
lakhs of displaced persons came over up
to 1963 and about another 7 lakhs came
after that, making a total of 40 lakhs. This
may not include some other migrants who
are not registered. The expenditure on
this is about Rs. 155 crores —the expendi-
ture on those who had migrated upto 1963
in the form of relief and rehabilitation.
Relief and rehabilitation have taken various
forms—land and house-building loans,
educational graats, medical assistance and
so on. Even today there are 6 lakhs of
refugees in West Bengal who came after
1963. But the point to be remembered
here is that the expenditure on their re-
habilitation is almost wholly met by the
Government of India. It is not a burden
exclusively on Bengal. It is recognised
that it is a national problem and the Centre
must contribute to its solution.

These refugees have gone to varions
parts of the country. Some of them are in
my own district. Sometimes I hear hon.
members from Bengal saying that refugees
from West Bengal are not happy outside
Bengal. Ido not want to dispute that,
but I would place before them my own
petsonnl experience of refugees settlted in
Naiaital district. I would invite hon.
members to visit them. I am sure they
will be happy to fiad that they are very
happy and they have taken very well to
those surronndings. We are rather proud
of the fact that in addition to the refugees
from other areas who have come there,
these refugees from Bengal also contribate
to the variety of the population which
today inhabits the Terai area of Nainital
disttiet. -

SHRI SAMAR GUHA : Hundreds of
refugees want to go to Andaman and Dan-
dakaranya. I do not know whether you
know the latest position. Government
have not given that much ¢lograncy, '
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SHRI K. C. PANT : You would like
Government to take expeditious steps to
facilitate movement of these refugees out-
side Bengal. Is that the point ?

D.G. (West Bengal),

SHRI BAL RAJ MADHOK : In
Andaman and Nicobar, lot of space is
available and we need settlers there. A
large number of them can be rehabilitated
there and our problem can also be solved
io a way.

SHRI SAMAR GUHA : West Pakis-
tan refugees have got compensation for
their properties left behind in West Pakis-
tan. But in East Pakistan, not a single
refugee was given compensation for
properties worth crores of rupees which
they bad left behind.

SHRI K. C. PANT : 1 hope I shall
be allowed to have my say, although I
appreciate this problem, which agitates the
minds of many hon. members.

I am very glad to take note of what you
have said. Certainly we shall look into
the specific suggestions offered by both the
hon. Members. I hope they know that a
Commission headed by Shri N. C. Chatter-
jee is going into this whole problem of
rehabilitation and measures to be adopted
for successful rehabilitation of the refugees.
It has already submitted an interim report
and it has been almost processed. We are
hoping that we will soon be in a position
to announce some decisions on that basis.
" But it is an interim report. Shri Chatterjee
is not well and the final report is awaited.
These suggestions will be certainly process-
ed.

There was reference to the food situa-
tion in Bengal. It is a fact that there is
a chrosic food shortage in West Bengal.
There has been diversion of land from
paddy to jute in the last several years. This
problem has been further aggravated as in
several other parts of the country by two
years of drought. The pressure on land
to which I referred earlier is also a factor
which aggravates the problem. Shri Madhok
suggested that the problem could perhaps
be solved by extension of agricultare. This
could perhaps be explorgd, but ultimately
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the problem can be solved by intensification
of agriculture. We have to se¢e that we
produce more per acré in Bengal as in
other parts of the country as compared to
today, and with the new Seeds coming in
and with the modern techniques of farming
this should not be impossi In fact, the
productivity of land in Bengal has risen. I
noticed that Shri Chatterjeo said that it has
fallen. 1 am going to look into that
particular aspect.

SHRI BAL RAJ] MADHOEK : There
can be no two opinlon about intensifica-
tion, but {if there is land which can be
brought under cultivation it should be used.

SHRI K. C. PANT : What we have
to comsider is whether it will be cheaper to
intensify cultivation or to bring more land
under cultivation.

There have been three major irrigation
schemes to add to agricultural production.
Two—Mayurakshi and DVC—have been
completed and the third—Ianasabati —is
under construction. Apart from this. the
high-yielding varicties programme is being
expanded rapidly .

Reference was made by Shri Ghosh to
the question of procurement. This year's
ptocurearent has alteady amoonted to
2.53 lakh tonnes between 1st November and
30th April as against 76,000 tonmes in the
corresponding period last year of which he
ought to know quite wetl. I am surprised
he said that procurement is lagging behind.
There was a question by Shri Mukerjee
about making arrangements for supply of
food. Actually, even today supplies are
arranged from oatside. Bengal is not self-
sufficient. 86 lakh people are getting
supplies under statutory rationing and
132 lakhs under modified rationing. These
arrangements have been made and are
continuing.

Shri Samar Guha and others raised the
question of spccial assistance for food and
for other projects. Wi:h all respect may
1say that every time we deal with the
budget of any State this demand naturally
comes up. But the cake is the same fiom
which we distribute.

SHRI SAMAR GUHA : It is not the
same. [t is due to the national policy, the
policy of our national leaders. They have
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(Shri Samar Guha]

created this partition. As-a result of parti-
tion all this trouble followed. That is the
root cause. You cannot put the position
of the State of West Bengal on a par with
other States. West Bengal should be
treated as a special national problem.

SHRI D. C. SHARMA (Gurdaspur) :
My part of the country was divided twice
over.

SHRI SAMAR GUHA : By exchange
of population and compensation we have
somehow solved that problem. That is
not the case with East Bengal refugees.

SHRI K. C. PANT : I am perfectly
prepared to put both Professor Guba and
Professor D. C. Sharma in a special cate-
gory.

17.00 hrs.

SHRI D. C. SHARMA :
to him... (Interruption)

Sir, 1 yield

SHRI K.:C. PANT : They belong to
the category of professors and, therefore,
which is special in any case.

The question really is that if you want
to solve the problems of West Bengal, as
in the case of the problems of any other
part of the country, ultimately we must
produce more in order that we can solve
these problems. There must be economic
growth. There must be production. It is
to this aspect of the problem that we have
to devote our attentlon.

SHRI UMANATH (Pudukkottai)
Production has been cut down and you
say, “Produce more”.

~ SHRI K.C. PANT : 1 think, Shri
Umanath has aaticipated what I am going
to say. Of late there has been a lot of
unrest ; in fact, industrial unrest was
deliberately instigated in 1967. There were
go-slows, gheraos and what-nots.

SHRI UMANATH : On the 27th

April it was the millowners who struck

work in Coimbatore.

SHR1 K. C. PANT : My hon. friend,
phri Bohra, also referred to it. Let me
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give a few facts about this and the impact
it has had on the economy of West Bengal
and of the country.

Work stoppages in 1967 were 447 as
against 244 in 1966. Mandays lost in 1967
were 6.2 million as against 2.8 million in
1966. Lock-outs and lay-offs due to indis-
cipline instigated by certain political
groups went up. After the Ghosh Minis-
try came into being, I am glad to say,
there were signs of improvement. Since
February, 51 units under strike, 52 units
under Jock-out and 8 closed units involving
a total of 32,253 persons have started
functioning. Messrs Burn and Company,
Howrah, employing 8,500 persons has re-
opened. The seven-month old lock-out in
1ndian Standard Wagon Company, Burn-
put, employing 4,500 men is being lifted.
Cociliation efforts are in progress at
MAMC and Texmaco. Thus things are
improving. If my hon. friend, Shri Uma-
nath, had advised his friends when they
were in government that the problems of
West Bengal cannot be solved through un-
rest and distyrbances and anything that
comes in the way of creation of wealth and
of increasing production in the State, he
would have made. a signal contribution to
the betterment of the conditions of the
people of that State.

SHRI UMANATH : We are waiting
for the election results ; then we will
advise.

SHRI YOGENDRA SHARMA (Begu-
sarai) : You should advise the employers
who take to lock-outs.

SHRI K. C. PANT:
also bad.
Isay ;
say.

Lock-outs are
I hope, you will agree with all
I agree with a part of what you

So ; the real point is whether we create
conditions of stability in West Bengal,
whether we create conditions in which
there is a proper investment climate, this
alone will add to the employment potential
of the State and to the production of the
State and lead to a sustained effort being
made to improve the conditions of living
in the State. This is a basic matter to
which all mep of goodwill must turp theip
ming, ' ‘
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My hon. friend, Shri Ganesh Ghosh,
referred to the large expenditure on police.
May 1 remind him that in 1966-67 the
police cxpenditure was Rs. 13.48 crores net
and 1967-68 Budget presented by Shri Jyoti
Basu, it was Rs. 16.87 crores ; it went up.
The revised was Rs. 16.11 crores. This
year it is Rs. 16.5 crores. Thus, the police
expenditure actual went up from the pre-
vious year in the Budget which Shri Jyoti
Basu: presented. Sometimes we tend to
forget these things.

SHRI S. KANDAPPAN : Naturally ;
he had to take care of the Congress
Members.

SHRI K. C. PANT: 1 hope, the
same argument will be appreciated now.

Another point made by my hon. friend,
Shri Ghosh, was with regard to political
detenus. He made the point that there
were a lot of political prisoners. Actually,
there were 127 political prisoners when the
Governor took over ; today there are only
34 and even they belong to the extremist
group who agitate openly for armed action
and who are proving as much a thorn in
the side of my hon. friend, Shri Umanath,
as the others. The others include 272
offenders under food laws and I presume
that I have his agreement in this.

SHRI UMANATH : If you want to
escape under that pretext, it is wrong. We
want their release. They are not either
a thorn in our side.

SHRI K. C. PANT : There is no pre-
text. They are a thorn in your side but
you would rather have them by your
side.

SHRI UMANATH : Our representa-
tive raised it in the Consultative Com-
mittee also.

SHRI1 K. C. PANT : 1 am not saying
that you are agreeble to having them be-
hind bars. I am sure, if they create dis-
order, you would not mind cashing on it.
1 bave no doubt about it. I have no illu-
sion ‘on that score.

Then, there are 536 persons of criminal
and anti-social elements. My hon. friend,
Shri Umanath, has made this point. 1 am

.
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glad that he has made it because I do
realise that the C. P. I. (Marxist) are in a
peculiar position these days. Their basic
philosophy is that this process of peaceful
transformation cannot work. They do not
believe that democratic process can really
lead to results which they desire. They
do not believe that people’s conditions can
be improved in this way. They do not
beleive that an economic and social trans-
formation can be effected through means
which we have adopted, through means
which the Constitution enjoins upon us,
and yet we ask them to work under this
democratic framework, we ask them to
stand for elections and we ask them to go
to legislative Assemblies. It is a peculiar

dichotomy and it is very difficult for
them...
AN HON. MEMBER : You sympa-

thise with them !

SHRI K. C. PANT : [ have a lot of
sympathies with them because to be intel-
lectually convinced that this process canaot
produce the results expected of it and then
to swear allegiance to the Constitution,
for all that it stands for, is not an easy
thing.

SHRI UMANATH : The Constitution
has been thrown to the winds long ago by
you.

MR. SPEAKER : We are already one
hour behind time. Let him reply. .

SHRI K. C. PANT: If my hon.
friend, Shri Umanath, even today were to
eschew violence, then at least, there would
be a bridge between him and the Right
Communists. At least they could get to-
gether. The problem is that they are get-
ting farther away, even from the Right
Communists. (Iaterruption). Why are you
getting uncomfortable ? After all, you
have said many things. Listen to me
also. '

SHRI UMANATH : 1am responding
to your reaction. .
AN. HON. MEMBER :

Why are you
worried about their unity ? :
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SHRI K. C. PANT : They have split
into three now. Upto two, we could
upderstand. We do not know precisely
where they stand —whether extremists are
with them is another problem. If anybody
wants to understand the political situation
of the country, he should see Bengal.

SHRI UMANATH Waorry about
your own organisation which is on the
precipice.

MR. SPEAKER :
Beagal Budget now.

SHRI K. C. PANT: I do nmot wish
to take more time of the House. I realise
that my hon. friend feels uncomfortable
when I say a few home truths.

We are discussing

SHRI UMANATH : 1 am respaoading
to your reaction. That is all. I am not
uncomfortable.

SHRI K. C. PANT : 1 have to muych
regard for them to carry this procass be-
yond what it has already been carried to.
Bengal has contributed some of the leaders
of India’s thought in the field of literature,
politics, social change, and spiritual leader-
ship in culture, art and in many fields of
life. Even today, it occupies a very impor-
tant and pivotal position in the life of this
country. It is our hope and I hope the
House will share it that the people of West
Bengal will continue to occupy a pride of
phlace in the rich and diverse pattern of
population that we have in this country
and that, when they are asked to give a
verdict, they will give a verdict i favour
of omic devel and
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MR. SPEAKER : [ will now put the
Cut Motions to the vote of the House.
All the Cut Motions were put and negatived.

MR. SPEAKER : Now I sball put the
Demands to the vote of the House.

The question is :

“That the respective sums not ex-
ceeding the amounts shown in the
fourth column of the order paper, be
granted to the President, out of the
Consolidated Fund of the State of
West Bengal, to complete the sums
‘mecessary to defray the charges that
will come in course of payment during
the ysar ending the 3ist day of March,
1969, in repect of the heads of demands
entered in the second column thereof
against Demands Nos. 1109, 11 to 45,
47 to 50 and 52.” :

The mation was adepted.

[The Maesions for Demands for {Grants

which wera adopted by the Lok Sabha, are
reproduced below—Ed |

- Demand No.1-4 —Taxes on Income other than
Corporation Tax

“That a sum not exceeding Rs.
6,10,000 be granted to the President,
out of the Comsolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of pey-
ment during the year emding on
the 3ist day of Mareh, 1969, in respect

with stability. That contains all tho eke-
ments that will come before them.

SHRI SAMAR GUHA :
their hunger and starvation ?

What about

SHRI K. C. PANT : Without econa-
mic growth, there can be no solution to
hunger and starvation. Therefore, I hope
that they will decide decisively for this
and for the basic temets on which our
Constitution has been framred and on the
basis of the message that has been given
to us by the great leaders of ‘Bevgal in
the past.

of ‘4—Taxes on Income other than
corporatian: Tax’.””

D d No. 2-9—Lasd Revenue

“That a sum not exceeding Rs.

3,91,44,000 be granted to the President,
ouat of the Consolidated Fund 'of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of Maxch, 1969, in respect of ‘9—Land
Revenue’.™

Demaad No. 2-76—Land Revenwe—Other

Miscellaneous Compensation and Assign-
ments

“That a sum Dot exceeding Rs.
19,21,000 be gramted to the President,
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out of the Consolidated Fund of the Demand No. 6-13—Other Taxes And Duties

State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969. in respect of ‘76 —
Land Revenue —Other Miscellaneous
Comp ion and Assig ts’.”

Demand No. 2-92—Land Revenwe—Payment

of Compensation to Land-Holders, etc.
on the abelition of the Zamindari System
“That a sum mnot exceeding Rs.
2,33,34,000 be granted to the President,
out of the Comsolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3Ffst day
of March, 1969, in respect of ‘92 —Land
Re Other Miscell yus Compe-
msation to Land-Holders, etc. oo the
abolition of the Zaminduri system’.”

Demand Neo. 3-10—State Excige Outies

“Fhat a sum not exceeding Rs.
56,45,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum oecessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, im respect of ‘10—
State Excise Duties’.”

Demand No. 4-11—Taxes on Vehicles

“That a sum not exceeding Rs.
11,43,000 be granted to the President,
out of the Consolidated Pand of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending oa the 3ist day
of March, 1969, in respect of ‘11-Taxes
on Vehicles’.”

Demand No. 5-12—Sales Tax

“That a sum not exceeding Rs.
37,78,000 be gramted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to dedray the charges
which will come in course of payment
during the yeur emding on the 3Ist day
of March, 1969, in respect of 12—Sales
Tax’.”

“That a sum not exceeding Rs.
13,99,000 be granied to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘13—Other
Taxes and Duties’.”

Demand No. 7-14—Stamps

“That a sum not exceeding Rs.
13,68,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which wiil come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘14—

- Stamps’.”

Demand No. 8-15—Registration Fees

“That a sum not exceeding Rs.
40,438,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending om the 3Ist day
of March, 1969, in respect of ‘15—Re-
gistration Fees'.”

d No. 9-16—Int Oa Debt And
Other Obligations

“That a sum not exceeding Rs.
4,00,00,000/- be granted to the President,
out of the Comsolidated Pund of the
State of West Bengal to complete the

-som neesssary to defray the charges

which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘16—
Interest on Debt and other Obtigations’."”

Demand No. 11-18 —Parliament, State/Union

Territory Legislature

“That a sum not exceeding Rs.
31,82,000,-be - granted to the President,
out of the Consofidated Pend of the
State of West Bengil to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending e the 3bst day
of ‘March, 1969, in respect of ‘I8—
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Parliament, State/Union  Territory during the year ending on the 31st day
Legislature’.” of March, 1969, in respect of ‘26-

Micellaneous Departments - Fire Ser-
Demand No 12-19 General Administration vices’.”

“That a sum not exceeding Rs.
3,92,86,000/-be granted to the President,
out of the Consolidaied Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of ‘19— Gene-
ral Administration®.”

Demand No. 13-21 —Administration of
Justice

“That a sum not exceeding Rs.
1,09,16,000/-be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘21-Admi-
pistration of Justice’.”

Demand No. 14-22—Jails

“That a sum not exceeding Rs.
1,43,61,000/-be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘22-
Jails’.”

Demand No, 15-23—Police

“That a sum not exceeding Rs.
12,14,31,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘23-

O

" Police’.

Demand No. 16-26—Miscellaneous Depart-

ments—Fire Services

“That a sum not exceeding Rs.
50,53,000 be granted to the Pr ident

Demand No, 17-26—Miscellaneous Depart-

ments —Excluding Fire Services

“That a sum not exceeding Rs.
2,49,47,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘26-
Miscellaneous Departments—Excluding
Fire Services’.”

Demand No. 18-27—Scientific Departments

“That a sum not exceeding Rs.
51,000 be granted to the President,
out of the Consolidated Fund of the
State of. West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘27-
Scientific Departments’.”

Demand No. 19-28 —Education

‘““That a sum not exceeding Rs.
29,33,73,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
_which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of °‘28-
Education’.”

Demand No. 20-29 — Medical

“That a sum not exceeding Rs.
11,32,59,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of “29-
Medical’.”

.out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment

D d No. 21-30 - Public Health

“That a sum not exceeding Rs.
5,65,97,000 be granted to the Presid
out of the Consolicated Fund of the
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State of West Bengal to complete the
sum necessary to defray the charges

- which will come in course of payment
during the year ending on the 31st day
of - March, 1969, in respect of °30-
Public Health’.”

Demand No. 22-31—Agriculture—Agriculture

“That a sum not exceeding Rs.
10,12,74,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum pecessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘31-

v v

Agriculture—Agriculture’.

Demand No. 22-95—Agriculture — Capital Out-
lay on Schemes of Agricultural Improve-
ment and Research

“That a sum not exceeding Rs.
2,45,05,000 be granted to the President,
out of the Consolidated Fund of the

" State -of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘95-
Agriculture wCapital Outlay oa Schemes
of Agricultural Improvement and Re-
search’.”

Demand No. 23-31—Agriculture—Fisheries

“That a sum not exceeding Rs.
53,74,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘31-
Agriculture —Fisheries’.”

Demand No. 24-33—Animal Husbandry

“That a sum not exceeding Rs.
1,30,03,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of '33.

Apimal Husbandry s

Demand No.

Capital Outlay on Schemes of Govern-
ment Trading—Greater Calcutta Milk
Supply Scheme.

“That a sum not exceeding Rs.
4,83,53,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘124-
Animal Hasbandry—Capital Outlay on
Schemes of Government Trading—
Greater Calcutta Milk Supply Scheme’.”

Demand No. 25-34 —Co-operation

“That a sum not exceeding Rs.
80,07,000 be granted to the President,
out of the Consolidated Fund of the
- State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘34
Co-operation’.”

Demand No. 26-35—Industries —Industries

“That a sum not exceeding Rs.
2,08,31,000 be granted to the President.
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of '35-
Industries—Industries’.”

Demand No. 26-96—Industries—Capital Out-

lay on Industrial and Economic Develop-
ment.

“That a sum not exceeding Rs.
1,16,47,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘96-
Industries —Capital Outlay on Indus-
trial and Economic Development’.”

27-35—Industries—Cottage
Industries

“That a sum not exceeding Rs.
1:32.72,000 by granted to the President,
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out of the Consolidated Fund of the
State of West Bengal ‘to complete the
sum necessary to defray’ the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of ‘35-
Industries—Cottage Industries’.”

Demand No. 27-96—Industries —Capital Qut-
lay om Industrial and Economic Develop-
ment —Cottage Industries

“That a sum not exceeding Rs.
9,30,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
surn necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘96-
1ndustries-Capital Outlay on Industrial
and Economic Development-Cottage
Industries’.”

Demand No. 28-35—Industries —Cinchona

“That a sum not exceeding Rs.
34,08.000 be granted to the President,
out of the Consolidated Fund of the
State of West Benga! to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘35-

RN

Industries—Cinchona’.

Demand No. 29-37—Community Develop-
ment Projects, National Extension Ser-
vice and Local Development Works

“That a sum not exceeding Rs.
3,02.06,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘37-
Community Development  Projects,
National Extension Service and Local

R

Development Works’.
Demand No. 27-109—Capital Outlay on ether
Works —Community Development Pro-
jects, National Extension Service and
Local Development Works.
«That a sum not exceeding Rs.

8,93,000 be granted to the President,
out of the Consolidated Fund of the
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State of West Bengal to complete the
sum necessary to defray the charges
which will come in cource of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘109-
Capital Outlay on other Works— Com-
munity Development Projects, National
Extension Service and Local Develop-
ment Works'.”

Demand No. 29—Loans and Advances under
C ity Development  Projects,
National Extemsion Service and Local
Development Works

“That a sum not exceeding Rs.
21,08,000 be granted to the President, out
of the Consolidated Fund of the State
of West Bengal to complete the sum
necessary to defray the charges which
will come in course of payment during
the year ending on the 3ist day of
March, 1969, in respect of ‘Loans and
Advances under Community Develop-

ment Projects, National Extension
Service and Local Development
Works®.”

Dem1ad No. 30-38 —Labour and Employment

“That a sum not exceeding Rs.
3,02,53,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘38—
Labour and Employment’.”

31-39 —Miscellaneous —Secial
and Devel tal Organisations—Wel-
fare of Scheduled Tribes and Castes and
other Backward Classes

“That a sum not exceeding Rs.
1,02,23,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
doring the year ending on the 31st day
of March, 1969, in respect of ‘39—
Miscellaneous —Social and Dszvelop-
mental Organisations— Welfare of
Scheduled Tribes and Castes and other
Backward Classes”.”
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Demand  No. 32:39—Miscellaneous —Soelal

and Developmental Orgaiisations—Ex-
cluding Welfare of Scheduled Tribes and
Castes and other Backward

“That a sum not exceeding Rs.
98,63,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sutn necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of °39.
Miscellaneous —Social and Develop-
mental Organisations—Exeluding Wel-
fare of Scheduled Tribes and Castes and
other Backward Classes’.”

Demand No. 33.42-Multipurpose River
Schemes

“That a sum not exceeding Rs.
4,81,03,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘42 —
Multipurpose River Schemes’.”

Demand No 33-43 —Muiltiputpose River

Schemes — Irrigation, Navigation, Embank-
ment and Diaindge Works (Cofmmercial)

“That a sum not exceeding Rs.
54,34,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the vear ending on the 3ist day
of March, 1969, in respect of ‘43— Mul-
tipurpose River Schemes—Irrigation,
Navigation, Embankment and Drainage
Works (Commercial)’.”

33-44—Maultipurpose River
Sclunes—lrrlgation, Navigation, Em-

kment and Drainage Works (Non-
Commercial)

“That a sum not exceeding Rs.
2,%6,89,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘44—
Multipurpose River Schemes—Irriga+
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tion, Navigation, Bmbankmeat and
Draiage Works (Non:Comfnercial)’ ™

wmndtlﬁhﬁ River
Schéines-Capital Outlay od Multiperpose
River Schemes

“That a sum neoi exeeeding Rs.
1,69,34,000 be granted to the President,
out of the Consolidated Fuud of the
State of West Bengal to complete the
surh necessary to defray the charges
which will come in course of payment
duting the year ending on the 31st day
of March, 1969, in respect of ‘98 —
Multipurpose  River Scheme-Capital
Qutlay on Multipurpose River
Schemes'.”

Demand No. 33-99—Multipurpose River

Schemes-Capital Qutlay on Irrigation,
Navigation, Embankment and Drainage
Works (Commercial®

“That a sum not exceeding Rs.
33,21,000 bé granted to the Président,
out of the Consolidated Fund of the
State of West Bengal to complete the
siith necessary to defray the charges
which will comeé ifi course of payment
durtng the year ending on the 3ist day
of March, 1989, in réspect of 99—
Multiptitpose River Schereés-Capital
Outlay on Irrigation, Navigation, Em-
bankment and Drainage  Works
(Cémmercial)'.””

Demand No. 33-100—Multipurpose River

Schemes-Capital Outlay on lrrigation,
Navigation, I'mbankment and Drdinage
Works {Non-Commercial)

“That a sum not exceeding Rs.
23,74,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘100-
Multipurpose River Schemes-Capital
Qutlay en Irrigation, Navigation, Em-
bankment and Drainage Works (Non-
Comumercial)’."”

Demand No. 34-50 —Public Works

“That & sum not exceeding Rs.
10,39.66.000 be granted to the Preésident,
out of the Consolidated Fund of the



2239 D.G. (West Bengal),

State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
-of March, 1969, in respect of ‘50-
Public Works’.”

Deniand No. 35-51A—Greater Calcutta Deve-

lopment Scheme.

“That a sum not exceeding Rs.
39,55,000 be granted to the President,
out of the Consolidated Fund to the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘S1A-
Greater Calcutta Development

.- Schemes’.”

. Demand No. 35-105A—Capital Outlay on

Greater Calcutta Development Scheme.

“That a sum not exceeding Rs
1,24,67,000 be granted to the President,
out of the Consolidated Fund to the
State of West Bengal to complete the
sum necessary to defray the charges
_which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘106A-
‘Capital Outlay on Greater Calcutta

. Development Scheme’.”

Demand No. 36-53—Ports and Pllotage.

“That a sum not exceeding Rs.
10,32,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘53-Ports
and Pilotage’.”

Demand No. 37-57—Road and Water Tran;-

port Schemes.

“That a sum not exceeding Rs.
39,29,000 be granted to the President,
- out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of “$7-Rogd
and Water Tragsport Schemes’,"
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- Demand No 37-114—Capital Outlay on Road

and Water Transport Schemes.

“That a sum not exceeding Rs.
7.,00,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
‘which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of °‘114-
Capital Outlay on Road and Water
Transport Schemes®.”

Demand No. 38-64 —Famine Relief.

“That a sum not exceeding Rs.
1,78,68,000 be granted to the President,

- out of the Consolidated Fund of the

State of West Bengal ‘to complete the
sum necessary to defray’ the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘64-
Famine Relief*.”

Demand No. 39-65—Pensions and other

Retirement Benefits.

“That a sum not exceeding Rs.
1,32,55,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of ‘65-
Pensions and other retirement bene-
fits*.”

Demand No. 39-120— Paym ents of Commuted

value of Pensions.

“That a sum not exceeding Rs.
3,74,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum ‘necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of 120-
Payments of Commuted value of
Pensions’.”

Demand No. 40-67—Privy Purses and
Allowances of Indian Rulers.

“That a sum not exceeding Rs.
99,000 be granted to the President,
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out of the Consolidated Fund of the
State of West Bengal to complete the
sum pecessary to defray the charges
which will come in course of payment
during the year ending of the 31st day
of March, 1969, in respect of ‘67-
Privy Purses and Allowances of Indian
Rulers’.”

Demand No. 41-68—Stationery and Printing.

“That a sum not exceeding Rs.
73.82,000 be granted to the President
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the cearges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘68-
Stationery and Printing’.”

Demand No. 42-70—Forest.

“That a sum not exceeding Rs.
1,79,89.000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3ist day
of March, 1969, in respect of ‘70-
Forest’.”

8

Demand No. 43-71—Miscellaneous-Contribu-

tions.

“That a sum not exceeding Rs.
2,51,60,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3lIst day
of March, 1969, in respect of ‘71-

> 9

Miscellaneous-Contributions’.

Demand No. 4¢4.71 —Misceallneous-Other

Miscellaneous Expenditure.

“That a sum not exceeding Rs.
3,65,43,000 be granted to the President,
out of the Consolidated Fund to the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘71-
Miscellaneous-Other Miscellaneous

R

Expenditure’.

Demand No.
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Demand No. 44-107--Capital Outlay on

Other Works.

“That a sum not exceeding Rs.
3,85,87,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of ‘109-
‘Capital Outiay on Other Works'.”

45-71—Miscellaneous-Irre-
coverable Loans to displaced persons
written off.

“That a sum not exceeding Rs.
1,00,00,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘7I-
Miscellaneous-Irrecoverable Loans to
displaced persons written off”.”

Demand No. 45-71-Miscellaneous-Expendi-

ture on displaced persons.

“That a sum not exceeding Rs.
2,48,03,000 be granted to the President,
out of the consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of *71-
Miscellaneous-Expenditure  on dis-

OEY)

placed persons’.

Demand No. 45-109— Capital Outlay on Other

Works—Expenditure on displaced per-
sons.

“That a sum not exceeding Rs.
43,34,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of f109-
Capital Outlay on Other Works-Ex-
penditure on displaced persons’.”

Demand No. 45—Loans and Advances to dis-

placed persons

“That a sum not exceeding Rs.
33,33,000 be granted to the President,
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out of the Censolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of of ‘Loans
and Advances to displaced persons’.”

Demand No. 47-78A - Expenditure connected
with the National Emergency .

‘“That a sum not exceeding Rs.
2,58,57,000 be granted to the President,
out of the Censolidated Fund of the
State of West Bengal to complete the
sum necessary to defray the charges
which will come in course of payment
during the year ending on the 3Ist day
of March, 1969, in respect of ‘78A-
Expenditure connected with the Natio-
nal Emergency’.”

Demand No. 48-98— Capital Outlay on
Multipurpose River Schemes-Damodar
Valley Project.

“That a sum not exceeding Rs.
2.89,25,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal ‘to complete the
sum pecessary iv defray’ the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘98-
Capital Ouglay on Multipurpose River
Schemes-Damodar Valley Project’.”

Demapd No. 49-103—Capital Outlay on
Public Works.
“That & sum npot exceeding Rs.

4,71,27,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal ‘to complete the
sum pecessary to delfray’ the charges
which will come in course of payment
during the year ending on the 31st day
of March, 1969, in respect of ‘103-
Capital Outlay op Public Werks’.”

Demand No. 50-124—Capital  Outlay on
Schemes of Government ‘Irading.

“That a sum not exceeding Rs.
3,61,27,000 be granted to the President,
out of the Consolidated Fund of the
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State of West Bengai ‘to complete th®
sum necessary 10 defray’ the charges
which will come in course of payment
during the year ending on the 3lst day
of March, 1969, in respect of ‘124-
Capital Qutlay on Schemes of Govern-
ment Trading’.”

Demand No. 52—Loans and Advances by
State/Union Territery Governments.

“That a sum not exceeding Rs.
10,62,91,000 be granted to the President,
out of the Consolidated Fund of the
State of West Bengal ‘to complete the
sum necessary to defray’ the charges
which will come in course of payment
during the ycar ending on the 31st day
of March, 1969, in respect of ‘Loans
and Advances by State/Union Terri-
tory Governments’.”

17.11 hrs.

WEST BENGAL APPROPRIATION
(No. 2) BILL*, 1968

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. C.
PANT): On behalf of Shri Morarj
Desai, | beg to move for leave to introduce
4 Bill to authorise payment and appropria-
tion of certain swms from and oQut of the
Consolidated Fund of the State of West
Bengal tor the services of the financial
year 1968-69.

MR. SPEAKEGR : The queation is :

*‘That leave be granted to introduce
a Bill to authorise payment and appro-
priation of ceriain sums from and out
of the Consolidated Fund of the State
of West Bengal for the services of the
Financial year 1968-69.”

The motion was adopted

SHRI K. C. PANT : 1 introduce the

Bill.
1 beg to movef

“That the Bill to authorise payment
and appropriation of certain sums from

*published in Gazette of India Extraordinary, Part 11, Section 2, dated 6.5.68.

{Introduced with the. recommendation.

of the President.
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and out of the Consolidated Fund of
the State of West Bengal for the ser-
vices of the Financial year 1968-69, be
taken into consideration.”

MR. SPEAKER : The question is :

“That-the Rill 10 authorise payment
and appropriation of certain sums from
and out of the Consolidated Fund of
the State of West Bengal for the ser-
vices of the financial year 1968+69, be
taken into consideration.”

The motion was adopted.

MR. SPEAKER : The question is :
“That Clauses 2 and 3 stapd part of
the Bill.”
The meotion wos adopied.

Cilouses 2 and 3 were added 1o the Bill.

Clause 1, the Schedule, 1he Engcting Formmia
and the Title were added to the Bili.

SHRI K. C. PANT: 1 move:
“That the Bill be passed.”

MR. SPEAKER : The questica is :
““That the Bill be passed.”
The motion was adopted

1744 bre,
RE-MOTION FOR ADJOURNMENT

MR. SPEAKER : Is the Prime Minis-
ter making any statement ?

THE PRIME MINISTER, MINISTER

- QF ATOMIC ENERGY, MINISTER QF

PLANNING AND MINISTER QF EX-

TERNAL AFFAIRS (SHRIMATL ANDIRA

GANDHI) : 1 do not know under what
rule 1 am supposed to make a statement.

MR. SPEAKER : 1 think, we are
taking up tomorrow at 6 O’Clock or so.
Naturally alf statements, al? the things
will como before the House tomorrow
evening... ((merruptions) It is pot a ques-
tion of statement. About the Kutch situa-
tion, we have already admitted it for
tomorrow, Naturally we will take up that
question tomorrow.  Mr. Vajpayee has

VAISAKBA 16, 1860 ($4K4)
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given notice already—some arrests about
Kutch, discrepancies about statements and
all that. This was specifically given by
Mr. Vajpayee... (/aterruptions)

o A fomd (397) 0 w9 fawx
T @ § fafader Mgq 9 ?

MR. SPEAKER : The specific natice
was given by Mr. Vajpayec. He was not
here this morning; otherwise, 1 would
have told him that tomorrow we are taking
it up and he could speak about Kutch...
{Incerruptions) This is being taken up tomor-
row.  About what shape, what will be
the moation. 1 will consider again; I have
two or three motions—Mr. Vajpayee’s is
there, Mr. Madhu Limaye's is there, and
some others are also there before me.
The discussion on Kutch matier, whether
it is the Supreme Court evidence or
something else, will be taken up tomorrow
That is what we have decided earlier. ~

THE MINISTER OF STATE IN THE
DEPARTMENTS OF PARLIAMENTARY
AFFAIRS AND COMMUNICATIONS
(SHRI I. K. GUJRAL): Is it that we

" have received any motion which we will

discuss or will the Prime Minister make a

statement ? What is the motion ?
MR. SPEAKER : There are two
moti di —given notice

of by Mr. Vajpayee and Mr. Madbu
Limaye about the evidence given in the
Supreme Conrt or something. The moti-
ons are there before me. Earlier the
Home Minister had made a statement
about some arrests and discrepancies in
the statoments— arrests or restraints; ‘de-
tention’ was the word used in the telegram
and ‘restraint’ was the word used in tbe
communication later on if writing. There-
fore, 1 bave told them that that discre-
pancy was there. Again it has been brou-
ght to my notice yesterday by Shrxi Vaj-
payee about some affidavit being given by
some official in the Supreme Ccurt.

Whatever it is, as I said, both the
matters could be discussed tomorrew. I
will give sufficient notice to Goverpmest
alse so that they may be ready to discuss
the matter,
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SHRI S. KUNDU (Balasore) : Sir,

Mr. Hem Barua, when he was in the Chair_

gave a specific ruling.

MR. SPEAKER :. | know, I have
heard it also myself. | was hearing from
my Chamber.

SHRI. S. KUNDU : I did not dispute

the  fact that you heard it though you

were absent.

MR. SPEAKER : [ know,
the ruling also that immediately aftér the
West Bengal Budget somebody will make
a statement.
stands. My only suggestion pow is that
the ruling which he gave stands. But, at
times, when a short a notice is given, the

Government want a little more time. That’

also has to be considered by the Chair.
Suppose 1 say, ‘Tomorrow morning some-
thing will be done' and ' the Government is

not ready, naturally it will be postponed.’

1 concur with Mr. Hem Barua about the
importance of the matter and 1 also heard
Mr. Madhok. 1 do not disagree with what
Mr. Hem Barua said.
with the importance and all that.
Govérnment want a little more time. So
1 would only say,
more time and take it up tomorrow.
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1 know’

The ruling is given and that

1 entirely agree
But the'

let us give them a little’

5

SHRI1 P. VENKATASUBBAIAH (Nand-
yal) : Shri Atal Behari Vajpayee has given
a motion. We do not know whether it is an
adjournment motion or privi'ege motion--it
is for you to decide.

it Ay fowd : qw firer & sreara i
g1

SHRI P. VENKATASUBBAIAH :
Here just it is a point whether with regard
to an affidavit filed before a court by the
Government there are certain discrepancies.
I wanted to know from you whether this
House can take note of an affidavit that has
been filed before a court.” Will it no tbe
sub-judice wherein it is for the Court to
decide whether the affidavit filed by the
Government whether there are any discre-
pancies or not ? And in what manner
this House can take cognizance of that
affidavit filed by the Government in a
court 7 ‘That is the only point I wanted
to know.

Re. Ad). Moilon

SHRI BAL RAJ MADHOK (South
Delhi) : The earlier motion that was given
was simply about certain things that happe-
ned about the Satyagrahis.

MR. SPEAKER : No, No.

SHR1 BAL RAJ MADHOK : Now

with the coming of this, it is a very grave
matter.

MR.
said.

SPEAKER : That is what |

SHRI BAL RAJ MADHOK : | do
not think it is a matter sub judice. It is a
question that when the Under Secretary
filed it, did he give it on behalf of the
Government.

AN 'HON. MEMBER :’
the External Affairs Ministry.

On behalf of

'SHRI BAL RAJ MADHOK : Yes,
on behalf of the External Affairs Ministry
which is a part of the Government ? Now,
we have taken a stand about Kutch belng
an Indian terntory and the Tnbunal also.
has said it. ‘l'he whole proceedings are
there.  Now when the Government says
something before the Court which goes
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quite contrary to what the facts are and
what stand the House has also taken, it
is not only an insult of the House but also
:is a grave betrayal of the trust that the
people have put in this Government. There
are two thing. One is that the Govern-
‘ment must supply a copy of affidavit filed
before the Court and secondly whether
the affidavit is filed on behalf of the Gove-
roment or by some individual in his indivi-
-dual capacity.

SHRI HEM BARUA rose—

AN HON. MEMBER : Sir he gave the
ruling.

MR. SPEAKER : He was the Chair-
man; so he gave the ruling.

SHRI HEM BARUA (Mangaldai)
This affidavit contradicts what our previ-
ous Prime Minister has been saving all
about the Kutch. Therefore a statement
should be made.

MR. SPEAKER : That is what I. have
heard. Mr. Prakash Vir Shastri raised some
points. You were in the Chair. It was
said that they should- be discussed on the
floor of the House when it was contrary
to what was said in the house by the then
Prime Minister. Naturally it can be raised.
It is not a matter of questioning of what
is being done in the Court. It is only

VAISAKHA 16 1890 (S4K4)
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SHRI S§. KUNDU : I think Govern-
ment will circulate this paper. How can
-there be a disussion in this House unless
.they circulate copies of this ?

i

MR. SPEAKER : Let mosee. I am
not going to decide here and now. Let me

“see. Shri Y. B. Chavan.

1721 brs,
CIVIL DEFENCE BILL

THE DEPUTY MINISTER IN THE
‘MINISTRY OF HOME AFFAIRS (SHRI
K. S. RAMASWAMY) : Sir, on behalf of
Shri Y. B. Chavan I beg to move*

' “That the Bill to make provision for
Civil Defence and for matters connec-
ted therewith, be taken into considera-
tion.”

The Civil Defence Bill was introduced
in this House last December. The Civil
defence organisation was set up under the
‘provisions of the Defence of India Act and
Rules; 1962. With the revocation of the
emergency the Defence of India Act will
cease to be operative from July mnext. To
continue the or tion and administra-
tion of this Civil Defence organisation we
need some statutory provision and hence
we have come forward with this Bill. Sir,
I need not emphasise the necessity for such
an organi ially after we had an

questioning the view of the Go t
that is stated here. Any way all the things
are put together. Tomorrow, if it is not
a privilege motion or something, we shall
see how we shall discuss. I will formu-
late something tomorrow. I have allowed
it. Not at present now, tomorrow evening
we shall discuss this.

. wtay famd: gow-AwT @Y 95 A
Lagui cll

MR. SPEAKER : Let me sec. We shall
decide.

SHRI S. KUNDU : Have you seen the
lines. ? For your information, may I read
it out, Sir ?

MR. SPEAKER : Not now.

experience of the Chinese invasion and
involved in a war with Pakistan.

Civil Defence aims at saving life, mini-
mising damage to property and maintain-
ing continuity of production and civic
services of the country.

Sir, Civil Defence is mainly a volunt-
ary offort. The members of this organis-
tion Join this on voluntary basis and it
gives them a feeling of involvement in
national participation and also they
have got a satisfaction for contributing
their mite for protecting the country
during the times of emergency. There
are about twelve services to be organi-
sed under this organisation and they
need long training and so this need for a
permanent set up under this Civil Defence
system. Alot of equipment has to be

" *Moved with the recommendstion of the President,

e e
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procured, instalied and atored. So, the
Civil Defence System has to bs & perma.
nent one if this is to function effectively
at the time of emergency.

The present Bill contains provisions
which are already found in the Defence
of India Act and Rules and also it conta«
ins the provision of the Personal Injuries
Act, 1962, in regard to compensation to
civil defence volunteers, under this Act.

This Bill does not make any change in
administrative or organisational set up of
the system already pravalling. The organi-
sation will continue to be voluntary as
before and no pressure of any kind is to
be used in enlisting the cooperation of the
people.

I am sure the House will appreciate how
necessary it is to have an efficieat system
of civil defence for our country to function
at the time of emergencies for the protec-
tion of the property and life of the people.

So, I commend this measure for the
consideration of the House.

MR. SPEAKER ® Motion moved.

“That the Bill to make provision for
civil defence and for matters connected
therewith, be taken into consideration.

SHRI SRINIBAS MISRA (Cattack) :
On a point of order. This Parliament has no
power to make laws regarding any matter
contained in List I of the Seventh Sche.
dule. If the emergency is there, then it
could be done under articles 249 and 250.
But ualess those condition are satisfied,
this House has no power.

So, it has to be seon whether by simply
affixing the phrase ‘defence’ it could be
made to come within the purview of List I.
By simply affixing the phrase ‘defence’ and
calling it intellectual defence or health
defence and s0 on, could we legislate for
those matters? By saying intollectual dofence
Act, can we legislate in the matter of
education? In the same way by addiag the
word ‘defence’ c¢an we legislate for
morals, religi for ead and
everything else?

MR. SPEAKER : But defence is with
the Centre,
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SHRI SRINIBAS MISRA : Simply
because defencs fs with the Centre this
kind of argument will not hold good.

MR. BPEAKER : while speaking on
the Bill he could make thess points.

SHRI SRINIBAS MISRA : It 18 &
constitutional question and not & Quection
of making points. Itis a coastitutional
question whether this House has the
competence to pass this. If it is not within
the competence of this Houss, why should
it be taken into consideration ?

For this puropse, the provisions of
this Bill have to be seen. Clause 3
reads thus :

“The Central Goverament may, for
secutlng civil defence, by notlfication,
make rules providing for all or any of
the following matters...

When even Parliament has no powsr
to make laws regarding these things, can
we delegate the power to the Central
Goveramént to make rules and laws regard-
ing this? This is to be seem, This Is a seri-
ous matter. Under the guiss of civil
defence, the Central Government are trying
to nuliify List 11 by seeking to take all
the powers that are vested in the State
Governments and the State legidlatures.
An snumération of the variouse items will
prove my poiant.

The whole of clause 3 refors to entries
1 and 2 of list I1. ¢ Clause 3 (1) (x) : refers
to ¢

‘“‘preventing the prosecution of any
work liklly to prejudice efvil: defence;”

This comes under item 35 of iist II.
Clause 3 (1) (d) reads thus :

“prohibiting or regulating traglic...”

This comes under item 13 of st II.
Items (j) and (1) of clause 3 (1) are prohibi-
ted under articles 31 and 19 (1) (f) of the
Fundamental Rights Chapter.

Item (n) reads :

“seizuré and custody or destruction
of Injured, unclaimed or dangerous
animals.”

Article 31 is violated by this.
(o) (ii) reads :

vraflways, tramways, roads, bridges,

Item
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and all other means of transport by
land or water,”

This comes under item 13 of iist II.
Item (o) (iv) reads thus :

“sources and systems of water supply,
works for the supply of water, gas or
electricity and all other works for
public purposes d

This comes under items 17 and 25 of
List 11,

1 would not enumerate all the items
but I would only mention that all these
things come under List IT. If in the. guise
of defence, the Central Government want
to regulate the whole of List 1I items, why
should the State governments and State
legislatures be there? It it possible for them
to regulate all these things only when there
is a declared emergency or when the States
agree. Why do they not approach the
States for agreeing to these measures?
Unless the States agree, simply by adding
the word ‘defence’ they cannot take the
power to make laws regarding these matters.
So, it is outside the competence of this
House to pass this law.

MR. SPEAKER : Is Shri Samar Guha
moving his amendment ?

SHRI SRINIBAS MISRA : My point
of order must be decided.

MR. SPEAKER : 1 bave already
decided. The hon. Member himself has
said that by adding the word ‘defence’ they
have taken it over. 1 would have
said the same thing which the hog. Member
himself had said that by adding the word
‘defence’ they have taken it over and can
do it at the Centre.

SHRI SRINIBAS MISRA : They
cannot do it. That was what I had
submitted.

SHRI SAMAR GUHA (Contal): I
beg to move 1

That the Bill to make provision for
civil defence and for matters connected
therewith be referred to a Joint Committee
of .the Houses consisting at 16 members,
11_from this House, namely :—

(1) Shri Rajendranath Barua

(2) $hri Krishna Kumar Chatterji
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(3) Shri Y. B. Chavan :
(4) Shri J. K. Choudhury
(5) Shri Benoy Krishna Daschowdhury
(6) H. H. Maharaja Pratap Keshari
Leo
(7) Shrimati Sharda Mukerjee
(8) Major Ranjeet Singh
(9) Shri P. G. Sen
(10) Shri Arangil Sreedharan ; and
(11) Shri Samar Guha.
and 5 from Rajya Sabha ;

that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total number
of members of Joint Committee ;

that the Commlittee shall make a
report to this House by the 29th June,
1968 ;

that in other respects the Rules of
Procedure of this House relating to
Parliamentary Committee shall apply
with such variations and modifications
as the Speaker may make ; and

that that House recommends to
Rajya Sabha that Rajya Sabha do join
the said Joint Committee and com-
municate to this House the names of
5 members to be appointed by Rajya
Sabha to the Joint Committee. (13)

MR. SPEAKER : Both the original
motion and the amendment are now before
the House. Shri Samar Guha can speak
later.

SHRI K. P. SINGH DEO (Dhenkanal) :
From the statement of objects and reasons,
it is clear that only that Chinese aggres-
sion in 1962 helped to hit home the fact
on our Government to introduce civil
defence mesasurés in the country. Till
then, we were living in a world of fantasy
and toyed with funny ideas and neglected
this important factor.

As far back as November 1957, on the
occasion of the 8th anniversary of the
Territorial Army, the late Prime Minister,
Pandit- Nehru, -fn' his message to the
Savdaan, the journal of the T. A. had
stated :

“In this world of storm and conflict,

" “we have to be ready and vigilant, and
‘thé Teadiness demands from us tram-
;ng and upuy -
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But noting happened in this sphere till
in 1962 and 1965 we were oaught napping.
Even till now the Territorial Army is in a
shambles not to say of civil defence where
very little has been done.

Countries all over the world today
maintain efficient and sizeable civil defence
organisations and rémain in a state of
effective readiness at all times with a high
pitch in this regard constantly maintained,
so that they are not caught unawares in the
event of external aggression, as we were
subjected to in 1962 and 1965.

In modern warfare, the test of strength
lies not in the battlefield alone but also
in the morale of the people on the home
front, and their will to survive means a
great deal. It is the strength of the whole
nation that is at stake when the enemy
endeavours to impose its will on its
opponents, by the subtle use of diplomacy
and phychological warfare which is
designed and aimed at destroying the unity
and collective will of the people to resist.
The low morale and indecisiveness which
the ememy aims to create and spread
among the people through pl d pro-
grammes of propaganda and publicity,
through the press, radio, fifth columnists
and aided by other unpatriotic and anti-
national elements, as exhibited by Radio
Peking and Radio Pakistan in the past,
and very subtly by Radio Peace and
Progress—all this can be effectively com-
bated by proper civil defence measures
only.

Fear and excitemeat are the two things
which in times of danger result ia chaotic
and irrational behaviour where clear
memory and judgment are things of the
past. The enemy strives to sabotage the
war production and it is net only the
civil population that it effected but the
armed forced that are starved of their
requirements, which can meaa all the
difference between winning and losing a
war.

A well-fed, well-trained and valiant
army can save the nation from external
aggression, but a well-organised civil
defence is a must to save the community
from intetnal disruption, panic and
demoralisation.  Civil defence measures
ghould be designed to achieve one ebject,
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namely, maintainance of will and morale
of the civilians.

Since the successful operation of civil
defence measures requires the spontaneous
co-operation and enthusiasm of the people
as exhibited during the second world war
in Britain and recently in the 6-day war
by Israel, the economic, social and political
conditions of the people -should be kept at
a high level. This will go a long way in
getting the co-operation as far as the com-
munity is concerned. There is no dearth
of eathusi in the people for civil de-
fence, as was exhibited after the 1962 and
1965 aggressions on us. But the Govern-
ment have failed to rise to the occasion to
canalise this enthusiasm into a disciplined
otder. Complacency and the ineffective-
ness of the Government has been demon-
strated in Delhi itself where Rs. 25000
worth of civil defence equipments have
been lost under the very nose of the Home
Ministry. God alone knows how much
has been damaged or lost in the whole of
India after the Pakistani aggression.

In this context, I should like to say
that proper inputs for civil defence shouid
be made available to the State Government
such as fire fighting and medical equipment
ambulance and rescue vehicles and crash
helmets. The State Governments should
be subsidised for the fire fighting equipment
by ths Centre and the Centre should insist
on maintaining a certain standard.

Civil defence can be divided into two
types ; active and passive. The Govern-
ment of India has failed in urging the mass
to generally participate as was expected.
During the Pakistani aggression, our colle-
ague Mr. Dhillon with the people of his
area who were unarmed organised civil
defence ; unarmed civilans on their own
initiative captured a lot of Pakistani para-
troopers without having a single weapon
or any direction from the civil defence
a uthorities.

17.36 hrs.
[Mr. Deputy-Speaker in the Chair)

. As for passive measures, casualty
centres should be opemed in everyneigh-
bourhood. Private and Government doc-
tors should bg induced to act as velunieers,
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Air raid shelters should be constructed in
every new house which is to be comstruct-
ed from now on, as they have in Europe,
Israel and, lately in the U.A.R. Civil defence
should be made a compulsory subject in
high schools, colleges and universities.
Civil defence authorities should be held
responsible for any indiscipline or in-
efficiency and string m should
be takea.

Civil Defence Bill

In this background, 1 submit to the
Home Minister—that he should have no
objection to amend these clauses according
to my suggestions and should look into
our amendment.

In clause 3 (1) (a), the words are “pre-
venting the prosecution of “any work like-
Iy to prejudice civil defence.” The phrase
any work” is not only too general in de-
finition but in the point of application will
infringe on the normal avocation of citi-
zens' fundamental Rights. So, the words
“amy work” should be substituted by some
other suitable word defining the scope and
nature of the ‘“work™ which should be
aormally public in character.

MR. DEPUTY-SPEAKER : The hon.
Member should remember that we have
hardly ene hour for the whole Bill.

SHRI K. P. SINGH DEO : I come

to clause 3(1)(g). Securing of buildings other
than the residents actually living—this alone
should be permissible. The wording ‘in the
event of hostile attack’ is too vague and it
should be substituted by “at the time of
attack only”. I now come to clause 3(1)(r).
It should go altogether as it deprives a
citizen of the elementary rights in a demo-
cratic way of life. Clause 3(3) is too
Yague and should include wilful acts and
acts as a result of a conspiracy to subvert
civil def es should meet with
detersent  punishment —imprisonment or
fine or both. Finally, clause 13 substan-
tiates the objections raised with respect to
clause 3(1) (a), There should be a positive
and clear cut definition of “‘any work” and
“as little as may be consomant”., We
should take the cue from the example of
Britain during the 2nd world war and more
recently from Israel during the 6 day war
and take up our civil defence measures in
u more serious manner to be in effective
readiness than we had been till now.
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=t wofwo apve (fagrmgy): wwreas
g, ag @ Fafew AreE fer v o
T W IR A A AT & R W
TH TN ARAT F | ATV T & @
fo dmEm &1 gfw QT gUT 9T |
TE AW R T g A9 gR
fafew fadia &t dard v w1, w9
AR ¥ $1 qq wveT A @r
WE AN AR R am 9 O wg
a1 fF # gy s ofons ¥ we-
TS FE )o@ F4 fwAr @r gw
S T #0T @ gIR gF A Twi
@R 57 1 99 9% Ta ¥ g
e wEw o, g dfee aw ww
fsow & atr 9 g fvar

qF W G fF qey g3 A qav
gaR qrdl F ot @ e sy oy g
Wl Fmemsgraar &
“Provided that if there is in existe-
nce in any area in a State, immediately
before the commencement of this Act
in that area, an organisation which, in
the opinion of the State Goverament,
may be entrusted with the functions of
the Corps, the State Government may,
instead of constituting a separate Corps
for such area, call upon the organisa-
tion to take over or discharge the func-
tions of the Corps in that area... ... ”

W A A T TR ISt g
g B f f o am A W
Ak € 2, wrad ¥ av weq wAW ¥ av
O AT A, TA%  qgA I Foen-
arer # foawr wrdar sie gaF W 3@
wfree O M fr fafeer fega & W

o & WY @ T A dwarfeay

& TAT @ FE qaHI

q9 T QAT E 1 AT w9 D
§ @ 9 QA § gl arw gfag o
i A QA R Az Ay qEw
9 $ ¥ fag g0 &% T€E N agEar
& ag A o st wifge ) qed
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N wF A TR TR
Y gEmar ¥ W W E A fadew
t e ot off ¥ aeg Y st
g f& S wrdw A ArEw o g
7§ § ar fafaw foda A wreew T g
T ¢, ITHY g wEafee wT AT A0 |
g @ SR g O awg & wfefaa
w& T wrfEe | § ag N SgaT
e g o R ¥ for e g & o
ot AT FTAT IR
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fefergmr & sqaemr #1 &) § wd
faegw wgma g1 9T o faefl s w1
¥ fefafa agf gm, s¥€ ¥ wad
fefafearst adf <ar s, wf f aLF
99 78 9% & | uF T ) BE qwg
A1 WX IgF A g e w< O g,
W a@ § FW AN I AL | W
Y w9 grat B AR FT T AW
W qAEA F =TT gr 1 et -
o7 R FE & fag AR G F9H G
T | .
o1 T9 § GIET ®7 N sgAedr Y
2 W a3 & fr owr ANE s
Foedt 1 & ¥ ag) forrar § a1 Rege
FW@ §99 ¥ fagsg sewr gua
ST &, &Y 9§ 9T i &) WAt w0
fFar 91 FAT R AR SOF 97 9N
T QoA B fear smawar ¥ ag
W 9ga wed WEemTAA e g ¥
wr faege g i F A g
IqF a1 & TR I A @A A owA-
&7 F1 oY =1fgd | o w fefafeaa
WY AT A E O wgw g wIw

s Q) @e f § ag W WA

g fv st weet feafu & 97% qrq g
famme @ o<t s AR I @
M gEd g A T Ty g
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S AT HqrR & o Forw o o &
L Lol 8L

“If any person neglects or fails with-
out any reasonable excuse to obey any
order made or direction given to him
under this Act or rules made there
under, he shell be punishable with fine
which may extend to five hundred

o ¥ & § aréz s g

oo aw ®
o e § fefafeam foar @ damw feda
N, fafaw fedg 9 sra g1 SF 3
Fg W W AT F g q@ey &
afer fnfaT o e & W R
W EEH TR AR FAT g AR
IRt qaTT Tifed fs ¥ &Y v A
g FHeT g |

7% 31w & fF el wéF F g g
= o F 7141 971 9 a7 g ©r A
fe o g gHar e g 1 Afew
¥ 3w @1 g 5 @@ g am o o samar
FEIT ERIY | L% AT FrIAEd HC & A
e § 1 §T T S FTAS ¥ rOwy gany
FrforslY T 3 3 =rfed o fag el oY
wrg 18 a8 ¥ FUT ] WR 30—35 W
T § A w0 AT 9 § I fag
SIqHT §FH! ATfAH HT AT ATHRY

fafqr fedw & o M §, SA®T
o9 &I FT, I q4T T A9 @
3, ST EF &7 W | w7, IAN
;A T 1 S a=1Ted < 1 919 |1y
97 M IET 92, IAH W9 A <
T T §F, T3 STTEAT W19 T |

W Ok & Q9§ og fdgw W
e 31 § 1

ot vmfag waaw (gv): SoTSEE
7fea, fafaw fedq faw ot qu gwr g
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et & ariz $3av § | 2w A @ fow
fafaedt g & ad) it 1 3w weafw
qeer Y farird #19 #77 a9 qAqG
fmal, wdafedi qar gay wRfaal 9T
Wt &t 2 1 arg & @i mfa 2R E-
&7 Y FA AT g37 € dAr §
et fredErd araw a1 g ot E
aaT g fE ¥ A quvg agr sgEEdr T
Y ¥ wrew wgiggr 9Ed & 9N E
R 7 Iuzel ¥ wfegdl mit B A
THE gar &1 #% g reafeat A
A & 1 o N Rard | @ gw ol
q9qT sqaewr # &Y qiy § A WU AW
fafasr fedw & Mz srar & SR Ty
TEIT FT gH AT FW § | TG A 5
A zEH AT sgrA fear d, gy fao &
Iw) qad XA §

aora aeré frw ae A Y 7
qTAFS TN I AT | gArs Sgreit
gr s @Y § AR R dw a3 IEwT
oTT 93aT 21 ¥ gwa ¥ g awd @
S1ar & fir oY wrar ary 91 g §
I gErE guw! ¥ q9T A HIET H
317 | Y R ufeary &, Fgi o Wi §,
agi F faT e moe) SrarTe w1
sqaear $TA Fifge aifs gag AR 92
fafaer fewa &1 arfaer 3 &vr 993 9%
¥ gv ¥ wied o fafaw feda e
&1 W SarEE F@ ifegd arfs gy
T @ IAL A T GEAAT ¥ Sr
T TH |

AT R ¥ guT weT WRU F
Taafy WX Suawafy sfs Jare fed 1,
g% 2w & af | By § wiw-niw F A
gema-garas ¥ @ wwr o e
T$ | w57 R { FOT T A AT
T o Do@r g€ 7€ fF qw @r MWW
qet ot fe e ¥ arafa dar g€ &, dw A
FAGT UGN I T SERIT g TH
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& 1 ot 9% 7g S a1 fF I W
% wggq ag) Qar a1 fr gm I AL
fadelt smEww T @1 & | fafaw fewg
A owiEar gaR fot d 0@ W
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g1
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9 &g 3 2 e ume dro @re A faw
1w & et o) Frenfaay Y w3y
@ a1 75 qede ot 8, A arew
§3 dvw 7 oar A kT @ Fm
¥ fg my &) X o deary g, i
O wAED N & 7z O feww
1 ot aga @A & sk T T
T &Y Wy wear 2 )

IR A AJA ofEade fagr O
R 3% sfgsw 1 Ifea e fear
M, qIfF ATEETaT F 997 IAET ag
I &Y &% |

fofem fedag & w14 § wwifw
FEART A4 1 LT | 77 F@A F grr
¢ fr gures 9 WO Aefirdy W gy
T9 WL, W Q¥ el ot sfonws
g, o afcarresse fafaw fega &
w19 ¥ qrar 9%t {1 g@lAq a8 Aaww
3 fr @ w1d B TS ¥ g T
I |

TR W ¥ wE W ugAd, o=
Y F W A AT HATHFAT AR
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@AY iRy ! _

RaT fF AT aTET X wgT 2, Ewrd
ggt fafed e ¥ sfvew & sfw
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[t 7w fag s
Fgear AR &1 gAr & fF gengreg &
fafaedt argw & sfgaw & fao s
w1w 3, Afew sud fag A g A
QA

ag Wt wrgw g § fF gwrd feda #Y
g5 § 9 Fg iewE ¥ q afs T
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¥ oy ¥ T I sAATial €1 5w
AMACATE FY T FIAT LT |

g% g s Wl agiew e
ITEY BT SAT W |
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o ® § fF g HIEI AT gL OF
amy ¥ fredt g€ mmew A wd R
I o
fraelt AN @y § T g I A fogR
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gEar ;T ANM E, T qEq I E AR
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18.00 hrs.

MOTION RE MINISTERS® RESIDENCES
(AMENDMENT) RULES

ot g fRd (9%) : wTowe g
ga, W19 § wfaat § a7 vy o
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# it ofcada fegr gt 8, Iv ofcagAy
#1 &7 7w oI ATEAT § ) wAw ROy
fawz © arrw fawa & ot cud aferdt
#Y 57 o oY gAeAry, v ar ar gha-
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IS WEIEW, @4y @ ¥ g
frdga s agaT § fe sa qw aE ¥
ZH AT gaAraere 81 q9 FWQ@ & aAr.
arft g N A FIR A,

ot fore qreTAe () 20 @ Ay

off ay fastd : 21 & w5 | gaTA-
I FHTS F I FT TE 77 78 AW
FeEr ek @ dwy ¥ gy fear
T3 fr 9gw, Seww W, gt
9T WF AT F qLEAT AT U gNT F
AN gEew &, I F A aveArg D S
o R R §, 7% I F agtox
o% faas o a1 sk agw g @ 19w
T &% 93eat ¥ gw Y I - ST WY
ferd #) gfawrd 1 F aX ¥ a1 wfww
TR 3 F A § wqar FA wae F3@
2 A afel w1 e @t G I 0
gg a1 A i wgr fs whwifat ok
AFTIEY F1 ATHAT WY Forr WAL,

ot frs o ;5 A Y o,
3% A o A7 ey

wit e fed i3 § faw arrww
o Y § 9 T & fR g e ey
gar L.

oft forg Ao ww A W @

£

Wowg vl - K er gyt o
9T W TR § 1 7, IS w@)-
ww, faww ifing 3, oafed @2 i o
A & fagrdl ft w9f = S g
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[#f 7q fermr]
FATAAE & FaL A N qaeta g, afeq
ae Frfesa w1 3 oF a9 0z § o)
¥ e e argfie @atwart SR
gofrare gare ¥ o, s07 w09 afewdt
A7 F, sy Fggaa g § e =ga-
% sraE AR &=t qur nfwwaw sy
R gut—zg # fraar % afus & wfuw
2T nfgd ? Y A fagg gfram £
@ # § 99 2 § o, W fgrgeam
# Y awewr &, faadr-re wuad &, @
qSframdy 2t § oft A &1 S Sy \@n-
AR A WEw ar gl AT F S
sepfrez A g, oA wrEY f@g o
2T A T FT IFT § 6 A A9 g
73 91Ad 8 fifgw £ 5 ofew § wfes
-gTEY SR &= i fur f—aaf w A
T W TAEATE FW @A &, AT AW-
&g F a9 wd A ghrng NG ad
§ 79 oy 9T W GiFT H TEA Y
oAt & - ag AR & fad g wwe
NN g4t frgar & g9 qag ww AN
@ fadw w q@f gaw ¥ wRgfaee
I FAN[@F Loar LT F AT W
TEHT, TAAT AGATAT I I} A E
g igda fm dga &
& ofifor—reg faar w=h agi 9 93
gC I—3 W@ Td @ AT fr foar w=h
a1 faer werrad & 3@ Afesa ar faag
faaera & St Jugwsfa @ § ar faen
F &7 F o ad v E— S A &Y
arEdt AT @at § IuF gway § foer
g% @ ooh §, 98 wafim
flrmw - EFY A SRS W aat § A

¥ &% & ag 1:50 X 1:60 F AT A

(4

- wRag ARy X F o S &
miaw"ﬁaaﬁsrmrﬁswﬁm%
N FA § I avEATY, IT® W, IAH
§FF w1 fa, faoreht, i, e o,
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T AT #7 &9 9 I9H N g &
&7 ¥ g7 1w & w9 ¥ O ggraan e
2 T faeme o7 Y araeHt on Qe
1 9re 12 g9 a9 &«

siteelt T g (wwR): s
FrEat ?

ot ay fomd : @i wasN oF @
goamz T &7

&t wardA g W Y« F w2

Magfmd M@ fer s &
T I @ ¢ | qEErg, W, e,
fawreft, qret, et ok afgr wmife &t
TI—5T qF oY FraT gAY 1 o 12
AT TIUT 7T § R sy #=f %Y
FAT Fq7 75 FAR &9 91T &, 37 FoH
N 507 709 45 g T@T AT

o, SUTSTH ARG, TWH g A
T1a 3g & fF faecht & @ oY o) Fagfong
foad = @ WA feer ad @
gR Arm 1 Y www faar qrar &, ag
& W g Agt faqar &, fe o 25
afaaa Y gafedt, FN gEey 5 &
et & W At @ @t www faegw
gEr § e omar & 1w W aeR o
AR A T AwE FT T aga sawr
IR g W e e
=+ § fF v AwrT Tice fadr, & am-
g FTaft A d o Fowan
Y arr FraT Tfgd |

T §rdT Y arg ARA & weh
WERA ¥ ST wrEaT § R frad sy
w1 3Ry O Fore §, g o o Faroreft
freelt R ¥R @ q@ w1 wifax mf«
wmmamgﬁwifmd‘rgv
“ﬁmtﬂmmwﬁlﬁﬂm
mﬁi"ﬁil@mwﬁﬁlo

TSP W &1 AW faewr 2w o
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& A MR e 6 W
fraar & 1 &Y aFaT § WTE wiwer a
fieet s sk v B fasrar &, &
v WPl A qer mww oar fa,
qrft, wdfac oifc Al faear 1 ww
fie greie & grary S &Y S W oar
et & o fergear & e A
&Y ot wrg a1 W R, g agq w9
t N g o FIgE §Tee #
t

wgt a% e mif #1 9919 ¢, ag
I &1 Fg3 & 5w S o areEe
97 3 FT 9 § gI AFA @ T A
I & AgY § 1 29 I WY gAwg A
freY aareardY 3w § a1 gEAEY wd
sgaeqr § g3 fd safeaal w1 faat afgd
— W AT TH § G av & gg wgr 6
TR g9 f5 qfEdT g@w dw F«@rAr
qEy § @ "9 St gadfa qrsar
dar £ gug o AN ¢, A q@ wiy-
& § a1 N ardwfw gl @1 §
I E ST IR A FH A A
SqATIITF 47 T TEFTA §—TF 6 AqH-
&t HF—ard ghesi w1 s e
Far wifed AR o) & & o g .
o gAY AR @S F AT H 10 10
¥ gfus g=a< 7 1 fA @ aa H
TN quaEig D9 F 74 grawr aw
a7 Tfegd

STF AY AT FHTF & IJITSqEA §
—qTT T E, TEAT A AYET J FHE
d37 97, 9 I9F 93¢ 4 WX I WY
o ArX § I 7 UG ot smEq W
4t | IEA Far 91 fE gdel & AR ¥
qET qF AV6N ar Ffyay # qaearsy
afc & aR ¥ N fraw v goy, &
T AT g 4T, §F ThT WAE WH
fod ¥ fager a7t ¥ gy 14t
frody gy ig g agt e ¥ W

YAISAKHA 16, 1890 (SAKA)
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A & A, THE F AT @ A,
TR 7Y e ¥ frow wifx @AY X,
I avg # gy Witz fafewa & o
T e IWH T mI A R
aafsq wrel 1960 & Tl & ;AR
3'3 %o fogy af 4t agi T aIF g ==
gral (@ gea § F oo agdier @
g TrEa g fF s gw ag AT W
HE ¥ T AIA ¥ qEN q0AA 5 Forad
a%THT 1:10 ¥ Sa7=T ALY QAT | AT Iz
7g gTA @ § 3 A frit §7 A
ot Y v a5 £ Fifs e g
oo @ o @ fF g @ ¥ oW
qeatg ST gfaamsl W gerar  awT
Y gy AR wifae & g AFd &
far 7Y faa®, Y97 fasly o7 § =7
v 1 gaferr # srgan g B @ g
F fad o g & Ay o) g
a5 & IOrn & fay g9 ag ¥ awedne
graedl frqw S99 &1 S9F {19 99
faslt o 7 W wrEAt AT &F TN OF
A KY AT A A0 |

X ¥ FAE & v § o Wo
arefne argg A uF e fgar @ faad
qarar a1 s AR R & afedr
AT ¥y § ey wwE, 3w FiE
T ¥ arz N, @rd A ArE T @ I
qY | Y M I 7T AT IBHI &, dCTYU
afeat § I A & g aday &+
sa faarar wrgar § 1 dacaedt #v gfa-
ey & 99t 99 § 9N ¢ oF w/Ay
W aw wf 1 qafaT qar W wEam
¥ g grdar 9T wfiEr ¥ feEme
F, ferger # @wrorang @y & zfee
y ? Tw 9Yg A 2T T g7 977 I
Qe QAT F fad, sdisw ¥
fod, 8t & gue ¥ fa, fasr ¥ s
& foa, fard ¥ far ar sk Y fawrw
¥ o § 37 % Fo, weeT) o7 ¥ ey
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[=t 7 fomR]

ool dw ¥ fad R Oy Wi W
FAN 3w g [

Naw & qIgd Ja, Wo W A
AT A, N F Y N wfed @
@ 91 93 q8) T 97 R et sk @
Fam AR § &5 93 AR RKay a1 w@ifs
TTHIAT & IR | 3gT € 97 a9 ) awA
g saadtw wat g 1500 wo¥ wrfes
N AF 9 I3 @ T & faa &N
S ¥ wEe ot SEEy 9t

% RWE W W1 AE
e ar ?

ot wy fodr : 6 ag aveT AW g,
sragrfor w8 & | N QY ag A wmA-
gfiF TT Iy § i w0 syat
N am wQ@ T Afcy gAw wWfed
agR o ARy w  fAEwEr o
dd N fAwwx IEw gE=w
F& A agT wifegw ) & ag T ww
g ¢ FF gasr oF fen A qaeg &1
g e At g a%ar g ¥feT Eer
T AT g 1 @ fag § gwE T
TA FAa@ v § 1 @AW A AR
16 817 mer g A s @waw
¥ oz ¥ waAWAAr AR AT AT
W § wafvg a@f = 1-10 X far
ATA | GAY QA A WA G ¥ A}
qE AT ) nifaal ¥ ge frar I @y
fs gara ¥ Al ¥ wrestarfaar w0
SrEeT i Tifed | 3aF a1 WA Freft
a7 ¥ ax¥ N Ay fag qg @
agi gfaad sk w9 wifk§ @ mg
¥ o frolt & ¥ e gweE efy
a A @ osed A F o aw
aeircar ¥ frrer q@w o ol i &

TR TATS, AR RIS, W
v N9 9T AF IO 'wfhlg_‘f
g 97 A § IR Fee A,
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@ § IR e A | & s @
g:

‘ag gar fawmifag st 3 fe
wfEt & fram-sam (detes) fram,
1967 &, oY fa7iw 9 fagvay, 1967
N wfwgamr et sfto THe WRo
1801 ZIUT WITE & 99T F FH0-
frd gu & qar 13 oxady, 1968 w
TAT-9ed X W@ T ¥, Frefafaa
gMeT fear 9, wata : —fraw
2 ¥ g q freafafas e o,
aafa @ -

“2. wfad & frara-sar faaw,
1962 #, fraw 8 ¥ eqrr q< fae-
fafea @ s, suta : -

“8. &7 frawi # gvafag glrersi
F Ay ¥ Y wha ¥ fiw,
Afrdsa ¥ weew €, YW ad
forar amdar 7 7

MR. DEPUTY-SPEAKER : How
much time would the hon. Minister take ?

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAO) : I would take about 7 to 8 minutes.

MR. DEPUTY-SPEAKER : In that
case, I would accommodate one or two
Members and give two minutes to each.

<t Ay fowd  gg AN B A
e ot <t |

MR. DEPUTY-SPEAKER : The hon.
Member had himself taken 15 minutes. So,
how is it possible to accommodate many
Members now ? [ shall have toe coaclude
this debate at 6.30 p.m.

Motion moved :

“This House recommends that the
followmg amendment be made in the
Mi s’ Resid (A d )
Rules, 1967, published in the Gazette
of India by Notification No. G. 8. R.
1801, dated the 9th December, 1967 and
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laid on the Table on the 13th February,
1968, namely :—

for rule 2, the foliowing be substituted,

namely :—

‘2. In the Ministers’ Residences Rules,
1962, for rule 8, the following be
substituted, namely :—

“8. There shall be no discrimina-
tion in the matter of ameni-
ties provided in these Rules
between any Ministers who
are Members of the
Cabinet.”..”

SHRI XK. ANIRUDHAN (Chirayinkil) :
This discussion has arisen because of the
differences between the salaries and allow-
ances and amenities of Ministers including
the Cabinet Ministers. 1 am not very
much worried about the salaries and
allowances that they receive and the
rules connected with that matter. Shri
Madhu Limayé has explained the matter,
that in  our country our ordinary
man’s income is such that there is an
ocean of difference and disparity between
the people and the Ministers. Even after
20 years of independence, this disparity and
differences are more and more expanding.
Even in ths ranks of the Cabinet Ministers,
there is disparity and discriminations.

Even after drawing such huge salaries
and allowsnces and enjoying the comforts
and luxuries, every week we read in the
newspapers that our Ministers, Ministers of
State and Deputy Ministers fly abroad—1
do not know for what purpose. We are
not aware of what they are doing abroad
or what they did abroad. They are spend-
ing exceedingly glorious nights in night-
clubs and bars abroad. Because they may
not have enough comforts here. Let them
enjoy it. Often when they come back,
they, these Ministers who here are advocat-
ing khadi, gram udyog, austerity and econo-
my measures, bring back with them all
kinds of luxury foreign-made goods like
costly tape-records, cameras and other
items cheating our customs officers and
tax officers. When they speak of austerity,

y B they should be prep
ed to set an example in it themselves.
Otherwise, all this talk is mere hypocrisy
and show. 8o, I join with the feeling of
Shri Madbu Limaye and support the
motion.

VAISAKHA 16, 1890 (SAKA)
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g 5 3t 9T aif Afafers W &w 7
EEEAT AG g1 & a1 g fREw
fear a1 5 @ Fwg W ofafedw §
I R FEY @ I S I w0
Wadad A€ 9 | § g wEww
fafrer @ dest ot F@T R @R
s AR AR A qmar g1 & &
Fery ¥ e AT 0

SHRI K. ANIRUDHAN : What about
amenities for the common tax-payer, for

the Harijans and other poor people of our
country ?

SHRI SHEO NARAIN : I say they
are only playing a political game. The
amenities given to our Ministers are too
low and there should not be a reduction.
What they are getting, they should continue
to get. So 1 oppose this demand.

ot damw (et ®ww)
Jureqey Y, ¥ 7@ I9 T @V FIAT
e et oF Wt & AU SRT OE-
fawes s ¥ fa, faedt glesml
N HrEASAT g1 Ig I¥ F®T fAe o &
70 8 % fagrg &0 § @FR HEr g
wifE F1E ot vt 9 @R § WK
AT A FTH FAT AT § AT TF JawY
a8 gfeend 7N N IEN a7 9w w@
Iq THI Y w7 A FT a3 AR f5
7g fesve v &1 T wm sifs
Iy MY ;T ard nft ) Ifew FEE
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= 2w 7]

ag ¢ fF wvar o gfaed w1 A
F¥IF Earadl Ao o Ay R
fr oF ofae v ¥ fafrer & T
T 16 47 17 AT 7947 qEAT7 |/
g ¢, s ard ofafde gaf amr
17 &) Jafs A qYIT ¥ A JAETE
QA a1 JTE FH TAT HEAT Y A 21
TaR N TEOEEE ¥ aga waw §,
W w4 @ Wifed 1 & ot wg A
N ¥ @ §F e w191 § 5 g
W 7T 2 §, 7gi W AR Sk e
# o feadfedY § sumy w0 &1 =fgd
rRfaeres w7 9w@ F fAY v gfawd
faerit anfgd afea aro-ag ag A ¢ s
Y fafar favqer €Y 1 77 76 fF S
IEY A AU WA A, A Y,
gy At A Y ¥ ag fafred
IT AN, WETAIN] W AF ¥ @Y T
a5 T @ w T &ear ¥ zafag &
ag FgT wrgat § fr qq 1 e 1% ag
¥ gfaang aig g ¥ =gl ok
o YEelw gera fafreed A & arfggy
I7% fod s Yegw 4940 fafsga s
Tifge ik 39 & wwmEr S w1 gl
37 ag} fawy =ifgu...,

Q% A qaed - gawy & fafs-
wd ¥ 7y foan ?

u“tliatammw:.ﬁ"t I W W
qE A fag argw T A1 & s
a1 SR S A ghred it fed
o § TR Ay § R s @R adew
A KT fafred & amw W &
g Tiw g wigw § afFa § oy o
ST & Ay A af argar | @few ag
gRFa & fr o afad) & aeel § Tw@T
gar g sl S@ AT I & fawedt, @)
& OF §F g3 aF @i faear §) 99
frfrezd & Y g fawrst, o9t T WX
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# &9 FW § 98 TEL I IE WIS
WRIAR MA@ R QEITF AW
Wt & amer awar 1

WaaF M AN TR FAE @
T8 w9 wEE, AR mik B & oy @
A\ g argx ¥ @A wfs WX € A
I@ FrEgdt 4G 2 §) ag adw A
qz T 37 Mg ) @ DI F IR AT
Y =ifgw | M€ 7 NE oF femrew, B
7w weeE gk wfwdl | e g
HAaTT §H AW AT I W AG AW
gfaqd  waww @ wifey faed a@g
maw ¥ AR ofefageh s #<
s

arfex § & uw a1a Wi Fgar A
g1 9y it oft ¥ w1 o i oag a8
g WX 38 g9 9 44 FT gEIEA
wer gt wifgy w@ wae @ /W A
T Y F TEY qT FAAT § Y gH WA
argT s fagrar srfgg dfET qrd oga
T 73 7awq 74 & fF Sg § frdY avg
N gfefg @ 7 @1 ofefagd @
g ¥t gH s amRn sftaw faamar anfge
W 99 ¥ wgeR wax fraw @A
wfed 1

SHRI SRINIBAS. MISRA : Although

1 support the motio: 1 should like to state
that there is a sort of principle of parity
in Finance with the salary and perquisites
of the ministers a¢ compared to the other
civil servants. 1t is kept at 1 higher level
than the civil servants. This principle is
followed in France where it is said the
civil servents are the most efficient. In
our country, with its present finances at
the present juncture it is inopportune to
have a Deputy Prime Minister without
whom we were managing our affairs for
the last twenty years since the Constitution
came into force ; it had been done as a
result of some pulls, checks and balances. -
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SHRI SHEO NARAIN: It is only
the name What objection have you got
for it ?

SHRI SRINIBAS MISRA : He has
to be given facilities like the Prime Minister.
That appears objectionable. Because of
your internal party conflicts and for some
checks and balances, you want to have a
Deputy Prime Minister and want to spend
mony on him from the Consolidated Fund
of India. That is why I support the
motion of Mr. Limaye.

st wo o XYW (ARTER) :
ITEAE WEIRA, AMAE wIEd A AY
fomy fafreed INEET & @ § @t
e § & 99 &1 " 79 & fg
|0 AT § ) IR W9 AWH T q6rE
§ Y sy dew R ag e Al E
FifF grew fafae, feit wew fafe-
=, fufreed At fecdt fafaeed mift &
Rrg e e gar g wifge § &
a15w fafaeeT qrga &1 o) gof guik 2w
¥ mee< & 99 F qAT W AW HT I
ag¥ g adife 99 &t argw W fewa)-
fedl, Rew 71 g9 O *) & wew
1 g3« QT T & o wWiw w
WA faa Q13T N Nee qe
aaf gar & & gwwar g fF 60 wad &
SEET 3T & Wie 9T AR fawfE
wiafiz oz &+ gt & | wefag a8 Faa
fF o fafacet &1 NH Wiz fafq-
& A F 9T N gt Pav & W@ R
T g1, A &1T 9T aea & AT 3w
¥ WL QAR I &S  HH FIAT A
o wed a9 g AR F 5w F fadw #§
adl g | afeT agi & A wAT A W
g NET oA g gawa g @
# #r¢ qaifyqa adf § aR fafwed,
sTen fafrex @ Gigds § Wk ofe.
e & awarfaaa @8 & W& ¥

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAO) ; Mr, Deputy-Speaker, Sir, my
friend Shri Madhu Limaye’s motion is a
limited one. It reads thus :

“There shall be no discrimination in
the matter of amenities provided in
these Rules between any Ministers who
are Members of the Cabinet...”

It is a limited one. But in his speech
he has traversed a wider compass. He has
questioned the very basis of the ministers’
salaries and allowances and he has also
brought in secialism any socialist pattern
fJf society which we are trying to establish
in our country,

This Act was passed in 1952, relating to
the Ministers’ Salaries and Allowances.
There was a proviso in the rule, rule 8,
which says that “‘nothing in the rules shall
apply to the residence of the Prime Minis-
ter.” The office of Deputy Prime Minister
has come up in the last one and a half
years. Previously, in 1950, when the late
Sardar Patel was alive, he was the Deputy
Prime Minister when Panditji was the
Prime ‘Minister. But then the Act was
not there. Because the Act is there we
have had to bring in .a rule which would
also exempt the office of the Deputy Prime
Minister. The Prime Minister and the
Deputy Prime Minister occupy a unique
position. - They cannot be compared on the
same level as other ministers, because of
the responsibilities and the duties they have
to discharge. That is why an inherent
distinction is also made between the Cabi-
net Ministers, in the matter of-pay, allow-
ances, the type of residence they are entitled
to, and Ministers of State and the Deputy
Ministers. Therefore, there is bound to be
a distinction in any class of society, either
in the Government or in any undertaking.
But to compare that the expenditure of
ministers should be only in the proportion
of one to 10, I am afraid, is not a feasible
thing, nor can we compare the conditions
prevailing in this country with those in
Britain or France. Shri Srinibas Misra
referred to it and said that the salaries of
ministers are much more in France than
those of civil servants. But in India, the
seniormost ICS officer gets Rs. 4,000 3

month,
-3
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ot vy fol 7z SR Al s
qr...

SHRI1 JAGANATH RAO : He said
that. Therefore, thereis no question of
comparing as to what a civil servant should
get and what a minister should get. What
is being given is just to ses that the minis-
ter gets some salary and allowance so that
he can make both ends meet honourably.
As suggested by them no minister should
go out of the way. For the prequisites
that are enjoyed by the ministers, they pay
income-tax ; not that they are free : we are
not immune from payment of income-tax.
We pay income-tax on perquisites

SHRI KANWAR LAL GUPTA

Not
on amenities and facilities.
SHRI JAGANATH RAO : We are

paying on amenities and cars and every-
thing. (Interruption),  Therefore, we should
not bring in social'sm when we talk of this.

oft 7w foord : R wEET TR §
fis o ark & drafaew Y aw @ w5
wifgw w %1 &t waww 4y gur f& W
o1 STER Y g A w9 W)
o AEY AN AV AGE HA

MR. DEPUTY-SPEAKER : The scope
of the motion fs very limited.

SHRI JAGANATH RAO : As 1 said
at the outset, the scope of the motion is
very limited. According to the motion
there shonld be no discrimination between
Cabinet Ministers and the Prime Minister
and the Deputy Prime Minister, but the
Members who took part in the debate have

questioped the very basis of ministers’
salaries and allowances. That is what |
am saying.

It is also said that because we are a
poor country and because we want to
develop a socialistic pattern of society the
disparity between the poor and the rich
should not be so wide. That is what he
said. But the disparities are inh t in
‘our economy. They cannot be removed in
a day.

MAY 6, 1968 C.5.LR. Maqulry Comm. (S1) %280

it wg firwd : T AT gU
21 qrr ) 77 ¥feT 77 wEETTnd @

W@

SHRI JAGANATH RAO The dis-
parity can be removed only by bringing the
poor to the level of the rich and not by
pulling down the rich. Therefore, there is
no basis in the argument of the hon.
Member. ¥ oppose the motion. I support
my stand and not his motion.

MR. DEPUTY-SPEAKER 1 shall
now put Shri Madhu Limaye’s motion to
the vote. The question is :

“This House recommends that the
following amendment be made in the
Mini ' Resid A d
Rules, 1967, published in the Gazette
of India by Notification No. G. S. R.
1801, dated the 9th December, 1967 and
laid on the Table on the 13th February,
1968, namely : —
for rule 2, the following be substituted
namely :—

‘2. In the Ministers’ Residences Rules,
1962, for rule 8, the following be
substituted, namely :

“8. There shall be no discrimina-
tion in the matter of amen-
ities provided in these Rufes
belween any Ministers who
are Members of the Cabi-
net.” *

The motion was negatived.

ent)

1829 hrs.

STATEMENT RE : COMMITTEE
OF INQUIRY ON C:S.1.R.

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : In the course of
a discussion in the Rajya Sabha on 28th
March, 1968 on the affairs of the Council
of Scientific and Industrial Research, 1
stated that a committee consisting Members
of Parliament, scientific ‘experts and dthier
ominent persons will be appointed to
enquire into the overall functioning of the
Council and suggest ways and means of
improviag it.

Accordingly, the Prine Minister in
terms of Article 57 of the Rules and Re-
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gulations and bye-laws of the Council of
Scientific and Industrial Research has
appoisted the Committee with the follow-

ing personnel, and terms of reference :

Personnel

Chairman .
Shri Justice A. K. Sarkar, retired Chief
Justice of the Suprem= Court of India.

Members —M Ps.
1. Shri Akbar Ali Khan Rajya Sabha
2. Shri S. S. Bandare Rajya Sabha

2281

3. Dr. K. Ramiah Rajya Sabha
4. Shri P. Venkatasubbiah Lok Sabha
5. Shri N. Dandekar Lok Sabha
6. Shri Chandrajeet

Yadav Lok Sabha

7. Shri Inderject Gupta Lok Sabha
I would like to add that Mr. Dande-
kar’s association with the committee is
awaiting his consent to serve on it because
he is away.

Mempers—Scientists :

1. Dr. C.R. Rao, FRS, Director,
1ndian Iastitute of Statistics, Calcutta.

2. Prof. M. G. K. Menon, Director, °

Tata Institute of Fundemental Research,
Bombay.
3. Dr. M.S.S han, Di .
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object prescribed in the Memo-
randum ' of Association of the
Counsil of Scientific and Industrial
Reserach : —

“the utilisation of the results
of the researches conducted under
the auspices of the Council towards
development of industries in the
country and the payment of a
share of royalties arising out of
the develop of the resuits of
researches to those who are consi-
dered to baving contributed to the
pursuit of such researches.”

(i) To review the overall functioning
of the Council of Scientific and
i Industrial Research and to suggest
ways and meaans of improvemeat.
The committee will be requested to
make cvery ondeavour to complete its
work within three months from the com-
mencement of its deliberations.

18.33. hrs.
*NATIONAL DISCIPLINE SCHEME
SHRI D. C. SHARMA (Gurdaspur) :

Sir, on the floor of the House, we have refer-
red to the plight of various categories of

Indian Council of Agricultural Research.
4. Dr. P. K. Kelkar, Director, Indian
Institute of Technology, Kanpur.

Member —Secretary :

Shri N. Sehgal,
Cabinet Secretariat.

Terms of Reference :

(i) To review the personanel policies
followed at various levels with
reference to the Rules and Reguyla-
tions in force and in particular,
to look into the allegations of the
irregularities brought to the notice
of Parliament from time to time
and to suggest any remedial
measures necessary ;

To enquire into the adequacy or
otherwise of the existing policies
in respect of paymeat of royalty,
having regard to the follovnng

Additional Secretary,

(i)

pl in this country. Sometime ago
we had a discussion about the plight of
engineers. Today | want to draw your
attention to the woéful condition and the
sad and deteriorating employment situation
of the persons who once belonged to the
National Discipline Scheme. I d{i not
want to go into the history of the scheme,
except to say that it was a many-sided
scheme. Besides physical education, it
also aimed at moral education and mental
uplift. More than that, it was a scheme
intended for the integration of the country
by maiking use of the youthful material
that we have in this land of ours.

After some time, a committee wis appo-
inted and the committee suggested that this
schemes should be amalgamated with some
similar schemes and it should be called the
National Fitness Scheme. The Auxiliary
Cadet Corps and other schemes of physical

d ion were combined into this and it
wag suggosted that there should be an

?Hglf -Au-Hour Piscussiop,
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omnibus approach to training the young in
various fields of- national life and also in
the art of living on a higher physical,
mental and emotional level. "I must say
that the syllabus which was framed showed
an all-India character.

I do not want to go into the whole of
that syllabus, but you will be interested to
know that from Maharashtra lezium was
taken and, similarly, something was taken
from the Punjab. Thus this national fit-
ness secheme became a mirror of the physi-
cal activities, dances, songs and cultural
activities of the whole of India. "It was a
fine thing by means of which our students
could think in terms of India‘and not in
terms of this ‘State or that State.

There were institutes also to-be set up
in order that the training should go on as
it is. But what has happened is this.
There were certain States and -Union
Territories which remained immune to this
scheme even when it was iaits hey-day,
when it was at the peak of its usefulness
and efficiency. Even then they did not
respond to this scheme of national reor-
ganisation and  national regeneration.
The Government thought it fit that this
scheme should be handed over to the Sta-
tes. At first it was a centrafly adminis-
tered scheme. As central universities
promote an all-India outlook, and central
institutes also foster an all-India outlook this
scheme was supposed to bring about a nat-
jonal outlook. The Ministry of Education
is running so many things like the Central
Schools, Institute of Technology, Central
College of Physical Education, Central
Institute of Sports at Patiala and so on.
Somehow or other, to provide for some
retired person in the Ministry of Education
or to provide for somebody else it was
sald that this scheme should be handed
over to the States.

1t means that a baby which was owned
by Dr. Triguna Sen and Shri Bhagwat Jha
Azad was to be handed over to sixteen or
twenty godfathers You can understand
what the fate of that baby can be. A
baby can be brought up only by its real
parents who are D:. Triguna Sen and
Shri Bhagwat“Yha Azad. But the idea
was that it shonld be given over to the
States and to the Union Territories.” Of
course, it was said that training institutes

thoml Descipline
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will continue and refresher courses will
continue along with coaching camps and
all that. All these ‘carrots were dangled
before the persons who belonged to this
scheme. This was done I think to make
them accept the scheme.

You will be surprised to know that
some of the States to which they wanted
to hand over the scheme said that they
did not want to take over this scheme.
Why ? It was because though the Go-
vernment may be able to give them some
money in the Fourth Plan périod after-
wards the States will have to run the
scheme on their own. Therefore, some
States resisted taking up this scheme.
So also some of the Union Territories did
not take up this scheme and they did not
also see eye to eye with the Central Go-
vernment. I am not saying something
which is very outrageous because the hon.
Minister, Shri Bhagwat Jha Azad himself
made a statement on the floor of this
House in which he said that some of the
States had refused to handle this scheme,

This scheme does not concern only
men, [ may tell you. At present there
are about 7500 persons employed in the
scheme out of which there are 2,000 wo-
men. I have seen these persons in action
and I must pay a tribute to their mis-
sionary zeal for doing it-

What did Shri Bhagwat Jha Azad say ?
He said :—

“The State Governments did not find
it possible to give scales of pay of the
‘Government of India and the State
Governments were not in a position
to undertake responsibility in respect
of instructors to be employed under
local bodies and in private schools.””

What does it mean? A fine scheme,
a scheme full of idealism coupled with
practical  usefulness, a scheme which
was adumbrated by a great. INA General,
Geperal J. K. Bhonsle, a scheme which
had worked well all these years, a scheme
where trainees had done excellent work
wherever they had been put, that scheme
came under a shadow and it was said that
the Central Government should wash its
hands of this scheme.

What T mean to say is that the Central
Government should keep the scheme as
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it is, should administer the scheme and
should allot the persons to different States,
Union territories and other places. It
should also try to see to it that the se-
niority of the persons does not suffer, their
emoluments do not suffer and their other
service conditions do not suffer. I think,
this is a very modest proposal which I
have put before the Ministry of Education
and they will save this scheme from being
shipwrecked, from foundling on the rocks
of provincialism, regionalism, private en-
terprise and other things. They will see
to it that the scheme is kept under the
patronage, if I may use that word—it is a
very bad word —~of Dr. Triguha Sen and
Shri Bhagwat Jha Azad and that the
instructors become messengers of good-will
all over India and bring about the re-
orientation of the mental and physical
outlook of the students all over the coun-
try and they make them true citizens of
India.

MR. DEPUTY-SPEAKER : The hon.
Minister.
SHRI SONAVANE : (Pandharpur)

Sir, there is no opposition in the House.

MR. DEPUTY-SPEAKER : That is
not the question. The procedure has
slightly been altered. The Minister will
reply first and afterwards, Shri Supakar
and Shri Shashi Bhushan who have written
to me... (Interruption)

SHRI DEORAO PATIL : (Yeotmal)
1 have also written to you.
MR. DEPUTY-SPEAKER : 1 have

not got it. Afterwards these two persons
will be allowed to put a question each.
If there is a new point made by them, the
Minister will reply to that.

THE MINISTER OF STATE IN THE
MINISTRY OF EDUCATION (SHRI
BHAGWAT JHA  AZAD): Mr.
Deputy-Speaker, Sir, the need for this
discussion is given in the explanatory
note of Professor Sharma in which he
says that the question on the subject came
up in the Lok Sabha again and again for
more than a year and Government’s reply
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I would go point by point to make it
very clear. This decision was taken In
1965-66 to have an integrated programme
of multi-purpose physical education. 1
would like to clarify what the scope of
this scheme is because Professor Sharma
had given it as something which it is not.
It does mot reflect the civilization or cul-
ture of all States and parts of the country.
It was an integrated scheme of physical
education, the National Discipline Scheme
and the ACC fused into the the National
Fitness Corps. 1t was evolved in 1965-66
and the moment this scheme was formed,
then and there it was decided that it shall
be decentralised. That was in 1965-66.
Therefore when Professor Sharma says
that the baby of two will now be taken
care of by 15, he is wrong. The bady, if
it may be called that, was an idea of the
different State Governments which de-
cided in 1965-66 to have the scheme de-
centralised.

Therefore, to say that it was an in-
conclusive decision is not a fact. In
1965-66, it was conceived by all the State
Governments sitting  together and the
National Fitness Corps was brought into
being.

After that, immediately, in reply to:
Starred Question No. 889 on 30th March,
1966, in reply to Starred Question 943 on
29th March, 1968 and in reply to Unstar-
red Question 1755 which is now under
discussion, and my statement also, if you
go through all these Questions, it will be
clear that from time to time, Mr, Chagla
and myself have very clearly said that the
moment this scheme was formed it was
then and there decided that/this scheme
would be decentralised. Therefore, there
is nothing like inconclusive, there is mo-
thing like keeping it in any uncertainty
and there is nothing like any indecision
in respect of this scheme.

This isa scheme of multi.purpose
physical education. For whom ? It is
for primary schools, for middle schools
and for higher secondary schools or se-
condary schools. It was decided that in
the Fourth Plan, we shall cover first the
bigher secondary or secondary schools.
It is a multi-purpose physical education
scheme run by different schools under
private ment and also some Govern-

was inconclusive. This is the first
given for this discussion.

ment schools. Therefore, it is not possi-
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ble for the Central Government to run
this multi-purpose  physical  education
scheme formulated for different schools in
the country from the Centre. At thé time
of amalg ion, we decided it thén and
there. '

Then, it was said : Why is it that on
13.11.66 when we said that we will come
to a decision by 28th February, 1967 it
has not been adhered to ?- That is the
second part of the memorandum. Out of
it, I would say, it arises as to why we
could not take the decision. It is true we
have not been able to come to a decision
by this stipulated date of 28th February,
1967. It is because we were very concern-
ed to keep up the present salaries angd the
conditions of service of the instructors.
The Government is being accused of taking
a long time. The State Governments had
offered certain terms, and if we had accept-
ed them, it would have been decided long
before. [ can decide it even tomorrow to
have the entire scheme transferred to the
State Governments. If the hon. Members
feel why the decision' has not come the
answer is very simple. We requested the
State Governments that their present
salaries and conditions of service may be
maintained. What are the difficulties of
State Governments ? I would not put the
entire blame on the State Governments.
The State Governments could not agree to
this uptil now because these instructors are
drawing higher salaries in Central Govern-
ment and. their counterparts in the State
Governments, with the same qualifications,’
and in some places ‘with higher qualifica-
tions, are drawing-less.. -Fhe State Govern-
ments say, “Well, you are transferring cer~
tain instructors who are, if not less, equdlly
qualified, drawing higher salaries. ~We:
cannot pay more.”
that we are prepared to pay the - edtire:
salary for the Fourth Plan period or tq set
up the Finance Commission whichever is
earlier. Now, that is an entirely different,
story. The Finance Commission has als
ready been announced. They did not
agree. Our concern over a period of years
has been to protect their salaries and
conditions of service. _ If the states would
have agreed, it would have been decided
long before. Let us not be accused that
we did not keep :the promise. It is only
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“It 'was not. possible for us.
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because our concern was to protect their
salaries, ‘persuade and gode the State
Govérnments or rather request the State
Governments to come to an agreement
that they will protect their salaries. There-
fore, the second point of the memorandum
that we could not do it clearly is not
correct. So, about Unstarred question
No. 1755, as 1 have said, I have given the
circumstances why the assurance® was not
fulfilled. The other point was about the
holding up of the decision. I have ex-
plained that also. !

. The third point was to alleviate the
difficulties of these friends. If the State
Governments had accepted the decision
earlier, we would have done it. In 1962,

before Emergeacy there were 3000 instruc-
tors.

Between 1963 and 1965 they increased
by 4000. That means that, in 1966, more
than half of these instructors had less than
three years of service at their credit. Let
it not be said that we have taken a long
time. Tt is because otherwise, it would
have been difficult to have better terms.
So far as the question of difficulties is con-
cerned, they say that there is a state of
uncertainty. The state of uncertainty, as
I have explained very clearly, is due to
this fact, our concern to protect them.

"About the question of promotion, 1
would say straightway that itis true that
we have not been able to promote, that we
have not promoted, them because they are
already drawing higher salaries than what
their counterparts ‘in _State ‘Governments
are drawnng If at all I give them promo-
tions, it will be all the more difficult for
me to get them adjusted’ ln the State

. Governments

Therefore, these points are crystal clear
1 reiterate it,
lest in future we should be accused, . that
this decision to decentralise was taken on

_ the date’on [which th3 “'scheme [was* born.

We ‘are” trying our best to " get; the best
terms possible... We are negotiating with
the State Governments fresh terms, and we
will try, as far as possible, te get them the
best terms of the State Governments,

SUPAKAR
The answer is not clear
.

SHRI SRADHAKAR
'(§am§alpur) :



2289  Narional Disclpline VAISAKHA 16, 1890 (SAK4, SchemejiH 4.H. Dis.) 2396

I want to know this. The Minister says
that on -the date the-scheme was. born,
there was the problem of decentralisation.
May 1 know whether on the day on which
this scheme .was born it was decided to
give the teachers this higher pay with the
concent and the concurrence of the State
Governments, who opted for decentralisa-
tion ?

Secondly, how many teachers are affect-
ed by this ? Without givicg them any
promise of protecting their pay and other
things, how do the Government expect
that, merely by protecting. their pay only
during the Fourth Plan period, the State
Governments would undertake to finance
the scheme fu)ly for the Fifth, Sixth and
the future Plan periods ? About the diffe-
rence of pay, so far as these people, who
are supposed to be more privileged and
more qualified than the people serving
‘under the State Governments are concern-
ed, about which' the State Governments
have a legitimate grievance, how is it that
when the scheme started and when it ope-
rated all these years, these considerations
were not brought to the notice of the State
Governments ‘or not ‘ironéd out with the
authorities of the State Governments ?

ot gfr yew arerEd (@ron)
9 % g0 39 39 ¥ g & = |t
¥ 99 FHifeat o gaF & e @@ ?
9q g AN YE gE A IAET FT AHFAS
qr ? gaFT A ag 91 5 @ | H
farem-agfa ok magwn ¥ famar @ @
faw Tq Usdta wgEnEE Al & @
@ ¥ mgmrew qwr fear oy fewwr
qFE AT THRAT AR AT AT F
21 5@ AtwAr ¥ ST qgA AW A |
IGF q1E TF gAR AHAT WA | I Ag
"% g% fF o1 faersl #1 fyw aree aw
wy wyfafedfedis SR s §
faar amdr sk 97 wHE-AT B TG IF
@ifew < foar oy ¥ QoA F A
wET, TAET ¥, I N R
a1 w1 wfifedfady wix weike §
A fem SvaT ) Ag AT @ W A/

AT mhm%mm
T

§ wod qrad oF GA-A a1y e
JIRAT ¢ W A ¥ ¥ wifefaey, o
faferar, 7 gu & 1 St T TG & T,
fom¥ safafmar azwr T § e o=
T F 57 957 A WA §F IT_qET ¥
fog o0 gu § 1 g TR TE - AT
RN TR GE L T T

AT g At framie § e,
aw Y 77 a9 & 7 T97-gW A
w4 ¥ F U I AR aAgE T
ﬂm?mgwwﬁwzawm
¥ fat gAY g o m?ﬁfw&ﬁ
FTAT AT § e SR gh. o &
aﬁmat%uwa&:ﬁtmﬁm
R aw &1 Fw Agh Q. s -,
forws W@ A ¥ e ey R §
I Afaw fwﬁmt’t mmw
0o

MR. DEPUTY-SPEAKER ; Naw,,Shri
Deorao S: Patil. I would make an excepy

tion in his case. He should just put 4
questxon

1

u‘tmw&ﬂ HWW
AT A qwE Y T g fear an
wmw&am%%w
Tga A% WR ST 3 tﬁn#u@
o STEat g R A ace i
uwm%aaammmm
N & ograew § o o e g
frma §, 1  Uon e A1 TR Ew
g ;& g W) guie § fr g oY
= far § usg g T AW
&t ?

MR. DEPUTY-SPEAKER : Since |
bhad also something to do with this. I

would also like to have one clarification.
As Shri Shashi Bhushan Bajpai has point-
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ed out, the National Discipline Scheme
was' evolved with a view to seeing that the
younger generation or the youth of the
country wolild have some sense of integra-
tion and unity. [ would like to have that
aspect clarified.

SHRI BHAGWAT JHA AZAD : As
1 have pointed out, there were many
schemes before the National Fitness Corps
was formed. As my hon. friend from
Maharashtra has said, the National Disci-
pline Scheme was a very good scheme
started by our late lamented and dear
friend Gen. Bhonsle. There was the ACC
Scheme and there was also the Physical
Education scheme. All these three schemes
were fused together, and made into one—-
National Fitness Corps.

Let us not ascribe very high motives
and principles to this scheme which are
not there. It is a scheme for physical
training in different schaols It is not for
youth in general in the country which
constitutes one-third of the population of
this country. It is nota scheme for
cultural spread...

SHRI D. C. SHARMA : 1t is all
that. .

SHRI BHAGWAT JHA AZAD : Shri
D. C. Sharma knows morethan I do. I
agree that he knows more because of his
age and kmowledge. But as the scheme
stands today, of which I am In charge, it
15 a’scheme for multipurpose physical train-
ing of the boys in . the ~primary, middle,
secondary and higher secondary schools,—
and not in the colleges,—but only in the
schools which are under private or govern-
ment management. Therefore, this scheme
has a very limited scope. It is not possi-
ble for the Central Government to control
these different schools in the country ; they
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are not merely high schools but even
primary and middle schools. 1 wish we
could, but actually the position is that it
can be done only by the State Government.
The scheme is very good. The principle
is all right. We all sympathise with and
support it. That is why we are doing it.
But a time comes when things are to be
put in the proper perspective.

We started it. We still appreciate
this scheme. We still want that the scheme
should go in a big and long way. But I
am not decentraling it for shipwreking
as the hon. Member says, but we are
decentralising it for ensuring proper super-
vision, and for proper conmtrol and for
strengthening it in the different schools of
India.

My hon. friend has said that we are
sending these instructors to corporations
and municipalities. That is not a fact.
They are already working in those schools.
It is not as if they are being sent from the
colleges or from Delhi somebody is being
sent to Kanyakumari or some distant place
to work in a corporation school.

Therefore, I would submit that it
should be appreciated that the intention
behind the move is only to strengthen it
and to keep the future of these -instruc-
tors on a better and permanent footing.
That is why we are trying to maintain
their pay scales.

But if it is not done now, I think that
in future it will be impossible for us to
advance the scheme or to keep this scheme.
We are doing it with good intentions, and
we shall try our best to give them the
best terms that are possible.

19 00 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Tuesday, May 7, 1968/
Vaisakha 17, 1890 ( Saka).

Printed at Akashdeep Printers 20, Daryaganj, Delhi-6.
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